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LOK SABHA DEBATES

LOK SABHA

Friday, May 16, 1969/Vaisakha 26,
1891 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[ MR. SPEAKER in the Chair )

MEMBER SWORN

Shri 5.N. MISHRA (Kannauj—
Uttar Pradesh)

ORAL ANSWERS TO QUESTIONS
&7 Ton-aa o gfew ¥ wemr

* 1741, it s s ®@wl - 4T 98-
Wi T g AT # HYT KO0 5 ¢

(%) ¥ g &= & 5 &9 Tew-aAi
% gfew #, fams sow@if|m weNr
F! AT FA FT §, T WELTHC AT
g

(&) s & Q9 ¥ &9 www
gt 7 1968 § fp wiwws A% ofew
arfrerd g el o2 ; ek

() wigsy & gfew & wer=r aare
s ¥ fogaFre Y mramm Ry § 7

e wuen § ovn wE (s
faararw gws) @ (¥) ot 7Y, st
o ot 5 Tew @9 Y gfow ¥ weer-
IRF R F TER F s F 59 -
a§ ar§ T §

(&) &t @x wsg-gi 3 (faeel,
Uy, qifeesdt A femrae 2w Wt
grew) gfva frar ¢ s 1968 & weat-
X ¥ DAt 9% gfew g w1 2 -
T firgar 48 oo marear @
Fafa # faeet § 26 gfew sdard weer-
X F Pt 91 firemx feg T
Todirg, e o fgumaw sy d@w
T HA & IO N N W EA X
g9 92 93 o fair amg |

(7) s %t € fasma S S
& &t snaeas wiw ¥ arg Ifa srrAd
N At 21 WA A TV ¥ fog
gfes sfewifed | wasar =9eqr &
frdteror § w6t frradt Wt Sramar &1

st W sET AT weqE wENeT,
¥ W+t AT F IWT A W Y g @
g1 | WS ¥ @vag § AAY WERT A
Tama fr gfew wfawrdt aga wagar &k
T %I F1H FX W@ § | AR fAwar 9
2 qfewm & weerare w7 § | A W
¥ gfew afawifat & afs fif wemERy
T} o ag O A A A
WS & g% F1C07 TOAT & 1 aqwm
a7 ¥ gart gfew ¥ fearfgai ek =fe-
wifcEl 71 gar 9 397 fiear @ R &
wezrar ¥ far forar 78 @ w944
I @ ¥ foq ww A faemar, et
agY froar, qweer Tg@ € At ot g
famar

¥ s g g 6 W & ge
F—at fr faarfgat st afgwifay
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! T & wraw g W wo o
W E— T FW & fog aeFe | 99
wEy?

it fawr wow gww :  Sem e,
[T 48 g 3 F @i gfew -
A W I T AT Y| [ AR

it faan waw g : wfwww S T
s o) WA R d amar g fa
@ FG WETER AT §, JHH g W
& fof goo s W e faRr o €
FfFa eI AT T M g fF o
aga ¥ gt Ifew FHard-farrdt ¥ v
% FFE—IAAETY § Fiw F@E ¥
fremfia g §, afe wag ¥ SO
& Y I 9 qTAT Fy v § 1 A gw
AR AT feaga & ¥ wor §
fort & gl oX WX # vaTEW @
ardY &, fo@ aTg ¥ I FW FET TTH@
3 fow ag & A% 9wt fae §, form
aTg °W T@M g §, W awg ¥ &t
£ as gt §,  gfew sfawfat &
W A & A AYG AE F TAAT T
sridamy wa g e AFq
greang 7 M, 3 § @1 oftaw frafg
® NFT T AP, @ W o § s
¥ wE o § | H R & & fou waw
|TeAl & Sfeta foreeT SO ®T a9 §,
waw w1 wifgh | w fau fafe=r
Tt 7 gfer AT # snean # a€)
zwa feot 3 ot uw ofew witaa @
FaAT F Y 3T AN fawfont ¥ ag-
w1 I WEl A1 aengl F aged ¥
€ ST T W SO W@ | AN G HE-
mE age o g, A X T@ AW 9
smaTe s T g3, faed fe oA
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1 wrf W sfem€ gt gfew sHafai
A

ot M TET T ey AERY,
TR § T afe 2w A ard w1 AE frww
A agi wger T, AT Y AR A
arest #1 afg Ff way a@n fax g A
gfew sfardt ar gfow afasTd g § 1
agt afx #§ ot wfere st & @) A
I T 1Y, gL WL FT A@AT AT
F g1 v 1 Ffe wrwEd & o gew
F1 giar §, F-2fadt §, ag famge faoda
2 1w feht Ffeard ) ¥ 9% T
X gu ol w0 S s
A FT 37 7@ 7L w1 gar & feafk
¢ wfoarf a9 NN A W,
FTEHT gfem & ar aTAT qEee g w3,
Tifs agi a1 X I AR AR BH
T |

o e gfew &1 ot aiaT @, A
At & sy wr g, e wrwas #
T AR ERF TR @A F fer @
fatry v & sfafaa Farnarar) ==
faea ¥ oftags % qfeq & ax
JAar 1 YT FY AwEAT O F fov
g & 9% wfgeo ¥ w1 afadw
fFmg s arfaac g ?

st faay woo gwe ;. 3% wigww &
aga ot afcada fear aar 81 afew
¥aw ofEds § ¥ s7ar oK gfem &
gaet # e A7 S, Y|y ATAEFE AL
gfgaw § ffEdr g FaE o
#< fzar mam a1 | 3fsT dar s g
¥ #gr g—egardt ofifenfaai § #rf @
&% AE qTAT, AW F A A qw T g
¢ e gfm wam Wit a1 A wig | 9 A
tfemREeE & fag g sesh
agq afa N WA FA | T "
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T AR TgT g g, fawd gy we-
ST, ATAIfAE SyaedT, AT gL |t
seraf® e @Y §, g g w1
o gfagm wr —X e A @R oW
AR § | €@ TG A B WIIICFT FF
gfem FqaaT ¥ XF @ ET@ a@ W
s =X dar GT 4 gEd A A Far—
g 0% I T G awar g1 7@ A
® a1 & A ST ToA! AIfEd A W@
shfsr s @ § 1 Fovir s g s
s% 5w F3F gH awear et @

SHRI D. N. TIWARY : There are
four departments of Government where
corruption is rampant, and if the hon,
Minister does not know, then it is very
unfortunate. Oae is the Police Department,
the second is the Railways, the third is
the Couris and the fourth is
the Rationing Department. In all these
four places, corruption is rampant. [ want
to know whether Government propose to set
up a committee to suggest ways and means
how to fight this corruption so that it
may not eat into the vitals of the nation.

SHRI VIDYA CHARAN SHUKLA :
I did not say that there was no corruption
in the Police Department. I did say that there
was corruption  in the Police Department.
But to make a sweepiog gencralisation will
not be proper. That was the only submission
that I made.

So far as the question of fighting the
corruption is concerned, I do not think
that, by forming committees to suggest
ways and means, corruption can be fought.
Actually people, including the hon. members
of this House, know how corruption can be
fought. Want of knowledge of [fighting
corruption or the means how to fight
corruption is not the difficulty. The main
difficulty is the willingness to do so. That is
the main bottleneck as far as this particular
matter is concerned.

ot fera waw e : seae AEEE, AW
¥ % o gy 9= qoro, g fRQ-
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TR, Ty AT @i § ey @
11 7wHl #1 gz foaqr T 91, I
gfa §& 7§ ot | TR R ¥ @
FIT $H IT A040 & fog 55 g wwET
TN F1 A< o a1 o eAd gean
T fo o 1 am Wt w9 vk 4t
e ofew & 39 zara & s gwad
Tvg TE R o @ § aar IRy gan-
FPAAIA N RAE I TR -
st AR e @ &1 K ot wgew
¥ i FE€m fF TR gamaen st
fear g, I9% gwad aw o aim aar
It gfew waarfal 71 sfaa 7 fear
Eicd

o faert oo gws © aw Wiy,
e e ¥ a3 s e+
®@ & 98 S R & foaw awg wseafa
1A 91, I§ FHY 9 4Y | I9 49 gH
SN A TG FEATET FY 9 | SHR qUE
weATafe A T | qE 9K T GIER
o ot g ¥few oAd @® U9 @A
FuH AT FTAE! ¥ AE X AGA AL
g 9w wEaE F A A faaor
FCH g9 JaF! T T2 9 @ |

Wt sAEg awt & aod g WA
AERY § WATHAT WIEAT § FT 3960 ¥W
T %1 g fawad 7S § av agw §
e o gy gfew sfeee g@ w_El
¥ orgwe e § 9% fegwrae g9 Hgar
gfae ifeeda & I fear omar & Wi
% &g a1 § e awr & A 9T T
¥ SIE 9 TET SATAAT | AN 4G 6
Y g o Frw § 7?5« feefaw § &
qg Y STAAT AT T AA qERT -
v ¢felw & foq ow @@ &faw adr
FTA ordT NREE T W@ H
aFs arefrai @ Wt g ¥ fou far-
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WE® e gE vy e A
R AT ¥ SR fge ¥ @ 7

ot frrE e ¢ AT @R A
o w4, @ I A ) AfFT WA
Stg@drard L IS @AW X ogw
frt st asy &1 A @ Sifaw at
AT A & 3 % wmEw et |l
= & wrafrsar & o3 1 AfeT T aF
qg VT & §9ar g, 9g Sar e
frr &t @

¥el & @ w fire

+
*1742 «it sitete fog :
=t oW Ao Ay
ot s |y

T feran aqv gaw Ja Wt 9g T
¥ o w1

(7) magewd fogm Wi
faenfedi &1 @3 ovx it F  Faenfeat
FER A gon daga A Afewr g ;

(=) afx gi, ot fafirw ¥ ¥ afa-
@0 ¥ WX 91 F7 g 7 % feu
TR X T FEAET A § ; WK

(7) femx dw i d 2w & fed
faetfeat 3 fada goenr o ?

v @t gaw 1 sAea § e
st (ot W TR) : (%) a8 FEA K
@ #1 @ § fF &l &1 gfmr § o
s ) A & fegfa geAmoRs w0 d

g AT |

(@) oF faazor @ 2w 9T <@
fear ma §, faad smamas guar § af
t
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(1) wrEE AEArE qTE) W oA
I o=+ A §, fed g} faerfed sean
faardt a1 7, fafiw smisdta gafe-
few o< e g7 whwfrarsl § wan, e
Fuar qfrT wrA yrw _F gfew fwar
a7 | free 7 adt § sl &= §,
64 famrdY o 7 faerdt 2y gow, fedt
aR gt e ST wor # g g €

faaTw

(1) &= #1 @ g & fou 39-
I&T Fa9 o A foreRr germ: 99
T ¥ gl F1 g, Gy gewr gy
2\ fwe oY, z@ graeT ¥ O Heame &
urer @it wearat a7 Fqifae fa=re faar
oTar & T 9t areeEE far @ fadg
wergar Wt § a2

(2) vediw &= ww, sy gfaaifmr
&1 AT F7Q § AR wey gga gfaar-
st &) Nenfea 5@ § 1 3, aEegFar
AR gy, e & fadal Aot Ao §
Far Wi ¥ sfagrers g & fag
fadst a1 B s 5@ &1 afes
wredr 3w afz &Y fewfal & smare
9T ATAY FT ATAAT F1 WA gU WA
gra faxfra agraar € S

(3) U<l ¥ w49 #1 AT W
frgea wgras afaal & fag &= s
st & A9 & gm A 0% F few A
¢ quFr gra fata ggrar & ey
g

(4) fafaw ueat 4 ¥ ofcasl v
arfes wfaer fafad & amgtem, Som-
®feqm & faofo s guvg ssfa &
s F AW FtER F fau W W@
FTHTT qFAT T 0
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(5) fafiwer A=1 # wfeer 23 & fou
U &5 geqW wfag fFammanr g
T FE ot as saAT 1300 fawet #
whafam fear &1 o sfaem gieET
(ford vg® wogwrt ¥ wfagor demn
Fgr aar a1) 7 # qw ¥ fafww A #
sfawt &1 qar & q9r 9y wfafea
& ¥ ggam faar g

(6) vs fawfedi = 5% T §X-
T GRT TG ¥ FAfes TR T 7
o §1

(7) <Y quata snaterar safa §
Fraffaa 5 & for @t 7 FoAg—
o 10,000 717 ¥w FEi AT e F
foq a1 et &= wfn grrafadt &
for—dmc M € &)

(8) fazafaareai & famfaai & faw
a0 Hredto ¥ uw fawey ¥ w7 #, U
¥9 grew FWHEN AT fRAT AT @
& arfr 91 & faswrg o 7o fae &9

) mam M am § wage s
T q9 s  sfEfesd &
arat & fog gara 3w ddaE @ A
fafa ¥ 1 e, T@R A et 4 oF
¥o dge aqfaa 50 w1 fFrga fear §
&R e fafw & fog Sugs a0
verg @ ¢

sit sifwre fag : wrca g # € Al
¥ Sfeqge w@r ¥fET frgey arer 99 § @
IEFT Fr< & M | T I A §W a
Y oiw Fuf i ST 71 FTQ v ?
waT Ig% #0748 § f6 9@ Fawifent
T YA ST & @) I9H FE ARiAE) 6
q TAE Tod arafwal #Y, i AN
arfew AEF g, TT aman & 2
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st we T A, aedd § 4
%% g A arg § fr foed g Afs
¥ ot swfes ¥ gu 9ed @y AW
#T IT A5G AR WEHAT AR (S
qrf foat s faert wifge 9t =%
gry § afew ARdlw 3w 37 ofg
frare #T @rd) i g § oW
gfafa #t frgea &t 7€ ¢ fomY falE
o X ¥ 7 ofeeg e Fuh fe
U fear 9 g Sk A W
e # are fodid et ad 9us ar
& fre=g fvay s

st st fag : ot gfafa @ o
gnomafnfa A gg i am g A fs
W @ §, I fomrdd 1 =
T g@ER W a1 A AT FE

A TR

ot www T ¢ 5, 98 FE faege
swer § % 7@ afufa & 1% 0¥ wwar
g1...(wmaem)...

St gwW W WOAW : g 9T I
g far o g% & 5 ¥ S foma o
FW FW § L. (cawwm)..,

st ww T5 A, T S
FATAE w|IT gl $ aXF
o fr dfegs & &1 & qawear & it
Ffae s @t g walfa & § 9=
Mg v § g aiofs a=F &
EAILET AT g AWl W g
frar a1 @R IS wsAw § A g QA N
fr fedra Wed § X 9 {1 & ant
6 AFHIO WA § | HTT 9
N Hur geaa: et o § ant § e ;
ITwr waw zw afafa & a8 & gwat &
... (COEET). ..
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.

SHRI S. M. BANERJEE: I would
take this opportunity to congratulate the
Education Minister, Dr. Rao and his
Deputy for having the entire Australian
tout sanctioned. I would like to know
since the entire tour has been saoctioned
with the help of the Finance Minister and
there are going to be be 5 test matches
including the one at Kanpur, whether
adequate sieps have been taken to select pro-
per ticket team without any politics which
can play really good cricket and defeat the
Australians or atleast face them nicely. Poli-
tics comes in with the result that good crick-
et players are going without getting hance.
1 would like to know this, What steps are
being taken by the Government 1o see
that good cricket players are chosen to
represent India to defeat Australia ?

SHRI BHAKT DARSHAN : Sir, the
Australian team Is coming in next winter
only., Thus there is suffcient time 10 make
proper selections,

MR. SPEAKER: It is very good,
They will be able to catch up better.

SHRI SRADHAKAR SUPAKAR:
From the study of the sports achievement of
a small country like Hungary which obtained
the third position in the 1968 Olympics
and also the many medals earned by them
in earlier Olympics, it becomes evident
that if we catch our sportsmen ata very
young age, at the age of 7 or 8, and if
we encourage equal number of girls, we
have good chance to make our mark in
the world in the field of sports. Also, we
must give up this practice of excelling in
only one game like hockey ; bul we have
to take up other fields also, Otherwise
we can pever be able to dream of achleving
our position in this sphere of sports. What
steps have QGovernment taken in the
{field of tralning our sportsmen and
sportwomen from a very young age and for
* diversifying our activity in sports ?

SHRI BHAKT DARSHAN : Sir, 1 am
thankful to the hon. Member for hrowing
out very good suggestions. They are
already engaging our attention and we are
working on ft,

ot woow wate : A AR A S
ey E@Eidqgmaye =
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& A & | g 39 SO sOE HIRWE,
W gH 9T gHEeT qafaqr g e
@ E A ag o @ o ae-
feqem & gu e g & o guw andt A
a1 g afew grar F o faz g & Wy
AT ¥ D @F AT AT ) w@H
T, v ag 3% 7Y & fF g afaw earw
I A AT @R E  nfe g anz-
fadi F¥= adi 1 MAe, Haw s
wfiT rafadl & @ § 97 o Ffew s
faar smar & ®FFa oY sraa smafadl &
¥ §, 99 g, GeaTw, SAE g I
Y WX s AFf fear or wWr &1 AR
I oY gurAaIR ¥ S § Sf6a £2-
forea & =) #1 e #ar § | gafoy
AT FIFIT F) FAT HT A9 § A -
M, T, FAE FXE IAH) Af9F Aear-
gr el ?

FA T a9y TR H i g
fr sifam o = work § AfeT wed-
drdlepsi K AR QA § et safew
WA A% €O A AvA 0 g v
ST AT TA 39 4G AT oA aw
a% My Ty fFad f Fw @, g A
et 781 § | TWieT | gOmT el §
wifew 2¥e 1 &7 W@ ITRT qme
ETET AT WIERfg I wOleHAT
AR FT G w0 7

ot W a5t ;A0 & ag e FE
g Fgoamd s F Fag
& Fg 5o e agmIaw
i ¥ @2ed F9r 7@ & for gw wm-
e § | AA aee A S T B oy
W e @l wd afm dxma N
¥ afer A AT F e A = far
o, &8 X faere fvar i 1 gt a%
e 7 9 oig A T &, ¥faw ¢
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¥ ifa & A% ¥ aoft oY awear fad §
3% e § TEA gU TEAT B
Ifea 7€ g 1 AT A Ed s
ey g1 &7 ¢ ¥fww amg & A @i
#Y Wt afgw TrEET T, @ W
sqr faar s

agias gEiTEm e waw g fF
Y Tvet § gaer y= fear s, we-
17 955 %) gg WAFIC qg=ar gt 5
g4 uadiy qeAr § g TE -
afeat Ty &Y dYer ard § ) @ E=
# wrfan wiTA & A 9w W@ g
wE agEX Wi & 9 wfonaer g
2P 3991 sieagT 23X & fou fdw s &
30 IS ATEA |

ot geiwa o - fed) o &9 ¥ Y

J AT Gar FT IX § AR A aga @
oe faw amat § Sfea oY anit s §,
die @ & 3% fog $1€ eqr Al faear o
safer & nad s mgm v w&@ A
gTeTd oAt ¥ wgl oF fe  fawifea
#1 AYefeat & et §, 9y eaE 9T @
AT § qE I @ & oo o #1f wwre
frar arm &Y ISTw §, At faRiA
amy 2 a8 o @, afew fam & gwig
Y o gwdt )

gl T ag § o egel §, el
FETE} T ¥ FA ¥ fog, I s 8%
et #1 39 ¥ & mar ersmy fawe
arst A g &, wf axg ¥ ;e w1k
¥t st @t ¥ for A gE W
01 ? afz g, @ few w0 § w00 7

oft W& qiw ;. o WA AT

TN e gew g ag frwre Qv
#IT 37 T T€T sq1 faqr s o

VAISAKHA 26, 1891 (SAKA)
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WZT TF AT §S ST 9A § I
FT NFET 3T & 907 T @ |
T & dorEr & &) AR s ok ¥
arer gforar Getww a9 U E AT Egw 9
1 anfas agraar @ @ € @fF 3% feu
afes wrdlr &S w1 aEew fean
T % |

SHRI DINKAR DESAI : Today sports
is not compulsory in schools and colleges in
many States. Unless sports are made com-
pulsory and more encouragement given to
them, it will not be possible to raise the
general standards of our sports in this country.
The Education Minister will say that it is a
State subject. But I would like to know
whether he will call a Conference of Educa-
tion Ministers of various States to discuss
this proposal. It is not a question of Go-
vernment of India making it compulsory or
imposing it on the States, I would like to
know whether the Education Minister will
convene a conference of Education Ministers
of all the States to discuss this question of
making sports compulsory both In our
schools and colleges.

SHRI BHAKT DARSHAN :
hope that the Hon, Member will agree with
me that there has been a spate ol conferences,
committees and commissions; and, therefore
there will be no use in calling another con-
ference for this purpose. But I would like
to inform him that the Government has taken
a decision recently that in licu of the N.C.C
which was compulsory before, sports are
going to be a compulsory part of the
curriculum,

Hagaf adw: SgiaF A X W
Frew § e gfoedr eed Fifes ag
W et 1 AfeT ag A A s
oo WTEd § ITH A ARl WA %
foq wiw vt &1 AfeT dH o
T P § T w1 ) Neifgd 5
% fou o= af Foe g9 NE g P
W TF LW F FefEAT Ag HT w0
at & aran wgm s fean wAew &
18 A AAS T9 NE A T For
B? R @ * wgw FOE

Sir, 1
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L T F {Q AT A AT 79 € a9
®E A IR FW I oFW
w01 ? afzgh, ot @ wafy sar @@

37

8} W aww . fing gt aF ag
T #1 @rET 39 qT e s frne
fFrar g T H o FARE
AT Wt gy & g€ |Y, w17 e
T T I faeare & grg fasie &4 &t
Fraegsar § 1 Afes & wrT qgew w5y
= & foq ag wga wmgan § f oY an
WE FAq, Fg AMEEEe a9 ¥ e
AT AT | 9gt g% frafaEt w1 @4y
& Suidl el @ ool ¥ qweig &
wifgy sz wfifey gv 2= sefam 9w
wied %t qgEa } @ § afF ¥ e
ST FY FIET T ;|

it wgrer fog W @ fEd ao-
foas # fow q@ ¥ Siwlt T & o
Amrafer TN Iy d
wrog ¥ wrer a1 & fraw s
wHe smac J@ A A5 for o,
grerifs ag W@ ¥Wd ¥ TS A g
aTaF gray aEr g1 A § ST Sgar
& fr 97 ¥ ¥ o g foaer et gheat
¥ feofas o Y & mr & =vi @ fadm
¥ s, dafen T, 39 § oY A9 A3-
FRA A At I I v oqr gfomw
WrlswAimmawaAmRE?

oft wex Totw ¢ oA, 39 R e
o NFR F oF W & IO # i oy
qifFgedak ¥ @o dto urfe ¥
g fear T § | W T Rl 8T

]}YN
I:dllhis

#1743, SHRI YAJNA DUTT SHARMA 1
Will the Minister of HOME AFFAIRS be

tation of Recommendations of
ive Reforms Commissi

MAY 16, 1969

Oral Answers 16
pleased to state 3

(a) the machinery created by Govern-
ment to implement the recommendations of
the Administrative Reforms Commission;
and

(b) what is the recommendation of the
Commission in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Im-
plementation of the decisions takem by Go-
vernment on the recommendations of Ad-
ministrative Reforms Commission is the res-
ponsibility of the concerned Ministries/
Departments,

(b) Attentlon is invited to recommenda-
tion No. 16 of the report of the Administra-
tive Reforms Commission on the Machinery
of the Government of India and its pro-
cedures of work, copies of which were laid
on the Table of the House on 13th Novem-
ber, 1968,

st gaaw Wi Fsw AEEm, To
moﬂo?ﬁﬂmmwa faa%
fearami W1 aiv AW W FF &
FAC & ot I@ FNFA A 11 featd &
g1 few dg o faew & ot adey
WATFTAT JULTWE  TJOF =T
frfeaa &7 & og fewmr i frw ) §
I ard) fewmfa & on w1 gfe
¥ 29 T 3 AW I W@ § 1 @ qfwwr
¥ & ag w5F 00 qgav § fF 0o WTo
dro # St WrAAT § wAmEw A gER I
# g ¥ I wAM N FEifEE FQ
wrgfic ¥ aufa N fomfd § T &
auraq £ a0® oy gy o
FaT TS BE AHAY §T AT FE@
ferare @ § A

7T ¥ sar Iue fawr fF sarew S
weafead § ¥ A9 A9 &I 9T T gurd
N B FGT 1 O o g e ¥ HAe
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I famifet 1 1 I9% AFS T I
gl S8 T @ FI AE | A 3@ g
8, ardt ST F@ A1 ghe & ga Nl
&% a0 ¥ gEdT s w1 dEr
7 g 5 ot 2 fF fawif &%
SHIC & A0 g% ar A8 ?

off farer o g : gETEE § gEI
e #t gfez &, W ¥, T4 A A
FIGAT TLHTL GTAT AT 45 | &F FHFT AT
fareifeed I & § Ia9 @i qga© T,
ITH T [ F@, F9 TR FH
Iu% o9 frag A & fou oF sfear @t
fraffeg &t T & rﬂrsrﬁm% ey
¥ ymaag g qm@En A ft 59 few-
foi #t § 1 g7 fawf 9T s & 19
frac femmon wrd fe 9w wfem =
ATATE, AT H ATLT AR B T A
% ATy T § IR & A T AT |
Oy I adr § A1 AT O & aedt
U I et @ fa=re fean s
forad g wamasg 2y ¥ o w1 fafw
¥ gare gt a%

st awarer oAt ;R I A A )
3 g v f oY fawifel & &Y werx A
g1 w A dareat ¥ wwfua §, a4
waredl § o S gu w9 §, 9@ TRy
T & FAIfeal Y 10 @19 g ¥ fimdt
Rt €1 € & 1 Aol A, WAl A g
WS § | 1 IW S F IR gAAAT S
¥ 3fez ¥ WX JEA Wfww O A e
¥ gy o o g § 1 A AU A AR
¢ fr 79 #fiere s o3 froa g R
oy fafire) afas ac g1 At o dfere
faw a7 feefiora g % § 97 AT A
=t ghr ? @ FA q@y 4 fiF sia ane
#1€ et A mer @ o 3 PR T
famIf To 1o Yo A WA F FY-
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TRoT gt & o IR fawrter #
¢ afs & yo aff s, fs wrew fafa-
! ¥ aga fedt wigw fafrex o faw
AT AT FY Tegerar F A= F @
ST F1 4% wiE  fafaed ¥ a=<
FATT ST S 3 fewrfont #1329 6 A
S & FrEifEm g @ § arad o @
3 fem & s AR ww w1 I A
faar

= feram o gws : §7 3 feaar at
f oF T FAd T T @ 1 A ey
¢ A 1 faa<or aga & @1 F faa-
07 o fol a1 o gAY et wei
2 foas agme O o fawfed amdl &
g1 IATT AT FH, FOF FIC FIT (AT
FH I F qGT 9% g awar § HAT X
Y A Afe & av e § W)
¥ F e FAY A et gw w57
frafa Y v omar o

SET aF AT F T & GOA § A
g fv fom afer & g7 swdlw AT
N femfoii Fr oA § R fFg aw@ &
gw frafa 3% & 1 @ Y g oF e
T gk IEF gMT QO TEAT AW
9@ & Al § 1w & faaor &
g ARTwAwE Frg R
foid gat qw ot 8, forg waew &
geEfad § SE6 99 Aol AT g Al
qE AT TF FALT TAFT JIC AL FQ@
§ aix ag e ot afeql 7t afwfe g, o
g7 faudl & grafaa @ &, 999 g
art &, o fer #fade afag & e
fora s & avafraa §, 99 qAew ¥
qre AT § 1 AfX g g7 AT @ A
fawrfew gf faa® sax q w=ma Fr av
garsg #1 49 afafq F e 2 3 FJa-
saFar GG & W AN F WA W IR
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frata & foar amar &1 afz 3® ww 99-
gfafa & g, dfadew # geafafay &
A FAT § A1 R FAHES ¥ WY ST
& oY @gi ®srar snar & et gt 9% faade
gar &1 swEftE guR A ) #
ot ot fawfon 78Y & foemr frafe ¥aw
g ¥ §, AR T ar afw w7 T
g WA & 9 AT e § @ 9 o
i # fagga gar g

FAdlg gTEw A ot gEd A w{)
4t @t 37 ¥ feg &3 qg® Tamn fF s
%Y fawfar & vt faare fear o @
3 ot ag 9 A feq mar & fe ooy
fawfad Agrec A ad I Io
sfwar § fa=m fear sy ar 7§l

oft qwae ool : § oF gy WO
WA TEAT § | 98 AR far twe-
W O & WEed & wC Wl g |
oo 7 faefaa Y fe ag v v
R v yreFTieen v w12
&, o a1 Sifaw fe are &1 BT 03
o§ 51 AAew  TH fawifun FY T 80
FATAR AT IA R G FH T TFAHC
FAT IR AT FF IO [IFFn 7 F
Y we Y Far § R wodmE W
far ) cFmeAw YHaH § 2T & fafa-
& ATF ADIATT U FrewrieeT &
FsE AT W E? g% W IT A
T frFma & fF 8@ a0 T A6
¥ oy wfirad daar araw FEA fFT AR
£ oad 39T aE drmwr ¥ FH AT R
¥ @t wowfF gER A § &
A OF FUT WAT §F  gAT R AR
Hagaru @ adh ¥ oF A A qd @
<o wrEn § S 39 &1 wE fadw qfe-
oy gt fawear g

ot fawn wTw g9 ; AT T
Wafam deed & g g A
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yarafa® gar s & gro fawrfer
g 97 g gra faaa oy
9T, I ¥ ey § Ifww srdad@ N
AT T ATq Y 9% 97g 1 Fear aa

AT T X 9 oF gargr far
at gad fad v sgm oag & fr e Q)
7 fawmt ar Saredl ¥ wvafea wE
famifer & 0g® 9w g ¥ grafen
givat grar fa=ne fear oo, fag w4
AT ¥ Jmmfafa @ Afeies & gro
39 o< iy forar sem | aq WAES
& gra A fig fear amar § sE W
wrifaa fear o <@r & an AdY ot Ag
wfasew w1 ot afaaeg §, ffawz I&-
gz g a2 =9 s y@AT B 1 WA AW
gr o Yefafredfen foed  fefaom
Mg WAey § § ag N €9 T s wEar
s O fawifed qwwre gra sge 5t
7€ § 37 & iw awiT A sifas fear
T @r & o gy | af ¥gw R ao &
ag famifel g Y o ¢ .,

st awaw At : o & A amEd
Ffaga ot san fear av 3fws anft @t
Tg mErUer X AT F v F Avav
faarz Tt g= gu @wT Ow g AT Ay
famz it asgs Al g & 1

Y farar wew qew @ @) wfwar g ¥
it warafas gary ava N fawf
#t Femfiafa & graeg ¥ st § 9
rarAFaTn Ay

SHRI CHINTAMANI PANIGRAHI :
The reports so for published by the
Administrative Reforms Commission and are
yet to be published will perhaps exceed the
pages of the Vedas and Upanishads. In
view of such proliferation of reports and
the heavy expenditure involved in main-
taining the ARC, have the Government
thought of making the ARC a permanent
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body ? Do they consider the machinery
which they had set up to implement the
recommendations of the ARC -adequate in
the face of many reports ? If not will the
Government tell the ARC about this posi-
tion because so many volumes have been
published and another Rs. 1 crore is set
apart for maintaining the Commisslon.

SHRI VIDYA CHARAN SHUKLA :
The original work of the ARC is coming to
a close. They have already submitted
cleven reports and other reports are ex-
pected shortly. As I said earlier, the
procedure has been decided upon how 1o
examine the reports and implement them.
It goes without saying that the ARC is not
a permanent body but the implementation
machinery would be a permanent establish-
ment. As soon as its work is over the
main job before the Government would be
to speedily and effectively implement the
reports which have been accepted by the
Government.

ot serw At great o ¥ a9
ST SEAE gAR ATENT & eneAr
€ a4t @Y awdiwr § gax wfaww 9 T
Ageaqd AT 9T @ A {1 @ s
WY ¥ o@q ¥ AgEge A@nT qer
STAT 9T | YAT FHAT oATAT 97 f6 GIHIC
W frgat at st gaar g wge TR
Y FaT & aT & fearfam w6
afsr WA ¥ qar wemr & fs oqi off
gaq sgdla &) 1T & @ o 5w A
1 Aga Wt gwR A gfee ¥ w7 far
ar @I Y | AU wEm ag § B owmwfaw
g A & & Ageayy e e
o AY SR guafafa ¥ frg fear fe
Tsat FY AT 7 F) A aafog ;N Fe&n
8 ¥ sfaw adf Ot wfgy orafe & an-
war g fs @ grew ¥ a & ga
A as o Fraf fomr ¢ s 7 Qg
qAeg ¥ § gAEf geTe e
IW gEE w1 A9 A & sq F amar
¢ | gEu gare ag a1 5 qeErd wH-
foai &t wear % # g JT AR
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FRFABA B q@ET w17 | K S
wRar g fs g7 &1 & @vaeg § 4 a%
am fris we o 7

ft faer ww gew: @ wEw A
wga & fawfd 1 § o & qwoaw
gl arar fF g @ fawifead & ard &
a1 fegfa &1 AfFa A s Fewifer
et 7€t @ o famr S0 oY e @
faar w0t & sam § =10 A< fvar O
a7 s fear 9

wgt % €9 @A gra (@ oad
fawifor & wges &1 945 T 99 & A
¥ & FgA1 qrgAr § AN IqFT qgT @ |
af oA @ ade ¥ st o) oI
FR T g ¥ foig ¥ f5 9@ &
Fwe gt ywrE X fear dar g ?
afe e ¥ W F @ FY gER
97 g wFar ¢, TET § $Y FaaHar
7 gUSAT A § q9 Al §@ WA FF
T A WMAT I AR wogrE A
afva afy s@a) fawmifor g @ <
NI T &7 A F q5 F ywa §
T g9 A g &) 7 ST, T FEEK
R 7 § w9y fodh ag & @@ ® gear
2 9%t § 1 I9W WA T wFGT
wfer & sgm & ot o gart e
Fft fawifed am @ § gardy ot sifer
aF) § fr g wameT & vanr 9 fawfot
A AR afes ¥ afew goe wd
sareT ¥ o9 | 9g 937 ofes wer §
ot ag ft e wwe e g Al
arE fF 5w § #YE TaT age a97 Ser
THH A EEIR WHA W7 /AT | gH -
ar T8 whear F1 w@m gFw & F
aowa § e s@ g AT ifew w@
@ ot g FE W 0T W wEr
FAAT F ATAY BT ERA
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SHRISURENDRANATH DWIVEDY :
May I kanow whether Government can  give
us any idea when the ARC will complete
its work, and about the recommendations of
the ARC which Government have received,
will they take as many years, as the ARC
has taken to produce their reports, to
come to a decision or is there any time-
limit withlo which they would take a deci-
sion to implement them ?

SHRI VIDYA CHARAN SHUKLA :
We are taking action on the reports received
by us in a very speedy manner. Already, on
five reports, decisions have been taken and a
statement has been laid on the Table of
Parliament. About the rest, the other six
reports which have been received by us,
they are in various stages of examination,
and we hope to take a decision on them very
soon. I can shaie the hon. Member’s
anxiety that this should be done in a speedy
manner, but a certain procedure has to be
followed and that takes a liltle time. We
only hope that afier the recommendations
have been processed and accepted and
implemented, there would be a sizeable
improvement in our administrative machi-
nery.

wrea ¥ fard o q9RE

+
*1744, ot swraE e
ff faa g et

&7 MgeW WA ag q@aR W F
w3 fr

(%) = ¥ @rf oF yAnE, S
T 4 a6t § fRei @ wq ¥ 39
tMmE gF gAE T EAE 90 F9 A
T ¥ agar A9 w0 & felr AUy aneTe
T & fon ;

(@) = 33 foi svgE saEfe
¥ fard giyans GeaEt & AAq Y
e, 741, weATasi 90 oV ¥AT FIA
> safdl 1 ggam & & feog i@
I g,
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(1) W st dmrd wF wETesi
1 ger feadr § W1 SIRY, oANE
ygar @y ¥4 § aa1 7w wy Sari
o guARF qemEl A EwW W@
#

(¥) =1 @R g7 @t & afe-
fafirdt oz Frraet wa @ § aife ¥ o
U & $F ¥ AW 9 wg-fAet afq-
fafagim sr o ?

ng-wTd WAt F e WAt (ot R
ww gw) : (%) *rf afe, ;N Trew
&M 9T AT A fFer o-sETeE g,
et woar fawma § graew g e
I F9 F afeafas sra 0m, )@
TH-FARF w4 F fou aqar I§ gaw
¥ AT § AT HTAT @ | da: A
sares” A afcar o suferdt aF &t
@fafs 4 & Fa= Sovd o gaar
g9 & foq oy § 1

FwT safedl & €41 9T agar I
#T 3l ¥ fou o 4@ A7 9F-y=rEwl
N wa F ww w1 agAfy @ & o
aw ¥ fafger dwmar ar agww @
i ok ¥ w1 F fag Fi€ IogE WK
T IueEw T 1@ Afa & s,
T & a9l # FEAE S § T 9w
7 i gfeg s ¥ fou fa3sft -
SIS F ARG § qI7 F 47 Agafq
HE L

(@) %= farg faeg o y=rwl &
ot ¥ fafogea frgwe adf fear mar @,
aTE 99 q9TGE  gearal § g, A4l
Feqras aifs & w7 ¥ &4 FE & oy
st & 1 fe W, STOE IO & W
(%) ¥ & af ofomer § s §
gUTE W YAIH @ ww g |
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aa: Oy sufrdl & waw § wow ¥ g
I T

(M) s faaer gz ¥ 9T 92w
9T T|T AT |

(w) fadeit o s @i fet
Rt ot afafafedi =, fom oz 918
sargNy afafefe & fou a2z femr
ar, fRreet @ ¥ for augwr sxaear
e g

fararem
TEe Fad, 1968 Y wree F fader
o9 AATH] — BT, ASATIET qUT AT
fas sewall @ gew 3 arer
faazar |

Ll & we
TEET 271
eI 1,844
waifas FrdFar 1,043

+t T we  weae wEEy,
et qeel gy wAT A quEeaE wegror
F gorifaw @il & fol fadel & o
> g7 &1 9=t % 9 5 gy faf-
A 7 fadei & s R oger 31 &
w0 AR ¥ ag o =g g fe o
qAH TG qF AW HFER F AW
QU T NA Y dur faRwi A wmar @
&I AT €9 ¥ I6 B QAT w161
# @ fegr amar @@ WA A S
awy ag g 91 fr ¥ fag e &
fad® qar 97 fra &< @ &
T g § fe war 9w falnw H
T W sgEenr W @ fe oo & A
qT S GET AT § TEE  FAL TIHIT F
fafeqs fror @m sk ag daT T™-
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fafos gt & sav 7 @@ ? T 9w
fagas & 70 w1 &1 A SEEE i ?

st faamaon gws : 33 a9 AT A
R mRam aff @ g 5t
9aT 99 & A9 9 AR § rav §, g9
v uwAtfaw afafafeay & frar qmar
g1 gF & AW g AT w8,
AT T T g €T AT
fF gaF1 fFdl W T@ & TeAifas &7
# gamahr 7 g 3 afz %4 1w aw@ 0
fread wrf AN T oiw gw A
e & AN T e arf 4
ITH FIT WHTT FTATE FF (97 SHif
¥ gewn fRar @1 9 ARa g &
For sromgz fovam a1 s ety wwem
a1 % g o W I aga § w9
frrot wd & fs @ aw w1 gewmm
WRFTAH N aF & 7w 9 A1
¥ amar g1

ugl o frdgs sTEaie g, Sw
W AW T Y@ FTW @ e e
s R & fou fadai & o1 Gav wmar § 9w
T TW A A TRIAAT A &Y |

ol TETHETT Senl ;W aF St guv
o S=IC ¥ AT @ NG H amam § ww
g 7t 8 A A afawregEs faEegEs
#g a1 & fs @ 99wl A wifes
dews X 3@ W 1 v I fear ?
T JEET faaTw I ) I A
FT WA AERT wWE AR T A
e ®X g% § ? o e A g
AEa TR T ga e fF
wifas &l § §f FE6T I9ET gow @)
Terffas st ¥ g% I 7€ g ?
g § fur wW wg=iE g 4
gend § IR gE T @S FE Y
g9 w1 g fEar ar A aE &
g e A fed & qogwfa v &
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@ Jt frome §, 99 §ma, fF W
fadslt srew @yt ¥ 4@, s g
WA qTfaE TRl ¥ &1 o, fad
Y T A 4T 7 | & qeT "gan
g f5 ou% sw #§ @ # & afa-
frar g ?

W faaeaw ges i ag @ gl
dAfa & 5 agi ¥ fadait o =rs
W HE F I, 596 9390 ¥ g
feet gat fadelt o 9w A &
Wigg gardi g7 Afa i mya
O T I AA AT @
7S § ATNE ¥Ew a¥ fRaT omar §
wa &1 fadiw daE @ qer |fa
wra § gl 4 fAear | aEEeEey
& g7 M @ W E | afasa gw
am Ag W

gl A% TGN GG T GFY §, T
A I A g W gEm w
of graw §, agt ¥ g g faedt &
@t ¢ fa faall o =S ar 9 g9
FQ 9 §EIF 9 FT I9GW few
SFIT T T @ § | 9% 99 gy fafi=
TS GLHTT AT §0F S U1 @t §
I A foE Wt W E Q@
areA & gw e e § e g
WIEMR s 1 gEEN T AR
e AT § @ I I g Te
wiaTg F@ § |

ot W ST AR N W
qr 1 9@t ¥ HUY 9T KT S FQ §
¥u7 S§% qreaY g 5 e sl &
T & &1 ggia e @, A ag ard
FFETQ G #  § oifs e
afaFT< (4% #g a% f6 99 ¥ H
* wral ¥ @ sad fear Tt § 7
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st fagmater ges g =W @S
ERFaY s & @ 17 AW @
afw uor g fom ol § ¥ s
F@ E ¥ o s T @) Iy
TTE ¥ @ 1 gEar fawdt @@y 0w
iz Y maw § fawd @ O a9 a9
2 A gd fredt @ 3

ot fera ywTT @  ¥aT 0 WAy
& q argX ¥ au ars fawafal & a
T g ¥ amdwr ¥ A av e anfe
¥ are @, 79 foead @@ axg % g
E 5 ¥ sel ok agred F a9 g fogd
A= afrferg afadt & fax & awe
¥ toTEE TAa 1 frmery & A @ wET
Faa ¥ eaeq At fago s@E ? |
9 dYg It Tal F gT FT ATAGT #1
wfvoa 7gf @ qer g P g AN
A1y s fogad =y ok fFav @
o 3T fawre Ao wgr FgArdr
g7

#ft faamaew ges : @ q@ &
farprad gat o o Of A9 &l 9
F IR g FRAE N RN qad
qrar T4, agi 9A faafa & fewrs
srané &1 af AR AR W@ § 9
H FPT AT qT Ivg W A AZL AT AV
WTeg S &1 mrar Agr & af | fawe
®Y ¥ oqW T orar @ e | ag
wrearE & S A F AR |

it forw g e < e WA A
@R a1 ¥ gg Al qamay @

=t faaeen gre  WARAH § )
afg Ay wxe SEh @ § ag g
2 gmi

it &o o wh® : W yAR ¥ foy
A T fadet ¥ amn § ag w@ v A
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w g ifgy A% q TroEfes wt
Yfoged g g @ ag qgm g am
g1agi e § N wfas et ¥ fou
oTel #AF wwar THaT fvar omar &
& AT g g R W gEwl it s
#w|r amom & @aEt W FiT &\
aTw fE 99 @Y §1 qeAifas wat §
a =TT a4y ?

st fagrey ges @ aFar ¢ B
g7 aifgw Al § fog 3w & oo
feqr omar §, SaFr worifas WAt
for guatr fewr omar ) 1 e vaR
FaT #1§ FTE g s gk fog
FeaT TG 8 | '

SHRI P. GOPALAN : Recently the
foreign missionarles hawve intensified their
activities in many parts of our country and
they have mainly concentrated their attention
in the border areas of our country. It was
reported in the press that last year quite a
few American missionaries, who were work-
ing in Assam and nearby areas, were asked
to quit the couatry for their most objection-
able and undesirable activities. In view of
this threat to the security of our country,
have government any proposal to put a
total ban on the entry of foreign missionaries
at least in the border areas ? Secondly, in
view of the fact that the foreign money
flowing into this conntry ostensibly for
religous purposes is really being utilized for
political proposes, will the Governmeat put
a complete stop on the flow of foreign money
into this country in the name of religion ?

SHRI VIDYA CHARAN SHUKLA :
We do stop the operation of foreign mis-
slonaries in the border areas, But that is
done only for the security of the country .

SHRI P. GOPALAN : Why is it that
some of them have been sent back ?

SHRI VIDYA CHARAN SHUKLA.
Because their presence was against the
sccurity of the couatry. Whenever any
such instances come to our notice, we do
take action. So far as the question of
foreign money Is concerned, as I have already
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.

sajd, whenever money reccived from a
foreign country is used for a purpose other
than the one for which it was meant, we do
take necessary action,

i wrAA g ;. AA owERw A
Tarar § fF & fasadsr & q &Y qar
uraT § AT Torifas s1atf & fov -
are Tg1 Fear omar § 1 3w 2w ¥ dan
i s @ fF oag fearamar

g1 ¥ = @ aft g 5 amm-
de, fode aft 9T 9T &

et &% F@ §, IR a@ W -
#ifers feafa &, 39 ¢ & awT T A
Rferw & § 3 7gi Sl & i & wree
draen & W # o frer Y A
NY? @ N o A, W ©
FO ¥ g g Y " A ST 8 ?

st fagreaow gwe : @@ A ¥ 3=
gt eE § geT MU aw W W
Tezre gmk o F qd §, S wiw
qgars &< gq Sfaw srart v § | it
oY Miqre X aare frar o Ty e #
w1 a1 f& g7 azg W #1E T Gt & A
T TS FIEATE FTH ITH AT G
Fforaugr Al @ &1 ag @ A |
fs ox A T@ g A FrEazAr FA L,

vl WA WOg g9 Y AT A
FN {1 7G O N FQAE, ITH ARH
Tavgy |

it farararter W ; ITF FAT FEATE
%t § & %) W@ gnn & fey s
o fEar mar &

sft sverre Tre e AT AERT A
w1 ¢ fr forr Y nfafafaat saiera
§ o o F frera <o At e
Fx oy =mfeq § fome afe fafedt =
wEroez ¥ Wt WX wiMer wwmew
qrfaaas wAr AT | 94 7 afew
WA A §) gty e ¥ g
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.

R & o= AT IAE Ay ) faar |
e feafy & aie s¥@ § wgl o
FIAE FAEA ITHRT ATY qAT HA F
#t H8 wgwfa & af ?

it ferarerow gwe : o P @ oeR
FE o7 ot g fret froadr § s
FoR Fax A omdqa ox famar & @
B T T FTH FIAT TOEA ], I R
¥ wrafaa T AR T A & fFoaw
T IaF Iq TR X ATA I AT FIN
3 9T 51§ anafer @1 7€ & 1 afz sEw
amafer gt @rft § a9 g9 IR q@h
Moo W T A TF TR PR
T grey § AT T ¥ R @ = mar
Igs! w1 wrafe 4Ef 9 @ e g
AR FGH T ST FE F w10 T &)
IT%! 78 916 < feur mr § s o= A
g wgAl & sgEre A A gArd -
o §, % WA FIA FAT EN A
9% faoda w9 § s O a1 R
Fa< feT ¥ FLars. 1 g |

St T (R A AT A A
wiet gwET §, 99 994 g faww ¥
afa garf, 1 it & gEt wRu-aie
¥ 7t qar mar 7 A Rt gE @ W
SETET gaT, ar § ams gear a1, 3few
oa AHUE A FAUT FEHA w7 fF
g nfafafeat aofases §, o9& I
fielt gt TW & Sy A g /WA
% ¥€i T (e @ & T §
gaTEdT W maAEeE &1 Atk fae S
s g et aafe 1 afafafeai &
FfaaAs SgUY A 9 qg AW I
ol ¥ ¥ ow § @ e ananr | ag
T wgaT g F oW wwew A
¥y Aifa § o T
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MR. SPEAKER i Let us not convert
this into a debate, He should remember
that Maharashtra State Governmeat is quite
different from Andhra Pradesh Government.
You cannot say that the Minister has not
answered the question. He has sald that
Andhra Pradesh Government have agreed
to take him. But it is different from
Maharash'ra State Government.

Wit gerdiare W : @fae & afe-
F% 25 (1) & srgauaq Wi &1 “Hael
g Wiiw, dfreg ow sz ffeua” &
sETies U fRet gATd | W T
5 NAIGE BT A9 qH FT AT FIA F
sfamre g, a1 s Ry -y &Y
gy wi £Y syTEqT YT IEE RAT-FI4 {
sifad §F &9 & g S
qHiRT FT S, O AT ITF g FE
o< #1f sfaaew aff §; afx 4, ar fse
AT AF-FT @ TS W0 9L AR
TN S &) FAAA FIAT FGT a% 91
2?7 & ag M awan wrgaT § R o @
fegai ¥ AR g §f 9% & wi-
qEAT F1 A FFA, auriw Al @M F
TOF ¥ aF91% W § A "ww Qe
Frafga Q@ § 1 @R I I
1§ o et §; gfeg, @ @ @
% fawg w7 o faar mar g0

sit fararrercor g ¢ G IER W
gasar g ?

it qOw qida :
TR AWE...

st goHaE WEw . aege wWged,

Y s FT IO A fQar @ |

MR. SPEAKER.: The " Minister says
that he has answered your question. So,
why disturb the proceedings ? He has given
a short reply. Of course, if you want a
reply which is as long as the question that
is a different thing.

g aar g 5
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SHRI VIDYA CHARAN SHUKLA 1
Sir, he has put forward a general proposi-
tion and I agree with that geaeral proposi-
tion.

MR. SPEAKER : Very good; the

Minister agrees with him.

=t @7 qigq : qg Fgv omw §
AR 2F ¥ $argal g w9AT H-gAUC
fear s g 9K aga & G g a=ai
F) 978 A7 ¥ FEFT IHT I 79T
aaqa fear arar @ 1 Sfew & amwar g 5
@ Ty 937 7 FIO7 g fgrget
gt anfaat & wfa gedagre @ 1 9@
| ar ¥ Fi€ fafiva wam &t S &
g afs 38 ®Tr S g & faar oy
Mz 37 I fard famads gar A
FY A BT GUI T IIM TR AR IR
giqf@it 9 T a5 | K 78 w0
=igaT § % sar aeFe oW gFae 91§
fafr=a #30 93@ &1 fae s @

o faarauor g : At @3 A F
Y a7 &, 73 faegm Stw 1 Afew
gar a §  @wfas AarEl # w7
FoTAT AR | T T W AAS F
FEAET & S, at gardy arfas e
aifas geqral ®F wF ¥ AT AT

SHRIMATI SUSHILA ROHATGI :
The qusstion is not whether a particular
State wishes to invites a fareign missionary
or whether a particular State wishes
to deport a forcign missionary. The
question  is wheathar tha activities of
such missionary are prejudicial to or against
the national interests of ths country. In
this particu'ar casz, I wou'd like to know
whether the activities of Father Ferrer
were found to bz against the interests of
the State. 1fso, why was he allowed to
come and settle in another State when the
Maharashtra Government have not accepted
him ?
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SHRI VIDYA CHARAN SHUKLA :
I have already indicated that one State
Government did take objection and they
asked him to leave. When he again applied
and asked to work in Andhra, we consulted
that State Government and, when they did
not have any objection, we allowed him,

SHRI PILOO MODY : That goes to
prove there was nothing against him.

SHRI J. B. KRIPALANI : If native
Indian missionaries are available, is it not
the policy of the Government to patronise
Swadeshi “goods in preference to foreign
goods 7

SHRI VIDYA CHARAN SHUKLA :
Yes, Sir. This is our policy.

SHRI HEM BARUA : May I koow il
Governmeat are aware of the fact that the
foreign Chnistian missionary institution is,
at present, engaging itsell in anli-national
activities in the border area of Manipur,
Nagaland and Assam and that a Union
Government Minister is getting finance
regularly from the institution for political
purposes—I can give you the mame of the
Minister, if you want...(Interruptions)
These things were reported in the Assam
paper about the foreign missionary institu-
tion engaging itself in  antl-national
activities in the border area of Manipur,
Nagaland and Assam and a Union Govern-
ment Minister getting money from the
institution. ..(Interruptions).

MR. SPEAKER : Order, order,

SHR1 HEM BARUA : [ can give you
the name and all the facts in due time.
May I know what steps Government pro-
pose to take against this foreign missionary
institution which is engaging itself in anti-
national activities in the border area of
Manipur, Nagaland and Assam  and,
secondly, whether itisa fact that Assam
Government have bundled out some
foreign missioparies, even those people
working in the medical and teaching
profession, out of the State of Assam and,
if so, whether it is a fact that these people
were engaging themselves in anti-national
activities. and, therefore, they have been
bundled out of Assam ?
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SHRI VIDYA CHARAN SHUKLA :
He asked a question and then he replied it
himself, He said, there are missionaries
who are engaging themselves in anti-national
activities and that some have been bundled
out of Assam, If they are engaged in anti-
pational activities, they have to be bundled
out., There is no question of that. As
far as the allegation against a Union
Minister is concerned, it has not come (o
our noticc nor we have scen Sl.lth. an
allegation made in any paper. If the hon.
Member gives me particulars, 1 shall
definitely have the enquirics made and let
him know the facts, =

SHRI HEM BARUA : May [ submit
some papers have reported this matter and
it is for the Government to look into it ?

it wfaar€ o 3w : & 7g oA
wrgar g e foa® & agl § fead fade
S ad-gaT & feo m@ F xR A
=T saaT AFT WY |

st freraw gww . ) feRei Oe-
SETE agr and §, ¥ S9N Wi aga @
Y o1 § | IF W T9AT AT F www
¢ | wrT wIem A WY gEAT A g, 9w
%1 wefam &G #§ a@AIg 939 & 99
¥

SHRI TENNETI VISWANATHAM :
‘The Minister was good enough to say
sometime ago that when there is lack of
missionary ability  in India, the foreign
missionaries are allowed. Now, instead of
importing foreign ability, does he propose
to send Indian missionaries for training to
foreign countries to have the technical
know-how for missionary work ?

SHRI VIDYA CHARAN SHUKLA :
I have already explained that we do not
allow any new entrant or any fresh replace-
ment of the missionary unless there is some
outstanding qualification and Indians of
.those qualifications are not available.
That is a big restriction we have imposed.
Therefore, because of this, the number of
foreign missionaries in  our country s
steadily going down.
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SHRI TENNETI VISWANATHAM :
My question was whether they will be sent
to get training and have the techical know-
how in missionary work.

SHRI VIDYA CHARAN SHUKLA !
I have not been able to follow what he
says,

SHRI 5. KANDAPPAN : In spite of
all the answers given by the Minister, one
thing is not very clear to me. In the
statement given, it is indicated doctors 217,
teachers 1,844, social workers 1,043, With
regard to these numbers., may 1 know
whether the Government, at any time when
permission was sought from the Government
to bring in these doctors or teachers or
social workers, have tried to find out
whether it is not possible to appoint our
own men for these jobs. If the missions
are philanthropic enough, the money to
promote these activilies can be given to us.
Have the Government tried to find out
whether the Indians can be accommodated
these instead of foreigners being brought
in 7

SHRI VIDYA CHARAN SHUKLA :
This is our policy that whenever any appli-
cation is received for amy work, il a
missionary wants to come as g doctor or a
nurse or a teacher or technical expert for
agriculture or any other technical institu-
tion, we always find out whether Indians are
available for this kind of work in the
country. If they are available, we always
refuse such applications. If Indians are not
available. then we try to find out whether
that particular applicant has got any out-
standing qualifications and if he does not
have any such qualifications, we refuse.
Only in exceptional circumstances when we
do not find that there are well qualified
Indians available for that particular job or
that the applicant has got special qualifica=
tions, do we allow such applicants to
come,

SHRI S. KANDAPPAN : The answer is
misleading. With regard to social workers,
the number is 1,043, Can the hon.
Minister give me one indication where the
social work is of such a sophisticated type
that our Indians are not able to do it ?



¥ Oral Answers VAISAKHA 26,

SHRI VIDYA CHARAN SHUKLA :
I do not follow.

SHRI S. KANDAPPAN 't You have
permitied so many social workers, Is it
not possible for you to appoint Indians 7

MR. SPEAKER : Mr, Shashi Bhushan.
Short Notice Quastion.

' SHORT NOTICE QUESTION
faesl anz fam & fo Su-gAma

SNQ 28. sit aifir waw : Fa1 Yg-wrd
HA) ag a9 & FOv w3 fE -

(F) #.9FR 1 g feeor a
frm & fou awdt gemEa § @@ ¥ g
I9-g01T qFaeY AaEr gEr § fRe g
% afeafA Y N feorar qw & ;

(=) #1772z 99 ¢ s TR
zifgs 6y I & qig wagrar gHA
gl wigaml & AW 9e far  qar
frerer far e & ; ok

(w) afz gi, & 5@ IR F aTIC F
war sfafsn § 7

g% wwew W otea wa (s
freraw gw) : (F) ot &, oA

(&) 1,324 A gerd 1w W 108
N T |

() sife & g T F gErd 6
srex ¥, #afr ag #1737 % wgax fear
wr,  wfsAreat s qmfai Gar
aFd §, o geafag :igT § sae
HIA FT A& gLHC F fawrodT g

<t mfiw syaw : weAE A Ry, A A4-
TraTal # gIAT #7 A g wlawa §
wagETet w o wfaws Rgag § ag
FAF! AARHAT & 1 25 AT F ATAET
Ty zifew gg oK 99% a@  §ade
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o a9 AW qF AL F gFAT 1 g
#t Jafq oF Ag7 oF g § AR g
4 7% ) AT AT, 3 a¥w arit" A%
¥ 9% fore § & a3 10 @R S afe
& T G997 g § ag 15 faw w1 g
g1 e, R 3 avw ardE F1
9 F garar @ 5 IgEr AT Aed
fawe & anfesr w2 ey aar &, @ =%
IS FH FT ? IAFT GHAT F9 00 |
W TR IEF afeFR 7
T EE R IR F AT Agar g WA
WWEdfFfms amgR 4 ¥ s
& 70 78 ) gfe o awwg & @
R i i W 7 Ad ¥ o w
fFac @i fer wmaaei ¥ 3—14 @s
gt feeet tefafreeaa 4 91 I o
A IEST & FAT 9T AAL 9T | 47
FE G § @ qI § gAT 9T HGT 927

- & wet g wafedi & a3 @ gt &

I T A ? S 5H TR feafa @t
at #ar A gATT g qfagw §
= ofgdT s ¥ fog dax 27 fom
¥ 9 waeran # qU Afaer faar d fa
aufea, ™1 wfes @3 F & WA
Faw ¥ 9 gft & of@dw adf
gar ¢, 98% FgET 9 g &% ! o«

figew Wezdd o § 7 fw g
#1 qa< foar arar & of S &7 of 9@

T FEREAT gi 8, I o s § qren
RATE |

ot faum=Tw g9 ¢ THET SO At
gy we I # § qamar F €9fe g
wwax #, fafe # g5 aifuwt §, so% @g-
g gaft a3 93X I9-gAE & wrav
qT 39 IT-gATE A Sy AASET HT g
&7 & 91 ¢ ¥ JEH $TARA gW TE OB
aFY ¥ FAAF AW Wi FEE
AT gar ar fasma &0 w1 g
&t 9w arim ¥ fow @i A
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o1 qifew ffe 0 e d 39 W e
FA W e T # Ag g1 9C 7@
Trar g A gedE A A 9 T I9-
A G W a1 TR 0w &% #7 | 9w
A ¥ #1€ €7 THT FT A7 7€ §
fe g ¥ Tg7 1 O gFq | wion wq
T R awe Py R dm B qw
IO # Famar S 1324 Aiw Iw g%
¥ gom wT fed 7T\ TEHT IWT AT W
feam ozt aT g 9= @@ At wmAEn
wxer e frowd fre avd ) 8 e
Joxd oz N wy f5dfes wawd
@A FAA F § WO g7 W FWA Y
W d W R Rl ek
5ot ¥ a7 T 9% Frade SwT sdEr)
s Ft Fifaw w31

St WO I ¢ qeqe WEKRT,
g R Afer . dfFaRas@ s
arg Fgr ogar ¢ fw =it g fw fafa-
W EA gT AT Tgi A1 Siem FWE
g AR FF TF Fogace TR
F W § FH697 FT T@AH F7 3 AR
faeeit tfafaedss 1 a@mw F@ =
#1< 7 sivaag ufada & afam femr o
g%ar ¢ {5 ag woe & oY g7 o agi
TS T H EF FIT g gan
g 7 ¥qo TF FEgA T FAT R
@t 4g gate W1 TR FEA 9T
anar g, ¥ 57 & sz g § fr ferg-
= &1 g fafreet @3 & A/ @ a|
T 3 A F AR A A TE )

s@ ¥ wars w0 Argar § 1 491 98
w@r & fF @g 9 1300 avex fas 7q 7
agi agt X OF F1I X @A A A6
LAFT AW T F TgW QAT anfwa ¥
qreTer & &1 fadt Wl o faedt amw
Tdf aré, 39% ag T w1 fwfoawe Ifc-
febw fear . ot 9w ag 2w v
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frarf agi W & @ @ Ew AW
wE Ay ?

T Fw A ag § fe s oag wd @
fir ceiee anfeere & Y daen fear 99
daw A1 gfez adFa FfAE A N FT
& ot ot fafaedt 7 M s 7 4T Ay
At 7Y ¢ fe foa¥ a0 w12 ¢ ag adits
# oY €Y 7v ST swrHa & W AE g 7

st fretw g ;. AWAT @TE A
fag frmr @79y FT W IR §Y
Ty e § 99 A | 9.,

it ¥aewme g ¢ A $1 97 @,
g afaa #X @ §,.. (=)

MR. SPEAKER : You have a right 1o
make an allegation and he has a right to
deny that. If you think that you should
have the right to make the allegation and
he should not have the right to deny, how
can we proceed,

=t frarae g g g @
fr fom fam @ O AT WA aee
¥ Y I9T 48 AT SO §, I &L 9T
awT ¥ IAwr w@E AG AT ngEm )
gar §t T frdew s€m fe 3% ag a0
ot wrfge fr Faw af damad &
F TG F@ § ; IR ag ArAq smaAr
& & 7g wev  AraAlg @geq & g@argn
prEm AN TR s g foag
AN AT ¥ FEAE AE FW@ gEl d
FgA ¥ FEAG F@ § | W aAE@
F g felt W gomA s orfes W@
7at mwar =rfge | fager F15 asar @€
¢, uorfas @ & a1 99 SAw # |
g va% frmn # 5 oA A aF wd
T AT | PR T A AT I ...
(sqawr)

st ¥arAE R . qIT T TR §,
AT A FQ-ATEEAT ¢ (W)
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Wt e g : W@ 9 T
ST T qOIF g, T a8 ) ¢ 5 T
T4 gEEAr 4., (QAGTH). . AFHIFT F
fer & @iz 7gi 7t a9 gzw U av A
BT, 5 T Jg & | 98 IfAa sT &
¥IT A¢ a1 #3fAq &7 ¥ gaw T 3@ F
ar § F3 st #1€ T A8 wnfg wr )
Mag 5w s faq daam &
Tz gadtg g dx 7 ar fawe @
&% Arg ag gerg am gwA ) SfEw
T famw & F1ga & v wraw A€ g
T @feT agt = 9% 9 T AT |
IFAN SNTEAI sgF gy g
O & oy e IomT qiw § |

s £ITEE T : AG qgIEd, A
AT 1 FHara ALY aar 1 AN qur °v fE
Ffaadam R g, s FaaE
agt 78l & | gEU gare &4 g qur av—
w7 awA ®faw AT o fafda e
¥ T winat &Y gfee s fr qt ?
A gAEt F SEE TR Ag) fEan |

Stfagaorge : H4 owgr e 7
FEA ST A FEAE ST, T IR
FrE arafer ga Ad F AR § | IR
S A Y, AXNF FGF
s AtF w1 &1 3T 5w ¥ o |
g..

&t gOH T AR 0 FIIA AT
AT ¢, ST T FEA§ -

=it faemaw gws @ F1PT ™ 6T A
ard, PMaffaamr g S et g
IHT g FA FT 9T fawar s

ot W I : seas 7, fee
T agt fear | ¥ Aed qgi @R ¥ ar
gl @ 4., (vrEwm).., .

SOME HON. MEMBERS.—rose

of you may
T will call one

MR . SPEAKER : All
ploase resume your seats.
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Y ou can calmly ask a question.
If you go on shouting how

by one.
He will reply.
can he reply 7

SHRI RANGA ;: They made certain
points in regard to which he has not

answered. Relevant questions have not
been replied to.
MR. SPEAKER : What is that

question 7 Can you recollect ?

SHRI RANGA : One was, whether
it was a fact that if a man was not found
to be resident for one year, he could be
removed. WNext thing was with regard to
the right to make a complaint. Whether
a complaint was made, whether the officer
had actually gone to the place, whether
enquiries were conducted, whether they were
residents there or not, were all these pro-
ceedings conducted or not, these are some
of the points raised by them.

MR. SPEAKER : I appeal to Mem-
bers not to interject, Let us hear the
answer, [If anybody is not satisfied, this
can be pursued. I will call Mr. Madhok
or somebody. You will again get a
chance.

SHRI VIDYA CHARAN SHUKLA :
I have replied already to this question.
Whatever action the Electoral officer, Delhi
has taken Is in accordance with law., With
regard to the question of the hon. Mem-
ber wanting the date of each thing, in
every case, whether he was resident there,
one year before or six months before, I do
not have all these details. Whatever action
was taken, was in accordance with the law.
It may be, that !aw was faulty,

SHRI M. L SONDHI: How can
you say that ?  (Interruptions)

SHRI HUKAM CHAND KACHWALI :
rose—

SHRI M. L. SONDHL. rose.—

MR, SPEAKER 1 Both of you must
sit down. There must be some order in
this House. You must resume your seats.
Otherwise I will have to take serious action.
Please don't drive me to that extent,
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SHRI M. L. SONDHI rose

MR. SPEAKER : If you again shout
I will have to take serious action. 1am
calling your Leadzr, 1 have already pro-
mised Shri Madhok, after the Congress
Member. You may shout as you like in
the evening; I have alloited half-an-=hour,
you may shout as you like before you go

home. (Interruptions). Now, I will call
Shri R. K, Sinha.

=t <fa Ta : 31 grH-gA-araT fees-
o g A |

SHRI R. K. SINHA : Is it not the
Parliamentary convention that after the

nomination date if there is inclusion or rejec-
tion of certain names from the electoral list
it deprives the voters from being candidates
from the constituency itself and fundamen-
tally alters the composition of the consti-
tuency 7 I want to ask whether it is not
a fraud on our Constitution. There is the
electoral list. Some people are rejected ;
some are accepted; that means those people
who are accepted are denled the right of
turned nomination; those who are rejected
are turnedout of the list. 1 want to quote
from the Constitution.

The Electoral Register Officer altered
the electoral list as it existed after March
25, 1969.

MR. SPEAKER :
It is question hour still,

SHRI R, K. SINHA : You' have
been very liberal to others. Under Sectlon
31 of the Delhi Municipal Corporation Act
1957 the necessary power of superintendence
and coatrol of elections has been delegated
to the Election Commission.

This is not debate.

It is stated **subject to the superinten-
dence, direction and contro! of the Election
Commission", |

The second point | want to emphasize
is that objections were comsidered after the
last date for filing of the nominations which
is a fraud on parliamentary institution and
the process of election. The affected voters
did not receive any notice regarding the
objections and some of them received them
after the hearing was over. Does the
Minister know that under clauses (1) and
(2) of Sec. 23 of the same, the electoral rolls
were changed after the date of nomination
with the excuse that the Electoral Officer
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could change the name in a word and not
in the whole constituency ?

SHRI VIDYA CHARAN SHUKLA :

It is a fact that this is the general scheme of
election law in our country. After the nomi-
nations have been filed for a particular elec-
tion, the electoral rolls of that particular
constituency are not changed, but in this
case they were changed. They were changed
not in violation of any law but because the
law did oot have any provision to stop a
thing like that. That is why they were
changed. The general legal posiion as ex-

plained by the hon. Member is correct, But
this particular provision of not changing the
electoral roll of that particular constitucncy

is not present in.the Delhi Municipal Cor-

poration Act. That is why when the names

were changed, the Chief Election Commis-

sioner under whose supervision the clections
were supposed to be held could not take any

action in the matter. This is the position. [

have already indicated that we propose to
change the law so that in accordance with the

general scheme of things afier the nomi-

nation in the municipal election of the Delhi

Corporation it should not be possible for
anybody to change the electoral roll. Other-

wise it is theoretically possible for a person

who is a wvoter at the time of filing the
nomination, after the nomination has been

filed that that candidate’s name can be
removed from the wvoters® list by the

process and the whole thing can be turned

into a8 mockery that way. We want to

change the law,

st aeTw wew FAr g 9 ¢ 6
frgfies frdSmeam we & goifas fest
Wt safem & foq dex =7 & fou ma-
ww § fr ag safss 9w si@gea §
fre® 6 7l & w g & 7 o ag A
g ¢ fs g a-WwmA ¥ ama Al
qT Sfen-fee &1 fdaT g g 7 #ar
7g it wex § fe feedt wgfafeas -
WA w1 ot fgfes Rade
HF o Yy e AR TER TR
warfas 3q &1 fdom fear 7 smoag
W am g R fom v *Y fosma 41,
I 39 ¥ faars wdls 11 o wwA
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sfigar 7 wgfafers srdRas & aron
fore & fllam &< &1 oY Sgo0 fiwar
T 4T, S9 AT qgre T ¢ afg ¥ 99
Fa§ @ & qwr wmgar § f5 oW
wgry fow 5z & v § f a3 @it §,
Tg T § | It is the law today. Whether
there is anything wrong according to the
law ? If everything was done according to
the law which exists, how can he say that
the law is wrong. He is making an insinua-
tion against the law. Is he not encouraging
those people who are creating trouble at his
instigation? 1 repeat that charge. He is
supposed (0 represent the country. He is
interfering in local matters in such a way
which is neither good for him nor does it do
any credit to the Party he belongs to nor to
the Government he bclong.:. to.

12.19 hrs.
[MR. DEPUTY-SPEAKER in the Chair)

SHRI VIDYA CHARAN SHUKLA :
If the hon. Member is prepared to listen to
my answer with a cool head I shall repeat
it. If he goes on the presumption that [
am trying to do something, he will never
understand what I am sayiog. He should
first shed that prejudice from his mind and
remove all the doub!s from his mind and
listen to me. My position here is : that the
requirement of residence in a particular con-
tituency —all those things provided in the law
are correct. They have to be followed. If
somebody is not found resident in that parti-
cular constituency then that person’s name
has to be removed. But the position is that
the removal can be effected only upto the
date of filing of the nomination as far as the
election for the Parliamentary constitvency
and the Vidhan Sabha constituency are con-
cerned. ‘This particular requirement is not
present in the Delhi Municipal Corporation
Act. That Is why even after the date of
nomination was owver, some names were
removed. I have not said that they were
removed in contravention of the law. I said
they were removed according to the provi-
sions of the present law which in our opinion
and in the opinion of the Government of
India is faulty and we want to bring it on
the same line as for Parliamentary and Vidhan
Sabha elections. The same rules should be
followed for the Delhi Municipal Corpora-
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tion elections also. There is nothing wrong
in this, 1 do not know on what basis, these
flimsy and absolutely wrong charges are
levelled against me. This only shows the
prejudice they have against me.

SHRI BAL RAJ MADHOK ; We have
no prejudice against you,

SHRI DHIRESWAR KALITA : Very

grave allegations are raised against the
DMC...
AN HON. MEMBER : Against the

Home Minister.,

SHRI DHIRESWAR KALITA : Not
against the Home Minister at presagt. There
is a clear coospiracy and on di from
certain quarters, the names of voters,
generally those of Muslims and Harijans,
have been left out from the Voters® list....,,
(Interruptions). This is the grave allega-
tion that has come to us. I want to know
from the Home Minister the names of per-
sons left out and how many of them are
Muslims and how many are Harijans ?

SHRI VIDYA CHARAN SHUKLA :
I do not have the information with me. 1
shall collect this information and lay it on
the Table of the House...(Interruptions)
SHRI M. L. SONDHI : How does |t
arise from this question ?...(/nterruptions)
MR. DEPUTY-SPEAKER : He only
sald that he will collect the information.
He has not said that either this was done
or the allegation is correct...(nterruptions),
SHRI BAL RAJ MADHOK 1 He is
deliberately bringing in the question of com-
munalism. We were having peace here for
the last two years. Now he wants to arouse
communal feelings...(Interruptions).

MR. DEPUTY-SPEAKER : We have
had enough discussions on this...(Inferrup-
tions). Let us go to the next item.

WRITTEN ANSWERS TO QUESTIONS
werdeEy fafe avaat gew &
forowa ot feafar

*1745. <t ot feg
st ses fagrdt aw:
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T8 A 9 I G ¥ qasa A
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¥ &Y 2@ g7 N =hat o T W
FFfor arwsmd s o ¥

() @ at # Uw F@WR
feafa &1 g1 swry o1 w@r €1

Education Scheme Propounded by Acharya
Vinoba Bhave

*1746. SHRI PREM CHAND VERMA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether all the Vice-Chancellors are
represented on the ad hoe Committes, con-
sisting of Vice-Chancellors and some promi-
nent educationists, set up recently ;

(b) if so, whether any study has been
made of the scheme propounded by Acharya
Vinoba Bhave with a view to determining
its implications and consequences on the
present method of education ;

(c) whether Government conisder that
such a scheme would not interfere with the
educational policy of Government and
whether it will result in improving the
education ; and

(d) whether Government propose to
encourage the scheme and, if not, the rea-
sons therefor 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VKR.V,
RAO) : (a) The Government is not aware
of such a Committee.

(b) to (d). Presumably the Member Is
referring to the *Acharya Kul'. ‘Acharya
Kul' as r-opounded by Acharya Vinoba
Bhave is a philosophy of educational thought
suggesting guidelines to tie teachers for
their own educational and social develop-
ment that would promote the general well
being of the community. Tt needs to be
studied in greater depth. .
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Plan Allocation for Chandigarh

*1747. SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS be
pleased 1o state :

(a) the amount proposed to be allocated
for development purpises for the Union
Territory of Chandigarh during the Fourth
Five Year Plan ;

(b) the amount to be raised by the
Union Territory of Chandigarh from its
own resources for the Fourth Five Plan ;
and :

(c) whether any proportion has been
fixed by Government in this respect 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) An
outlay of Rs. 7.50 crores has been tentatively
approved for the Fourth Plan (1969-74) of
Chandigarh.

(b} Chandigarh beiog a Union Territory
without Legislature, the entire expenditure
of the Territory is met from, and their
demazstic revenue Is credited to the Consoli-
dated Fund of India. The qusstion of the
Territory meeting any expanditure on plan
schemes from their own resources, does not,
therefore, arises.

(<) Does not arise.

FeqaEgel ¥ ferr w1 wwTC

*1748 . sit agraw fag wreet: 7 faen
N7 gT® AAT HAT 4 q@TH F FAO S
fF weqdewi § fawr & swy & fog
g% a% Fa1 fadi9 waew fsg o € @l
<Y g qufa g wEfy § qEd s
¥ feadt sify @t araman § ?

fierer et g% hﬂ"ff(ﬂa o
%o WMo Yo TA) : AT UFT *T w1
WY & WX THT 929 9 @ Y T |
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Son-et-Lumiere display at Red Fort, Delhi

*1749. SHRI SOMAR GUHA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased 1o state :

(a) whether it is a fact that during
the first session of the present Lok Sabha,
Government gave an assurance regarding
the inclusion of Netaji Subhas Chandra
Bose's recorded voice, Azad Hind Songs
and Vandemataram and some other feature
connected with the Freedom Movement
of India in the text of Son-et-Lumiere
show displayed every day at the Red Fort,
Delhi ; and

(b) if so, the reasons why the promised
changes have not been made so far and
when these will be fulfilled ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Durning a discussion
in the Lok Sabha on 7.7.67, I gave an
assurance that when the script of the
Sin-et-Lumiere show at the Red Fort is
revised recording of Netaji's voice, subject
to its availability, will be included in it ;
as also the song Fe® FIW IJY T,
and that efforts will be made to sce if
Vande Mataram can be fitted into the
context. The script is now under revision _
and these points are being kept in view.

Firing by Police

#1750~ SHRI GEORGE FERNANDES:
SHRI S. M. JOSHI :
SHRI SHIVA CHANDRA JHA:
SHRI J. H. PATEL :
SHRI S. K. TAPURIAH 1
SHRI A, K. GOPALAN :
SHR1 GANESH GHOSH
SHRI K. ANIRUDHAN ;
SHRI K. RAMANT :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of times the Police
opened fire on the people in the country
since February, 1964 ;

(b} the number of people killed and
the number of peole injured on cach of these
instances ;



51 Written Answers

(c) the sp:cific cases in which judicial
enquiry was ordered following the police
firing ;

(d) the compensation paid to the
victims of Police firing ; and
(e) whether Government would devise

a code of conduct for the Police to prevent
Police firings on unarmed people 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (¢). A
statement based on the information furni-
shed by the State Gowernments is placed
on the Table of the House. [Placed in
Library. See No. LT-]ZOT}&?]. ‘Police”
and *Public order® are primarily the concern
of the State Governments.

Traffic Drive in New Delhi

*1751. SHRI 8. S. KOTHARI: Will
the Minister of HOME AFFAIRS be
pleased to state 3

(a) whether it is a fact that the New
Delhi Traffic Police intensify every year
their operations to book Drivers for
traffic violations during December 1o Murch
and impose heavy fines oa them ; and

(b) if so, the reasons therefor and the
-safeguards provided to ensure that Drivers
are not harassed for filmsy and wminor
violations and fined excessively in order to
provide revenue for the administration ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Special drives for enforcement of traffic
regulations are conducted by the Delhi
Police from timz to tim: throughout the
year. Those found guiliy of violating traflic
regulations are dealt with in accordance
with the law. The fines are imposed by
the courts.

Use of Hindi in Departmental Examinations

NARENDRA SINGH
MAHIDA :
SHRI HARDAYAL DEVGUN :

*1752, SHRI

Will the Minister of HOME AFFAIRS
be pleased to state ;
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(a) whether Government have considered
the question of permitting the optlional
use of the Hindi medium for question

papers and answers for Departmental
examinations both for promotion and
confirmation ; and

(b) if so, the nature of decision taken
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The matter is under consideration.

o fawm qreer
*1753. <t fsifar fosr -

it SosTmT Ay

&t fro o WTEwT :

it %o Wo fag ¥w :
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g wTd WA (ot aweeT wg)
(%) < adl, st 1 faesl & STTRR-
o AT gEr FTAFIA aeE A 1969 F
T feae qz aifeq €@ aret swfaat
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() 7 feeslt gwmEE & WA
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e
(w) s adf ssaT

Arms with Dacoits

* 1754. SHRI BABURAO PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the source of supply of
Pakistani and American arms, found with
the dacoits operating in Madhya Pradesh
and neighbouring States, has been located ;

(b) ifso, the findings of Govemn-
ment in'this respect; and

(c) whether any positive action has
since been initiated to plug the loop-holes ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). The Government of Utiar Pradesh
have reported that so far no dacoit has been
found in possession of Pakistani or American
arms in the State. As rcgards Madhya
Pradesh and Rajasthan, the required
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information is still awaited and will be laid
on the Table of the House on receipt.

(c) Security arrangements on the
borders have been tightened and special
walch is kept on suspected persons,

ATEY AW TAT GATT H ATATAT AT HOA®

*¥1755. TS weATS AT
Tg-wTd §A 98 T B FO FN 6
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R af, e N gl A afvw s
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Provision of adeguate facilities for
quicker flow of traffic at
various ports

#1757. SHRI SITARAM KESRI: Wwill
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(@) whether itisa fact that adequate
facilities are not available at the Ports for
the quicker turn-round of ships ;

(b) whether these inadequate facili-
ties have adversely affected our exports ;

and
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(c) if so,” the steps Government
propose to take for quicker flow of traffic
at different ports ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU-
RAMAIAH) : (a) to (c). No The facilities
available at the various major ports for the
quick turp-round of ships have been
improved from time to time under the
successive Five Year Plans in accordance
with the requirements of traffic. It can
not, therefore be said that lack of facilities
at our ports has adversely affected our
exports. However, as the size of the ships
engaged in the international trade has been
increasing and there have been other
technological changes in regard to ocean
shipping, schemes are under execution for
further improving the facilities at our major
ports, and some new schemes have also been
provided for in the Fourth Five Year Plan.
keceping in view these developments.

T fg fasafaaen wiw
afafa w1 sfadas

*¥1758. ot TgaT Tag smest: qar
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Indian Airlines Dakota Involved in Accident
at Jaipar
*1759. SHRI B. K. DASCHOW-
DHURI :
SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :

Will the Minister of TOURISM AND
CIVIL AVIATION b= pleased to state :

(a) whether an [Indian  Airlines
Dakota chartered by a Tourist Grou? was
involved in an accident at Jaipur Airport
on the 18th February, 1969 ;

(b) If so, whether an inquiry into the
cause of the accident has been conducted ;
and

(c) the estimated loss suffered by the
Indian Airlines as a result of the accident ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir. Indian Airlines Dakota
aircraft VT-CJH, while taking off at Jaipur
on the 18th February, 1969 on a charter
flight with 26 tourist passangers and 4 crew
went off the runway and crashed, causing
minor injuries to 3 members of the crew and
ODé passenger.

(b) The accident is being investigated
by the Civil Aviation Department.
(¢) The depreciated wvalue of the
aircraft is only Rs. 120.00,

Extension of Palam Runway

*|760. SHRI R. BARUA : Wil the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state &

(a) whether it is a fact that the work
for the extension of Palam runway had been
stopped because of the dispute between his
Ministry and the Ministry of Dzfence ;

(b) if so, the main points of the dispute ;
and

(c) the steps which have been taken to
solve by the dispute and to start the work

rgaln 7
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). Some land belonging to the
Ministry of Defence was required by the
Civil Aviation Department for extension of
the main runway at Palam. Pending settle-
ment of terms for the transfer of the land,
a contract had been awarded for this work.
The local Military authorities objected to
the putting up of what thcy considered
unauthorised temporary structures and ins-
tallations by the contractor. Soon after,
when the point was clarified formal orders
were issued by the Ministry of Defence, and
the work was resumed.

Inadequate Funds for Communications in
Madbya Pradesh

*1761. SHRI G.C. DIXIT : Will tle
Mipister of SHIPPING AND TRANSPORT
be pleased state :

(a) whether it is a fact that the new State
of Madhya Pradesh which emerged out of
the merger of four different units is the
most backward Siate in the country in res-
pect of communications ;

(b) whether it is also a fact that in
spite consistent efforts that have bcen made
to improve the system of communications,
substantial progress could not be achieved
primarily due to inmadequate funds during
the last three Five Year Plans ; and

(c) if so, the reaction of Government
thereto and the steps being taken o give
more funds in this respect ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) So far as roads are concerned, this is
not the position according to the Basic
Road Statistics of India 1967,

(b) There has been a 1009/ increase in
mileage, from 32,767 Kms. on March 31,
1957 to (4,982 Kms. on March 31, 1967,
the new Madhya Pradesh State having been
formed in November 1956.

(c) Does not arise.
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Opinion Expressed by Kerala Chief Minister
Regarding Appointmen! of Governors

*1762. SHRI JYOTIRMOY BASU:
Will the Miaister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Chief
Minister of Kerala, Shri BE.M.S. Namboo-
dripad, has recently expressed an opinion
that the practice of the Central Government,
ruled by a single party, appJinting Governors
in a multyparty system, nceds to be re-
examined and changed ; and

(b) if so. the reaction of Government
thereto 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN) : (a) According to
information furnished by the State Govern-
ment, the Chief Minister of Kerala had, in
his statement to the press on February 27,
1969, requested the Prime Minister, among
other things, to consider whether it was not
necessary to subject to re-examination the
manner of appointing Governors in the new
political set up.

(b) Government do not thiuk that any
change in the existing constitutional provi-
sions regarding to appointmaot of the
Governors is called for,

New Communits Party

*1763. SHRI BENI SHANKER
SHARMA :

SHRI BAL RAJ MADHOK :
SHRI RAM AVATAR

SHARMA

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether an all-India Co-ordination
Committee of the Communist revolutioneries
comprising MNaxalites and other extermist
elements from different States has decided
at a secret conference held recently to form
a new Communist party, which will be and
noderground party from its very inception ;

(b) if so, Government's reaction there-
of ; and

(c) the steps proposzd to be taken in the
matter 7
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) According
to information received from 1the State
Governmeat of West Bengal, the All India
Co-ordination Committee of Communist
Revolutionaries met and decided on February
B, 1969 to form a new Communist Party.

(b) and (c)., The Central Government
are fully alive to the implications of the
activities of the extremists, which have
reached a new stage with the formation of
a new party based on the theory of armed
insurrection.  Discussions are being held
with leaders of political parties in Parlia-
ment io regard to the action to be taken to
deal with the activities of the extremists.

Reorganisation of Darbhanga Sanskrit
University

*|764. SHRI BHOGENDRA JHA :
Will the Minister of EDUCATION AND,
YOUTH SERVICES be pleased to state :

(a) whether the University Grants
Commission has taken a final decision on
reorganising the preseat Kam:shwar Singh
Darbahanga Sanmskrit University (Bihar)
into a madsrm University with the present
Sanskrit University remaining its part ;

(b) whether Darbhanga Raj has been
approached with regard to the reported offer
of a building and Library worth Rs. 2 crores
for the re-organised University ; and

(c) whether it is proposed to accept the
offer and turn the reorganised University
into a Central University and, if not, the
reasons therefor 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ) : (a) No, Sir. The commeats of the
State Government on the report of the Com-
mittee appointed by the University Grants
Commission are still awaited.

(b) and (c¢). The central. Government
has not approached the Darbhanga Raj in
this matter. It is however, understood from
the State Government that there has been
correspondence  between the Education
Minister, Bihar and the Executor of the
Darbhanga Raj in which the Executor has
reportedly offered the gift of a building and
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library for the establishment of a new
Mithila University at Darbhanga subject to
to the approval of the Calcutta High Court
as required by the Trust,

There is no proposal to take over the
reorganised Mithila Darbhanga University
as a Central University.

Persons of Unknown Nationality Settling
in Laccadive

*1765. SHRI BHARAT SINGH
CHAUHAN ; Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that persons of
unknown nationality are settling themseleves
in the Laccadive Islands and, if so, the
details thereof ;

(b) whether Pakistan has claimed these
Islands to be belonging to them ; and

(c) if so, Government's reaction there=
to?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHAIRAN SHUKLA): (a) and
(b). No Sir.

(c) Does not arise.

Recruitment of Indian Working Abroad

*1766. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of HOME
AFFAIRS be pleased to state : -

(a) how many Indians working abroad
have been recruited during 1967 and
1968 by the Union Public Service Commis-
sion for posts carrying e noluments of over
rupees five hundred; and

(b) how many interviews have been
arranged abroad for this purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Four
candidates were recommended by the Union
Public Service Commission during the year
1967 but none of them have joined the posts
for which offers were made to them.
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(b) No interviews were held in 1967,
The candidates who were offered appoint-
ments in 1967 were selected on the basis of
interviews held at 15 centres abroad under
the Scheme for interviews abroad in the year
1964-65.

No candidates were actually recommend-
ed for appointment duing 1968, However,
interviews were held at two tentres abroad
during Movember-December, 1968 and
January, 1969, and 26 of the candidates have
so far been recommended for appointment
to various posts.

fafaer sareat gror stost, Framn—
afeat afy w1 firdt & agama
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(2) afz g, > A Ew § ;
i

(1) FTmm Fw W smafea ¥
AT 9T F F1 faa g ?

frr owt guw AW WwTewT ¥ Twa
Wt (=) W qnA) o (F) S g, s

(w) fafrm waeat alx faam &
AU-gAq I FEE, W, Ague anfe
gt fol mafR @ Iow
a9 7gf Y ; afew aww-wAw o AnE
o § | wgare v fafae daeat &
g 99 o & fafea @ af srafos-
arsit % snare 9X fRar amr & @A
fat e & wgaTe FTF F &AaAr HY
drare & swmwia @& ¥g WO fEAT
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wiar ¢ f Fraffea safe & & v oo
far or &% 1 7z 97 33 5@ gu N 59
o AT @ AT 2

(w) ot gf, =fwg 1 sgAR FE R
wMerar § 91 F0 F foq ag ffra fmar
Tt § fF S B afe diei ad § sa
T HFAR FF AR F @t ¥l
aqifeafas 3w s foar sma

Parliament Session in the South

*1768. SHRI VISHWA NATH PAN-
DRY : Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to refer to the
reply given to Unstarred Question No. 484
on the 20th February, 1969 and state :

(a) whether it is a fact that the Com-
mitte: has since submitted its report to Go-
vernment regarding the proposal of holding
a Session annually in the South;

(b) if so, the main features thereof; and

(c) Government's decision thereon 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH) :
(a) Yes, Sir.

(b) A copy of the Report of the Com-

mittee of Members of Parliament regarding
Parliament Szssion the South has been laid
on the Table of the House on the 14th May,

1969,

(c) The Report is under consideration
of the Government.

Maximum age limit for I.A.S. and
Allied Services Examination

*1769. SHRI P. L. BARUPAL :
SHRI RAMAVTAR SHASTRI :

Will the Mizister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Admini-
strative Reforms Commission has recommend-
ed to extend the age limit from 24 years to
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30 years for the I. A. S. and Allied S=rvices
examinations; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) : (a)
The Commission has reccommended that the
upper age limit for the non-technical higher
services competitive examination may be
raised to 26,

(b) The matter is under consideration of
the Government.

Text book for Parimary Students

*1770. SHRI D. N. PATODIA : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :-

(a) whether it is a fact that the text-
books for the Primary Students in India
often betray the national character and are
the reproduction of the English books in
foreign countries and they do not help to
fnculcate among the students the spirit of
nationalism;

(b) whether it is also a fact that thess
publications are brought out by per-
sons who are not experts in the line and
suffer from many inaccuracies; and

(c) whether Government would propose
to have a Central Institute to offer necessary
expertise to State Governments to produce
better book for Children.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) and (b). The reply is generally
in the negative.

(¢) The National Council of Educational
Research and Training, sponsored by the
Central Government, have a scheme for the
preparation of model text books for all levels
of school education in different subjects and
these offered to the States for adoption or
adaptatlon according to the local conditions
and requirements.
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Hindustan Shipyard Limited

*1771. SHRI MADHU LIMAYE
Will the Minister of SHIPPING AND
TRANSPOT be pleased to state :

(a) whether it is a fact that over 1500 out
of th: 4200 workers of the Hindustan Ship-
yard Ltd., do not get a single paisa on pay
day after their loans are deducted;

(b) whether it is also a fact that over 80
per cent of these workets are suffering from
T.B. ; and

(c) it so, how the Central Government
propose to help them out ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSORT (SHRI RAGHU RAMAIAH) :
(a) The number of daily rated workers
in the Hindustan Shipyard Ltd., who did
not receive any wages on the pay day during
the months of January, February and March,
1969 was 679,589 and 711 respectively.
They did not rcceive wages due to :

(i) absen'eeism, or leave without

wages;

(i) authorised deductions towards dues
to the Consumers Co-operative
Stores which supplies rationed and
non-rationed commodities ete., and
dues to the Co-operative Credit
Socicty which advances loans to
workers;

(i) deductions on account of Provident

Fund advances drawn by the
‘workers;
(iv) deductions towards house rent

wherever the Management provides
houses;

{v) l’rnvidenl.' Fund contributions;
(vi) Festival advances; and

(vii) Canteen credits.

(bj No, Sir.

(c) Does not arise.
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Dacoity Eradication Programme

9834, SHRI BABURAO PATEL :
SHRI 5.C. SAMANTA :
SHRI YASHWANT SINGH

KUSHWAH :
SHRI R.K. SINHA :
SHRI RAGHUVIR SINGH
SHASTRY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Governments of Madhya
Pradesh, Rajasthan and Uttar Prad:sh have
drawn a coordinaied plan to eradicate the
dacoit menace in the three States ;

(b) if so, whether
Governments have sought
from the Centre ;

the three State
any assistance

(c) whether a decislon has been taken
to help them with men and material ; and

(d) if so, the details of the help intended
to be given and when is is proposed to be
given ?

THE MINISTER OF STATE IN THE
NINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The Government of Madhya Pradesh
have reported that no coordinated plan to
eradicate the dacoity menace for the three
States has been drawn, However, a mecting
of the Inspectors General of Pulice of Uttar
Pradesh, Rajasthan and Madhya Pradesh
was held at Agra on 10th January 1969 in
which certain measures such as improving
radio communications etc., were decided
upon to enablx coordinated policing of the
area, The information from the QGovern-
ments of Uttar Pradesh and Rajasthan is
awaited.

(c) and (d). The matter is presently
engaging the attentention of the Government.

Security for VIPs

9835. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the number of individuals, other
other than those in high authority and VIPs,
presently covered by security managed by
Government ;
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(b) the actual expenditure annually met
by Government on this arrangement ; and

(c) the names and designations of thirty
top persons covered by security ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI)
VIDYA CHARAN SHUKLA : (a) and (b).
Presently, security arrangements have been
made for 8 such persons at the instance or
with the approval of Government. Arrange-
ments or the security of VIPs and high
dignitaries are made by the State Govern-
ments/Union Territories concerned. Secu-
rity arrangements for other individuals are
also made whenever in the jugdement of
those concerned with security matters, such
arrangements are considered necessary. In
most cases additional security arrangements
are made from the normal reserves of the
Police, to the extent feasible and in such
cases hardly any additional expenditure is
involved.

¢} The Central Government have laid
down instruciions for the protection of the
President, the Vice President, the Prime
Minister and Ministers of the Central
Government and visiting dignitaries.

Central Grant to Ranchi University

9836. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) the acount of Central grant given
to the Ranchi University, year-wise, since
its inception ;

(b) the amount utilised by it so far
for the setting up of a Department of
Labour and Social Welfare ;

(c) if not, whether it is a fact that In
the absence of any teaching department, it
is an open secret that the M. A. Degree in
Labour and Social Welfare of this University
can be ‘had by desirous candidates easily
against payment of Rs, 500 for third division
against Rs. 800 to Rs. 1,000 for Second
division and against Rs. 2,000 for first
division marks through a gang operating
inside the University; and
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(d) if so, the action Government pro-
pose to take in the matter 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, VK.R.V.
RAO) : (a).

Grant paid by
YEAR U.G.C. Ministsry of
Education
Rs. Rs.
1960-61 5,600.00 —_
1961-62 1,07,729.50 —
1962-63 4,37,993.63 -
1963-64 5,22,039.74 —
1964-65 5,61,479.01 46,310
1965-66 4,65,220,96 —_
1966-67 9,28,217.47 —
1967-68 2,29,432.90 50,000
1968-69 8,84,945.57 50,000

(b) Does not arise as none of the
above grants was sanctioned for the setting
up of a Department of Labour and Social
Welfare.

(¢) No complaint of this kind has
been received.

(d) If specific instances are made
available, the Unlversity authorities will be
requested to examine them.

Enquiry Against a New Delh i Magistrate

9837. SHRI ARJUN SINGH
BHADORIA : Will the Minister of HOME
AFFAIRS be pleased to refer to the reply
given to Unstarred Question No. 5394 on the
20th December, 1968 regarding enquiry
against a New Delhi Magistrate and state :

(a) whether the report of the Inquiry
Committee has been considered by Govern=
ment ;

(b) if so, the findings thereof ; and

(¢) the action taken against the
Magistrate who changed the Jail Class from
Bto A to in the cae of the Uttar Pradesh
Ministers ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA : (a) and (b).
Government have accepted the report of
the Chief Secretary, Delhi Administration.
Its main finding was that the Ministers and
their colleagues were not ill-treated after
the judicial proceedings were over.

(c) The warrants giving ‘B' class
for the Ministers and the MLAs had been
prepared by the staff of the Magistrate, but
the Magistrate ordered his staff to give the
honorable Ministers and Members of
Legislature ‘A’ class, So, the warrants
were changed from ‘B’ class to ‘A" class.
There is no question, under the circums-
tances, of taking any action against the
Magistrate.

Allegations against a New Delhi Magistrate

9838, SHRIK. N. PANDEY 1 Will
the Minister of HOME AFFAIRS be
pleased to state s

(a) whether he has received any com-
munications or complainot making serious
allegations against a New Delhi Magistrate,
with copies to C.B.I. and Members of
Parliament ;

(b) if so, the details thereof ; and

(c) the action taken or proposed to
be taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
A pseudonymous complaint was received on
1-5+69 alleging that a Magistrate of New
Delhi was entertained and bribed to. secure
the arrest and detention of som: person in
connection with a judicial case. No action
{s possible as the veracity of such allega-
tions cannot bz established without
evidence.

‘Tanker built in Yogoslav Shipyard

9839. SHRI TULSIDAS DASAPPA
Wil the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the tanker built fn a
Yugoslav Shipyard for India has since been
launched ; and
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(b) the name of the ship-builders who
have made this tanker and the price paid
for the same ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SHIPPING AND
TRANSPORT (SHRI RAGHU RAM-
AIAH) : (a) Yes Sir. The tanker MT
*Jawaharlal Nehru’ of 88,000 DWT ordered
by the Shipping Corporation of Indla Ltd.,
Bombay was launched by Madam Broz Tito
at Split, Yugoslavia on the 29th March,
1969.

(b) Shipyard Brodogradiliste, Split,
Yugoslavia. The price of the tanker is
Rs, 654 lakhs,

Review Committee of National Council
of Educational Researh and Training
9840, SHRI P. ANTONY REDDY :

SHRI G. S. REDDI:
SHRIMATI B. RADHA-
BAI :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that thc Review
Committee of the National Council of
Educational Research and Training has
commented that (i in some departments
subject matter competence of some persons
is poor ; (ii) in some departments there is
lack of experts at the senior level ; and
(iii) in some departments first raters are
not available ;

(b) on what data, provided to the
National Council of Educational Research
and Training S:cretariat, these conclusions
were drawn ; and

taken to
Com-

(c) what action is being
implement the suggestions of the
mittee 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAO) 1 (a) and (b). The Review Com-
mittee has made these remarks to point out
certain inadequacies in the present staffing
of some departments. The remarks are
apparently based on the information about
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staff furnished to the Committee by
National Council of Educational Research
and Training.

(¢) National Council of Educational
Research and Training will improve the
staffing of the Departments concerned as
far as practicable,

Review Committee of National Council
of Educational Research and Training

9841. SHRI P. ANTONY REDDY :
SHRI G. S. REDDI:
SHRIMATI B. RADHABAL:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that the Review
Committee of the National Council of
Educational Research and Training has
commented that (i) research has not
received its due priority so far even
within the programmes of the WNational
ostitute of Education itself ; and (ii) the
Regional Colleges of Education cansot
even be considered as a good experiment
or pilot project ;

(b) if so, what action has been pro-
poposed for the proper functioning of the
Council ; and

(c) the steps taken to implement the
Review Committeg’s recommendations ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) The Review Commitiee has
expressed the view that since the National
Council of Educational Research and
Training has been effectively in existence
only for five years, that period is mnot long

ugh for its re h actlvities to come to
fruttion, but in consideration of its poten-
tiality the National Council should emphasise
the importance of research in its overall
programmes of work.

As for the Regional Colleges, the
Review Committee has not not favoured
Four-year content-cun-methodology courses
conducted by the colleges, since they are
expensive and cannot be introduced in
other training colleges.
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(b) and (c). The decisions of the
Central Government on the main recommen-
dations of the Review Committee were
explained in reply to Lok Sabha Unstarred
Question No. 5995 on 11th Aril, 1969 and
action is in progress to implement the
decisions.

House Rent Allowance to Employees
of Nstional Council of Educational
Research and Training

9842, SHRI P. ANTONY REDDY:
SHRI G. 5. REDDI :
SHRIMATI B. RADHABAL

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state :

(a) whether it is a fact that the
National Council of Educational Research
and Trainiog has increased the house rent
allowance of its cmployees from 25 per
cent to 35 per cent ;

(b) if so, the reasons therefor ;

(c) whether it Is also a fact that the
low paid emloyees of the Council could
not get this benefit ;

(d) whether it is further a fact that
the employees in lower cadres have repre-
sented their case ; and

(e) the steps being taken to help the
employees in lower cadres in getting the
advantage of this scheme ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R. V.
RAQ): (a) and (b). The rate of house
rent allowance in NMational Council of
Educational Research and Training is the
same as that sanctioned by the Central
Government, In view, however, of the
fact that the wvarious Departments of
of NCERT have all been shifted to the
Haur Khas/Green Park campus that has
no housiog of its own, NCERT is taking
private housing on rent in that area,
allotting them to the employees according
to the norms fixed by the Directorate
of Estates and charging them rent at 10
per cent of their salary. A ceiling of
35 per cont of the salary of an employes



73 Written Answers

has been fixed by NCERT as the maximum
rent for hiring private houses in that area.

(¢) This benefit has not been denied
to low-paid employees, but in the Hauz
Khas—Green Park area suitable private
housing for these employees according to
the norms fixed is not avilable.

(d) Yes, Sir.
under the consi-

(e) The mmatter is
deration of NCERT.

Burning of Records of N.C.ER.T.

9843. SHRI P. ANTONY REDDY :
SHRI G. §. REDDI :
SHRIMATI B. RADHBAI :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state

(a) whether it is a fact that the National
Council of Educational Research and Train-
ing has burnt some records and reports with-
out the knowledge of the academic personnel
who were associated with those works ;

(b) if so, the reasons therefor ; and

(c) the steps being taken to avoid its
recurreace 7

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.Y. RAO):
(a) and (b). According 1o normal prac-
tice, only unwanited records and reports have
been disposed off under the authority of the
Heads of Departmenis concerned.

(c) Does not arise.

Mini Dredger manufactured by Mangal
Harbour thﬂ, o

9844. SHRI RAM AVTAR SHARMA ;
Will the Minister of SHIPPING AND
TRANPORT be pleased to state ;

(a) whether it is a fact that a mini
dredger costing about Rs. 3-Jakhs has been
manufactured by the officers of the Manga-
lore Larbour Project ;
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(b) whether it is also fact that an impor-
ted dredger costs about Rs. 12 lakhs ; and

(c) if so, the steps that Government
propose to take to manufacture the dredgers
in the countrv and stop their imports ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) The Mangalore Har-
bour Project has fabricated a small dredger
at a cost of Rs.6,12,000.

(b) Itis not possible to make such a
comparison.

(c) Some dredgers have already been
built by indigenous shipbuilding flrms and
some more are on order.

Beri Commission Report

9845. SHR]1 KANWAR LAL GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have made an
inquiry whether the Advocate-Genecral or
any body on behalf of the State Government
gave an assurance in writing or orally to the
Chief Justice of Rajasthan that the -Beari
Commission Report will be accepted in to-
to ; and

(b) the reasons for not contacting the
Chief Justice of Rajasthan so far t» find out
the truth ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Accor-
ding to information furnished by the State
Government, there is nothing on record to
show that any such commitment was given
tor the Chief-Justice by the Governm:nt n r
was any such commitment asked for.

(b) Information is awaited from the
State Government,

Expenditure on Examination Reform Movement

9846. SHRI P. ANTONY REDDY:
SHRI G. 8. REDDI :
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SHRIMATI B. RADHABAI :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) what is the expenditure on ‘Examina-
tion Reform Movement' incurred by the
National Council of Educational Research
and Trading for conducting workshops,
State-wise ;

(b) the States which have conducted
workshops for Paper-setter with the help of
the M. C.E.R. T. ;

(c) the States which have circulated the
model Question Papers to to the Schools ;
and

(d) the States which have announced
the dares for implementing the proposed
changes in examination Papers ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dll. V.K.R.V.,
RAO) : (a) Workshops for examination
reform have been conducted from the begin-
ping of the project in 1958, and the details
of expenditure for all these years cannot be
readily compiled. A showing
the expenditure on the workshops, State-
wise, during 1958-69 is, howsver, laid on the
Table of the Houses (Placed in Library.
See No. L. T.—1208/691.

(b) to (d). The information is furnise-
ed in the statement lail on the Table of

the House. ([Placed in Library. See
No. L. T.—1208/69].

fafara wreata wmaet & seaaa
# for Mramgw
9847. Y areHtEt WAy : wav fewr

aq7 ga% AFT TR Ag TN FT FUT FIA
fw .

(%) 71 qxF F71 faAR uF FEEw
oy 01 w1 & forad s=avia fafae
FiTdE ArarH) & ewaa & fAag S
fear s sl T WiOTHT &1 oegme
5 & fou afwam se@r wi@m ;
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(w)afzg, Amfr#d saaw
7 FTEAIE wY E R

(1) =7 SE FTEEN & g=nre R
sl #t G & woEr o= e §
¥w, g+ fom qar 3 gFTfm 0
& fau sitearge faar s ; &)

(w) afeai, o g@er =T TE
T 4% swwia feg 9w § aur feaw
WA FT AR G 7

sit favat aan gaw &an /A (¥ Wie
oy Ao TW) : (F)F (7). A
&1 F gt W W) agET{) qgan
Ty ATerg A€ €, ferdt A @ T A
W wrarE & faeer & foq w@afsgw
gl ® 9Ad  ageifen wdi & feu
faeiw agmar 3 1 FHT A TEH §
g oF dtser & fa gl § ey aR-
fas wmr AR L 97 @A = &
fam & fou eafsaw dnsal &1 @
qgEar 2 1 Wt T AT OF g
g1 T KA qrEATEH #1 AgT wgE
A AR @A W qASE ST A
af ¢ fm g7 warsf Y qgrd i &
F@ & fou g @fsgs amsdl a
Seargd 2

fet woui & fagwi @ frdt &
Ao a7 AW #  geas feew 3
qREFRX H2M F F fou faer qar 735
a1 W 9w OF g 9x fEm st
%1 5@ Yearq & R AN A fF aw
g

Financing of P. R.S. I. and Free News
and Feature Service by C. I. A.

9848. SHRI JUGAL MONDAL 1 Will
the Minister of HOME AFFAIRS be
pleased to stale ;
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(a) whether Government are aware that
American C. I. A, has financed two new
organisations namely, (i) P. R. S. I. opera-
ting from A/9A, Green Park, New Delhi,
in order to collect political intelligence,
and () Free News and Feature Service
operating from 50, Jor Bagh, New Delhi ;

(b) if so, the names of the people
connected with these two organisations
working under different garbs ; and

(c) whether it is a fact that the British
and American interesis are financing the
first organisation and the second is financed
by Korea. Vietnam, Taiwan and Israel ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)} and
(c). Government have no such information.

(b). Does not arise.
Wastage on Girls’ Education

9849, SHRI P. C. ADICHAN : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased (o state :

(a) whether  Government’s attention
has been drawn to the statement made by
the Chairman of the Mational Council for
Women's Education on April 16, 1969 in a
Press Conference recommending various
steps to minimise wastage on girls' Educa-
tion ; and

(c) if so, Government’s reaction thereto ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R.V. RAO): (a) Yes, Sir. The National
Council for Women's Education discussed
the problem of Wastage at the Primary
stage with special reference to girls at its
Eleventh Meeting held on 15th and 16th
April 1969.

(b) The recommendations will be
examined as soon as approved minutes of
the meeting are received from the Chairman.

Complaint against Judicial Officers
in Delhi
9850. SHRI ESWARA REDDY : Will

the Minister of HOME AFFAIRS b:
pleased to state §
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(a) the number of complaints recelved
against the Judicial Officers in Delhi
during 1968 ;

(b) how many complaints were under
sections 217, 218 and 219 I P. C. read
with Section 5(2) of the Prevention of
Corruption of Act ; and

(c) the action taken thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Threce
complaints were received against Judicial
Officers in Delhi during the year 1968 ;

(b) Neone of the complaints was under
Sections 217, 218 and 219 of the I. P, C.
read with Section 5(2) of the Prevention
of Corruption Act.

(c) After preliminary inquiry the
complaints were found to be pseudonymous
and therefore no action was taken on them.

Remarks on Shankaracharya

9851. SHRI ONKAR SINGH ;
SHRI J. B. SINGH :
SHRI SHARDA NAND :

SHRIKANWAR LAL GUPTA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have reccived
some protests against the remarks which he
made in the Lok Sabha about Shankaracharya
during the course of suppelmentaries to
Starred Question No. 575 on the 6th
December, 1968;

(b) if so, how many protests have been
reccived by Government over it and what
are the contents of these protests; and

(c) what Is the reaction of the Govern-
ment of India thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA): (a) and
(b). Government have received a number of
letters and telegrams from iodividuals and
organisations protesting against the remarks
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-
of the Home Minister in the Lok Sabha
about Shankaracharya.

(c) Government do not seec any reason
to modify the views already stated in the
House,

W &1 gty fag

9852. =Y sim swTa Y
= @R e wAT
= oW wreq faam
=t ot fag :
= wzs fagrt aovday
=t FEATR T S
=t g9 yaw ovs
ot groram :

T RO HA qg qAH HFA
w4 i

(%) 70 @7 &30 a1 9% I fag
F FIFHL U AT F e fAg
faffa fear wmr @ ;

(=) afzgi, @t aTw A aTew
fF W=7 T AG AT § T AT F4S
o< frafa 3 go ag adf A § f
A arem 3g usg fag  gara Uy
frg s |

(m) wvag st aw g fF e d
‘fag Wt § TgY T’ AR Ag @
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fraw 12) % afem & ;

(%) afz &f, ot 39+ FF W™ ;
<

() o w3 gv AEEE § Frar
# geed § gL fy qr wfafwEr g ?
npeTd wwwa A I A (A @
q®e Yvwea™h) : (%) ¥ (¥). @ A
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o o 7% a1 fag = e fag @
AT GCEHTC AT AIGLF €T F  qyoann
Tar g w fEEY T A $ s ar
fedt mBw g AT W a=m fay
ifye adl foar mr @ fag o= F
9EN T’ Wy TEAr fag aqr AW
(wyferr st frares) wffvaw, 1950
(1950 & X11 afafraw) ¥ sdfea adf
g

fawm gt W "Rl W gs
A & fo snart ot faghe

9853. =it weTeTs Uy : Far faar war
gaF Jar WA 77 I A v FLA fF

(%) sore & faey 1 gwedq qur
wEafrag ATST #1 g0 §E & f9q a9
o= foay araw fagea fre § ;

(=) w7 st &Y g fawifad
£ ot a7 ¥ et fawrfedt $1 smaf-
fraa fear mm & ; o

() ¥ fawmfeal & 7 a5 saifem
forg s Y wewTEA E 7

foen xa1 gaw ¥ SR (wo e
%o WiKo Alo 1MW) :  (F) angfer w1a
¥ A FWRA wH aF =g fawm
A frgw i § i—

(1) fz sfogas qgsaw siaw, 1882

(2) fz gfafedtsr w1902

(3) f& s gfafadt s,

1917-19

(4) fz gfrafedt g s,
1948-49

(5) f& dFoedr qywT A,
1952
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(6) fx ug@aa www, 1964-66 |

(=) = sravat grar s 7 fawfed
T8 g § 1 ey P arr (1964-
66) %t fawrfeai #, oz amdvii # ¥ @i
wq@ famfed wifes §  ford ool aw
wraifraa agl fFar nar § esaar JF A
Aoz a§ § 1 gafev @ fawfari @
afn fagd smar % fewfan 1 froe
gawr omg |+ faew e 1964-66 FY
fedid og® & asr-vee 9T @ o IR
g

() = fawfan A swifEg s3@

% fou afirs qag aaTm @eE A @
wifF ag el F ITHHAT, T -
T3 grar ) arf Fwriars, grafaa safeat
gra feard o w9 qur aw gt
Frevil 9T fdeF@T 1

Leave to Karanis in Laccadive

9854, SHRI P. M, SAYEED : Will
the Minister of HOME AFFAIRS be pleased
to stote :

(a) how many Karanis in Laccadives
have applied for leave and whether there is
any case in which leave has neither been
sanctioned nor rejected during the period
between 1967-68 and 1969;

(b) If so, the details thereof;

(c) whether there is any Karani in the
Amindivi group of Laccadives who has ten=
dered resignation during 1967-68 and 1969
80 far; :

(d) whether any decision has been taken
to accept such resignation which is still kept

pending; and

(¢) if so, the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to ().

VAISAKHA 26, 1891 (SAKA)
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During the period from 1967 to 1969 three
Karanis had applied for leave. In ope case
leave on health grounds was infitlally rejected
for failure to produce necessary medical |
certificate. However, the period of absenoe !
was latter regularised as leave. This partf-"
cular Karani continued to stay from duty !
periodically sometimes with proper sanction !
leave and sometimes unauthorisedly. To the
extent possible, unauthorised absence in his -
case, was regularised as lcave. Later, while
he was again on leave, he tendered his re-
signation from service with effect from 6-6-§8.
The resignation, however, could not be
accepted as certain Government dues were to
be recovered from him. Steps have already
been taken to effect recoveries of these dues
form him, after which, his resignation will
be accepted.

st & weafraa frolt et &
AAAFH

9855, wwTdt wwaT FAIN :
&t FFTA [EE
=t AW T wmwi
it aroTaw wrey wAf
s TW weq faendd :

T g-wT 74T 20 fameaw, 1968 &
yardifed ¥ ger 5221 & SO W
¥ § 7g IqW & FU FO 5 :

(%) wfai qar uey afagi & fasit
sRaifeat & fag fraifa 3oase
g

(®) ag FaT*x frw fafa & = fol
Tq§;

(7) WIAPAEF AER F ®TH
na oF a9 ¥ e o3l #7 wigfa & v
L1

(7) fom-fm wamoml # 20 o #7
wwfa A d?

7g ®d wwea ¥ wew WA (s«
fraraon gew) . (F) = qor g
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afra & fufers siarlg= ¥ avaew ¥
FAFY wfgs To o faeo -
® g Er AT g [gevew § oow
farar a1 ¥fedy wemr LT—1209/69]

(&) 19-5-1957

(m) 3z (). fasifea dam & few
Fafs sdardg= § graew §# guew
TIAT FAT-92 9T & 77 fagzor F qarf

ng | [gereren ¥ ow foun mn ) iR
werr LT—1209/69)

waem  wiae

9856. gRICY wwew FAT ¢
st AW e &
! AT TrEw qwi:
st W wreq faeryt :

w41 stega ar afeaga 54 20 fz-
T, 1968 & srarcifea s Heqr 5368
¥ SO ¥ T ¥ gg a@ 1 FT FA0
fr

(%) ¥r watemr & s awfRT &
9T 57 I FI-FHE qAT TN g
@ &R

(@) wfrss @ g s wf=e &t
AU q4q7 @5 A * foq aur-surr
Fer i § 7

wan wid fawm st Atage aar afc-
g wwrew ¥ I A (o gwars feg) ¢
(%) #< (&). s wf=x & amr s
et I TR wew w1 g fa @ feg
ag UF gRAT FTFW § AR 5w auew 1
e AT Ox Y gEwET AT qHAT §
wa frad W A 39 IIA & FF AT
WA & st qoATe B fage w1 w™
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T &Y S AT g @ A ST
¥ WTF T FE P @ g ET T IOFA
¥ fou us gfenifaa srFeT I 99T
& famradw &

ey e ¥ srgw et o faww

9857, gAY waET AT ©
st AW sw

it Arrme waey maf
&t Ty Twey faent -

¥q1 q@zA a4t Efe IwREA A
ag Ta™ A FO FA

(%) 77 ofew ¥=21 & ®q § anem
¥ wg@ WA &1 AT 3 F1 AW
Frfaare ¢ 5 &k

(=) afz gi, @t 3% war s & 7

iz aqr s@fs 93w AN (Wo
wi fag) : (%) st (w). <Yt a3
gz & fou guesy difag @igdf 1 efe
¥ @y gT ¥ R § fag sen
O OF 94T FE d s H faww
WITH FOFTAT T AG & |

qrfwea™! TregwA

9858, Tt wwwT FATH ¢
=t M TR Wt
wft ATCw wwEq Taf
=t T eey foamdd :
St gER IR G ;
= #o Fo AN :
ot wre Ferg <t

FqT AT HAL qE WA HFO
w0 fie :
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(%) zmanzdw & fafwsa M
qur g9 S A § 3@ fead arfeearar

TEAT R E
(7)) wsg-ar IAF dear faaAr

(n) fear eifeeat wgwEl &1

W@ ¥ W A gEg-dA gEra g
N B ;A
(7) 3% wifeeam am w43 &

fou e & w1 & &wmc & Fm
FATEt M ¢ A v =few amow

g g ?

g wHEAe ¥ tew WM (s
fearem ge): (%) ¥ (1) 28
ST, 1969 :Y di7w, UeqrE, qfeww
Fa, fagr @R ArTEve aear S 6
=<, fafwsr oedi qar dw wow &N #
WX T, gadfsat ¥ afafw, nfeer
ufesl Fa ¥ gF0 ]| T oF
faauor a&3 % ¥ TS 9T @I A4
¢ [qrerea § @ faar mar ) ifeg
war LT—1210/67]

¥@, Twewr, qafswy gwe, Prgu
AT ArmEve Tt & oifseaEr afes
¥ A ¥ guw oefra o o @ g R
"I & T 929 9T T & A |

(7) T o Frar @ @ ok
|IT & @91 9T9 9T T & ST |
firen e ¥ dgER  ASTEEI smAEdT

9859. wATE WA FATLY :

o atm e syt :
ot ArCTaw weq wqi

! T ey et
¥ fn aar gaw ¥ WAy
FI FY FIT T 6 :

VAISAKHA 26, 1891 (SAKA)
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(=) 3% drew ¥ earfaq wgea
HAEHIT AEAT TUT HOATG FoqEqan
& e T § a9 7 Fravai ¥ seqe,
wTeEl oK v qfeerfdl & A oA
€

(@) &= a% @ fasral &% feaet
ds% gl § 3 ¥ do% ¥ am Frfw
fea o §; sk

(1) aftaw aw W€ dsw T g

‘@ @ T oFew § R T frae

wfaen ¥ 91E d3% qury &1 e 2 7

fren war gaw ¥aAT AR (Wo He
Fo ARo [WloTm) : (5) ok (@).
foazwr wr wew quTEr Srareg
[gasrmn #§ <o fiar v afed semn
LT—1211/69]

() = A gar

awihe ot aifonfes weaTEe Ao
& wwifeat @ =l

9860. =t Toraw fag
sit yzw fagrd) aroda
s AN TEw Wi
sft T TTE A
it geoA ¢

w1 fagn @@ gaw ¥ A ag
AT FT FIW F4Y % -

(%) a1 3z 7= & f& dwmfes o
arfomfes gsEst I & 7 sfval
I @E=fa ogy w9t s T Faw
SF ¥a7 AT A @hwh T Ay

(@) ¥ fg=t P & w17 w0
ar wfedt ¥ foq ot & A
sty #t eftwfa ST W aeh; AR
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(m) dmfrs qar afonfes o
Fo wravr & Ak ¥ faw qarew & an
¥ frw warew & e g@ @ et
w1 § W I 9T qq1 FEad wr gy ?

fest am gaw ¥ HA (W00
Hle ®o Ao Alo ) : (F) Fmifas
qYT AFATH! FRES  ATANT A T TH-
AT gErEwl ¥ 9 A ATHAA TFAT
¥ 9@ T Edwr a_d HIARX TR R
fear a1 ST @ TR A ArAwas AT
g AE [Ir A@T B WA 2 o, qaw
fe frael & aidfera &

(@) amrfas qar asd as=TEs
e § swen ¥ w1 fgd fawmr w€i 8

(7) g AEAE gl S aTag
s frdewr afaz & & 0 e
TT-gEs 9 & arar § famd faa war
w0 & sgarqy frdeor afve gra & of
fagrfeai agr 97 9T & af wEars #
gouE | [qreren ¥ vw fmn omma
ey sear LT—1212/69]

ot wrdem

9861. st Toraiva ferg :
sit 3= fagrdt Tt ¢
o waTe T W
=t Foraw wr
ll"l!l!‘mml:

T qg-w™ WA Ig @ A FA
O fn

(%) w=ramw ¥ axrdr &A1, Fod
e @t faan faer A wfae g,
fagre, weT 52w, wrter w2w, arfae a7g,
@, "PUY, AT A qAeaH §

1947 YT 1967 ¥ gaw-gas fareal A
e fea-fradt 97 ;
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(@) 7 78 == & & farf o=-
geqr 1951—61 ¥ fagre & 16 vy,
anarT AT 7Y qgrel @A ¥ 67 wfaw,
Toreg™ & 100 sfaare o' 757 934 ¥
107 sfaws & wfas aqt & ;

(m) af g, @ Far 5@ wEaR
3fg & w1 RN wTER T "W fF
AT AWA T AR

(w) v9T wafa ¥ g uwEi 4
saaen # frax sfowma &0 g€ s
I gt?

Tge™ WARA W oIeEwW (s 3o
gHo . TETEml) ¢ (F) ¥ 19) . dfs
FUAT I a9 H UF I #) ATGr g
1947 T 1967 & wifem saiws Io=eq
adf & fwT ot & aifgm &+ § 1951
A 1961 F FTVETET F ATEIR IS
waeeq A1 fargal F1 S FAger
adfera gaaT AAT 929 9T W aq fagor
A@taf g [qwmema #§ v foar mn
ifed wear L-T—1213/69]

(1) =« & M v asmma fear
T AT A T FE w1 A fa=re
g1l

o w AN of weT swfeat

9862, it Tordite Feg :
sit sew fagrd aegr
St WY T W
st ganpE w1
St FEAE
T TE-eT HAY gg @ w9
won
(%) wr avad st @ anEaw
¥ @l ¥ wrdin owfrdl ) Awafrat

F® ¥ Qo [ F agw a2 o
T T §



89  Written Answers

(®) afz g, @t @ dFg aa-
ama & &9 a7 7 39t ¥ e aefear
fadal #1 3t 7§ § o 2 Ow § fag
T T I M §

(w) =t Tl & o A F-
a1z fas § ; ae

(=)
7

g ®d EAww W Tew AAt (st
fagan gwm) : (F) & (°). @y
ST G (ATATH A AGIAE FIHIL
# AgFT) R §9 Ty @Al ¥ gfew
frar & f5 9% = § wdm wefwal
F1 atgufrdl & 7 § Qam ]| &
g fadgi & A% I = FE =
TRt @ & HEM WX AGRIE W
g ¥ gEAr G AT gRf, §eA &
qA(-92F 9T 1"/ 41 AT |

gfg g, @ s9®1 &t @@

Sword of Shivaji

SHRI K. N. PANDEY :
SHRI K. LAKKAPPA 1
SHRI YASHPAL SINGH :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to refer to
the reply given to Starred Question No, 721
on the 13th December, 1968 and state ;

(a) the success achieved by the Govern-
ment of India and the Maharashtra Govern-
ment in finding out the whereabouts of the
Shivaji's Sword; and

(b) the parties or Govenment contacted
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) It has not
been possible 1o ascertain the whereabouts

of Shivaji's Sword. ;

VAISAKHA 26, 1891 (SAKA)

. SHRI YAJNA DATT SHARMA.
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(b) The British Museum, London and
Government of Maharashtra were contacted
in this regard.

wTeE qfew da

9864. =it WM w1 @Y : @ TE-
R ) ag a1 g w3

(%) ¥ a8 = § fir Snfoear anfe
a4 2 3T gfew &1 gear & wwta
gfeT ar F TEAT F7 F4 agaw §

(@) war ag wafeq § fo o= wfasw
fafer aawe Fdv F wgE far
q@T e ;

() =fz &, @t ;= gz F7 fawr
gfew ¥ sfaso & adam s § ga
A HTE; A

(w) afz &, aY w& ?

Tge sarem ¥ www A (R
e gw) : (F) & (7). wem
gfeq & arercma: T ST AEA AR
Fesqisar § F10 fHAT & 1 3% wfarsor
FIFT §T GHT-GHY 0 IS0 fFmy
a1aT g SR IA AT N AEIAFATET &
Igge 1AW & fou oftadw feg sma §

wiEdn srafes AtagA w1 faaw

9865. =it &Y\ SwTm @ :
st Areme wrey wal ¢

FATT FHET FAT :
st Trvereq famrat ;
w1 waga aar ofcage 74 a5 T
1t w91 F 5 :
(%) *ar ag & & i afeedl orsidt 91
FIHIT 7 AT | iii:ﬁm‘_r(
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:ﬁ”q&fﬁ‘”’ﬁﬁmﬁﬁ!m faan

(@) afz g, oY owa weame &1 wd
e ;e

(M) waF gewr a7 fa-
frar g ?

W o Ahge wa afoag
o (ot vgeim) : (%) s @ -
T ¥ foy ofeal w3 1968-69 &
fo € o 100.78 wtferas =w fear &
fo® &t ow 30 Mifeqw ST =0
& & uw 70.78 Nfegq qeeTaTET =Y

(4

(®) Yz (7). swraf %W W
WEF A 25 auT & forad 7 a5 7 w-
fuw agug (9%) safa st wfis
THTT ¢ & 77 3 fawa Trfws o< =
T | §OTI F X F @ § e
% staa wafa agrl 1 gIdh F @
8 ag § sk aifew =mwr g% 5-1/2 wfa-
T &

ITNR T F 6 TS @A F-
frgsgra sA ST g1 AHY A
gl & fag o o ey W § ek
4 3t gt & ol aat we W@ )

TroreaT & sff ¥ wdiw foy gron

9866. sft I WFIW @l
ot Areraw evey g ¢
st TrATxeEq faamdt :

1 Ag-eE A wweww & dw
s fag a0 T & aR w20 fewww,
1968 % arav<ifra S weur 5379 F 6T
¥ wvaew § 4g Tam &1 F7 FA fn

(%) w adfem sl w@ @
wed s S g AT
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(@) afz g, aY 5@ @vaww § o Far
FTAIE & AT E 7

T wE AEeg N Iew WA (st
faaraw gwe) : (%) &t &, e

(&) W g & 9F0r X fawr
frar g s omar & atw s aw 9w
forg 9< TR TOA F WA AT
7O F fou goe wfwar wfgar, 1898 #r
oI 195 (2) & swwia wdfea sty
SEH F1E |

HY S1% {F1 ATE & qa &
IACAAN & IHIRAT W qWH

9867. it ATCrAW FHEq WAl
&t & seTn i

it T Treq faent

FqT TE-®W HA 4 TAA KT FW
s fF :

(F) 7= <t auf & g9 =% Ja1 amaT
grar Arafera sy see daT, W
ofew &ar qar svg wfEnl ot §
I MR F frad gefleam 43, A 9w
# ¥ ford o ¥ qar oz A ¥ aqgles
wfaat & feaw aofiga

(@) wmogawg memusdw#
famr &1 Aregw atfawima: @R &
FITT FH FIF JaT AENT GO AGIFAT
e # &% a1y geilRard A1 98-
q1 g @ 5 AR

() afz &1, &Y feafe gared & foxg
Far FrAagr Mg ?

nE-wwd W W T Wt (s

frar gve) :  (F) STINIMI I
el # gear § g J, A 1967
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AT 1968 ¥ g¢ wfmfeq sfaapht T-
At ¥ F3 Y A IT9Y qeqT ¥ wErT
AN IT F ¥ g gwrafrs ar
AT gfew ¥ar & afaform o Farsl
% frgea fod a3, oitferg gt & o
o &< & A afors qar sa7 g ag
A g Ay afcwmi ¥ sger @
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IO 93 F IV IAITART #Y Heqy
e =a7 1967 7 1968 § W
ywrafa® Far a9 Wy gfew Jar ¥
fou fear @ar a1 &Yt g9 § 99 gwie-
arel &t gen &Y aggfaa anfagi ¥ &,
T IFR § :—

1967

1968

—te .

—_—_—

I Rt =Tmw Ry

Hmafer ™ wzw M om@

FeflRal  agafae wifd gefeaiS aggfes arfl
I § geqr ¥ Iedteard #1 wEar & g Ierard
oy e F g
AT vaATafE 27 2 30
Wy gfed dar 30 2 23 5
far
(=) s 73}, st « W B aEIY a7 & 16 gEr § afe

(w) =1 ¥ 3577
X N i are shrfie

9868. st Traeaey Famal :
st Ww Sw Qi

F1 faver @an gaw ¥aw A4t 20 fam-
w3, 1968 ¥ wavdifea w7 dear 5334
F IO & g¥d § qg 747 ) O FL0
fF:

(%) w@ g@ER 7 G985 A I
Ot I gfmfrar ¥ anza & fog
a3 &7 ot # o aw faar g

(@) = wdm qs9 A AR
WH @ ¥ o afwfrard & al-

difes 33 % f5d ardar F &1 TR
¥1 fra & ; &R

(m) wa 2 ant § gvgEw i
# wreety qw= ® fean ofeaifes far
m?

feret a4t gaw Am WR (W Ao
¥o Ao Hto T) : (¥)

1966-67 ... 1,25,000 =i
1967-68 ... 1,50,000 39
1968-69 ... 1,50,000 =9

(w) o< wism A gfadifmr
& Farar ¥ gfrad fredt 3 ow aoer
whrafrar #t omar & faad o ot
WU 7 a1 ATCHT 4w g § oK 39
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#200 ¥ sfas oifictfes fod and &1

st @ featfre & qvgan & s
afeifes sz R o & @ife

affas 27 & fog s 200 safemat &
oF afa QO & s F wd ww@r )
sty oft o ¥ & fou qerara adl fear
FEATE

() 1968 ar 1969 =T ‘acE®’ wfa-
afraredt & feg 417 aftafes wicda
Trowl w1 waE AT T §

Plots in Chandigarh

9869. SHRI SHRI CHAND GOYAL 1
Will the Minister of HOME AFFAIRS be
pleased to state 1

(a) whether ft is a fact that residential
plots were allotted in hCandigarh at conces-
sfonal rates to members of the Arts Academy
and also to members of the Cultural
Organisation;

(b) If so, the names of the persons along
with their qualifications entitling them to
the membership of the Arts Academy and
the Cultural Organisation;

(c) whether it is a fact that almost all
members of the Arts Academy and the
Cultural Organisation had sought membership
simply to justify thelr entitlement to the
allotment of plots 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA) : (a) Plots
were allotted to the members of Sahitya,
Lalit Kala and Sangeet Academies on the
price based on the average of the two preced-
ing auctions,

(b) A statement is laid on the Table of
the House. [Pluced in Library. See No.
LT-1214/69]. .

(c) They were considered eligible under
the sct prepared by the Administrator of
Chandigarh who consulted Capital Control
"Board, Clundmrhln the matter. Il!m
however, not been ponibla to ascertaln whe-’

MAY 16, 1969
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ther members of Arts Academy etc., sought
membership only to become eligible under
the Scheme,

Employees on anhtlm in Union
Territory of Chandigarh

9870. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased 1o state 1

(a) whether there are some employees in
the Union Territory of Chandigarh who are
on deputation from the Electricity Boards of
Punjab and Haryana and, if so, the number
thereof;

(b) whether it is a fact that the grades
and allowances of the employees of the Elec.
tricity . Boards of Punjab and Haryana have
been revised from time to time; and

(c) if so, whether there is the automatic
application of those revised grades to the
employees serving the Union Territory of
Chandigarh and, if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR[
VIDYA CHARAN SHUCLA) : (a) Yes
Sir, 307 from Punjab and 189 from Haryana.

(b) Yes Sir.

(c) No, Sir. The terms and conditions
of depulation of these employees have not
yet been finalised as such the revision of
grades in the parent Boards are not automa-
tically applicable.

¥eita sradaa we afcagy | afafa e

sfadzw
9871. st Tgeictey sweR : @
A aran afcage A ag T g

w0r fv:

(ar:)_ w1 FA ST 9w ok
ag afafy &1 sfa¥ey gTee w1 o
amy;
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(m) afzgi, & susl geq fwr-
foif wr § sk 99 9T aE A A
sfafem 3, ok

(m) afzadl, @ faem @7 F w10
£?

gug-s faAm st Ataga wamen
¥ qu-Ait (st gwaTe Feg) : SwEaan
AT g 3 ¥ @=aang sw afERd
gafa # wiw F@ & fou 1968 ¥ W@
< o fgw Feey o afae
gfafr ot o0w WP Eafe g @
IR

(%) o, 7

(w) =1 g vaar

(1) foOR o s & famm &
fa=fefas v &

(1) wdsr 9 afcag o g=r
uFfra & F fou fawmay 1968 & ey
g A gEd deara @ afafa ¥
UF FEESr Wl o | §g wow aE
¥ 3t % yEATEET F IO AT AG g
& 7 oo wU fearomar ¢

(2) %9 Tedi & weanafy game &
w1y afafy #1 39 wenl F @R w1 w14-
w7 Wi & 037 | yeqrafy g &
T 77 faffeg o FRF F T
T AIEFTA § TUHGT §TT H ATTE@T
W AT |

Si in Vidarbha

* SHRI GEORGE FERNANDES :
Will the Minister of HOME AFFAIRS be
pleased to state ;

- -{a) whether he has received any com-
munication dated the 27th November, 1968
from the Editor of “Chavhaia" Weekly,
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Nagpur on the law and order situation in
Vidarbha;

(b) if so, the salient features thereof; and
(c) the steps taken by him in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

{b) It was generally alleged that the law
and order machinery was being used fn
Vidarbha for political purposes.

(c) The matter was referred to the State
Government who have denied the allegation.
Various political parties are functloning
freely in Vidarbha.

Represeatation of Scheduled Castes and
Scheduled Tribes in Government

9873. SHRIMATI SAVITRI SHYAM:
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) the actual strength of the Scheduled
Castes and Scheduled Tribes employees out
of the total strength of Class II{ and Class
IV employces in different Ministries of the
Government of India ;

(b) whether it is a fact that representa-
tion of these backward communities is con-
siderably inadequate ; and .

(c) if so, the steps which Government
propose to take to make their representaiion
adequate 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) A statement
showing the latest available information as
on 1-1-1968 in respect of the Ministries
(including their respective attached and sub-
ordinale offices) is laid on the Table of the
House. [Placed in Library. See No. LT-
1215/69). Information in respect of the
remaining Ministries has not yet been recei-
ved, It is being collected and will be laid
on the Table of the House.

(b) Vacancies are reserved for Scheduled
Castes and: Scheduled Tribes in posts/Services
under the Government according to the
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prescribed percentages, The element of
reservation has to be fulfilled in vacancies
filled by direct recrultment and, in certain
cases, by promotion (o the extent reservation
is laid down for such posts. It would not,
therefore, be correct to expect that the
strength of Scheduled Castes and Scheduled
Tribes employees in a Ministry/Department
would bear the same ratio to the total num-
ber of employees in that Ministry [Depart-
ment, as that prescribed for their recruit-
ment to vacancies arising from time to time.
The actual representation of Scheduled
Castes/Scheduled Tribes, as compared to the
total number of employces in Class 111 and
and IV has bnen indicated in the above
mentioned stalement,

(c) Orders already exist granting various
concessions to Scheduled Castes and Sche-
duled Tribes in the matter of direct recruit-
ment, and promotion in Class 111 and 1V
posts, A number of concessions such as
age relaxation by five years for appointment
to a service or post, reduced fee for appli-
cation for recruitment examinations or for
seleclion to a service or post, grant of tra-
velling allowance when called for interview
for appointment to Class IIT and IV adver-
tised posts, application of relaxed standards
of sultability in the matter of recruitment
to  services/posts etc. have already
been granied to members of these commu-
nities by Government with a view to increase
their representation in posts/services under
the Centre, Apart from these concessions,
the following two important concessions have
recently been granted to Scheduled Castes
and Scheduled Tribes in respect of Class 1T
and IV posts/services :—

(i) Prior to 11th July, 1968, the reser-
vation for Schedule Castes and
Scheduled Tribes applied to posts
filled by promotion by selection or
through limited departmental com-
petitive examinations in Class III
and 1V, only in those grades in
which there was no element of
djrect recruitment whatever. With
effect from 11th July, 1968, the
scope of these reservations has been
enchanced in as much as reservation
now applics to promotions by selec-
tion or through limited departmental
competitive examinations in Class
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HI and IV even in those grades in
which there is an element of direct
recruitment not exceeding 50 per
cent,

(i) While relaxed standards continue to
be applied for selecting Scheduled
Caste/Tribe candidates for reserved
vacancies in all services/posts filled
by direct recruitment, it has been
provided that in cases where direct
recruitment is made to non-technical
and qua:i-technical posts, in Class
Il and Class 1V otherwise tnan
through a written examination but
the requisitc number of Scheduled
Castes/Tribes candidates are not
available even after applying the
relaxed standards, the best among
the Scheduled Castes/Tribes candl-
dates should be selected to fill the
reserved vacancies, provided such
candidates fulfil the prescribed mini-
mum educational qualilications. In
order to enable such selected candi-
dates to attain the requisite mini-
mum proficiency, they would be
imparted necessary in-service train-
ing.

Also, a High Level Committee has been
set up under the Chairmanship of the Home
Minister on 27th June, 1968, 10 review the
performance in the matter of recruitment of
Scheduled Castes and Scheduled Tribes in
the services/posts in or under the Govern=
ment of India, Union Torritories and Public
Sector Undertaking under the control of the
Goverunent of India,
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Additional Increments to Senior Employees
in Supreme Court

9878, SHRI SHASI BHUSHAN : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether it is a fact that two addi-
tional increments are given to senior persons
in each cadre such as Clerks, Assistants elc,
in the Supreme Court of India ; and

(b) if so, the reasons why such incre-
ments are not given to their counterparts in
the Central Secretariat Services 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
According to Fundamental Rule 27, subject
to any general or special orders issued by
the President, an authority may grant a
premature increment to a Government ser-
vant on a time scale of pay if it has power
to create a post in the same cadre om the
samo scale of pay. In exercise of the
powers conferred by this rule, some of the
members of the stafl of the Registry of the
Supreme Court of India have been given
advance increments by the competent autho-
rity. Whenever it is considered necessary
to do so the powers contained in this rule
are exerciced in the case of members of the
Central Secretariat Services also,

Digha Sea-Port as Sea Resort

9879. SHRI SAMAR GUHA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Digha Sea-resort on the
shore of Bay of Bengal in West Bengal,
which is the only tourist centre of the kind
in the whole of Eastern India, remained
unattractive due to communication difficul-
ties ;

(b) whether, for most of the part of the
year, the Kharagpur-Digha Road remains
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in a badly damaged condition which detracts
tourists from Calcutta and other areas 3

(c) whether another shorter route to
Digha from Calcutta yjg Tamluk remained
unused as the two bridges under constuction
remained incomplete for years ;

(d) whether the Central Government,
with the help of the State Government,
purpose to improve the condition of Kha-
ragpur-Digha road and complete the two
proposed bridges wilhin a short time ; and

(¢) whether Government propose to pro-
vide other amenities for making it a popular
Sea-resort ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No, Sir, According to information recei-
ved from the State Government, the entire
stretch of the Kharagpur-Digha road has
been improved in recent years and the trans-
port services from warious focal points to
Digha have also been improved.

(b) If and when some parts of the road
get submerged and damaged due to heavy
floods repairs are expeditiously undertaken.

() Yes, Sir. According to the State
Government, work on one of these bridges
at Rasulpur is expected to be completed
shortly. The other bridge, wiz., Haldi
Bridge, was started in 1967 and may take
two to three years to complete.

(d) No, Sir., With the discontinuance
of Part-II schemes in the Fourth Plan, the
question of sharing expenditure with the
State Government does not arise.

(¢) The State Government has provided
basic facilities in Digha and made it a popu-
lar sea-resort, '

New Light House

9880. SHRI B. K. DASCHOWDH-
URY : Will the Minister of SHIPPING
AND TRANSPORT be pleased to siate :

(a) whether Government have any
scheme for installing new light houses in the
Fourth Five Year Plan ; and

(b) if so, the total cost thereof ?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND . SHIPPING AND
TRANSPORT (SHRI RAGHU RA-
MAIAH) : (a) Yes, Sir,

(b) Rs. 862.25 lakhs.

Functional Literacy Programme for -
India

9881. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleascd to state : .

(a) whether the Governing Council of
the United Nations Development Prog-
ramme has recently approved a functionel
literacy programme for Iodia ; and

(b) if so, the broad details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ) : (a) Yes, Sir, UN.D.P. has agreed
to give some financial assistance for the
functional literacy programme,

(b) The functional literacy programme is
an integral part of the Project of Farmers
Training and Functional Literacy imple-
mented jointly by the three Ministries of (i)
Food and Agriculture, Community Develop-
ment and Cooperation, (ii) Information
and Broadcasting, and (iii) Education and
Youth Services. The Functional Literacy
Programme envisages provision of literacy
to adult farmers covered by the training
programmes in the High Yielding Varieties
arcas, The Union Ministry of Education
and Youth Services largely bears the finan-
cial responsibility for the literacy prog-
ramme and the State Governments imple-
ment it by organising literacy classes in  the
sclected areas,

For proper coordination of the prog-
ramme, a Coordinating Committee of the
three Ministries has been constituted at the
Central level. With a view to maintaining
uniformity, the training of Supervisors for
literacy classes is provided by the D:part-
ment of Adult Education of the WNational
Council of Educational Research and
Training, New Delhi. The Supervisors so
trained, in turn, train the literacy teachers
in thuir States. The Department of Adult
Education also assists the States in  the pre-
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paration of reading materials specially suited
for the programme,

This programme was initiated in three
selected Districts—Raichur District  in
Mysore, Lucknow District in Uttar Pradesh
and Ludhiana District in Punjab—in the
first instance on an experimental basls in
1967-68 and thereafter extended to seven
additional Districts of Mehboob Nagar in
Andhra Pradesh, Jamnagar in Gujarat,
Rohtak in Haryana, Raipur in Madhya
Pradesh, Sambalpur in Orissa, Coimbatore
in Tamil Nadu and Burdwan in West
Bengal. In each of these Districts, 60
centres have been op:ned with an enrol-
ment of about 30 adults at each centre,

The United Nations  Development
Programme has agreed to provide two ex-
perts one on evaluation and the other on
preparation of reading materials. Some
fellowships and printing equipment may
also be made available. The ~United
Mations Development Programme has ap-
proved the projzct for their assistance for a
period of two years and a half for the
present,

Under the Fourth Plan, an allocation
of Rs, 200 lakhs has been proposed to
cover, in all, 100 Districts spread over
various States. Ao amount of Rs. 12,10
lakhs has been provided in the Budget for
the year 1969-70.

Central Conservation Laboratory

9882, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state ¢

(a) whether Government have any
proposal to set up a Central Conservarion
Laboratory at the National Museum, New
Delhi ; e

(b) if so, the details thereof ; and

(c) by what time the Laboratory is
likely to.be set up 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK.R.V.
RAO): (a) Yes, Sir.
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(b) It is proposed to develop the Con-
servation Laboratory at the National
Museum, New Delhi, as a C2ntral Conser-
vation Laboratory for the beaefit of all the
museums in the country. The main
activitics of the proposed Central Conserva-
tion Laboratory will be as follows :—

(i) To serve as a centre for basic
scientific research relating to con-
servation of culiural property of
all kinds ;

(if) To render technical assistance and
advice to Museums in the country
in the matter of conservation of

art objects ;

(iif) To establish rngla.i-'comacts with

other similar laboratories and
institutions in India and abroad;
and

To train personael in the scientific
methods of preservation of art
objects,

(v

(c) The proposal is under considera-
tion and a decision is expected to be taken
on At shortly.
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Recognition of Degrees and Diplomas of
Regional College of Fducation, Bhopal

9884, SHRI BABURAO PATEL:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased 10 state :

(a) whether it is a fact that the
Government of Maharashtra have so far
not recognised the D:grees and Diplomas
of the Regional College of Education,
Bhopal ;

(b) the reasons advanced by the State
Government for doing so ; and

(¢} whether Government have issued
any directive to the Maharashtra Govern-
ment to expedite the decision and to fall in
line with other Statc Governments in respect
of all the Regional Colleges of Education ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) to (c). The Inter-University
Board of India has recommended that the
degrees and diplomas awarded by the
Vikram University for the courses conducted
by the Regional College of Educatien,
Bhopal, be recognised as equivalent to
corresponding  degrees and  diplomas of
Indian universities for purposes of admis-
sion to higher studies and for employment,
Accordingly National Council of Educa-
tional Research and Training has requested
all State Governments to give recognition to
the degrees and diplomas of the Bhopal
College. The Government of Maharashtra
has suggested that universities in Maha-
rashtra should bz approached. NCERT s
.pursuing the matter with the State Govern-
ment and universities in the State.

Bombs found in Calcutta

SHRI B. K. DASCHOW-
DHURY |

SHRI K. LAKKAFPA :

SHRI YASHPAL SINGH 1

9885,

Will the Minister of HOME AFFAIRS
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be pleased to state :

(a) whether any live bombs and chemi-
cals werd seized in Jorabagan area in
North Calcutta on the 8th February, 1969 ;

(b) whether any inquiry was made in
this connection and the arrcsts made ;

(c) if not, the reasons therefor ; and

(d) whether the bombs seized bore any
foreign marking and, if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : The infor-
mation furpished by the Government of
‘West Bengal is as under :

(a)to(c), On 8269 one country
made bomb was scized from a dilapidated
abondoned house in the jurisdiction of
Jorabagan Police Station and  another
country made bomb was scized on the same
day from an open plot of land within the
jurisdiction of the sams Police Station in
Calcutta, No chemicals were seized.

Inquiries were made in the matter and
since no specific information has come
to light so far, no arrests have been made,

(d) The bombs were found to be of
indigenous origin.

Handling of overseas trade by
Indian ships

9886. SHRI SITARAM KESRI: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the steps which Government have
taken or propose to take to handle overseas
trade by the Indian ships ;

(b) how much overseas trade of the
country was carried by the Indian ships
during 196869 : and

(c) the amount likely to be spent on
the development of Ports etc. during the
Fourth Plan peried 7



111 Written Answers

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-
1AH) : (a) The most important step take to
enable Indian ships 10 carry a greater share
of India’s overscas trade is to expand
India’s overseas shipping toonage. The
pace of this expansion has been satisfactory
.in that the overseas tonnage which stood at
5.65 lakhs GRT at the beginning of the
Third Plan now stands at 18.05 lakhs GRT.
Some of the other steps taken by Govern-
ment in this direction are :

(i) assisting Indian shipping com-
panies to enter into foreign Liner
Conferences and Rate Agree-
ments;

(iiy entering into bilaterial shipping
agreements with foreign countries
e.g. with USSR, Poland, UAR
and GDR

(iii) rendering assistance to Indian ships
in securing Government cargoes
and Government-controlled cargoes

(iv) encouraging Indian shipping com-
panies to enter new shipping
roules.

(b) Information for the year 1968-69,
which was just ended; is mot available.
However, during the year 1967-68 the
volume of trade carried by Indian ships in
India's overseas trade was 7,728,000 tonnes
out of a total of 49,791,000 tonnes.

(c) The overall investment on  port
development, Including minor ports, during
the Fourth Plan period is expected to be
Rs. 280 crores, comprising of Rs. 180
crores from the Central Government and
Rs. 100 crores from the Ports’ own resour-

ces.

Station

Explosi Near Rangapah

9887. SHRI SITA RAM KASHRI;
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whetber it is a fact that an explosion
had occurred near Rangapahar Station on
Nagaland—Assam  border on  $th/10th
February, 1969 ;
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(b) if so, whether Government have
enquired into the matter ; and

(c) the total loss suffered as a result of
damage to property 7

THE MINISTER OF STATE IN THE
MINISTRY OF AFFAIRS (SHRI VIDYA
CHARAN SHUKLA): (a) On the 8th
February, 1969, an explosion took place
on the railway track in between Rangapahar
siding and Rangapahar crossing Railway
Stations.

(b) A casec has been registered by the
police and investingation is under progress.
Four persons have been arrested.

(c) About one and a half feet of rail
was blown up as a result of explosion.
Traffic was resumed on the 9th February at
0430 hours.
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Fire in Gauhati

9889, SHRI CHENGALRAYA
NAIDU :
SHRI R, BARUA :
SHRI N. R, LASKAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a devastating
broke out at Garobonda in Assam on the
19th February, 1969 and rendered five
hundered families homeless and destroyed
property worth Rs. 10 lakhs ;

(b) whether it is the second occasion
during the year so far ;

(c) whether itis the Pakistani agents
who are at present very active in the State ;
and

(d) if so, the steps being taken to crush
the Pakistani elements in Assam ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : (a) As reported
by the Government of Assam, there is no
place by the name of Garobonda, but thzre
is a place namzd Garo Badhu in Garo Hills
District where a fire broke out on the 18th
February, 1969, rendering about 54 families
homeless, The fire also destroyed about
150 bazar sheds and a few Government
bufldings. The total loss is estimated - at
approximately rupess ten lakhs.

(b) No, Sir.

(¢) No, Sir. The fire was caused by
the carelessness of som: visitor to the bazar.

(d) Does not arise.

Land Acquired for School Balldings by
Delhi Administration

9890, SHRI BX. DASCHOWDHURY:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state ;
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(a) whether a m.ajor portion of land
acquired by the Delhi Administration
in 1961 for the construction of school
:):;Idings lay unused till February last year ;

(b) if so, the steps wh‘ich Government
propose to take to press upon the Delhi
Administration to start work on the plots 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) ; (3) and (b). The requisite
information is awaited from the Delhi
Administration and will be laid on the
Table of the Sabha as soon as possible.
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18 GHo To & gH, MBMTE, THo TTo
TYH TR F FT, 2 qto Sto de
uwo agw, 10 I%% #) afagi, 19 famm
w3 FTE, 12 @& F1EF, 128 agw
FErgd F feer, arEr, Ol &E
T g1 ofew Wedd & arg s safaaal
) S W § & Wy 7 G A
U 120-/399, farkre-qzig  sfafqan
g 3 qur wex afafaaw FY arw 28
(%) & s=aa AIAS & an®t ofw @9 7%
sfeas e o3 gegT s RE §

Lack of Bridges on Important Routes in
Madhya Pradesh

9892. SHRI G. C. DIXIT: Will the
Minister of SHIPPING TRANSPORT AND
be pleased to state :

(a) whether it is a fact that the anoual
plan ceiling for 1969-70 was initially
approved for Rs. 470.00 lakhs but now
it has been reduced to Rs. 300.00 lakhs ;

(b) whether it is also a fact that the
communications in Madhya Pradesh are
greatly bhampered by lack of bridges on
important routes ; and

(c) if so, whether Government propose
to allot Rs. 5.00 crores which has been
recommended by the Working Group on
Roads for the year 1969-70, the first year
of the Fourth Plan ?

"THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
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AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT SHRI
IQBAL SINGH) : (a) The Government
of Madhya Pradesh asked for a provision
of Rs. 4,37 crores for development of
roads in their Annual Plan proposals for
1969-70, against which the working Group
recommended a provision of Rs. 5 crores.
However, keeping in view the overall
limitation of resources, the Planning
Commission finally recommended a pro-
vision of Rs. 320 lakhs,

(b). The required information is
being collected from the State Government
and will be laid on the Table of the
Sabha in due course.

(c) There is no proposal at present
to increase the provision to Rs. 5 crores.

wfes W foan &

9893. &t fio Wo Hferx : Fav WE-
wia §t 7 I FY FAO ST 7

(¥) 71 ag 79 1% g7 <sg @
w1 g fadw fFY 9 & T1ew g
¥ wfes wem foar ¥ 99 & sy

> ¥ g st wet fear ;o

(@) afz g, @t T9 qrmw & aEETC
o1 Fr wfafwar 2 7

AW HAWG K (W WA (s
frarw gw) : (F) &R (2. gg Oy
g 7w faar ¥ F e A
WEATHAT & gray § For gfras Aifa
&1 gy faar ar | T a@Rl & AR
frardd #1 sa1q § TEd gU Y G
F @k, 1968 ¥ aqy swA w1 G fRar
a1 7g fruiy fewr 5 feegs +f afaw
AT A =T F fou W A
arf 7 7 arw, fomd foq afes sy
oo sfafrgw, 1951 # sgaeqr %t ot
41\ TRgER WK e da & aeA
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¥ for fesgrs #1 sriar aff st o
w2

WA w garf 9F W aghve w9 AT

9894. «t vio o A : FAT qhA
aqt safe IywaA g ag ;A &
T w4 ¢

(%) #ar 1969-70 § war, (wew
s2w) it qd frarg fa@ &1 A waw
g o g ot B} agfF €T [ A
1§ qaar fagrada g

(®) afzgi, ot demr & e @
g ; A

() afz ¥, @ w@F @ FOUE
#R 77 qi a6t ¥ afy soit 1€ ofmdgw
fer i &, Ot SawT T FAT 7

qiza aar sdfaw yEaa @ (30
w fag) : (F) &, 78N

(=) w7 & 3=aT

(1) = gad F=T &1 TIREATIYR
ofy gan€ 1% Far 7 O qHY FIA
TF ATEY WIUEESE gars ¥sE &
&7 & wam foar o wr g W an
fasre st fewge ams a8 an
war ¢, a9 fagd qiw aul #, faam =%
qmAeT €Y ¥ §arw ¥, w@H 1 9fe
@7 OF qfKadT ATaRAw AN EH T
g

Iw ey & A frga ot

9895. ot o wo qfma : FT MR-
wT AT g% qaE A U FOv 8

() 7o 7 af # weg W F I
AqrqEa & 1A K17 gEraw JafEga
ge aar Iasr Aarfaafa & fafa qar
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g% Arfaw 3aT W frrman ¢ ; &k

(®) ¥ ey & amw qar § foama
afafaat saar s &1 sriwre gfar
AT 41 991 & w19, IAFT o fafagt @
#Yar AT 91 qAT T A FW @A g
qr ?

TR-wd wAGE A T @At (s
frarato %) ©  (F) @ AT awt @
safa § st | 7€, 1966 ¥ 30 ardw,
1969 %, A=7 g7 I=F QIATHT &
AT, AW SY He[® gHIA @f, A
do WTo AFEFT FAT AT o dYe
Afera A1 fga gu 1 N or=ge g &
27 A+, 1967 &Y, o) dYo arye IATHST
20 AT, 1968 &Y HYT =t dYo #o Sifsrq
19 M 1969 #t d7fga gu | ¥arfEa
¥ 97 = arsge g @f = A Ao
#MCe  ATFFL H1 3,500 wo Hrfaw
397 A1 o7 dro dTo Eifega w1 4,000
To AT famar ar |

(@) gemosfaa N a1 @ qar
TIT ¥ T 9T 9T T & Ay

Introduction of Airways System for
Controlling Air Trafic

9896. SHRI RANJIT SINGH:
SHRI D. C. SHARMA :
SHRI HARDAYAL DEYGUN :
SHRI BAL RAY MADHOK :
SHRI BENI SHANKER
SHARMA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Airways system, a
modern  technique for controlling air
traffic, will soon be introduced in India at
all the four international airports of Bombay,
Calcutta, Delhi and Madras ;

(b) if so, the salient Ffeatures (hereof;
and
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(c) the estimated cost thereof and when
it will start functioning ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The airways system is
proposed to b: iotroduced in a phased
programme after necessary facilities have
been provided. Meanwhile, the system of
pre-determined routes which provides an
advisory service as agalnst positive control
under the airways system, has been
jotroduced on the major routes lying over
Indian territory.

(b) and (c). Do not arise.

9 ®Bar & UAEly fedr T A
STETTYE W7 9T

9897. st Fragww Wt o Far
fimert ooy gaw AW @A oy @A A
w0 w5

(%) wmag &9 fs aumarc o
o qfawret Hgw @ wwifaa, DE
=T (svama o fRa) & aesa
faft &9 # wrearaw 07 ¥ foq fama
§ sgaew fraifer wgar fecdim ool &
& o€ Y ;

(@) 7w ag W svgfeaidd
IrRA & AT TF AT BT ¥ fomw
are fedfig ot § @@ we (wWast)
feft 6t og ow afger A1, s g
QUi ¥ Ao QoY) oY, F famw faet
e & 97 fomr

(m) fasifea agar sra swiEard
N dewe W wfger FA oA F
w70 F; AT

(7) == amafa § R FA & fog
s AT w@E !

foven awr gas ¥ WAew W T
s wwa quia) : (5) ¥ (7). a@fEa
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ga avwmA AR fea swew ¥
UFT ®r AT W@ E W F9r e @
qeH I @ & AT |

Request by Puran Singh for a meeting
with the Prime Minister

9898. SHRI KIKER SINGH :

SHRI D. R. PARMAR

SHRI P. N, SOLANKI :

SHRI DEVEN SEN :

SHRI ONKAR LAL BERWA :
SHRI CHANDRIKA PRASAD :

Will the Minister of HOME AFFAIRS
be pleased to state ;

(a) whether it is a fact tha! person
named Sardar Puran Singh s/o Man Singh
of Calcutta is staying in Delhi for the last
5/7 years to meet the Prime Minister in
Connection with his grievances against the
high handedness of Government Officials in
Calcutta but instead of getting interview
with the Prime Minister he was sent to Jail
in Delhi several times ;

(b) the details of his grievances and the
request for interview  with the Prime
Minister ;

(c) how many times he was sent to Jail;
and

(d) the resaons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
Shri Puran Singh, while staylog in
Chowk Bazar, Hooghly, is reported to
have got entangled with family affairs of a
local resident and was man-handled by the
local pzople some time in June, 1954, Al
though the case against his assailants ended
In the conviction of two out of the ten
accused, he began acting under a sense of
grievance  against  the Stale Government
officials and submitted p:titions to various
authorities. The matter was referred to the
Government of West Bangal and the detailed
report sent by them showed that he had no
genuloe grievance. Later on, he was allowed
to meet the late Prim Minister Shri Jawahar
Lal Nebru on 31-3-1960 who gave him #
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patient hearing and told him that his griev-
ances had besn looked into by the State
Government and nothing could be done
from Delhi, Shri Puran Singh, however
continued  sending  letters to the Prime
Minister, President and others airing his
grievances, He was arrested seven times
between the years 1959 and 1968 for various
offences like causing disturbance to publice
peace and  tranquillity, etc, under various
sections of Cr. P.C.,, I. P. C. and Police
Act,

TEW WG A% 69 8t 99
aqr F9w wwgfeat

9899. «ft mfir Ao :
st AR W

a7 QE-STE HAY g A A FA
o f5:

(F) v=ig @d daw g9 7 W H
qequr geafa s faawor qav fagpee: o=
N sedarel, foooft qar amR #Y 99
A wwe "weafa 1 faawor Fa1 §,

(w) 7ar g ara sA& gwfa
F1 qeai fFmr mar g 7

I W wwea # Ted WA (s
frarew qww : (F) @R (F) . e
P QT WA TE AT F HIIR T
s faa< gea & 991 29 9 TE1 A
¢ [veewy # ww far mno el
ger LT—1216/69]

fafa &amg
9900, sit Wi Waw : TF-HW WA
qg T W F w4 fF

(%) ot ¥ersil qar faw @,
wfaa &, W =, Mare a7 &1 gt
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T Y IJAFT AT § AT TF gQ grh
ST F, AT TAF QI T Ay F g
F oo usdly wefa s ggard of gfa
1 fa<m #a1 § 5

(®) =1 g ¥ faax § @
amiat & aferer -fga § & ; o

(1) wwar § g H T oefa-
faar & ?

1% wAeq ® Tew A (s
frarw qe=) : (v) aq7 awn folr
SR cl 8

(=) ot =g, =

(7) wwwd agofes qgr faf
= fafy (dotew) fadas queatfoa fean
& ot @7 At & are ane e &
Faf & &9 swwwEr qrowAar, o
HYAT &9 Ft WEAAT F FFram 33 7 qoe-
#1g SgUAT & 1| W g A ALY
wwar Tforg #Y fawfar #1 oow Gl
#1 Sfwm FHEad §g ¥ & fF dAre
& grei ¥ fasg o1 SWT 7 A
wraAEl 1 S9Eal F fow Swer @ §,
F8) W FICIT FHATE! A T |

Recovery of/Transmitter in Madhya Pradesh

Eyn{smu GEORGE FERNANDES :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Starred
Question No. 355 on the Tth March, 1969

regarding recovery of a transmitter In
Madhya Pradesh and state 3

(a) whether inquiries in the matter have
since been completed ;

(b) If so, whether any action has been
iostituted against any persons ;

(c) whether the identlty of the plan that
parachuted the materlal has been established;
and
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(d) if the replies to part (a) lo (c) above
be in the nagative, when the ingiutries are
expected to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY. OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLAI : (a) to (d).
Inquiries since made have confirmed that the
object found on Scptember 21, 1968 ina
village of District Shahdol was neither a
radio receiver mor a (ransmitter. It was a
metereological balloon, used for spreading
K.M.T. literature, which seems to have
drifted to India due to wvagaries of weather

. currents. The pamphlets were K.M.T. publi-
cations, giving information regarding the
political and economic developments in
Formosa. There was no photograph of
Mao Tse Tung in the literature. The
coloured cartoon was about Chiang Kai-
shek,

7g watea ¥ sgafea wfaal an
spafaw o sfaai & e
] =

9902. it WYWE WO AT TE-EA
w4} g qa R FA FT {F

(%) wgswa waew & Fgiew
wow e 1/12/67—uedafesiz ()
feai® 11 gord, 1968 & S| ¥ 3rg-
gre 15 W, 1969 aF 9% wareg ¥
Ea dggfad anl gar s o@a-
arfedt & afasifadi aar g=r FH =i
# fawrmgar, AFAAMIET T4 -
TR F&m; 91T

(=) ¥ wA=nfedi & am, o 397
g% fawmt & Arew ?

mE-e daew ¥ oTew sl (s
fagratn g ¢ (F) X (F). w=&)-
wfogt g g3 § SIEIC AT AT
# St a1 &Y UF wEATT AFATOF F aAfaw
agaml qar §g wwer ¥ ox § afew
ferarr % Bt grar & 1w W g
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ATATT § AN WEGA  FAT T8

agie |

11-7-1968 ¥ 15-3-1969 a+ %! wafa
¥ ¥ uF safed aafq ot smde fod wt
afees @ma afuwdt & &9 § anfaq
9T g HAAA ¥ qElEq fFEr aan
q1 |

Sgl a% #AAed & AT Fiwg)
¥ graeg & (W59 97 qUAT Fratew qqr
da1 greT 3@ § &9 @I F1 FIFW
faad art & g1 owfag v @ )
Iq safa ¥ qd=fa w1 1§ wwen

agdf ar
Tz aqr FEfre I A §
agfaa wfadt aar sggiea
anfaw anferat & ey

9903. =it WYSF WX : FT THEA
aut wafre IgEaa 541 ag IA Y
gy For fw :

(%) T=-®9 Fae7 & qaier moe
der 1-12-67 getafasie (d) fais 11
goTs, 1968 & gyaeei & sgan< 15 @17,
1969 a% 3% #wmw F 9dFAq A7-

g =it qur aggfea s-afaat &
sfgwifat aar s=q su=rfal € faa-

AT, SIAMTGEI Q4T Sigare
T ; AR

(&) U sHwfcl & 9w, Raar
I fawmit & arq ?

wiew war adfw IgEA WAl (o
ww fag) : (¥) sww wafe & @@
F1f @ @) AMT S@fE @ ¥
oo aw e foa om w e

sqgfea orfa ar sggfea o afa &
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qTE GTT A S e ga @)
TE TET 97 SggiAa orfa H ow qwew
grr 17 51, 1969 &Y 937 74T |

(&) &7 &) g&ar

Araga aar afcags saren ¥ sgglaa
A -srfaat & =

9904. st Wiwg HEW : FAT GRL-HTH
st Ataga aar afcaga w9 gg Ty
& # 30 F47 f7 :

(%) vzt waew & sFEEw
o gewr 1-12-67 geiafesiiz ()
feais 11 gars, 1968 & Syawat & arg-
arx 15 w4, 1969 aF 7% FAme
e sggiaa anl a1 sggfad o -
atferdt & sfasrfeal qar s saarfay
Ft farmrgEr, sgymTgRT 9T i
T &4, AR

(@) o sHufed & am; o qar
wa% faamt & A ?

w93 T4 HT AT aar afcaga w
(sfr va wdar) : (F) s (@), gFn
usfaa #t a1 @ § AT 797 KW wT-
q9z% 9T @ &I JrE )

Discovery of a site of Neolithic age

9905. SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to

state :

(a) whether a  site showing  a highly
developed culture of the neolithic age has
been discovered at Thebrongiri in Goa Hills
District of Assam ;

(b) whether the discovery might provide
a vital clue to the existence of a link bet-
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ween South-East Asia, Assam and the rest
of India with regard to the culture of the
neolithic man ; and

(c) if so, the progress made in the matter
and the details thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) Yes, Sir. The
site was discovered in November 1968, by
a team of the Department of Anthropology,
University of Gauhati, in the GARO Hills
District of Assam

(b) and (c). In the absence of further
investigations it would be premature to state
categorically whether or not the discovery
provides proof of links between the neolithic
cultures of South-East Asia, Assam and
the rest of India. However, eastern Asiatic
affinies are discernible from the material
collected so far,

foren sarom # aggfaa wfat g
srggfaa sm-wafeat & wawfeal €
@t

9906. it Weg wwe : faw war
guw ¥ AT gg @ AT F9T S

(¥) TE-F1F 940 & wEi=T A1-
a1 F=a7 1-12-67 gedafagiiz (4Y) feAiw
11 gar, 1968 % 3ITa+dT * AR
15 ard, 1969 a% 3% wat=7 § 2T
g af qar aggfaa -arfaal
& afasfal qar a7 syaE f
formTgaT, s qAT FiEr
g ; #K

(@) s & am, o aan
g% faami} & A ?

fore aur gaw Fa W (st Ao ®o
HTTo Ao T :(F) ITToT FIAT & &-
g o faeq Gt fafos Y == S0
fofor & = & &= &< fgr mr g
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(®) = wegar W e
¥ faer gt fofes »f 59 wwm, #Y
IEY wratea, ¥ g v Ao fofos & s
¥ ofira s fRar mar g

faeeil § g% qowrd! a6 IR QS
wHY e W whaw s

9907. it 9o @oATEWNN : HT
WE-wTd WA 9 TA B FIOU w06

(%) a1 ag @= § 5 18 =7+, 1969
#1 feeht % g gl saraTeg # 57 oo
T&o FFHE T HIWd H AT SIF AT
& F 3fte zew oF g9aw ) IuEd
# o m, @ FeFE a9 ¥ 9w A
v & fasg 39 wOwEeas a9 WG
s ag #ur f5 wag aew foy sl
N ymAa AET  g§FqT, TiF ITH
TFT $9 WY A A §g ¥ N
gt ;

(&) #ar ag it &9 § fr 9@ 99 gag
gueq ¥ gmaTias otaw § &g gfaww,
Aot anfas  fegfy o agd @wafa &
art ¥ s foan, @ s@Q aEw &
I ' w @ ¥ e & faar 9k
9 TIE FT A FL@T W ; AT

(m) afz gt @ aww { @ A
i | wrAAE F1 g WA ¥ W fa-
q fear g ?

g wT v § o W (st fae-
wew gF): (F) ¥ (7). feed swmET 7
gfaw frar & T faat g fafraw af-
frow & saa ok AHS ¥ &% aafwai
qx i somT W @ g wfe
e ¥ wer eqal & . faReft gmm e
gare g, wfer afwgeal &t 50,000
T w8 @ sfegfoedi qar S
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@ ufa &1 o Jaffas ave wgn FQ
gy SwTHa &Y agafa & at 4 1 18 A,
1969 # =Y gaqq fag & SwmAag & ave
w1 TR § uF yhegfa avs a fas-
qRe MY @Yo U¥o ATEVIS, HHE WA,
gra fear mar 1 ars-afdies (afees
sifegz) ¥ T8 st £ o -
94 % §a9 Fgr fF =t arewrw &
aifas @wwar gaAr A€l § FEifE S
TF W ATHYE ¥ qga & 50,000 syai
FrawAd S gE g1 T ag W aF
fem f& ww adw safe Wt @O gEew
fraffaa & asar & &l ey
g9t ufadi & swrm W g SE
afes gaar gfafeaa =3 & o 7w
TF T T AT AH &1 awma
¥ & fou, arfas sk a7 seat f
WW Wal Farfe, ~wgTeT
F = dro umo arETIE, T Uiy wfi-
=1 F = @S ge 3w sfryfy ave
FY aeqrs R 9T TIHC FT fAar 99
g fadw fear fF ag 22 wre 1969
TF AT FTTGF  &FwaT FT GaANT Heav
F1 ST Hag s R 22/3/69
T Ter § 99t gu s SR
sfafem fomr  afeee, @iwraz, aro
genaf@ anfaw avo=aT &1 sy
wega fear fogd ag fomrgam a1 fs
gafas dux ggew §1 anfas ewar 1
sTE A A1 wfaF WG &1
SHI-0% H1EF § @1 1T H AT
are sfan &= ¥ @ frar aar
Ty y%e g Sw-afeas 7 3@
gafqg dug 99 A ) A daw
ge=i % famg #r O sy AW
FE g A T @ I V@1 FA T R&T
qr 1| foe Y, et smEa St #gr
¢ 5 ¥ s wwrfagi w1 @ wwet
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g greaE T Siftae w4 § feu
gz 7

Explosion in Shahdra Factory in
February, 1969

9908. SHRI D. C. SHARMA : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether there was an explosion in
a factory at Shadra pear Delhi on the 22nd
February, 1969 as a result of which one
person died ;

(b) if so, whether any inquiry has been
held into the incident ; and

(¢) the outcome thereof and the actlon
taken in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) It
is reported that on 22.2.1969 as
a result of sudden blast of hot air from
the furmace of a factory in Shahdra ten
persons sustained injuries. Four of them
succumbed to the injuries.

(b) and (c). A case ufs 304 A/285
IPC registered by Delhi Police in this con-
pection is under investigation.

Demand of Postal Orders from Applicants

9909, SHRI D. C. SHARMA : Wil
the Minister of HOME AFFAIRS be
pleased to state 1

(a) whether it is a fact that it is a
common practice for most companies and
Government and semi-Governmmt offices to
demand Postal Orders ranging from Re. 1
to Rs. 8/- from applicants ;

(b) whether it is also a fact that a few
of the best applicants are called for Inter-
view and others are not even obliged with
a note of regret ;

(c) whether Government consider ita
burden on jobless people ; and

(d) if so, the steps envisaged to check
the same ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) @
(a) The answer isin the affirmative in
so far as Government organisatlons are
concerned. The Ministry of Home Affairs
have no information in regard to com-
panice etc. In the Public and Private Sector:

(b) While all the applicants may net
be called for interview, the general practice
In Government organisations is to inform
the persons who are not called for inter-
view that they have not been selected for
the post.

(c) No, Sir.
(d) Does not arise.

Gandhi Murder Enguiry

9910. SHRI BHARAT SINGH
CHAUHAN :
SHRI BENI SHANKER
SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the names of witnesses who were
invited to give evidence before the Kapur
Commission which is enquiring Into the
murder of Mahatma Gandhi ;

(b) how many of them appeared be-
fore the Commission ;

(c) whether any of the witnesses wero
reluctant to appear before the Commission ;

(d) if so, who were those witnesses ; and

(e) when the Commission is likely to
submit its report to Government and
whether the report, when received, will be
laid on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
to (d). Accordirg to the informa-
tion furnished by Kapur Commission, the
Commission has so far examined 101
witnesses. The depositions of some of the
witnesses were recorded in camera. None
of the persons summoned by the Commis-
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slon declined to appear before it. The
Commission do not think it desirable to
disclose the names of the witnessess at this

stage,

(e} The Commission Is likely to com-
plete its inquiry by the 3ist July, 1969,
The questlon of laying the report on the
Table of the House will be considered after
it has been received.

Grants to Indore University

9911. SHRI BHARAT SINGH
CHAUHAN : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) the amount of grant sanctioped by
University Grants Commission to the Indore
University since its inception and the purpose
or which the grant was sanctioned ;

(b) whether the Commission has any
plan for advanced studies in Hindi and
Sanskrit at Indore and, if so, the details
thereof ; and

(c) whether any depariments of teaching
have been sanctioned for the Indore Univer-
sity, and if so the details thereof 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) A statement showing the Grants
paid by the University Grants Commission
to the University of Indore since its
inception is lald on the Table of the House.
[Placed in Libray. See No. L. T.—1217/
693].

(b) The Commission has not received
any proposal from the University in this
regard.

(c) On the recommendations of the
Fourth Plan Visiting Committee, the Com-
mission has agreed 10  assist the Uni-
versity of Indore in the establishment of
the Teaching Departments in Physics,
Mathematics/Statistics, Economics, Modern
Eurpean and Indian Languages and also
the development of the University College
of Bducation. The details of the staff and
provision for other items accepted by the
U. G. C. for the period 1966-67 to 1970-71
are given in the statement laid on the Table
of the House [Placed in library. See No.
L. T.—1217/69).
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Control over I. C C. R./Sahitya Akademi
Lalit Kala Akademi Sangeet Natak
Akademi

9912. SHRI BHARAT SINGH CHAU-
HAN : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) the extent of the control of Govern-
ment over the Indian Council for Cultural
Relalions, Sahitya Akademi, Lait Kala Aka-
dmi and Sangeet Natak Akademi ;

(b) whether any reports of favouratism,
nepotism and mal-administration in matters
relatiog to  appointments, promotions,
suspensions, grant of advance increments
etc., have been received by Government
against the Sccretaries of these organisa«
tions ; and

(c) if so, the details thereof and what
steps are being taken in the matter.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R.V.
RAO) j (a) The three National Akadamies
aond the Indian Council for Cultural Rela-
tions are autonomous organisations although
fully financed by Government grants, The
Governlng  Bodies/Executive Boards and
General Assembly/Councils control these
bodies both acadmically and administratively.
The Government of India is associated
through its nominees on the various bodies
like the General Council/General Assembly,
Executive Board/Governing Body and the
Finance Committee of each of these organi-
sations. The Financial Advisers to these
organisations are also appointed by the
Government of India. In accordance with
the constitutional provisions of these organi-
sations, Government can issue policy
directives in respect of the Sangeet Natak
Akademi and the Indian Council for Cul-
tural Relations.

(b) and (¢). Government has not
received any complaint of such nature against
the Secretaries of the three Akademies.
A complaint forwarding several allegations
against the Indian Council for Cultural
Relations was received from Shri V. M.
Chordia, M. P. in January 1968 ; the Tletter
and its enclosures were forwarded to the
to the President of the Indian Council for
Cultural Relations, The Governing Body
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of the Indian Courcil for Culiural Reiation
appointed an Enquiry Committe to look into
the allegations. The Findings Report of
the Enquiry Committee is still awaited.

=t O w5z W B wife dae

9913. TmmaX W o FAT IE-
w1 Wt 77 9 A Fr S fF o

(¥) #rag s=t fs fmamf=
oftgz & agr afsy it w977 1 29
a1+, 1969 % fasat # A wif g
w& fear qr ar,

(@) afz g, & 97 fafirs safeel
& v Fargy =it agr gaudg ¥ wwr
fomi;

(m) a1 g7 safeaai g S #
wrger oY far ao @,

(w) afz g, at 5= =gl & aw
9139 @ & AW faegiT agt W
faw; s

() SA oo ¥ gEy A v
g7

et dama A wew W (s
framu aqes) : (v) & (v). @
F q@ II@d AT F ST At Ad
Tz A 26w, 1969w 7f faeeh A
or fim g § sdfty Sfm
wifra QR YW foar T 91 gdsh
ge qlo dAfraeH, wiftaw sw A giwm
Hifaa & e, 9o Fo ey, wifaa
wdgy, THo To N, St uAwEA,
s ardreT, fgda gwolf, starfem arear
WPa 97, FHA TN &N, AT A,
g9 939, =1 #AXo o @ifgwwy,
JUTEgEy, SIF GAT AGT o) Fo do THo
Yw, difaas w@ ¥ AT YATE ToE
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g aag ¥ warr foar s g dte
ﬂ.'iﬁ?#\', T @Yo Fo qediiy, = oHo
Qo T (WTTAT ATFGaETEY 495 ), s UHeo
uHo Y (Ho @lo qre ), st o TH-
g4, =1 Ao Fo @mifgmwET & A
Fo Yo uHe AT 7 FWrIE ¥ wWew

fair | g} 3 o D¥Fw vz N Ak
% fafaa &1 7 A 7 swrwr 1)

fge swgrea, af faeeht ¥ W@t

9914. st IR WrF ATAT : F{qT
fore @y gas ¥ w5 A8 T@ F FAw
war fe -

(%) =+ Tgad g9 AgE SAEHT
# g€ N #7177 g9 q¥%a e §;

(=) afzgr, @ g& geag ¥ frad
afwgeal #1 firemre fear mar & e

(7) % faeg sa7 FHad
my?

firer awr gaw & W (wo o
%o aTo WMo TW) (F) AGE wHIEFET
e afigl

(&) etz (7). s g szav

Alloiment of Land in Imphal

9915. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 3961 on the 21st March,
1969 regarding allotment of land in Imphal
and state :

(a) the size of the plot allotted to Shri
Joychandra, Editor ‘Prajatantraa’ daily,
Imphal ;

(b) the due premium realised at the
time of granting settlement ;

(c¢) whether the Chief Commissioner,
Manipur announced a new rate of premium
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In the year 1962 just one year after the grant
of the land ;

(d) if so, the rate of premium for the
land In question per acre being included in
the first class commercial land ;

(e) the market rate of the land in the
year 1968-69 ;

(f) whether the reply to part (d) of the
aforesaid Unstarred Question comes in con-
flict with the reply given to part (a) of Un-
starred  Question No. 1275; on the
26th February, 1969 ; and :

(8) if so, which information is correct, ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) : (a)
to (¢). The Government of Manipur have
informed that a plot of land measuring
10800 sq. feet was allotted to Shri Joychandra
Singh, Editor Prgjatantrg daily imphal on
realizing a premium of Rs. 5400/- only. On
2Tth December, 1962 j.e after one year and
ten months from the date of settlement with
the Editor Prajatantra, the Chief Commis-
sioner issued a notification fixing new rates
of prema for land in municipal area. The
new rate of premium for the land in question
falling in unit one is Rs. 1,30,680/- per race
or Rs. 3/- per sq. ft. The market price of
unit one land in Imphal Municipal Area
in the year 1968-69 cannot be accurately
determined on the basic of solitary sale deed
according to which the price comes to about
Rs. 3 lakhs, per acre.

(f) and (g). In part (a) of Lok Sabha Un-
starred Question No. 1275 answered by the
Ministry of Information and Broadcasting,
it was stated that a loan of Rs. 2 lakhs was
recommended by the Government of Manipur
for the Prajatantra Daily. In reply to part
(d) of Lok Sabha Question No. 3961, ans-
wered by the Ministry of Home Affairs, it
was staled that the Government of Manipur
had not recommended any grant for the allo-
ttee, since grant and loan are two different
types of financial assistace, no contradiction
exists in the replies.
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HTTC-aTAE |TE AT W AE
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% fau o W Feww ¥ gwE 23 @
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9% F1 wearT  gadd gfEeet § am
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University Centre at Imphal

9918. SHRI M. MEGACHANDRA :
Will th: Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :
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(a) whether a Delegation of the
University Grants Commission visited
Imphal in the first week of April, 1969
in connection with the proposed University
Centre at Imphal ;

(b) if so, the fndings of the delegation
and Governments® reaction thereto ; and

(c) how far the people’s demand for
a University will be met by the proposed
University Centre ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.
R. V. RAQ): (a) A Committee of the
University Grants Commission visited
Imphal on the 4th, 5th and 6th April,
1969 to consider the proposal of Manipur
Administration for the establishment of a
University Centre for Post-graduate Studies
at Imphal,

(b) and (c). The Committee has not
submitied its report so far.

Verification of Antecedents of Entrants
to Central Services

9219. SHRI B. K. DASCHOWDHURY :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Chief Minister of
Kerala has declared in the State Assembly
that he could not agree with the definition
of subversive activities envisaged in the
Home Minpistry's rules with regard to the
verification of characler and antecedents
of entrants to Central Services ;

(b) whether the Kerala Governments
have informed the Centre that the State
Government would institute verifications in
accordance with its own policy ; and

(c) the reaction of the Central Govern-
ment in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS»
(SHRI VIDYA CHARAN SUKLA) 1 (a) to
(¢). The criteria for werification of
ct and antecedents of candidates for
appointment to the Central Government
services were revised in September 1967,
and a statement explaining these criteria




139 Written Answers

was laid on the table of the Lok Sabha
on 16th February, 1968 in fulfilment of an
assurance given in reply to a Supplementary
on the Starred Question by Shri A. Sree-
dharan answered on 22.11.1967. The
State Governments were also requested to
issue instructions to the district authorities
to verify the character and antecedents of
candidates for Central Government emp-
loyment in the light of these criteria. No
communication has so far been received
from the Government of Kerala to the
effect that they had issued such instructions,
The criteria for wverification of character
and antecedents which are uniform
throughout the country are quite objective
and reasonable, and candidates for appoint-
ment to Central services are concerned,
the suitability for such appointment is to
be judged by the Central Government and
not by a State Government,

Stagnation of Class 1 Officers

9920, SHRI MOHAN SWARUP :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of Officers of Grade I
of the Central Secretariat Service (Under
Secretaries), who are stagnating at their
maximum for more than five years;
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(b) the number of Class I Officers of
other Central Services who are stagnating at
their maximum in corresponding grades;

(c) the number of Officers belonging to
I. A. S. and other Class [ Central S:rvices
working as Deputy Sccretaries or on equi-
valeat posts in Secretariat and Attached
Offices, category-wise; and

(d) the ratio of Secratariat Service
Officers as compared to other Services 7

THE MINISTER OF STATE IN THFE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
number of officers of Grade I of the Central
Secretariat Service who are drawing pay at
the maximum of the pay scale for more than
five years, is 90,

(b) Information regarding the number
of Class I officers of other Central Services
drawing pay at the maximum in grades cor-
responding to Grade I of the Central Secre-
tariat Service is not readily available, Tt
is being collected and will be laid on the
Table of the House.

(c) The required information is as
follows 3 ’

MNumber of IAS IA & AS IDAS IRS IRAS Indian Others Central
Officers Postal Secretarlat
holding such Service Service
posts.

90 26 9 28 1 6 20 108
(d) The ratio of Central Secretariat from the Police lock-up in Delhi on the

_ Services (including I. A, 8.) is 35,

Escape of Under trials from the Delhi
Police Lock-Up

SHRI MUHAMMAD SHERIFF :
SHRI A, SREEDHARAN :
SHRIKANWAR LAL GUPTA :
SHRI K. LAKKAPPA :

SHRI K. P, SINGH DEO ;

9921.

Will the Minister of HOME AFFAIRS
pleased to state :

(a) whether four under-trials escaped

28th March, 1969;

(b) if so, whether any inquiry into the
incident has been conducted;

(c) what were the reasons that led to
their escape; and

(d) the action taken against those Police
Officers whose negligence had caused this
incident 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : () to (c).
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It is reported that 4 undertrial prisoners
escaped from the judicial lock-up at Tis
Hazari on 28-3-1969. A case u/s 224 1.P.C.
was registered by the local police in this
connection for investigation. Three of them
have since been arrested and convicted to
undergo 1} years rlgorous imprisonment.
Efforts to arrest the fourth person are afoot.

(d) An inquiry into the incidents has
been Instituted pending which two police
officials have been suspended for negligence
in duties.

feeeil ¥ afsq & gwfvat
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Action against Shankaracharya

9925. SHRI MUHAMMAD SHERIFF:
SHRI DEQORAO PATIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have taken any
decision regarding the taking of action
against the Shankaracharya of Puri ; and

(b} if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Attention is invited to the statement made
fn the House on 30th April, 1969 with
reference 1o the matter under Rule 377,

Shankaracharya's Views on Untouchability

9926. SHRI V. NARASIMHA RAO:
SHRI SIDDAYYA 1

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it Is a fact that some other
Hindu religious and Social leaders including
Swami Karpatriji and Guru Goalwalkar have
endorsed the views of the Shankaracharya of
Puri regarding Untouchability ;

(b) if so, whether Government would
consider taking similar action against them ;
and

(c) whether Government propose to
appoint a commission comprising of eminent
Hindu scholars and theologians to find the
truth in the Shastras about untouchability
and allay the misgivings in th: minds of the
Hiodus 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Facts are being ascertained.

(c) Mo, Sir.

Deputy Secretaries and above without jobs

9927. SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS bs
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pleased to state the mames of Officers of the
rank of Deputy Secretaries and above in the
Government of India who have been draw-
ing regular pay, but have not been provided
jobs for the last six months or more ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : The only
such officer within the cognizance of the
Ministry of Home Affairs is Shri Prem
Krishen.

Receptions by High Court Judges to
Political Leaders

9928, SHRI KANWAR LAL GUPTA:

SHRI R. K. AMIN :

SHRI JYOTIRMOY BASU :

SHRI MUHAMMAD
SHERIFF :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a judge of
the High Court gave a reception to the
Chief Minister of U.P., Shri C, B. Gupta ;

(b) whether it is also a fact that many
lawyers protested against it ;

(c) whether Government have issued
any instructions to the judges of the High
Courts stating that no such receptions be
given by them to any political leader in
future ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Governm:nt have no official information.
There was, however, a news item on the
subject in a local daily on 12th April, 1969.

(c) No, Sir.

{d) There is no formal code of conduct
for the Judg:s of High Courts, It is left to
each Judge to conform strictly to the well
recogaised, healthy and salutary conventions
io the matter, There can be no bar to
Judges participating in social gatherings and
other meetings. They are, however, expec-
ted to avoid getting iovolved in current
public controversies and generally to so
conduct themselves that no doubts ¢an be¢
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legitimaiely raised about their judicial de-
tachment,

¥ wrgat & aifen @n
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Drive against Pick-Pockets and Anti-Social
Elements in Delhi

9930. SHRI V. NARASIMHA RAO:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Delhi Police have laun-
ched a drive against pick-pockets and other
anti-social elem:nts in the capital ;

(b) if so, the number of arrests made so
far in this conncction ; and

(¢) whether Governinent propose to ask
other State Governments 1o launch such
drives in their Siates ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Slr.  Special drives are launched from time
to time in this connection.

(b) During the period from 1-1-1969 to
19-3-1969, 2057 arrests were made.

{c) There is no such proposal before the
Government.

Pick-Pocketing and Stabbing in D.T.U.
Buses

9931, SHRI V. NARASIMHA RAO:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that of late cases
of pick-pocketing and stabbing in D.T.U.
buses have been frequent ; and

(b) if so, the steps bei}lg taken to ensure
the safety of life and property of the travel-
ling public ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) During
the period 15-1-1969, to 14-4-1969 100 cases
of pick-pocketing and one case of stabbing in
D.T.U. buses were reported to the Delhi
Police as against 90 cases of pick-pocketing
and one case of stabbing reported during the
preceding three months.

(b) Policemen are posted at bus-stops,
in buses and in crowded areas. They also
move in plain clothes and keep surveillance
on known offenders against the law.

Legislation to Preveat Unlawful Activities
by Teachers and Student

9932, SHRI R.K. AMIN : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact the Chief Minis-
ter of Bihar has said that his Government
was thioking of enacting legislation to
regulate the affairs of Universities and to
prevent unlawful activities by teachers and
students ;

(b) if so, whether such legislation would
be enacted in consultation with the Univer-
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sity Grants Commission and also in accor-
dance with the principle laid down in the
National Education Policy ; and

(c) if so, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.RV.
RAO)7 (a) to (c). The required infor-
mation is being collected and a statement
will be laid on the Table of the Sabha jo
due course.

Human Sacrifice in Rajasthan

9933, SHRI R. K. AMIN :

SHRI MEETHA LAL MEENA :

SHRI HUKUM CHAND
KACHWALI @

SHRI YASHWANT SINGH
KUSHWAH :

SHRI NAVAL KISHORE
SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Banjranga,
a 50 year old carp:nter of Akoma village in
Tonk District was sacrificed in March last
to propltiate **Chaumundi mata 1o secure
hidden treasure there ;

_(b) if so, Government’s reaction thereto
and the steps taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA : (a) Yes, Sir.

(b) The State Governments have been
advised to ensure prompt investigation under
senlor police officer, so that persons respon-
sible for such heinous crimes ure speedily
brought to trial. They have also been
asked to go to the root causes of such crimes

In this case the police have registered
a case under section 302 IPC and have
arrested three persons suspected to be invol-
ved in the commission of the offence.

Observance of 1st May as Puablic
Holiday

* 9934, SHRI R.K. AMIN :
SHRI CHENGALRAYA NAIDU;
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SHRI R. BARUA :
SHRI N.R. LASKAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether itisa fact that the West
Bengal Government have declared 1st May
as a public holiday ;

(b) whether any other State Govern-
ment also observe this day as a holiday ;

(c) whether this day is observed as a
holiday only in Communist countries ;

(d) whether the Central Government
have objected to the proposal ; and

(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 8. RAMASWAMY) : (a) and (b). The
Government of West B:angal and some other
State Governments had declared a closed
holiday on 1st May.

(c) First May is observed as a holiday in
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some non-Communist countries also.

(d) and (). A suggestion that May Day
may be declared as a holiday for the Central
Government offices and establishments, was
considered some time ago. It has not been
possible to accept the suggestion to declare
an extra holiday on this account.

Central Government Employees

9935. SHRI ZULFIQUAR ALI KHAN;
Will the Minister of HOME AFFAIRS be
pleased to state :

(2) the total numb.r of officials working
in the Czntral Secretariat Sarvices, category-
wise (including Class III and Csass IV) ;
and

(b) the number of Muslims in each of
the above-mentined categories 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA : (a) and (b).
The information available as on Ist May,
1968, is given below :—

Name of Szrvice Total No. of Number of Muslim
persons in position employees

CENTRAL SECRETARIAT SERVICES :

(i) Sclection Grade 120 1
(ii) Grade I 392 2
(iii) Section Officers’ Grade 1599 11
(iv) Assistants’ 4582 19
CENTRAL SECRETARIAT STENOGRA-

PHERS' SERVICES :

(i) Grade I 129 —
(li) Grade IT 2089 5
CENTRAL SECRETARIAT CLERICAL

SERVICES :

(i) Upper Division Grade 2708 11

. 7961 33

(ii) Lower Diviston Grade

Class |V employecs do not belong to any of the Contral S:cretariat Services.

The

requisite information in respect of this category of employees is not readily available,
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OfTicers of the Archaeological Survey of India

9936. SHRI ZUFIQUAR ALT KHAN:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state;

(a) the total number of Class I
Officers of the Archaeological Survey of
India, excluding the Epigraphy, Scientific
and Gardening branches ;

(b) how many of the above have
specialised in (i) Ancient Indian History
and (ii) Medieval Indian History ; and

(¢) how many of the above possess an
adequate knowledge of (i) Sanskrit, Pali
or Prakrit and (ii) Arabic or Persian ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMAT! JAHA-
NARA JAIPAL SINGH) : (a) Thirty-one.

(b) (i) Fifteen
(ii) Two

(¢) (i) Nineteen
(ii) Three.

Urdu as Medium of Instruction in Primary
Schools

9937, SHRI ZULFIQUAR AL1 KHAN:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the number of Primary Schools in
U. P., Bihar, Haryana, Delhi, Rajasthan
and Madhva Pradesh where the medium
of instruction is Urdu ; and

(b) the number of Government or
Governmznt-aid=d Secoadary/Higher S:con-
dary Schools in th: above mentioned States
and the Union Territory where Urdu is
being taught as a subject ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) and (b). The necessary
fnformation is b:ing collected from the
concerned States and the Union Territory
and will bz laid on the Table of the
Sabha as soon as possible,
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Announcement of Cigarettes on 1.A.C.
Flights

9938. SHRI VIKRAM CHAND MA-
HAJAN : Will the Minister of TOURI M
AND CIVIL AVIATION be pleased to
state :

(a) the brands of cigarettes that are
announced on the flights of Indian Air-
lines ; and

(b) the reasons of such an announ-
cement ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Indian Airlines, which isa
commercia] organisation, keeps a small
stock of *India Kings" filter-tipped
cigarettes for sale on board their aircraft
and the announcement about the availabi-
lity of cigarettes is for the convenience
of passengers.

Assistance by UNESCO to N.C. E.R. T.

5939, SHRI N, R. LASKAR : Wil
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to siate :

(a) the nature of assistance received
by the Naiional Council of Educational
Rescarch and Training from the U, N, E. §.
C.0.;

(b) the number of the U. N. E. 8. C. O.
experts at any time attached to the
N.C.E. R. T.; and

(¢) the pature of duties of the Y. N.
E. S. C. O.consultants ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K
R. V. RAO): (a). WUnesco assistance jg
being received for the following projects : —

(1) Improvent of scieace teaching in
our schools.

(2) Establishment of Shraimk Vidya-
piths—an experimental project for
work®rs' education,

Yy
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The assistance is In the form of :—

(i) Services of foreign experts ;

(ii) Advanced training

Indian personnel ; and

abroad for

(iii)

(b) and (c). There are at present ten
WNESCO experts working with NCERT,
nipe 0a the science education project and
one on the workers’ education project,
For the science education project, UNESCO
experts are assisting in the development
of curriculum, in the prevention of instruc-
tional materials including textbooks, in the
design and  fabrication of ldboratory
apparatus, and in the training of teachers.
The UNESCO expert for the workers'
education prcject is assisting in the
planning and development of the projsct
including the training of Indian personnel.

Scientific and technical equipment,

Relationship between National Board for
Schcol Text-Books and National Council
of Educational Research and Training

9940, SHRI N. R. LASKAR : Wil
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) exact relationship that has been
contemplated between the newly set up
National Board for School Text-Baoks and
the National Council of Educational Research
and Training;

(b) wheiher the National Board itself
will undertake production of books; and

(¢) il so, whether the N.C.E. R. T.
departments will cease to write books as at
present 7

THE MINISTER OF EDUCATION
AND .YOUTH SERVICES (DR. V.K.R.V.
RAO) : (n) The National Board for School
Text Books has been sct up to advise on all
matters relating to school text-books at
national as well as State level. The NCERT
will provide the necessary academic service
to the Board, both in bringing up problems
for discussion as well as in helping the
national and State level organisations engaged
in the scrutiny, approval and production of
text books to implement the decisions taken
by the Board.
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(b) No, Sir,
(c) Does not arise.

Order for manufactare of ships in
West Germany

9941. SHRI JYOTIRMOY BASU :
Will the Minister of SHIPPING AND
TRANSPORT be pelased to state :

(a) whether Government have placed an
urgent order on West Germany for the manu-
facture of ships;

(b) if so, the total value thereof; and

(¢) whether a global guotation had been
secured before placement of the order 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) and (b). Governmefit have not placed
any orders for construction of ships in West
Germany. They have, however, obtained
during the year 1968-68 credit facilities from
West Germany to enable Indian shipping
companies to order ships upto a vafae of
DM 100.78 millions to be built in West
Germany.

(c) There is no question of Indian shipp-
ing companies obtaining any global quota-
tions because the credit facilities referred to
above are available for construction of ships
in West Germany alone.

Signs in Urdu on Milestones on National
Highways

9942, SHRI ZULFIQUAR ALI KHAN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether road signs and miles-stones
on the National Highways which pass through
areas inhabiled by a sizeable Urdu-knowing
popoulation contain dircctions or informa-
tion in Urdu also; and

(b) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). The re-
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quisite information is Being collected from
the State Governments and will be laid on
the Table of the Sabha in due course.

Noo-utilisation of Funds for Scieatific
Research

9943, SHRI V. NARASIMHA RAQ ;
Will the Minister of EDUCATION AND
YOQUTH SERVICES be pleased to state :

(a) whether It isa fact that the funds
provided for scientific research during the
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last three years were not utilized in full ;
and

(b) if so, the details of funds left un-
utilized by the various research establish-
monts and the reasons for the poor utilisa-
tion ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQO): (a) and (b). A statement in
respect of research organisations under the
Minlstry of Education and Youth Services is
placed on the Table of the House.

Statement
1. Budget Grant and surrenders for the _years 1966-67, 1967-68,
1968-69
Research Organi- 1966-67 1967-68 1968-69
sations —
Budget Surrender Budget  Surrender Budget  Surrender
Grant Grant Grant
(Lakhs) (Lakhs) (Lakhs)
1. Council of
Sclentific &
Industrial
Research No Surrender 186064 56.00 1997.00 173,38
2. Anthropolo=
gical Survey
of Indla 14.93 0.03 17.83 3.04 19,64 an
3. Zoological
Survey of
India. No Surrender 29.92 343 32.90 .08

2. The main reasons for non-utilisa-
tion of funds are—

(i) Slow progress of construction of
staff housing and the buildings of
the Cement Rescarch Institute, the
main laboratory building of the
National Geophysical Research
Institute, Hyderabad, the Inter-
natlonal Hostel of the Central
Food Technological  Research
Institute, the Branch Laboratory at
Srinagar of the Regional Research
Laboratory, Jammu  and the

Library Block of the Central Drug
Research  Institute. Lucknow,
under C.5.LR,

(ii) Delay in the receipt of equipment
from abroad for the pilot plants
set up in the Natlonal Labora-
tories for scaling up the processes
developed in the Laboratories.

(iii) Savings in the provision made for
the Scientists’ Pool because of
downward trend in the number of
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officers continulng to remain in
the Pool.

S'acking of research activities in
Cooperative Industrial Research
Associations due to recession.

(iv)

(v) Slow progress of Magnestum Pro-
ject at the National Metallurgical
Laboratory Jamshedpur due to
delay in tbe procurement of

equipment from abroad.

Ban on filling up vacant post in
the Anthropological and Zoolo-
gical Surveys of India as an eco-
nomy measure and delay in the
setting up of a high altitude zoolo-
gical research station due to non-
availability of accommedation.

(vi)

Effect of Levies on Petrol and Lubricating
Oils on Transport Industry

9944, SHRI V. NARASIMHA RAO :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it isa fact that the road
transport industry is languishing as a result
of the new levies on petrol and lubricating
oils which has pushed up the operating
costs by 25 per cent ; and

(b) if so, whether Government propose
to withdraw the new levies in the interest of
the road transport industry 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
(IQBAL SINGH) : (a). No. The increase
in Central excisc dnty on petrol is mnot
expected to affect the road transport indus-
try to any significant extent, as most of the
buses and trucks are diesel operated.

So far as the increase in import duty
on lubricating oils is concerned, this step is
expected to provide an incentive to the
indigenous industry. This increase is not
expected to  materially affect the road
transport industry.

(b) Ne.
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Use of Safety Helnfets by Motor-Cyclists
and Scooterists

9945. SHRI MUHAMED SHERIFF :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Governmant propose to
make it obligatory for the motor-cyclists
and the scooteiists to wear safety helmets
while driving the vehicle in order to avoid
tragic accidents ; and

(b) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). The ques-
tiop regarding the compulsory use of crash
helmets by a persons who is driving a
Motor cycle or scooter or is carried on such
a vehicle was examined in consultation with
the State Governments and Union Admiais-
trations. It was felt that legislation mak-
ing the use of crash helmets obligatory may
not be undertaken at the stage but the
desirability of such helmets being used on a
voluntary  basis by motor-cyclists and
scooterists, as in other countries like U. K.,
U.S.A., Japan and West Germany should be
publicised and encouraged by organisations
engaged in road safety work.

Loans given to Hotel Projects

SHR1 MUHAMMAD
SHERIFF :

SHRI TULSIDAS DAS-
APPA 1

9946.

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether any loans have been given
so far to Hotel Proj:cts under the Hotel
Development Loans Scheme ;

(b) the names of the hotel projects to
which loans have been given ;

(c) the places where these hotels are
going to be established ; and

(d) the total cost of cach hotel 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). Yes, Sir. A loan
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of Rs. 20 lakhs has ‘been given to M]s.
S. P. Jaiswal Estates Pvt. Ltd., Calcutta,
In March, 1969 for their project—Hotel
Hindustan International, Calcutta,

(d) The total cost of the project ex-
cluding the price of the the land is estimated
at Rs. 90.88 lakhs.

Recall of Punjab Governor

9947. SHRI N. R. DEOGHARE:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware of
the demand made by the Punjab Legislature
Congress Party for the recall of the Punjab
Governor ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA): (a)
Government have not received any communi-
cation from the Punjab Legislature Congress
Party demanding the recall of the Governor.

(b) Does not arise.
National Highways in Tamil Nadu

9948, SHRI KIRUTTINAN : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) the total amount allotted to main-
tain the National Highways in Tamil Nadu
during 1968-69 ;

(b) the details of the work taken up
during this period ;

(c) the total amount proposed to be
allotted to maintain MNational Highways in
Tamil Nadu for 1969-70 ; and

(d) the details of the work to be taken
up during this perlod 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI

MAY 16, 1969

Written Answers 1€0
IQBAL SINGH) : (a) Rs. 68.47 lakhs.
M F
(b) Black top remewal
under maintence. 133 2
Black top renewal
under maintenance 16 2

special repairs.

Besides the above, patch work and other
repair and minor works were attended to.

(¢) and (d). The requirements for
maintenance of National Highways during
1969-70 are under examination, Detalls of
work will be settled and allotments will be
made after the requirements have been
finalised,

Road Bridge at Pamban

9949, SHRI KIRUTTINAN : Will the
Minister of SHPPING AND TRANSPORT
be pleased to state :

(a) whether there is any proposal to
construct a road bridge at Pamban connect-
ing Mandapam and Rameshwaram Island
in Madurai Dhanushkodi National Highe
way

(b) if so, the details thereof ; and

(c) whether the work will be taken up
during the Fourth Five Year Plan period ?

THE DEPUTY-MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) (a) Yes, Sir.

(b) and (c).- No details have yet been
finalised but the bridge, at present
day rates, is likcly to roughly cost Rs. §
crores. Its inclusion in the Fourth Five
Year Plan, hower, depends on the avail-
ability of resources and relative priorities of
demands against such resources.

w1 aut GER Afedl o s awam
sifen far e

9950, sff wrxsr s : FaT AAEA
aqr afvage &4t ag A ¥ FAT w4
fF:
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(%) war ag aw § Fs g afafa
{ drwid 9w of@gT & a1l § sy
sftvdea ¥ a qar ww AT 8 R
oA 9ifeg F17 & fawifer 1§
L 184

(&) afx gi, at s a% YT A *W
FTFRIHFWE A W@ IR H Fah
sreorr T & st ?

garwm  faam Wk AYagR A
oftage dwrem ¥ It (s At
yramw fag) : (¥) R vr) ST
afafa & st geaedt fannd (1956-57)
ﬁﬁmﬁmﬁﬂfswmnﬁﬁ
T SAFAE AifeT FE F IW W
forare firaT s Sifge ate TaeT ey
T aggE wawd & fear wmr nfgg
o fawg 93 a3 sts qfeagw afafy
(1959) # faare foar &k s § @
gftaga faere afews (1965) 3 faeme
far | aoftag & fesfar & fF s@w
T F QU GR TR AT &R A@TT W
EAEAIR ¥ FOEFOl a6 UL STSHE
aifis st & w1 < faax fer o
gFa & | ag Arae fasradtT &

Banning of Eatry of Hippies

9951. SHRI TULSIDAS DASPPA :

SHRT MUHAMMAD SHERIFF :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that youag boys
and girls arc getting addicted to drugs like
charas and ganja which they obtain from
Hippies in the University Campuses;

(b) whether Government propose to ban
the entry of the Hippies in the ceuntry;
and

(c) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
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AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) A news-paper report to this
effcct in respect of students of Delhi Univer-
sity only has come to the netice of Govern-
ment.  But according to the University it
is not a fact that young boys and girls are
getting addicted 1o drugs like charas and
ganja in the University Campus,

(b) and (c). No ban, as such, is propos-
ed to be imposed on the entry of foreigners
bearing unconventional dress and manners and
commonly known as ‘Hippies'. However,
vigilance has been intensified and suitable
action under the appropriate laws is taken
whenever there are signs of undesirable
activities on the part of such foreigners.

wiget oo e SfadE

9952. wit ayawa fag gwarg : Fa1 TE-
w14 53 9g TIW & FAT F 0¥

(F) Frag e & f& = oI &
Figeh argir ¥ sfldeT 7Y swifa 50
Ft @i FY 4f 2 faad e dfedi & wel-
s a #  gfew g wwrd w A
a7 IEH A T FA F AWS FY oA
041§

(=) afz g, & sg qiT F QT FW
Ffev s sgA e an § ;

g e Waten A wew ARt (s
framecw qw) : (3) % (7). 7% @i
Ft 7€ oY fF gfadea &1 5@ @37 F @n-
TIF 9T @1 AT | I AR FEAIT AT
FIT 7 =0 Fo o FNgE 7Y AT FH
forg fagea fan ar st S+ s wfa-
%7 I AR F weqa faan g, o 3w
# qirar T @ &1 sfadeT & sewm
F 557 W faar F@1 59 qT fnit (s
F) 21

FRag st dx §
W fawwe

9953. off awaww fog goamg ¢ AT
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ag-wni i 9 T % g1 oAl fE:

(%) a0 A ayfis dx T
2 a6t ¥ aw faediz it el gzaid gf
TYT 9% JoU § W §7T ¥ ; WK

(&) =7 weamel ¥ e @l w1 @w
q1 aut H graEfa Aw & fou qan
srRA Fr g g ?

TEeni swew § Tew WA (o
faaretw ) : (%) o) (|). wifaa
gt A @ ¢ Ak fex
HTHTT § FIAT AT T & 757 F qAT-
qe® 9¢ 1@ & S |

State Highway between Jaipur and Bhopal

9954, SHRI BRIJ RAJ SINGH
(Katah) : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) the steps that Government propose
to take to upgrade the present Stale Highway
between Jaipur and Bhopal yig Kota and
Jhalawar; and

(b) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). The por-
tion of the road between Bhopal and Biaora
is a part of National Highway No. 12 and
steps are being taken to improve that Section
within the funds available for the purpose.
The road between Biaora and Jaipur is an
existing State Highway and its further de-
velopment is the responsibility of the State
Governments concerned.

Post of Director in Central Indian Medicinal
Herbs Organisation
9955, SHRI ATAL BIHARI VAJ-
PAYEE :
SHRI SURAJ BHAN :
SHRI JAGANNATH RAO
JOBHI 4

MAY 16, 1969

Written Answers 164

SHRI RANIJIT SINGH :
SHRI BRIJ BHUSHAN LAL :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether the news appearing in the
Organiser of the 9th November, 1968 is true
that the post of Director in the Central
Indian Medicinal Herbs Organisation has
been lying vacant for the last three years ;

(b) if so, the reasons therefor ;

(c) the name of the place decided as a
location for its Headquarters and the period
for which this question has remained peading
for a decision ;

(d) whether an Investigation has been
made into the alleged mal-practices in the
Regional Research Laboratory Jammu ; and

(e) if so, the findings thereof 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.KR.V.
RAO) : (a). The post of the Director,
Central Indian Medicinal Planis Organisa-
tion (CIMPO) has been wvacant since 10th
September, 1965,

(b) and (c). The post of the Director
was first notiffed in February, 1965, The
selected candidate did not accept the offer.
The post was again advertised in February,
1966. The Selection Commlitiee recom-
mended to the C.S.LLR, that it would be
better to consider the scope and functions
of CIMPO before the appolntment of the
Director of the Organisation was made.
The Committee appointed to review the
scope and functions of CIMPO considered
a proposal to shift for the time being, the
Headquarters of the Organisation to Jammu
to enable the Director, Regional Research
Laboratory, Jammu who was asked to con-
jointly hold charge of the organisation
since September, 1965 to ble him to
coordinate and supervise fts activitles
effectively. The Commitiee took the view
that the question of location of the Head-
quarters should be left to the DGSIR to
decide. The matter is under consideration.

(d) and (¢). There has heen no report
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of malpractices in Regional Rescarch Lnabo-
ratory, Jammu, in the recent past, How-
ever, some irregularities had been brought
to the notice of the CSIR in the Library
Accounts and Purchase of books and
journals in the Regional R2ssarch Labora-
tory, Jammu in 1963 before the present
Director was appointed. Disciplinary ac-
tion was taken against the Librarian and he
was removed from service. The matter was
later handed over to the Central Bureau of
Investigation and on the basis of their
findings, and on the advice of the Central
Vigilance Commission, the following action
has been initiated :—

(i) Criminal and Civil action against
persons/parties  concerned  has
been instituted in the Law Courts
by the Special Police Establish-
ment and the CSIR respectively
and this is in progress.

(li) Departmental action arising out of

the report of the Central Burecau

of Investigation has been taken in
some cases and deferred in others
pending finalisation of the crimi-
pal cases as advised by the Central
Vigilance Committee,

Linking of Road from Jhansi to Kota and
on to Ajmer

9956, SHRI BRIJ RAJ STNGH KOTAH:
Will the Minister of SHIPPING AND
TRANSPORT be pleased 10 state &

() the steps proposed to be taken in
order to upgrade the present road linking
Jhansi to Kota and on to Ajmer, keeping
in view its vital defence value ;

(b) the broad outlines of the proposal,
if any ; and

(c) if the reply to part (a) above bein
the negative, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (c). The road con-
pecting Jhansi with Ajmer vig Kota runs along
the Jhansi - Shivpur- Parora - Kota - Deoli-
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.

Ajmer route which is 319 miles long. The
Jhansi-Shivpuri setcion of this road, which
is 59 miles in length, is already an existing
National Highway (Nationnl Highway No.
25) A length of 10 miles from Shivpurl
to Parora forms a part of National Highway
No. 3. The remaining road from Parora
to Ajmer aggregating 250 miles in length is
a State Road and its development is primarily
the responsibility of the State Govt. con-
cerned. There is no proposal at present for
the upgrading of this road as a WNational
Highway.

Depatation Against Demolition of Cellular
Jall in Andamans

9957. SHRI D.N. PATODIA :
SHRI BENI SHANKER
SHARMA :
SHRI K.P. SINGH DEO 1

Will the Minister of HOME AFFAIRS
be pleased (o state :

(a) whether it is a fact that members of
the Ex-Andaman Political Prisoner's Fratrenity
Circle recently met the Prime Minister and
the Home Minister and urged them to hold
an enquiry into the circumstances under
which the historical Cellular jail in the
Andamans was ordered to be demolished ;

(b) whether the deputation has also
pointed out to the Prime Minister that the
demolition of the histeric jail shows an
attempt on the part of some persons to erase
all evidence of the Indlan revolutionaries
role in achieving the independence of the
country ;

(c) if so, the facts of the case and when
an enquiry is sought to be made into the
matter ;

(d) whether the deputalion also sugges-
ted that an honorarium consistant with the
sacrifices made by the freedom fighters be
paid to the former political prisoners who
spent painful years in the jail in Andamans ;
and

(e) if so, the reaction of Government
thereto and the decision, if any, taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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VIDYA CHARAN SHUKLA) 1 (a) and (b).
A depatation of the Ex-Andaman Political
Prisonors’ Fraternity Circle, Calcutta, met
the Prim: Mhinister and the Minister of
Home Affairs in April 1969, and submitted
memoranda to them, urging infer-alia that
the Andaman Cellular Jail be preserved as a
national memorial. No demand was made
in these memoranda for holding any enquiry
as such.

(¢) The Cellular Jail aiL Port Blair,
which was completed in the year 1903, was In
the shape of a star with seven three-storeyed
wings spreading omt frem a Central Tower.
Two of its wings, namely wings No. 3 and 4
were destroyed during the Japasese occupa-
tion of the Islands, Wing MNo.5 was also
partially demolished durieg that period.
After reoccupation of the Islands, the bulld-
ing was examined by engineers and a major
portion of it was declared unsafe. It was,
therefore, decided to demolish the structure,
retaining only its Central Tower to servey
as a memorial, This decision was also made
known to this House in the answers givea to
unstarred question Mo. 1175 on the 7th March
1961 and to unstarred Question No.
1082 on the 3ist May, 1967. The d:moli-
tion of Wing No. 5 was sanctioned in March
1960 and It was domolished by July 1960.
Wing No. 2 was also in a dilapidated con-
dition and was likely to collapse at any
time, [Its demolition was sanctioned in
March 1963, and it was demolished by March
1968. Thus, the original decision was to
retaim only the Central Tower and to  demo-
lish the wings. As such the questionof
holding any enquiry into the matter does
not arise. [t has, however, since been
decided to preserve the Central Tower as
well as the existing three wings bl the jail.

(d) and (¢). The suggestion is being
examined.

Hampering of road transport due to
multiplicity of taxes

9958. SHRI D. N. PATODIA : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that multiplicity
of taxes by different States is seriously
hampering the growth of road transport
system in the country ;
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(b) whether the transport operators
in a recent convention held in New Delhi
have suggested nationalising such taxes
and introducing a single point levy ;

(c) whether the Central Government
have sought the reaction of the State
Governments in this direction ; and

(d) if so, their reaction in this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI 1QBAL SINGH) : (a) According
to the Road Transport Taxation. Enquiry
Commitiee, it will be a good step towards
micimising the difficulties facing road
transport if the number of taxes affecnnz
motor vehicles are reduced to the mini
and the taxes are collected by a smsle
agency.

(b) Yes, Sir.

(¢) and (d). The question of intro-
duction of single point tax on motor
vehicles operating on inter-State routes
has been taken up, from time to time,
by the Central Government, with the
State Governments, since taxation on
motor wehicles is in the State field.
The State Governments do not, however,
appear to be generally in favour of
single point taxation on transport vehicles
plying on routes traversing more than two
States on the ground that it would result
in loss of revenue to them.

An Inter-State Transport Commission
has been sct up under Section 63A of the
Motor Vehicles Act. 1939, for developing,
coordinating and regulating the operation
of transport vehicles on inter-State routes.
Under the Inter-State Transport Commi-
ssion Rules, 1960, the Commission may
also advise the State Governments in the
matter of taxation of motor wehicles and
assist in the conclusion of reciprocal
arrangements amongst State Governments
for smooth and efficient operation of
intér-State motor transport services. The
Commission has accordinglny been using
methods of persuasion to bring about
reciprocal agreements between the State
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Govetnments for operation of transport
vehicles on inter-State routes falling in
adjolning States, on the principle of single
Ppoint taxation.

The States of Andhra Pradesh, Kerala.
My:ore, Maharashira and Tamil Nadu
have entered into an agreement whereunder
two hundred goods wvehicles of each State
can operate freely on specified routes in
the Zone after payment of Rs. 500/ per
annum for each State by way of taxes
payable in the *“home™ State itself, in
addition to the taxes payable in the
“*home™ S:ate.

The States in the Northern, Western
and Eastern Zones are also considering
steps to enter into similar agreements,

Study of Crime Shuation in Delhi

9959. SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be
pleased to Stale :

(a) whether it is a fact that one of
the reasons for the increase in the crime
io Delhi is the covert and covert support
that the politicians lend to the uderworld
of the capital ;

(b) whether any systematic study in
this regard has been made ;

(¢) if not, the reasons for not conduc-
ting such a siudy ; and

(d) when such a study will be taken

in hand 7

THE MINISTER OF STATE IN TNE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) ¢ (a) to (d).
No evidence has come to mnotice to show
that the politicians lend support to the
under-world of the capital. The crime
situation in the capital is periodically
reviewed by the Delhi Administration and
suitable remedial measures are taken from
time to time,

Proposal to Link Kandla Port with
vast Hinterland

9360. SHRI K. P. SINGH DEOD:
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Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether there is any proposal
under consideration of Government to :—

(i) link Kandla Port and the free
trade zone with the vast hinter-
land by broad guage Rail link ;

{ii) equip the port with mechanised
and semi-mechaniscd facilities to
unload bulk cargoes to step up
the present rate of discharge and 10
attract bulk carriers to the Port;

(b) if so, the steps taken by Govern-
ment in this regard ; and

(c) if not, whether Goverament would
consider the feasibility of providing these
facilities at Kandla Port ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) to (¢). A broad
guage railway link to connect Kandla Port
and Free Trade Zone with the hinterland
via Jhund to Ahmedabad is under const-
ruction and is nearing completion, The
Port of Kandla has adequate shore cranes,
mobile cranes, lifts, tractors, trailors and
similar equipment. In addition, the Port
is operating foodgrain discharging machines
to quicken clearance of ships.

Shipping Development Fund and
Modernisation of Indian ports

9961, SHRI K. P. SINGH DEO : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government’s attention has
been drawn 10 the call made by the Presi-
dent, Goa Mineral Ose Exporters’ Associa-
tion and Chairman of Dempo Steam ship
Ltd., over the All India Radio as reported
by the Economic Times of the 9th April,
1969 for a liberal policy in respect of loan
schemes operated through the shipping de-
velopment funds and modernisation of Indian
ports; and
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(b) if so, the reaction of Government
thereto ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-
IAH) : (a) Yes, Sir.

(b) The existing terms on which loans
are granted from the Shipping Developmznt
Fund are already very liberal and there is,
therefore, no question of the liberalisation
of these terms. As regards modernisation
of ports, a number of projects for the de-
velopment of ports are already under execu-
tion and many others are under various
stages of planning.

Liquidation of Nliteracy

SHRI SRADHAKAR
SUPAKAR :

SHRI P. C. ADICHAN :

SHRI TULSIDAS DASAPPA :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) the steps proposed to be taken durlng
the Fourth Five-Year Plan towards achieving
the goal of mass literacy by 1986; and

(b) whether the comparatively backward
Btates will be given special grants to come
in line with the advanced States of India 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a} For early achievement of mass
literacy. it is necessary to provide, as soon
as possible, effective primary education to
all children, and to organise massive adult
literacy campaigns simultaneously. Both
these are the responsibilities of State Govern-
ments. To the extent finances permit, the
State Governments are providing for expan-
sion of primary educatio; and it is propos-
ed to enrol, in the Fourth Plan, 124 lakhs
of additional children at the primary stage
and to raise the percentage of the children
of the age group 6-11 enrolled from 789/ in
1968-69 to 859 in 1973-74, For spread of
literacy among adults, the following pro-
grammes are proposed to be developed dur-
ing the Fourth Plap : —
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(1) Mobilisation of voluntary effort
and local community resources;

(2) Conduct of plist projects in
selected {districts and their ex-
tension to other areas in the light
of experience gained;

(3) A programme of farmsrs* educa-
tlon and functional literacy to
cover a million farmers;

(4) Organisation of literacy classes
with the help of students as a
part of the National Service
Scheme; and

(5) Establishment of a National
Board of Adult Education to
advise Government on the de-
velopment of programmes and
for enlisting the cooperation of
all the interests concerned and
different agencies involved.

1n view of the immense magnitude of the
problem and the constraint of resources, it
is difficult to say when, inspite of what has
been proposed in the Fourth Plan, the goal
of mass literacy will b achieved.

(b) There 15 no such scheme under the
consideration of the Ministry of Education
and Youth Services at present,

Check Gate on National Highway No. 5
at Jamsulaghat

9963. SHRI R.R. SINGH DEO :
SHRI MAHENDRA MAJHI :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether there is a check gate on the
National Highway No. 5 at Jamsulaghat on
the border of Bihar and Orissa ;

(b) if so, whether it is a fact that the
Check Gate is closed for traffic between
10 p.M. t0 6 AM ; and

(c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
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IQBAL SINGH) : (a) to (c). Information
is being collected, and will be placed on the
Table of the Sabha in due course.

Reported Burnjeg of Churches in NEFA
Rl GEORGE FERNANDES :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether he has received reports of
the burning of 10 Churches belonging to the
local Christian communities in Deed and
other nearby villages of Subansiri District in
NEFA ;

(b) whether there is any substance in
the allegation that the Jawans of Home
Guard units took active part in committing
this arson ;

(c) if so, whether any action has been
taken in the matter ; and

{d) whether it is a fact that some tribal
boys have been arrested at Along in Siang
District of NEFA on charges of propagating
Christianity in the area ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir, According to information available;
three temporary thatched huts in Deed, Dam
and Neelam villages of Subansiri District were
destroyed by the villagers who are reporied
to have been enraged at the misbehaviour
of some of the paid workers of some mis-
sionaries. It is alio reported that these
huts were occasionally used for evangelical
purpo ses.

(b) No, Sir,
(c) Does not arise.

(d) In December, 1968, for tribals who
did not belong to Sian District and who
were engaged In  proselytising activitles
were apprehendzd by the village authorities
in suspicious circumstances. They were
produced before the Deputy Commissioner
and were directed to leave the district.

Schools in NEFA for Tribal People

9365, RI GEORGE FRANANDES :
Wul the Minister of HOMSE AFFAIRS b:
pleased to state :
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(a) the total population of the NEFA
territory ;

(b) the number of Schools run in the
area for educating the tribal population ;

(c) the total attendance in these schools ;

(d) the names of the agencies or Missions
that run these Schools ; and

(e) the total graot-in-aid given to each
of these institutions by Gavernment ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) 3.20
lakhs approximately according to 1961
census.

(b) 466 comprising 7 Higher Secondary
S:hools, 8 High S:hools, 36 Middle Schools
and 415 Junfor Basic Schools ;

(c) 24606. Age group —six to eleven
years 18430 ; eleven to fourteen years 3580 ;
and fourteen to seventeen yoars 2595 ;

(d) All schools are run by NEFA
Administration except ons which is run by
Rama Krishna Missioa School at Along ;

() Rs. 1,74,819 in last four years.

Coastruction of ‘Vijay ar’ Period M
9966. SHRI S. A. AGADI : will the
Minister of EDUCATION AND YOUTH

SERVICES be pleased to state ;

(a) whether the construction of ‘Vijaya-
nagar period® museum pear Hampi in
Bellary District of Mysore State has been
started ;

(b) if not, the reasons therefor ; -

(c) the estimated cost of the construction
and in what year it was sanctioned and when
the land was acquired ;

(d) whether any agency has bzen fixed
for the construction ; and

(e) whether there Is any proposal to
start Chalukyan and Hoysalan pzried
Museums in the couatry ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH) : (a) Yes, Sir.

(b) Does not arise.

(c) The estimated cost of the construc-
tion is Rs. 4,52,382.00 and it was sanctioned
in 1967. The land was acquired in 1960,

(d) Yes, Sir. The work is being exe-
cuted through the agency of Central Public
Works Department,

() At present, there is no such proposal.
Complaints from Central Government Officers
in West Bengal

9957. SHRIR. BARUA :
SHRI TULSIDAS DASAPPA:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Union
Government have received complaints from
the Railways and other Government offices
in West Bengal such as C:ntral Excise,
Durgapur, etc. ;

(b) if so, the nature of the complaints ;

(c) whether the Centre has held discus-
sions with the West Bengal Government on
these complaints ; and

(d) if so, the outcome of the talks ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) :(a) and (b).
Reports were received from Central Govern-
ment offices in West B:ngal relatiog to the
occurrence of gheraos, stoppag: of work in
Central Government offices and establish-
ments.

{¢) and (d), Th> isuss aricing out of
incidents at Durgapur and a strike in West
Bengal oa Ap'il 10 did figure during the
meetings with the Prime Minister and the
Home Minister with the Chief Minister and
the Deputy Chief Minister of West Bengal.
The West Bongal Ministers had stated that
it was not the Siate Government's intention
to have aoy confrontation with the Central
Government,
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Removal of Shor tcoming in Managing Bodies
of Private Colleges

9968, SHRI D. C. SHARMA : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state ;

(a) whether it is propased to appoint a
sub-Committee to remove the shortcomings
in the Managing bodies of Private Colleges
in the country in consulation with the Vice-
Chancellors of various Universities ;

(b) if so, the details of the proposal ;
and

(c) the progress mad: in this regard ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. VK.R.V. RAO):
(a) to (c). The Conference of the Vice-
Chancellor held on April 21-23, 1969 has
recommended that the WUniversity Grants
Commission may appoint a Working Group
to study the problem of university govern-
ance in its various aspects with special
refernce, inter-alia to the following :

Relationship of universities with affi-
liated colleges including conditions of
affiliation, contitution of the govern-
fng bodies, university representation
etc.

The recommendation made by the Coafer-
ence is under consideration of the Commis-
sion.

Celebration of Quincentenary of
Guru Nanak Sahib

9969. SHRID. C, SHARMA :
SHRI A, S. SAIGAL :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state ;

(a) whether any C:ntral assistance has
bzen given for the celebration of Quincente-
pary of Guru Naosak Sihib ;-

(b) the programme chalked out in this
regard ; and

(c) whether any booklets are proposed
to be brought out to spread his message ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK.R.V.
RAO) : (a) to (c). The matter is under con-
sideration,

Centre-State relations

997. SHRI D. C. SHARMA : will the
Minister of HOME AFFAIRS be pleased
to state :

(a) Whether the Prime Minister had
held any talks with the State Chiel Ministers
on the 18th and 19th April, 1969 on C:ntre-
State relations ;

(b) if so, the outcome thereof ; and

(c) the steps proposed to be taken to
improve Centre-State relations in the larger
interests of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). The Prime Minister had
not discussed the subject of Centre State
Relations as such in her informal talks
with the State Chief Ministers on 18th April,
1969, There was also no discussion on
Centre-State relations as such at th: mzet-
ing of the National Dzvelopment Council
held on 19.h April, 1969,

(c) As has been made repeatedly clear,
the Government of India, on their part,
believe in a policy of cooperation towards
all State Governments, We hop: that it
will be possible to settle any questions
which may arise in future by mutual dis-
cussion between the Central Governmeat
and the State Governments.

Setting up of International Institute of
Tamil Studies at Madras

SHRI BENI SHANKER
SHARMA :
SHRI S. KANDAPPAN :

9971.

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that UNESCO
has agreed to assist the Government of
India in the setting up of an International
Jostityte of Tamil Stules at Madras ;
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.
(b) whether the Centre has had conm-
sultatfon with the Government of Tamil
Nadu for following up the idea ; and

(c) if so, the stage at which the matter
stands at present ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAO) : (a) The International Association of
Tamil Research, Madras, proposes to set
up an [International Institute of Tamil
Studies at Madras, with participation from
UNESCO and interested member countries.
The 15th General Conference of UNESCO
held in Paris in October-November 1968,
passed a resolution inter glia authorising
the Director-General of UNESCO to
undertake ““the study and investigation of
means likely to promote the creation of an
Institute of Tamil Studies at Madras, India.”™
The Interpational Association of Tamll
Research, Madras, Anticipates that during
the six years 1969-1974, UNESCO will
give the Institute 115,000 in the form of
fellowships, expert services and equipment.
Recently UNESCO has agreed to give for
the project a grant of $8000 and onpe
fellowship for training abroad under its
programme of participation in the activi-
ties of Member States during 1969-1970.
No other commitment of any kind has
been made by UNESCO.

(b) and (c). The Government of India
have not had any consultation with the
Tamil Nadu Goveroment on this project.
The S:cretary of the Managing Commit-
International Institute of Tamil
Studies, has suggested recently that the
rupee expenditure, both recurring and non-
recurring, may be shared by the Govern-
ment of Tamil Nadu and the Government
of India. No financial cofmitment has
bsen made by the Government of India ;
nor have any proposals bezen received from
the Governm:nt of Tamil Nadu so far.

Ransacking of Guest House of Barauni
Fertilizer Factory

9972. SHRI BENI SHANKER SHAR-
MA 1 Will the Minister of HOME AF-
FAIRS be pleased to state @

(a) whether about 1,000 persons ran-
sacked the Gu:st House of the Baraunj
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Fertilizer Factory at Hatidah during a
private film show in the 1st week of April
1969 ;

(b) whether there have been other in-
cidents too in the premises of the said
factory ;

(c) whether any inquiry has been held
in the matter ; and

(d) if so, with whar result ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) It is
reported that on 30.3.1969 a crowd which
had collected to witness a private film show
organised in the Guest House of the Barauni
Fertilizer Factory at Hatidah, became
rowdy and caused some damage to the
Guest House by pelting stoncs etc. The
matter is under investigation by the local
police.

(b) to (d). Information from the Go-
vernment of Bihar is awaited and will
be laid on the Table of the Sabha on re-
ceipt.

Study of Human Ecology of Indian Villages

9973, SHRI SHIVA CHANDRA JHA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased state :

(a) whether it is a fact that Govern-
ment have made any study of human ecology
of Indian villages ; ,

(b) if so, of what villages and the main
findings thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF ECUCATION
AND YOUTH SERVICES (SHRI V.K.R.V.
RAO) : (a) to (c). The infd*mation is being
collected and will be laid on the table of the
House.

Granits to Kendriya Vidyalya Sangathan

9974, SHRI LOBO PRABHU : |Will
the Minister of EDUCATION AND
YOUTH SBERVICES be pleased to state :
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(a) the reasons for the large Increase of

grants to the Kendriya Vidyalaya Sangathan;
and

(b) whether any report has been pub-
lished of the record of work done by the
Sangathan and, if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) 1 (a) A statement is laid on the
Table of the Sabha. [Placed in Library.
See No. LT-1218/69,

(b) Yes, sir ; the Sangathan has to pub-
lish an anoual report and it has already done
so for the two years following 1966-67 when
it was established.

Commission for Scientific and Technical
Terminology

9975. SHRI LOBO PRABHU : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) when the Standing Committee of
the Commission for Scientific and Techni-
cal Terminology will complete its work; and

(b) what is the proportion of new
words derived from Hindi and from other
regional languages ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Presumably, the Hon'ble
Member is referring to the Standing
Commission for Scientific and Technical
Terminology. Endeavour is being made
by the Commission to complete the work
of evolution of terminology by 1.1.1970.

(b) It is not possible to state the
exact - percentage of new words derived
from Hindi and other regional languages.
Alzo the time and labour involved in
collecting this information will not be
commensurate with the results. However,
the average percentage of terms evolved
from various origins is as under :—

Transliterated 109, Sanskrit 809,
Other Indian Languages IO%
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Delbi Administration Subordinate
Executive Service

9976. SHRI RAGHUVIR SINGH SHA-
STRI: Will the Minister of HOME
AFFAIRS be pleased to state ;

(a) whether the Delhi Administration
Subordinate has constituled a Subordinate
Execulive Service under the Delhl Adminis-
tration Szrvices Rules, 1967 ;

(b) whether the recruitment rules for
appointment/promotion  to  the post of
Inspector, Civil Supplies, 1964 provide
that Inspectors in the scale of Rs. 210-320
in other Departments of the Delhi Adminis-
tration will be eligible for promotion
to the post of Inspector, Civil Supplies
only after completion of 3 years’ service
in their junior grade ;

(c) whether the Inspectors working in
the grade of Rs. 210-320 have now been
appointed to the regular streogth of the
sald Service in perferance to some
Inpectors of Civil Supplies Department in
violation of the last proviso to clause §
of the said Service Rules, 1967 ;

(d) whether a number of representations
have been received against such discrimina-
tion in appointment/promotion to the said
Service ; and

(e) if so, the details thereof and the
reasons for this discrimination and the
action taken by Government to do justice
to the affected persons 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Delhi administration have informed
that according to  Recruitment Rules
notifed vide Notification No. F. 18(93)/63-
R & 8, dated 15.1.1964, issued by the
D:1hi administrati>n, 259 posts of Insp2ctor,
Civil Sapplies were w b: fill:d up by
promotion from the grade of U.D.Cs.,
of the Dircctorate of Food and Civil
Supplies having atleast 3 years service
in the grad: and 259, by departmental
promotion on the bisis of competilive
examination from the U.D.Cs.,, Sieno-
graphers, Sub-Inspzctors and Inspectors in
the scale of Rs. 130-300, Sub-Inspectors in
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the scale of Rs, 168-300 and Rs. 210-320
under Delhi Administration with 3 years
service in the respective grade and below 40
years of age on st January, of the year in
which test is to be held, The remaining
50%, posts were to be filled up by the
direct recruitment.

(c) Delhi Administration have reported
that no such appoinim:nts have been made,

(d) Delhi Administration report that
they have received no such representation.

(e) The question does not arise.

Financial loss due to Telengana Agitation
und Bengal Bandh

9977. SHRI HEM BARUA :

SHRI SRADHAKAR
KAR :

SHRI CHENGALRAYA
NAIDU :

SHRI R. BARUA :

SHRI HUKAM CHAND
KACHWALI :

SHRI VALMIKI CHOUDH-
ARY 1

SUPA-

Will the Minister of HOME AFFAIRS
be pleased (o state :

(a) whether Government have computed
the financial losses suffered by the Central
and the State Governments due to (i) Tele-
gana agitation and (ii) Bengal Bandh on
the [0th April, 1969 ; and

(b) if so. the brief outlines of the losses
suffered ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b). Facts
are being ascertained.

Use of pak-waters for Vessels of Indian
Nationals from Assam to Calcatta

9378. SHRI N. K. SANGHI: Will
th: Minister of SHIPPING AND TRANS-
PORT be pleased to state ;

(a) whether it is a fact that the Govern-
m:nt of Pakistan have not allowed the use
of Pak waters for bringing vessels of Indian
Mationals from Assam io Cileutta which
were stranded there as a result of pak aggres-
sioa dyring september, 1965 ; and
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(b) the steps that Government have
taken in this ragard to ensure restoration of
these vessels to their owners ?

THE DEPUTY-MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). The Guvern-
ment of India received a request from a
firm of Inland Water Transport Operators
for assistance in bringing their fleet of
vessels lying in Assam to Calcutta using the
pak-waters. The matter was taken up with
the Government of Pakistan and thcir reply
is awaited.

Seniority fixation of P. 5. C. Officers
(Judicial) all d to Himachal Pradesh

9979. SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether any representation from the
P. C. 5. Officers (Judicial) allocated to
Himachal Pradesh from Punjab, has been
received stating that the cases of their
seniority with Himachal Pradesh P. C. S.
(Judicial) be fixed at an early date as the
matter is pcnding for the last two and half
years 3

(b) if so, the action taken thereon ;

(c) whether it is also a fact that most
of the junior P. C. 8. Officers (judicial} are
belng appointed as district and Sessions
Judge on an adhoc basis and are being
shown undu: favour, marring the chances of
the senior Officers ;

{(d) If so, whether an enquiry would be
made in such cases ; and

(e) by what time the decision on the
seniority list of these Officers allocated from
Punjab will be made with the Officers of
old Himachal Pradesh 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, (SHRI
VIDYA CHARAN SHUKLA) : (a) to (e).
On the recomm:ndations of the High Court
of Delhi, the Governmeat of Himachal
Prad-sh has promoted iwo officers of
Judicial Service to officia'e in the posts of
Distriict and Sessions Judges and two more
officers to officiate in the posts of Addition-
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al District and Sessions Judges. Some
P. C. 8, (Judicial) Officers allocated to
Himachal Pradesh from Punjab had represen-
ted against the promotions recommended by

the High Court of Dzlhi. These representa«
tions had been forwarded to theHigh Court
of Delhi for consideration of such represen-
tations. The High Court of Delhi has reported
that representations are still pending. It is
also Feported that a writ petition under article
226 of the Constitution has been filed in the

Circuit Bench of the High Court at Simla

against promotions to the posts of Addition-

al District Judges and the matter is now

sub-judice. The High Court of Delhi has

also informed that no specific represention

for fixation of senior of the judicial

officers allocated to Himachal Pradesh from

Punjab and those of old Himachal Pradesh

has been received, The High Court has ad-

vised the Government of Himachal Pradesh

that a proposal about formation of joint

carde for judical officers is under considera-

tion and till that cadre is formed, the gques-

tion of finalising the seniority of judical

officers may be deferred.

High Courts for Punjab and Haryana

9980. SHRI VIKRAM CHAND
MAHAJAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether any State Government have
initiated the proposal to divide the High
Court for the States of Punjib and Haryana;

(b) if so, which State Government and
when; and

(c) the reaction of the Central Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
After the reorgani sation of Punjib, the
Governments of Punjib and Haryana had
proposed the setting up of separate High
Courts for Punjab and Haryana. The pro-
posal was not pursusd as the Chiel Ministers
of both the States agreed to drop the pro-
posal for the time being. Recently, during
his meeting with the Prime Minister on
3rd April, 1969 the Chiel Minisier of Punjab
did express a deslre that an early decision
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should be taken in the matter but no formal
communicatioa in this regard has been re.
ceived from either Government.

Applicability of Central Government's
Rules to Delhi Administration
employees

9981. SHRI P. M. SAYEED : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that all the rules
of Central Government are applicable to the
employees of Delhi Administration;

(b) if so, the reasons for mot mergin
the D. A. with pay of these employees when
it has been donz in the case of the Central
Governmant employees;

(c}) wherther Government propose to
issue the necessary orders for these eme-
ployees; and

(d) il so, by what time ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
employess of D:lhi Administration are go-
verned, except in regird to scalz of pay,

:arn2ss allowaace and other allowances,
by the same rules as are applicable to
other correspondiag  C:ntral Government
employees.

(b) to (d). The matter is being examined.

Strike by Bihar Teachers

9982, SHRI SHIVA CHANDRA
JHA : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that more than
2,000 teachers of the constituent Colleges and
Universities in Bihar embarked on an inde-
finite strike from the 8th April, 1969;

(b) whether thcy wrote to the Union
Education Ministry about their demands; and

(c) if so, the details thereof and the
response of the Ministry thereto ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
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RAOQ) : (a} and (c). The teachers of the
constituznt colleges and post-graduate depart-
ments of the Universities in Bihar went on
strike with effect from April 8, 1969. A
statemsnt indicating the demands of the
teachers is laid on the Table of the House.
[Placed in Library. See No. LT—1219/
69]. These demands concern the State Go-
vernment who have already examined them
and have reached an agreement with the
teachers. The sirike has also bzen called
off,

On receipt of a letter from the Secretary,
Joint Council of Action of Teachers of Con-
stituent Colleges and Post-graduate Depart-
ments of Universitics in Bihar, the Education
Minister appealed to him to call of the
strike. He also wrote to the Chief Minister
of Bihar and requested him to consider the
d ds of the teachers sympathetically and
to make the best possible efforts to meet
them.

Board for Text-Books

9983. SHRI RAMAVTAR SHARMA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether there is any proposal under
Government's consideration to form a board
to Induce the outstanding writers to write
text-book ; and

(b) If so, the details thereof and when
it is likely to be set up ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES DR. V.K.R.V.
RAO) : (a) and (b). There is no proposal
under consideration Central Government to
set up a Board for the purpose referred to in
the question. However, the National Board
of School Text-books which is an advisory
body, has, in its first meeting held on 5th
and 6th April, 1969, recommended to
Government that care should be taken to
select the best persons available to write text
books and while better remuneration may be
ene of the inducements to attract them other
approaches such as persuation should also be
considered for getting outstanding persons to
write school text-books. A system of grant-
ing social recognition and status to persons,
who have produced outstanding text-books,
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has also been emphasized to be of great
help.

Restaurants at International Airports

9984. SHRI TULSIDAS DASAPPA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Ho'el Review and Sur-
vey Committee, appointed by Government,
has pointed out that none of the restaurants
at the four international airports in the
country is up to the mark ;

) (b) if so, the steps that Government
propose to take to improve the standard in
these restaurants ; and

(c) whether a copy of the report of the
Committee will be laid on the Table of the
House ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). The report has been received
by Government and is under consideration.

(c) Yes, Sir.

Prosposed Visit by a Parliamentary Delegation
to Ladakh

9985, SHRI TULSIDAS DASAPPA :
SHRI R. BARUA :
SHRI CHENGALRAYA
NAIDU :
SHRI N. R, LASKAR !

Will the Minister of HOME AFFAIRS
be pleased state :

(a) whether Government have agreed to
the suggestion that a Parliamentary delega-

tion should visit Ladakh to study the situa-

tion there ;

(b) whether the Jammu & Kashmir
Government have not favoured the sugges-
tion ;

(c) if so, the reasons for the same ; and

(d) the reation of Government thereto ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : {a) to (d)
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The suggestion that some Members of Parlia-
ment should go to Ladakh and sce for them-
selves the conditions there has been taken
up with the Government of Jammu &
Kashmir and their reply is awaited.

Shipyards in Goa engaged in Repairing and
Constructing of Barges and Launches

9986. SHRI SHINKRE : Will the Minis-
ter of SHIPPINGAND TRANSPORT
be pleased to state :

(a) whether Government are aware that
in Goa there are many small shipyards
engaged in the work of constructing and
repairing barges and launches ;

(b) whether Goverrment have taken
note of the fact that Goa exports about
seven and a half million tonnes of iron
ore and manganese ore annually which is
transported from the mines to the Mormugao
Harbour by barges ;

(c) il so, whether Government propose
to allot sufficient funds to those private
shipyards so that they could expand their
factories and be able to caler 1o the needs
of mineowners in regard to barges ; and

(d) il not, whether Government pro-
pose to set up a large scale shipyard in
Goa in public sector, entrusted only with
the work of constructing barges for the
mining industry ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) The information
with regard to the capacity of the small
shipyards in Goa engaged in the work of
constructing and repairing barges and
launches is being colleted. ’

(b) Yes, Sir.

(¢) No such proposal is under consi-
deration of Government.

(d) There is already a Shipyard in the
public sector at Goa, namely, the Goa
Shipyard Ltd. which is a susidiary of the
Mazagon Dock Lid, Bombay. l{‘ls
proposed 1o increase its capacity ‘its
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capacity for manufacture of barges, launches
fishing trawlers and similar craft as well
as ship repairs.

Police Agilation in 1967

. SHRI JYOTIRMOY BASU :
SHR1 A. SREEDHARAN :
SHRIT DEVEN SEN :

SHRI KIKAR SINGH :

SHRI YASPAL SINGH :

SHRI ONKAR LAL BERWA !

SHRI RAM AVATAR
SHASTRI :

SHRI ABDUL GHANI DAR :

SHRI SURAJ BHAN ;

SHRI GUNANAND THAKUR :

SHRI M L. SONDHI ;

Will the Minister of HOME AFFAIRS
be pleased to state :

fa) whether the Prime Minister has

received any letter from somsz M.Ps.
in connection with the Police agitation
in 1967 ;

(b) whether it is a fact that in that
letter two M.Ps. and some other trade
Unionists and Social workers have threa-
tened to stage a ‘Dharna’ in front of
Parliament House ;

() if so, the details of the letter and
the names and stalus of the persons going
to stage the ‘Dharna’ ;

(d) the steps Government propose to
take 1o stop such crisis : and

(e) whether there is any liklihood of
an announcement by Government to take
lenient view towards the Delhi Policemen as
taken by Government in such like agita-
tions ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Yes, Sir

(b) Inonc of the letters, a Member
of Parliam:nt had mentioned that he
along with another Member of Parliament
and a trade unionistsocial worker would go
on a token “Dharna.”
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(c) In the letter, demand was made
for the withdrawal of cases against
policemen pending in courts and for the
re-instatement of Delhi policemen who
have been dismissed or whose services
have been terminatcd. The “Dharna®™ was
staged by S(Shri Gunanand Thakur and
Kikar Singh, Memb:rs of Parliament, and
Shri Mukand Parekh an $5.5.P. Worker.

(d) and (¢). There is no proposal to
withdraw cases pending against policemen
nor there is any propasal for  re-instatement
of palicenen who were dismissed or whose
scrvizes were terminated.

C.1.A. Activities in India

9988, SHRI JYOTIRMOY BASU : Will
the Minister of HOME AFFAIRS be pleased
to state the latest position in respect of the
U.S. C.I.A. activities in India and the steps
taken to counter the growing C.ILA. activi=
ties in our country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (THRI
VIDYA CHARAN SHUKLA) : A state-
meat has been made in the House on the
14th May, 1969, in regard to the report of
the Intelligence Bureau on the use of foreign
money in the last General Elections and for
other purposes, The Government are vigi-
lant in regard to the subversive activities of
foreign agencies,

Sectting up of a Professional Body of
Teachers

9989. SHRI R. BARUA :
SHRI CHENGALRAYA
NAIDU :
SHRI N.R. LASKAR :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that Govern-
ment are considering a proposal to set up a
professional body of teachers in India ;

(b) If so, when the final decision is
likely to be taken in lhi.s behalf ; and

(c) what will be fts main objectives ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr. V.K.R.V.
RAOQO) : (a) No, such proposal is under
consideration of the Government of India.

(a) and (c). Do not arise.
Problem of Students’ Unrest

9990. SHRI R. BARUA :
SHRI CHENGALRAYA
NAIDU :
SHRI N.R. LASKAR :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state t

(a) whether. it is a fact that the Univer-
sity Grants Commission has decided to for-
mulale guide-lines and general frame-work
for research into students’ unrest in the
country ;

(b) if so, when it is likely to be done ;
and

{c) how far this will help in solving the
problem of students” unrest in the country 7

THE MINISTER OF EDUCATION
AND YOUTH SERYICES (Dr. Y.KR.V.
RAO) : (a) and (c). The University Grants
Commission has appointed a Working Group
to formulate the gulde lines and general
frame-work for studies relating to student
unrest. In pursuance of the recommenda-
tions, made by the Group in its meeting
held in January, 1969, the Commission
invited proposals for undertaking studies
relating to problems of student unrest. So
far five research projects have been approved.
These studies are expected to throw consi-
derable light on the problem of student
unrest in the country, its under-lying causes
and possible remedices.

Fire Incidents in Delhi

9991. SHRI R. BARUA :
SHRI CHENGALRAYA NAIDU :
SHRI N.R. LASKAR :

Will the Minister of HOME AFFAIRS
~be please to state :

(2) whether it is a fact that there were
a large.pumber of incidents of fire in Delhi
during the months of March and April ;
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(b) whether any investigation had been
ordered in all these cases ;

(¢) whether these fires were due to the
Pakistani elements in Delhi being active
because of the unrest in Pakistan ; and

(d) whether any arrests have been made
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) There were 569 incidents during March
and April, 1969, according to Delhi Fire
Service,

(b) 248 caces were registered and in-
vestigated by the Police.

(c) Neo, Sir.

(d) Six persons were arrested in six
cases.

Employees allocated to Himachal Pradesh

9992, SHRI HEM RAJ : Will the
Minister of HOME AFFAIRS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 607 on the 21st February, 1969 and
state ;

(a) whether the cases of employees of
the erstwhile Punjab State who had opted
for their final allocation to Punjab and
Haryana have been finalised ; and

(b} the number of
department-wise 7

those employees

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) ¢ (a) OQut of
57 Departments fioal allocations in respect
of 53 Departments have been finalised so far,

(b) Department-wise details regarding
the number of employees finally allocated to
Punjab and Haryana from Himachal
Pradesh are given in the statement laid on
the table of the House [Placed in Library
see No, LT—1220/69]
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Liking of Foreign Tourists to Indian cuisine
and Indian ippe of enterlainment

9994. SHRI BAL RAJ MADHOK :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ;

(a) whether itisa fact most of the
foreign tourists coming to India expect
Indian cuisine and Indian typs of entertain-
ment during their sojourn in India ;

(b) whether it is also a fact that totally
halfbacked wesiern atomsphere in Indian
hotels rebels rather than attracts many of
them ; and
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-
(¢) if so, the steps are being taken to
make the tourists have a real feel of India
in the matter of food etc.?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). While foreign
tourists  naturally expect to  sample
the cuisine and entertaioment of the country
which they visit, they mostly prefer the
cuisine to which they are accustomed. Most
leading hotels in India  therefore have a
number of restaurants serving specialised
cuisine to suit all tasts.

(c) The need for adapting Indian food
and entertainment 10 suite Western tastes,
while retaining the originality of flavour and
atmosphere, has been frequently discused
with the Federation of Hotels and Resturants
Association of India. The matter was also
taken up by the Tourist Development
Council at its recent meeting and the Fede-
ration of Hotels and Resturant Associations
of India has been asked to urge its members
to offer typical Indian food and entertain-
ment, suitably adopted.

Indian Airlines Flight to Dimapur

9995, SHRI BAL RAJ MADHOK :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Indian
Airlines has not been able to extend its
flights to Dimapur so far because of the
absence of some aviation aids at Dimapur
Airport; and

(b) if so, the steps that have been taken
to remove this difficulty of bringing Dima-
pur on the air map of India ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). A proving flight to Dimapur
was carried out in 1968, Further investiga-
tions are proceeding with the obj:ct of pro-
viding a service.
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Maratha fort at Aligarh

9997. SHRI ZULFIQUAR ALI
KHAN :
SHRI K. P, SINGH DEO :
SHRI J. MOHAMED IMAM 1

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact the Maratha
fort ar Aligarh which is a centrally protected
historical monument, is going to be sold by
the Ministry of Defence;

(b) if so, what steps are proposed to be
taken to ensure the safety and security of
this monument;

{c) whether the Defence Ministry pro-
poses to sell other forts which are protected
archaeological monuments and which are
under its control; and

(d) if so, what measures are proposed
to be taken by Governmant that our arch-
acological monuments are not sold away 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH) : (a) and
(b). The Fort at Aligarh known as the
Ramgarh Fort has not been a Centrally pro-
tected monument since 1962, The Ministry
of Defence has under consideration a pro-
posal to dispose of the entire fort area (92
acres) as it is surplus to their requirements,

(c) No, Sir.
(d) Does not arise,

Allegations against Officers of Chief Com-
missioner’s Office, Delhi for making
profits on the sale of Plots of land
allotted by Government

9998, SHRI YASHPAL SINGH : Will
the Minister of HOME AFFAIRS be pleased
to refer to the reply given to Unstarred Ques-
tion No. 5518 on the 23rd August, 1968
regarding sale of plots by officers in Delhi
and state :

(a) the action taken against each officer
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who has made profit of more than Rs. 30000
cach on the sale of Government allotted
plots instead of constructing their houses;

(b) whether Government have seen the
news-item publish=d in the National Herald,
Delhi dated the 17th April, 1969 under the
heading ““what does C. C. stand for"" regard-
ing sale of plots; and

(c) what other steps are being taken to
take back the profit money from the officails
concerned and deposit it in the Government

" Treasury 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The news-item has come to Government’s
potice, The matter is being enquired into.

Indra Market, Dethi

9999. SHRI K. N. PANDEY : Wil
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred question No, 6585 on the 30th
Augest, 1968 and state :

(a) whether the constrution of the
boundary wall had been completed by 15th
October, 1969 as assured In the previous
reply ;

(b) whether Government are aware that
the officials of the Municipal Corporation,
Delhi and Inspectors  the Sanitary,
Building and Engineering Departments are
are not keen to complete the boundary wall ;

(c) thesteps being taken to demolish
the foodstalls near the offiec of the Samitary
Inspector and tea Stalls, etc, constructed
with the active assistance of the Inspector
of the Municipal Corporation of Delhi ;
and

(d) the reasons why the entrance gates-8
feet covered with Iron Railing, are not being
fixed up in order to check the eatry of
trucks which is banped in the market as
without these gates the order of Government
becomes in effeciive 7

'~ “THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR[
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VIDYA CHARAN SHUKLA): (a) Accord-
ing to the information supplied by the Delhi
Municipal Corporation, the boundary “wall
was completed on 22.4,1969 by putting up
railing along the wall of the Jhuggis which
are to be removed after giving its owners
alternative accommodation. Efforts are
being made to arrange alternative accom-
modation for them and after their removal,
the wall will he realigned,

(b) No Sir. Government are informed
by the D. M. C. that hurdle in the way of
the completion of straight boundary wall
is the existence of these Jhuggis which have
to be found alternative accommodation.

(c) The food stall owner near the office.
of the Sanitary Inspector has been prosecuted
twice. The Kumbhars and the tea stalls are
the same which fall on the alignment of the
boundary wall and these have been in exis-
tence for quite some time.

(d) The District Magistrate, Delhi, has
prohibited parking of vehicles on the north-
ern side of Indra Market only duriog the
hours 6.00 A. M. to 10 P. M. parking
beyond these hours has not been banned,
s0 the Delhi Municipal Corporation does
not consider fixing of iron railing on the
gates necessary.
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foven awr gae A7 7ot gg TAA A FH
i

(7) wmraz s frdge oo
gftgraTE, g2t fadt & g @ 6 1/2 7§
F s T=% ® 21 wxEd, 1969 ® 0w
geqres gra frimargEs @R Il &
sreor eI 9T ag o, Ay T=_0
T A€ AgH & ;

(m) afz g, @ X N @ T
fadgaqds AT Ny & ¥ FROUY ;-
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(1) =rag @t = fe oafeas
FAF IR swa afafa & 997 7 99
FeqE H gafos T fr ar AR
freyy otiw & for o afafy Frgee &
a ; ‘

(&) 77 75 At & 5 = sfafa &
N ® 7@ AT F A7 qfadeT gegw w2
fear § sk ar SR S W g
e WS ¥ angEa oy ¥+ fear ;A

(¥) afe &, ot sargea ¥ 9@ X w0
saaEr & g7

foren T gew ¥ar wWEen § e
Hat (s W qetw) (%) S g ¥
fauren, alamEmE, 24T ¥ q¥ oy W@
oF IS & 21 XA, 1969 ® wF
FeqIgE TR AT R F F@w W ar
ag | AN AT [AGW TG, FWiH NF
#7A F OF goTg ¥ AR g A §
qr i

(=) 20 waady, 1969 § Iea a=%
T AEqIF F A & A9 A9@ §  wwTh
Qi ar AT qeATew F AL AT qGH
wlz o1 W€ | aomar wrar g fe oy afe-
UTHETET MEATYH FY TEAT AT AT ST
et gag a3 Frardl wt iz fan

() it &
(=) i g1 1

(¥) ¥Fa faareg @ & gwifaw
gan afasd ¥ oF IRfeas e -
g, FETE § WETOT I N FFP AR
IEH WEIFT 1 AT 7 & q7, I
X s 97 arfe fRar W AR feon-
g s w1 ey faar | wiw sfasrd
% foié & FAT @ F qOE OF FOT
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Tarsn Afeq i # frar § 5 39 w0
ZvE 741 7 fagr omg  gEY W, FEEE
1 faarrerg @ Sa#T qaesT &1 @
TR

Arrest of Foreign Spies

10001. SHRI SHIVA CHANDRA
JHA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that some foreign *
spies werc arrested in India during the
months of January-March, 1969 ;

(b) if so, their total numb:r and the
countries to which they belong ; and

(c) the action taken by Government
against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). According to information furnished
by the State Governments, 11 Pakistani
Nationals were arrested during the January
March 1969 for sespected espoinage activis
ties.

Information from the
Kerala, Muharashira
Kashmir is awaited.

Government of

(c) Appropriate action including regis-
tration and investigation of cases under law
has been taken in each case,

feeet farafagaen & woal &
i

10002, it 34 3= : w7 fovwy @
Taw {0 WA AR ATE WP FA
fe:

(%) mrag w5 aF 1969-70
¥ faeelt famafagaren & @vagw s
% qaw & foqg fagmfeai & aodt g
HIT &Y AT § IT MO d qAW @HAT
B FH g ; AR

and Jummu and
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(@) ufzgl, @ @ a7w & 7¢-
T &1 ¥ FHAE WA A1 faac
ar Fw a5 @ foar & wyfas srga
1 ot ?

fore aan gas Aw wt (wo Ao
¥o Ao afo TA) : (F) 1 &7 | ITweq
g # gerr 7T i gHT F ¥ A
Y qEAIFAT § |

(@) =N H w3w F fou agar
g& i A1 g0 77 % fag, faedt wwrm
q 1969-70 & @R17, SAMRAT ®7 F QA
au sow @ & fawa fa @
faggama wdai # & Wt 59 51 fazqa
sl 1 At & aifaw g9 & fog
aq7 g¥AT AL fear ar wrg

Purchase of Marine Diesel Engine
the Hindustan Shipyard Limited
Visakhapatnam from M/s
Escort Ltd.

10003, SHRI TENNETI VISWANA-
THAM : Wiil the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether it is a fact that Shri H.P.
Nanda, one of the M:mbers of the Board of
Directors of the Hindustan Shipyard is also
the President of M/s Escorts Ltd. ;

(b) whether the Board of Directors is
finalising a proposal to purchase Marine
Diesel engine from a produser of which M/s,
Bscorls Ltd. is a distributing agent and
whether this change would cost an additional
11.5 lakhs of rupees a year to Shipyard per
each engine so supplied ; and

(c) whether it is also a fact that the
Brard is proposiog to purchase a Plate
Banding Machine at a cost of about Rs. 50
lakhs as against 8 lakhs of rupees per
machine for the purchase of which Govern-
ment denied forzign exchange 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
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SHIPPING AND 'TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes, Sir.

(b) No, Sir. The Hindustan Shipyard
Ltd, Visakhapatnam, are procuring the in-
digenously produced Marine Engines from
the Garden Reach Workshops Lid. Calcutta
whe are manufacturing these in collabora-
tion with M.A.N. of Germany. The cost
of such an engine is about Rs, 7.7 lakhs
more than that of an imported engine. M/s.
Escorts are the agents of the M.A N. for
their imported engines, which are not being
procured by the Shipyard.

{c) No, Sir.

vt & T & ww frwifor a1
w§ qEw gETw

10004. & TrerzarT @Al : Far fawr
aq gyw dw gAY ag T A FAO
Fﬁ' fs:

wr gz 8T dfedasi @ U &
any fraifa & 0 o3y gad v
farr & qrEasEl & &7 A IE AW
¥ W@ & A afg g, @ 97 eIl &
folr wita a1 e & 7 ¥ gfqad
ST FEFT a9r gErAH F) fraAr a0
Tfg &t @ ;

(/) =1 T T a9 TI
# ®1 A WA J@Hl qqT NEAH
F oxf o & & 9 ar ufy
;N WAy IR Y Aa 7 fou wrg
g9 w7 @ § A afs g, A ¥ 99w
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(1) @ weee w1 TR @R
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at 7= & afz ad), @ @F Fur IR
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fm @or g dar sl (s Ao
¥o Ao dto ) (%) fadait Fewi
T foelt 7 qmae @ 9 gwE G
' i Wg feg fam-
fa®a w9t §g wAw gEwl ;v
W afard ¥ wrw # @
oft R fafewgmsi ¥ waw #,
1966 =Y 1967 % 7w, foer ast &
Hiwg e §, dte wfar § uzed/
FIRIEE Flg & &7 & g 97 & fog
AT FH FAE: 7884-3-1 dle AR
7200-1-3-5 dYe § |

(=) feeafagareat ¥ fagmfaal &
sram & fag wredta dewl gara .-
s vt ¥ gl ¥ gwraa ¥ fog
GIHIT A IAF VST FI gF OF wUL
W aly § 1 wradl met garer SEA
¥ foet 7§ qwal  Fwwwarg fawiw
"grar I FT WY yEAT faameE § )

(7) w== foenr ¥ fAugeasd Ao
N fasey famfagmesat & g o
& g § )

Arms for ‘Organised’ Stucents during
Emergencies

10005. SHRI NITIRAJ SINGH
CHADHURY :
SHRI RAM AVTAR SHARMA :
SHRI HEM BARUA :
SHRI SAMAR GUHA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Governmsnt's attention has
been drawn to the statement of the West
Bengal Information Minister to the effect
that the State Gov:rnment propose to give
arms to ‘organised’ students during ‘.mer-
gencies” ;

(b) if so, the details of this scheme, if
any, as also Government's reaction to the

proposal ;

(c) whether the West B:ngal Govern-
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ment have obtained the concurrence of the
Central Government is this regard ; and

(d) if so, the terms and conditions on
which the concurrence was accorded and
whether the Central Government have exa-
mined the reperecussions thereef and have
also consulted the opposition parties ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Government have seen press reports
about such a statement attributed to the
Information Minister of the Government of
West Bengal, According to the information
furnished by the State Government, however,
no such scheme has been formulated or is
under contemplation of the Goverment of
West Bengal.

() and (d). Do not arise.

Use of Hindi

10006, SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) the number of non-Hindi speaking
Central Government employees who have
passed Hindi Examinations from 1st April,
1967 to date, separately for each Ministry ;

(b) how many of the above were re-
warded ;

(c) how many of the above have started
noting in Hindi ;

(d) whether Government are contemp-
lating 1o take any action or issue directives
to those who have quali‘ied themselves in
Hindi and yet have not started noting in
Hindi ; and

() if not, the reasons the-efor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) 1 (a) Accor-
ding to the Information available with the
Ministry of Home Affairs, so far 27,766
Central Government employces have passed
the Hindi medium (Prabodh, Praveen and
Pragya) examinations since Ist April, 1967.
Ministry-wise information is not maintained.
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(b) Of the above about 1,000 employees
have been awarded cash prizes which are
granted for passing praveen and pragya
examinations but not for prabodh exmina-
tion which is a local (Home) examination.

(¢) to (e). The Central Government
employees are free 10 use either Hindi or
the English language for purpose of noting
and drafiing. Hindi is being taught pre-
marily to enable them to understand a note
ora letter in Hindi without requiring a
translation of the same in the English lan-
guage. As the quantum of Hindi work in-
creases, the employee who have learnt
Hindi under the Hindi Teaching Scheme
will gain enough confidence to begin using
it for purposes of noting and drafting. No
directions are contemplated to be issued in
this regard.

Extension of Air Service to Jabalpur
and Kanha

10007. SHRI  NITIRAJ SINGH
CHAUDHARY : Will the Minister of
TOURISM AND CIVIL AVIATION bz
pleased 1o state :

(a) whether it isafact that Kanha
National Park is attracting a large number
of tourists ;

(b) if so, whether the Air Szrvice to
Khajuraho is proposed to be extended to
Jabalpur and Kanha to enable tourists to
se¢ Marble Rocks and Kanha National Park;
and

(c) if so, by what time and, if not, the
reasons therefor 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) and (c). The air sgrvice to
Khajuraho is bzing operated with Viscounts.
The airfield at Jabalpur is not in good
condition and also not suitable for this air-
craft. The Viscount service Delhi-Agra-
Khajuraho-Banaras-Calcutta cannot, there-
fore, touch down at Jabalpur.

Knaha Mational Park i: approximately
108 miles from Jabalpur and as such Jabal-
cannot serve as an id:al airport for Kanha
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even if it made good for Viscount aircraft.
There is a fair-weather airstrip near Kanha
controlled by the Forest Department of the
Madhya Pradesh Government which however
is not fit for scheduled operations,

Senlority List of Employees Working
in India Meteorological Department

10008. SHRI P. R, THAKUR ;
SHRI SIDDIYYA 3

Will the Minister of TOURISM AND
CIVIL Aviation be pleased to state :

(a) whether it is a fact that a select
list of p:rsons permanent in the cadre of
Scientific Assistant and equivalent posts
in the India Meterological Department/
Director General of Observatories has been
recently drawn up for promotion 10 the
next grade of Professional Assistant ;

(b) if so, the total number of persons
iocluded in the list and the basis of their
selection,

(c) the number of Scheduled Caste
and Scheduled Tribe emyloyees therein ;

(d) where all the available Schduled
Caste and Scheduled Tribe employees
within the zone of eligibility for such
promotion were considered for constituting
a scparate select list for final inclusion in
the standing list for promotion according
to the existing rules in this regard ;

(e) if not, the reasons therefor ; and

(f) whether the necessary revision in
the list will be made immediately before
its finalization and implementation ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN
SINGH) : (a) No such panel has been
drawn up recently.

(b) and (c). Do not arise.

(d) and (e¢). As promotion to the
cadre of Professional Assistant is made
on the basis seniority-cum-fitness and not
by selection, separate select lists for
Scheduled cast and Scheduled Tribe emp-
loyees are not required to bs drawn up.
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(f): Db>es not arise,

Re| tation from Schedyled Caste
and Scheduled Tribe Employees of India
Meterological Department

10009. SHRI P. R. THAKUR:
SHRI SIDDAYYA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Director Gzneral of
Observatories, India Meterological Depart-
me=nt, has received any representations duar-
ing the last five years from the Schedule Cast
and Scheduled Tribe employees in the cadre
of S:i:ntific Asssistant and equivalent
posts for refixation of their semiority
on the basis of their dus confirmation
according to special representation orders ;

(b) if so, the dates of receipt of such
represcntations and the spscific action so
far taken on each of such cases ;

(c) in case any of such representations
are still pending, the reasons therefor
and the tim: by which they will bz finally
disposed of ; and

(d) whether the persons concerned will
= entitled to receive all the benefits of
promotion etc. with retrospactive effect
on the restoration of their seniority ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION, (DR. KARAN SINGH):
(a) to (c). Yes, One Scisntific Assistant
belongiog to the S:chedul:d Caste commu-
nity had made representations on two
occasions on 26.4.1965 and 19.8.1966. A
reply was sent to him on 6.9.1965 explaining
the pasition. The question of re-determining
the seniority of such persons, not only in the
cadre of S:ientific Assistants but also in
the cadre of Upper Division Clerks, is
under consideration in coasultation with
the Cymmissoner for S:heduled Castes and
Szhedu'ed Tribe; and the Ministry of
Homz Affairs. The final decision taken
in this regard will be made applicable

uniformiy to all those affected including
the Schedul:d Caste Scientific Assistant
concerned.

(d) Even if the person had been

assigned a higher Dosition in the semjority
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list, he would not have bscome -eligible
for promotion to the next higher grade,
since the person above him oa the basis
of carlier confirmation has not been
promoted so far.

Scheduled Caste and Scheduled Tribe
Employees Working in India
Meteorological Dzpartment

10010. SHRI SURAJ BHAN !
SHRI P.R, THAKUR :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the position
of the Scheduled Caste and Scheduled Tribe
employees in the cadre of Scientific Assis-
tant and equivalent posts in the India
Meteorological Department [Director General
of Observatories has been adversely affected
in the seniority lists of persons in that cadre
issued from time to time ;

(b) if so, the detailed rcasoas therefor ;

(c) whether there is any provision in
the Rules under which the seniority of a
person confirmed later in the grade can be
restored for assigning him a higher position
of seniority over a person conirmed earlier
in a clear permanent reserved wacaney on
the plea that the former wis senior to the
latter b:fore confirmation and that both
were confirmed from the same date, although
the actual order of coafirmation might have
been issued later ; and

(d) if so, the details of such orders/
instructions along with the date since when
they are operative ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (Dr. KARAN SINGH) :
(a) to (d). A representation from a
Schedule Caste Szientific Assistant in re-
gard to inter-se seniority in the grade as a
result of confirmation made from time to
time has been reeeived, and the matter is
under review. T'is has reference to Un-
starred Question No. 10009 in Lok Sabha on
16.5.1969 where the following answer has
been given @
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“One Scientific Assistant belonging to
the Scheduled Caste community had made
representations on two occasions on 26.4,1965
and 19.8.1966. A reply was sent to him on
6.9,1965 explaining the position. The ques-
tion of re-determining the senlority of such
persons, not only in the cadre of Scientific
Assistants but also in the cadre of Upper
Division Clerks, is under consideration in
consultation with the Commissioner for
Scheduled Castes and Scheduled Tribes and
the Ministry of Homs Affairs. The final
decision taken in this regard will bs made
applicable uniform'y to all those affected
including the Scheduled Caste S:ientific
Assistant concerned.”

Scieatific Assistants in [ndia Meteorological
Department Directorate General of
Observatories

10011, SHRI P.R. THAKUR :
SHRI SURAJ BHAN :

Will the Minister of TOURISM AND
CIVIL AVIATION bz pleased to state :

(a) the total number of persons (perma-
nent, quisi-permanent, temporary/officiating)
at present working in the cadre of Scientific
Assistant and equivalent posts in the India
Meteorological Department/Directorate Gene-
ral of Observatories ;

(b) the number of Scheduled Castes and
Scheduled Tribes among them separately ;

(c) the number of such Scheduled Caste
and S:heduled Tribz employess who ware
direct recruits and promotees agaionst the
reserved vacancies ; and

(d) whsther a list of the Scheduled
Caste and Scheduled Tribz employees in the
cadre, giving full particalars of the date of
first appointmsnt to the grade, the nature of
vacancy at the tim= of initial appaintment,
whether the appoiate: was a direct recruit
or a promotee, and the date of confirmation
in the grade in the case of such employees,
will be laid oa the Table of the House ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN S{NGH):

(a) T93.

(b) Schzduled Caste 1 54
Scheduled Tribe : 4
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(c) 43 direct recruits (40 Scheduled
Caste and 3 Scheduled Tribe) were appointed
against reserved vacancies. There is no re-
servation for Scheduled Castes and Scheduled
Tribes In the case of promotion vacancies.
Promotion s effected on the basls of
seniority-cum-fitness.  Fifteen persons (14
Scheduled Caste and 1 Scheduled Tribe)
were promoted on the basis of seniority-cum-
fitness.

(d) A statem:nt is laid on the Table of
the House. [Placed in Library. See No.
LT-122/169)

Confirmation of Appointees to posts Reserved
For Scheduled Castes/Scheduled Tribes

10012, SHRI P. R. THAKUR :
SHRI SURAJ BHAN :

Will the Minister of HOME AEFAIRS be
pleased to State :

(a) whether there are any specific orders/
instructions for guidance of the wvarious
Government Departments/Offices in the
matter of fixation of the correct and due
dates of confirmation of appointees who are
direct recruits and promotees against clear
permanent vacancies reserved for the Sched-
uled Castes/Scheduled Tribes, particularly
when there are no conditions of probation
and also when there are definite conditions
Probation and also there are no condition of
probition in the appointmsnt letter for a

direct recruitment specially ;
(b) if so, the details thereof ; and

(c) if not, what is the prescribsd pro-
cedure that is required to be followed in
according to the special representation
fixing the date of confimation in such cases
orders 7

THE DEPUTY-MINISTER (N THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY : (a) to (c). In
posts/services filled by direct recruitment,
ressrvation is required to be made for
Scheduled Castes and Scheduled Tribss both
at the time of initial appointment on a
temporary basis as well as at the time of
confirmation. In posts filled by promotion,
there is no reservation for §cheduled Castes
and Tribes for confirmatioa,
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As for Scheduled Castes and Scheduled
Tribes employees who are direct recruits,
the procedure for their confirmation is the
same as for other employces. The details
of the procedure and rules in regard to
confirmation including date of confirmation
of direct recruits who are appointed with
definite conditions of probation have been
indicated in the reply given to Unstarred
Question No. 5370 in the Lok Sabba on 20:h
December, 1968. As for direct recruits who
arc not placed on probation at the time of
initial appointment, their confirmation and
date of confirmation depend, by and large,
on the following factors :

(i) Availability of permanent posts ;

(ify  Eligibility of persons concerned for
confirmation ;

(ili) Seniority ; and

(iv) Suitabi'ity of persons within the

zone of consideration, for confirma-
tion,

Promotion of Assistants

10013, SHRI P,R. THAKUR :
SHRI SURAJ BHAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that there isa
large number of Assistants in the Central
Secretariat Services who have put in more
than 20-25 years of service in the same grads
and have r1eached the maximum of the
existing scale of pay viz. Rs. 210/- 10 530/
p.m.

_{b) If so, there total number and whether
any action has been initiated to find out
avenues for their promotion to higher grades
in view of the fact that some of them are yet
to put in more than 10 to 15 years of service;
and

() if there is no passibility of finding
any avenu:s for their promion in the near
future. What is th: incentive left to them
to carry out their duties diligently and effici-
ently ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a).to
(). Out of nearly 5000 Assistants, as on
1.1.1968, 856 Assistants had put in over 20
years of service and 355 of them reached the
maximum of their pay scale in 1968,

TheCoordination Committee which was
set up By Government to look into the
grie of the bers of these services
and suggest remedial measures, looked into
the grievances of Assistants and after consi-
dering various aspects made certain recom-
mendations in regard 10 assistants with long
years of service in the grade. These re-
commendations are under consideration at
present,

Kidnapping of Advocate Girl of Delhi

10014, SHRI DEVEN SEN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the father of
one Miss Santosh Gupta, Advocate, Delhi
made a complaint at the Parliament Street
Police Station on 16th January, 1969 after-
noon that he suspzcted that his daughter had
been kidnapped:

(b) whether it is also fact that the names
of suspected persons mentioned by the father
of Miss Gupta in the Thana report included
certain high officers of the Government of
India :

(c) whether a diary of Miss Gupta with
a signed hundred rupee note and some letters
were submitted to the Parliament Street
Police Station by a Barrister implicating
highly-placed officers of the Government
of India; and

(d) if so, the factual position in the
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : . (a) Yes,
Sir. )

(b) THE complainant mentioned the
names of some persoas which .dncluded an
officer of the Government of [ndia,
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(c) A one hundred rupee not:, some
letters, a diary of the lady advocate and
another diary of his own were handsd over
to police by a legal practitioner. Some
names were also mentioned by him,

(d) The matter was inquired into by the
clhi Police.  In the circumstances and facts
of the cise, no offence was made out.

Press Report re. A.F.L.-C.L1.O. Financing
Unions in India

10015. SHRI DEVEN SEN : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Governmets' attention has
been drawn 1o a report appearing in the Pg-
triot of the 23rd April, 1969 to the effect that
the U. 5. Governmant is now directly aiding
A F. L-C I O. (American Central Trade
Union Organisatisn) ““to put muscle into its
world-wid> op:ratisns t» create counter-
revolutionary power mov:ments in under-
develop:d countries”, as reported by the

: Washington Post; and

(b) if so, Unions in India which are
being financed by the A. F. L.-C. L. 0.7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Fac:ts are bring ascertained,

Grant of land to Private Colleges
in Manipur

10016. SHRI M. MEGHACHADRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES b: pleased to state :

(a) the names of private colleges of the

Uaion Territory of Manipur which have

LApplied for the allotment of land for cons-
tructions of their college buildings;

(b) the names of the colleges getting
such lan! from the Governm:nt till date and
the size of th: land settled for them, college-
wise;

(c) whather Governmant have decided
to grant land to such coll:g:s at g flat ratg
of T} acres; and
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(d) if so, whether the Gauhati University
or the University Grants Commission ap-
proves of such a limited grant for a college
and its varied activities including games and
sports for the students concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (d). The requisite
information is awaited form the Manipur
Administration and it will be placed on the
Table of the Sabha as soon as possible,

Change in schedule of Calcutta-Agartala-
Silchar Flights

10017, SHRI D. N. PATODIA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the I. A. C.
pilots have been complaining about the
Calcutta-Agartala-Silchar  flights in  the
evening during monsoon and had been
u_rglng a change of schedule of flights
because of the weather hazards which
bezome more acute during this season ;

(b) whether it is also a fact that 21, A,
flights have been cancelled recently because
of the reluctance of the pilots to operate the
flights ;

(c) if so, the reasons why it has not
been  possible for Government to re-
schedule the timings of these flights so as
to avoid the possibilities of air hazards as is
b:ing demanded by the pilots ; and

(d) whether regularflights  between
Calcutta-Silchar have since been resumed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The lndian Commercial
Pilots Association had suggested that the
departure of the Calcutta.Agartala.-Silchar
service should not be scheduled after 1430
hours. They had also suggested the depar-
ture of this service ex.-Calcutta at 1145
hours as part of an entirely differeat
pattern of operuion ©of services in this
area, This pattern did not fit in with the
total plan of operations and did not mezt the
traffic requiremesnts as well. However, the
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departure of the service was fixed for 1350
hours from Calcutta.

(b) Yes, Sir.

(c) and (d). The Indian Airlines have
been operating the Calcutta-Silchar service
for the past mapy years. In case of bad
weather, services were cancelled at times.
Taking into account the overall fleet posi-
tion, it is oot feasible to reschedule the
entire services in that area, However, the
Calcutta-Agartala-Silchar service is now
being operated with Dakota aircraft leaving
Calcutta at 0900 hours instead of by Friend-
ship aircraft which wused to leave Calcutta
at 1350 hours.

Nationalisation of Private Hotels in India

10018. SHRI SHIVA CHANDRA
JHA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) the number, names and location of
big private hotels (above Rs, 50 lakhs make
up) in the country ;

(b) whether Government
nationalise them ; and

propose to

(¢) if so, when and, if not, the reasons
therefor 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The information in respect
of valuation of private hotels is not avail-
able.

(b) No, Sir.

(c) Hotels in the private sector have a
significant role to play and, as such, it will
not be in public interest to natlonalise hem.
However, there is also a programme of
hotel construction in the public sector.

Wage Board Recommendations on
Shipbuilding Industry

. 10019, SHRI TENNETI VISWANA-
THAM : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :
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(a) whether the Wage Board has given
any recommendations on the Shipbuilding
Industry ;

(b) what are its recommendations with
regard to the Hindustan Shipyard Limited ;
and

(c) the steps taken to implement the
recommendations 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF,
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (b). The Central
Wage Board for Engineering Industry which
includes the Shipbuilding Industry also, has
submitted its report to Government. The
report is under examination and the Board’s
recommendations will be announced along
with Government’s decisions as early as

possible,

(c) Does not arise at this stage.

Representation from Labour Union of
Hindustan Shipyard Regarding Overtime
Work

10020, SHRI TENNETI VISWANA-
THAM : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether the Labour Union of the
Hindustan Shipyard has made any represen-
tation regarding overtime work ;

(b) whether it has complaioed of dise-
ases like coughing into blood and Tuber-
culosis as having resulted from too much
of overtime work ; and

(c) the steps proposed to be takem by
Goverment in this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes, Sir.

(b) and (c). The managemeat of the
Shipyard made enquiries in this regard and
has reported that diseases of the kind refer-
red to in part (b) of the questlon connot be
attributed to occasional overtime work.
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Pak Intrusion in Chhamb Sector

10021. SHRI N. R. DEOGHARL :
Will the Minister of HOME AFFAIRS te
Pleased to state :

(a) whether it is a fact that on the 15th
April, 1969, some armed Pakistani intruders
fired at and seriously injured some peasants
on this side of ceasefire line in the Chhamb
Sector ; and

(b) if so, the action Government are
taking against such intrusions by armed
Pakistanis ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Three
unknown miscreants are reported to have
fired on 15th April, 1969 at an Indian
national near the deserted village of Tutan-
wala while he was loading wheat on a camel
and also attacked him with an axe and
injured him ; they escaped with the camel.
Our patrol party rushed to the place and
recovered from there two Pakistan-made 12
bore empty cartridges. The injured person
was laken to the Jammu Hospital.

(b) Government are vigilant in the

malter.

Arrest of Spies in Haryana

10022. SHRI CHANDRIKA PRASAD:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a group of six spies inclu-
ding one women was arrested by the Har-
yana Police at Mandi Dabwali, District
Hissar ;

(b) the types of maps and documents
seized with details thereof ;

(c) whether the culprits have been resi-
ding in India since long with their names
changed and if so, the names thereof ;

(d) whether the Central Government
have taken over this investigation and, il so,
what action the Central Government have
taken as the matter involves the security of
the country ;
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{e) whether any or’all members of this
group had an interlink with Pakistan as
Mubarak Ali aligs, Jagdish Rai had con-
fessed in a court of law in 1966-67 and
published in Pradeep dated the 4th February,
1969 ; and

(f) if so, the number of times any of
them bas been to Pakistan and on what
grounds 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c)
According to  information furnished
by the Government of Haryana, T three
persons, and not six, were arrested at
Mandi Dabwali in a case registered under
section 3 of the Official Secrets Act, 1923,
The investigation is in progress and further
details caonot be disclosed at this stage.

(d) The case has been registered by the
Haryana Police who are also investigating it,
In all such cases relating to the OfTicial
Secrets Act the agencies of the Central and
State Governments work in close coopera-
tion to safeguard the security of the country.

Admission of Students by Universities

10023. SHRI KANWAR LAL GUPTA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state ;

(2) whether it is a fact that the Uhi-
versity Grants Commission has recommend-
ed that the University which are pgetting
almost cent per cent aid for their deve-
lopment programmess hould admit students
on All India basis ;

(b) if so, whether the sald recommen-
datlon was also considered In the Vice-
Chancellors” Conference held recently in
Delhi ; and

(c) the reaction of Government to the
said recommendation ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.KR.V.
RAO). (a) to (c). While considering
the question of removal of domiciliary rest-
rictions on admission to’ universities, the
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University Grants Commission expressed
the view that where assistance is given
more or less ona 100 per cent basis to
the universities for development programs
mes, a condition of the grant should be
that admissions are made on all-India basis.
The suggestion of the Commission was
considered in the Vice-Chancellors® Con-
ference held oa April 21-23, 1969. The
Conference agreed that demiciliary rest-
rictions are against the interest of national
integration and every effort should be
made to remove them, The matter is now
under the consideration of the University
Grants Commission and the recommenda-
tions of the Commission will be brought
to the notice of Universities and the State
Governments,

Stoppage of Dredging Work at
Paradeep port

10024. SHRI G.C. NAIK :
SHRI D.N, DEB :
SHRI MAHENDRA MAJHI ;
SHRI V. NARASIMHA RAO ;
SHRI CHINTAMANI
PANIGRAHI :
SHRI N.K. SOMANI :
SHRI1 D.N. PATODIA :
SHRI P.K. DEO :
SHRI S.K. TUPURIAH :

Will the Minister of SHIPPING AND
TRANSPORT be pleascd to state :

(a) whether it is a fact that all dredg-
ing work at the Paradeep Port has been
stopped ;

(b) if so, the reasons therefor ;

(c) whether stoppage of dredging work
would wash away all the dredging work
done earlier and thus result in huge losses
to the exchequer ;

(d) what actlon, if any, is belng taken
by Government for the resumption of the
dredging work without any loss of time ;
and

(¢) whether arrangements have been
made to provide a permanent capital dred-
ger 5o that no hindrance to dredging may
occur on this account 7
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH). (a) to (¢). The Port's
dredger has been carrying out dredging re-
gularly. But dredging by the contractor’s
dredser engaged for special jobs had stop-
ped for.a time due to a breakdown due to
weather conditions. Efforts are however
being made to carry out maximum possible
dredging by the Port's dredger and the
contractor’s dredger despite the weather
conditions so as to maintain the maximum
possible draft.

Taking over contrel of D- T. U- by
Government

10025. SHRI A. SREEDHARAN :

SHRI N. K. SOMANI :

SHRI CHANDRA SHEKHER
SINGK :

SHRI BHOGENDRA JHA :

SHRI YOGENRA SHARMA :

SHRI K. M. MADHUKAR :

SHRI RAMAVATAR
SHASTRI :

SHRI DEVEN SEN :

SHRI KIKAR SINGH :

SHRI YASHPAL SINGH :

SHRI RAMACHANDRA J.
AMIN ;

SHRI ONKAR LAL BERWA :

Will the Minister of SHIPPING AND

TRANSPORT be pleased to state :

(a) whether the Delhi Transport Under-
taking Workers' Union has urged the Central
Government to immediately take over con-
trol of the D.T.U. and form a statutory
board to run it on sound lines;

(b) whether it is also a fact that the
Union has demanded to appoint a high power
inquiry Commission to go into the causes of
losses suffered by the D. T. U; and

(c) if so, the names of members of the
Commission and its terms of reference 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes, Sir.
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(b} Yes, Sir.

(¢} The Commissinon of Inquiry under
the chairmanship of Shri R. R. Morarka,
Ex-M.P., appointed by the Ministry jo
Home Affairs to enquire into matters
relating to  the finances of the
Municipal Corporation of Delhi and the
New Delhi Municipal Committec, will also
look into finarcial matters relating to the
various Undertakings under the Corporation
including the Delhi Transport Undertaking.

Manuscript of “Gita Gobinda” in
London Museum

10026. SHRI D. N. DEB :
SHRI G, C. NAIK :
SHRI MAHENDRA MAJHI :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether Government have any in-
foration that the original manuscript of Gita
Gobinda written by Kavi Jaydeb has been
preserved in the London Museum; and

(b) if so, whether Government have
taken steps to get it back 7

TNE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH) : (a) In-
formation available indicates that the Brilish
Museum does not possess the original man-
uscript of the Giia Gobinda by Kavi Jaydeb.

(b) Does not arise.

Building grant to Shri Vidyasagar-
College, Birbhum, West Bengal .

10027. SHR! JYOTIRMOY BASU :
‘Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Shii Vidyasagar College,
Birbhum, West Beagal applied to the Uni-
vesity Grants Commission for a building

grant;
(b) if so, the details thereof;

{¢) whether the amount has been sanc-
tioned and pald; and
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(d) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES DR. V.KR.V.
RAO) : (a) and (b). Yes, Sir. The College
has applied for a grant of Rs. 94,064, repre-
senting 66§%, of the cstimated cost of Rs.

1,41,096 for improvement of Laboratory
facilites.

(¢) and (d). The proposal is under
consideration in the University Grants
Commission.

Central Institute of Languages

10028. SHRI TULSIDAS DASAPPA :
SHRI N. R. DEOGHARE :
Will the Minister of EDUCATION

AND YOUTH SERVICES be pleased to
state 1

(a) whether Government have approved
the establishment of a Central Institute of
Languages;

(b) il so, when and where the Institute
will be established;

(c) the amount of money sanctioned for
the purpose;

(d) the languages which will be taken
up by this Institute; and

(e} whether the Status of this Institute
will be that of a University ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R. V.
RAO) : (a) Yes, Sir.

(b) The matter is under consideration.

(¢} A provision of Rs. 5 lakhs exists in
the current year’s budget.

(d) The Institute will be concerned with
all the languages mentioned in the Eighth
Schedule of the Constitution.

n

(e) No, Sir.
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Talks with a Japanese Company Regarding
Development of Karwar Port

10030. SHRI DINKAR DESAI : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :
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(a) whether it is a fact that the repre-
sentatives of a Japanese company had talks
recently with the Mysore Government about
the proposal to develop Karwar Port into
a modemn port for the export of iron ore
from Bellary-Hospet area; and

(b) if so, the nature of the talks and
reaction of the Government of India thereto ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes.

(b) It has been ascertained form the
State Government that the discussion per-
talned to the question of eotrustment of
perpariog the feasibility report in connection
with the development of Karwar Port,

The details of the State Government's
proposal are awaited.

Construction of bridges over rivers
Sharavathi and Kali

10031. SHRI DINKAR DESAI : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the dates on which contracts were
given for the construction of bridges over the
rivers Sharavathl and Kali in North Kanara
District in Mysore State on the West Coast
road;

(b) the time by which these bridges
weare to be completed according to the
contracts;

(c) whether the bridges were completed
within the stlpulated time;

(d) if not, the reasons for the delay in
each case and the time be which these bridges
are now expected to be completed; and

(e) the total cost involved in the cons-
truction of each bridge 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) to (). THE fn-
formation is being collected and will be
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laid on the table of the Sabha as soon as
available.

{ Work on Barellly-Gavhati Lateral Road

10032, SHRI R. K, SINHA : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that the work
on the Barellly-Gauhati lateral road has
been slow=d down for over a year due to
shortage of funds ;

(b) whether itls also a fact that the
original estimate for this road has been
pruned ; and

(c) if so, whether the pruning has not
affected the quality of this vital border
road ?

THE DEPUTY-MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (c). The work
slowed down after August 1966. It is now
however, progressing according to revised
programme and target, based on curtailed
specifications and reduced scope of work.
The road when constructed to these reduced
specifications, will be adequately serviceable
for traffic but the higher standards and speci-
fications originally envisaged, will not be
attained.

Production of Books in Regional Languages
at University level

10033. SHRI R. K. SINHA 1 Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state |

(a) whether Government have drawn up
a scheme for the production of books at
the University level in the regional langua-
ges ; and

(b) if so, the details thereof 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) Yes, Sir.

(b) Under the Centrally Scheme of book
production in regional languages at Univer-
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sity level, the Governiment of India would
provide assistance to the maximum of Rs. 1
crore to each State Government over a
period of six years commencing from 1968-69,
During the first year, this assistance was
to be on a sharing basis of 75% by the
Centre and 259, by the State Government
concerned on the expenditure incurred. In
subsequent years, the Centre will assist on
100%, basis In consequence of the recom-
mendation of the WNational Development
Council that all Centrally Sponsored Scheme
from 1969-70 will be on a 100"/; basis.
For the preparation of State schemes of
book production under this programme, the
Ministry has drawn up a guideline and
circulated it to the State Governments
requiring them to set up a suitable machinery
for the purpose, assoclating the Vice-
Charellors of Universities situated in their
States and to prepare an outline of their
schemes  indicating their organisational
set-up, the projects undertaken and the
manner of their execution. Grants are
released to the State Governments only
after the schemes of book production have
been approved by the Ministry.

G jon of A to Ui d Quaes-
tion No. 644 dated 21-2-1962 regarding
Air-India entering Hotal Induostry.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) 1

Sir, on 21st February, 1969, in reply to
part (a) to (c) of unstarred Question
No. 644 by Shri George Fernandes and
other regarding Air-India entering the hotal
industry, I stated that “Air-India have pro-
posals to construct a hotal Jat the Santa
Cruz Airport at a cost of Rs. 3 crores, and
another at Juhu Beach in Bombay, at a
cost of Rs. 1 crore.” The factual position
is that the proposed hotal and Santa Cruz
Alrport likely to cost Rs 1 crore and that
at Juhu Beach, Rs. 3 crores.

12.23 hrs.

PAPERS LAID ON THE TABLE

Audit Report (Commercial), 1969 and State-
ment of decisions on Administrative
Reforms Commission's Report on
Finance Accounts and Audit

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
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MORARJI DESAI) ; 1 beg to lay on the
Teble :

(1) A copy of the Audit Report (Com-
mercial)., 1969, under article 151(1)
of the Constitution, [Placed in
Library. See No. LT-1187/69].

(2) A starement of decisions of Govern-
ment on certain recommendations of
the Administrative Reforms Com-
mission in their Report on *“‘Finance,
Accounts and Audit.”" [Placed in
Library. See No. LT-1188/69].

ANNUAL REPORT OF DEVELOPMENT
CouNnciL roR FooD PROCESSING
INDUSTRIES

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A.
AHMED) : I beg to lay on the Table a copy
of the Annual Report of the Development
Council for Food Processing Industries for
the year 1966-67 under sub-section (4) of
section 7 of the Industries (Development
and Regulation) Act, 1951. [Placed in
Library. See N>. LT-1189/69].

CERTIFIED ACCOUNTS OF INDIAN
INsTITUTE OF TECHNOLOGY,
M ADRAS.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO}: | beg to lay on the Table a copy
of the Certified Accounts of the Indian
Institute of Technology, Madras for the year
1967-68 along with the Audit Report there-
on, under sub-section (4) of section 23 of
the lastitutes of Technology Act, 1961,
[Placed in Library. See No, LT-1191/69],

REVIEW ON WORKING OF INDIA TOUR-
1SM DEVELOPMENT CORPORATION
LiMITED, ANNUAL REPORT OF
INDIATOURISM DEVELOPMENT
CORPORATION LIMITED ETC.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
1 beg to lay on the Table :

(1) A copy each~of the following papers
under sub-section (1) of section
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619A of the Companies Act, 1956 ;-

(i) Review by the Government on
the working of the India Tou-
rism Development Corporation
Limited, New Delhi for the
year 1966-67.

Annual Report of the India
Tourism Development Cor-
poration Limited, New Delhi
for the year 1966-67 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.

(i)

(2) A statement showing reasons for
delay in laying the above Report,
[Placed in Library. See No. LT-
1190/69].

INTERNATIONAL COPYRIGHT (FIRST
AMENDMENT) ORDER AND STATEMENT
SHOWING REASONS FOR DELAY IN
LAYING NOTIFICATION.

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : I beg to lay on the Table :-

(1) A copy of the International Copy-
right (First Amendment) Order,
1969, published in Notification No.
S.0. 735 (English version) and 8.0.
736 (Hindi version) in Gazetle of
India dated the 20th February, 1969,
under section 43 of the Copyright
Act, 1957,

(2) A staiement showing reasons for
delay in laying the above Notifica-
tion. [Placed in Library. See
No. LT-1192/69].

STATEMENTS SHOWING ACTION TAKEN
BY GOVERNMENT ON VARIOUS
ASSURANCES ETC.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAI-
AH) : 1 beg to lay on the Table following
statements showing the action taken by the
Government on various assurances, promi-
ses and undertakings given by the Ministers
during the various sessions of the Fourth:
Lok Sabha.
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(i) Supplementary Statemert No. |
Seventh Session, 1969

(ii) Supplementary Statement No. 1V
Sixth Session, 1968

Supplementary Statem=nt No. XI

(i)
Fifth Session, 1968
(iv) Suppleme.ary Statemant No. XVII
Fourth Session, 1968
(v) Supplementary Statement No. X1
Third Session 1967,

(vi) Supplementary Statement No. XIX
Second Session, 1967,

[Placed in Library See. No. LT—

1193,69).

SHRI J. M. BISWAS (Bairkaura) :
Some Political Party is trying to make
this State a Hindu Rashtra...(Interrup-
tions).

SHRI M. L. SONDHI (New Delhi) :
Why should the Chief Election Commissio-
ner's conduct be discussed here?...(Inferrup-
tions).

MR. DEPUTY-SPEAKER : The
Speaker is going to give you permission. He
will permit all members 10 shout in the
evening, not now,

SHRI RABI RAY Not
shout, but to raise issues.

(PURD) :

it 7y foad : (A7) 9gwaa "L,
gl agl 9 9 Famw frar § 3@
|F §AT F W1 gEEdl A 97 gNg
qT 1 FrEEA far U g, 9w A H
¢\ ©F T avEETEa g A o F g
g fear mar fF IsT0 & faers, Iw-
o % faere Fw fom wEsl & wen
fear X SA% @rw o gedag fea
war faq wT 3 N7 & ) ag e,
qraTT Ag A fEgr T s A 9F 2w
gr s ¢a ¥ 3= @ fa@r T, €7 aral
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AT & AE G AW ST AT IR
g %9 T TA A, wEedd g A
A % F1 ug F o § g0 g awer
T a1 fF @Ay Ate FE @ T H
gerar faar snaan

MR. DEPUTY-SPEAKER : Shri lndra-
jit Gupta had written to the Speaker and

he has been informed that at 6 O’clock
he will be called.

SHRI INDRAJIT GUPTA (Alipore) :
At 6 0'clock everybody is going to be
allowed to shout. That will be free
shouting for everybody. You said so.

MR.  DEPUTY-SPEAKER : The
Speaker has already asked the Hcme
Minister to make a staicment regarding
the point raised by Mr. Limaye at 6
O’clock this evening. Mo shouting.

st 7 fomd & agen 8, smamast
FALH A5 @ 1., (SwAww),, qTH
IOt FY @wedr agel I o @
£ S X Ay W A S a0
s | & fou s8F  SaEA w3 8
@ F WY W qAGTT ¥ 9 qg
wag fear s § 1 w8 @ W 11
e 1l a¥ a% qede &l % afaee
T wETed ¥ g & qral S BT FET
qe7 | safeg § =1 TgoEar ot ¥ ST
=g § 5 Far gg w4 ot 57 Al W@
gerar w40 5 o3l F a9 waw
sgagrt i fear o AR S dEiwT,
F-TEeT ¥ Uar fRaT gAn wad few
FR A g ar @Y g, wr A d g

AT =TT § |

MR. DEPUTY-SPEAKER :
adjourn we shall get it.

INDRAJIT GUPTA: How
if we do not
Please allow

Before we

SHRI
will he make a statement
tell him what he had secen.
us to say what we saw.

MR. DEPUTY-SPEAKER : You wrote
to the Speaker and your letter had been
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[Mr. Deputy-Speakeri

forwarded to the Home Minister,
will have your say in the
we shall sit longer.

You
evening and

SHRI S. M. BANERIJEE (Kanpur):
Those who had been arrested and beaten
up manhandled and ill-treated are all in
Tihar jail. They are on hunger strike ;
they have not taken anything. They are
treated as common criminals and not as
political prisoners. By the time the
statement comes, they will be beaten even
inside the jail. They were treated shabbily;
the ladies were pulled. The ladies have
been treated like this. I am sorry that
all this has happened. It has been pointed
out in this House and everyone supported
us. Fortunately, it has been taken up by my
friends Shri Indrajit Gupta, Shri Madhu
Limaye and Shri Jha, 1 therefore request
you to see that orders are kindly issued
to enguire into their condition in the
jail and let us know why they are on
hunger-sirike. (Interruptions).

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Order,
order. As I have said, Shri Indrajit
Gupta's letter has been forwarded to the
Home Minisiry and the Home Minister Is
going to make a statement in that evening.
At the time you can put some questions.
Not now.

s 7w foud : @ma & O aw@
adf 1 gw Il F W qT AT N,
gry aeat F1 AAS TET TATE

ot fq W awt o (@R 99) W A
%1 & 6 A AT &1 awg AW R,
W oA | A 98 W AR A @
g

MR. DEPUTY-SPEAKER : This is
a serious matter, which was raised on the
floor of the House yesterday, and I have
also said that the Home Minister is going
to make a statement, Again it has been
ralsed. This is not proper. The Speaker
has stated that the Housc has taken note
of it. It s very scrious, and the Home
Minister has been asked to make a
statement. Weo will g0 to the next item now.
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it ool & ¥ W
FT FgAT & A eAFTA TR

&Y far arTrmw ; wregee, o St
gy faar ag HF 1 AT AT
7y foud st wgr T frag
feeet &1 df 71 v AE &1 w5 ) qwad
o FW@H A g o @ ;e %
federd 2 fF a9 & @9 womET
=g sqagT g | skal # fq gfew
fearmar, St wow #7 § @R @
wedz gAT gy | a7 F 99 F41A
sqagre AT Tifed |

st o gew (=ronm) o wfger
weaarafzai B ‘@ swrg & € wifed
G WS gTATS 9T § | A FAWE F9 T
WL ET & ¥ ATMA R FA F fog
TF N2AT F@ AT F | A9 FOT AR
W ¥ IAIMR § I AT guer . AR
TS FT AW WHGT F a7 Frwart
IaF] & 99 qegr sgAgI A =ifgw
ANT I F FA FFA A FI A

=fgr

st v s© g (feeelt weR)
9t A ww  firewne @9 a1 Qe
% fou, famw af sasr wifzat | amoa
sgard § em @ 5 afgeed w
Ficzfacg 92 T @9 @ § 99 & 99
# wfger gfew arar awgT ST gy |
IR IR IT T g A W ¢ T
oA 1 W9 WA AgEEm w5 fe o
art ¥ @edfe § wwdl | 9 FIWWWT F
gate I3 A IFA WA 4= 2
Aoy § ama W FT e g
qgar g f& ol mEer W aT R
s &, fo7 awad A Tar wwE S@Eg]
frar I & faers ;a1 FHEAAE T @
& a8 i 7d |
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ot ofn wew (feeeh) 3@
¥9 e @ L 77 oo Vefafrgom
¥ A & W@ Y | AT R freRre
g

MR. DEPUTY-SPEAKER : That will
be done in the evening.
SHRI KANWAR LAL GUPTA: We

want to condemn the Home Minister.

SHRI J. H. PATIL : rose—

MR. DEPUTY-SPEAKER : Please
speak in English to save time. The House
will not follow mor can I follow if itis
in the other language. (Interruptions) That
you have the right to speak in Kannada
is not the question. The question is, who
will translate it ? It makes time.

o e s (I fem) -
AR F Ak H g, 9 W W4T H gEA
WAT§ @@ ATdr § 99 ¥ FgAR &'
ST g WY | S F wIAR FEA
T gt €1

st <fr T : ST GEE A oERE
fegr a1 6 sME &7 & @€ wwEl &

&I 1T |

MR. DEPUTY-SPEAKER : Order,
Order, 1 have got to regulate this House.
This will oot do. Iam requesting him to
speak in English. Thatis all, ((/mterrup-
tion) The matter had been raised earlier

and it has been taken note of. Mr, Rabi
Ray, please resume your seat,
MR. DEPUTY-SPEAKER : Even if

Mr. Patel puts a question in Kannada,
I cannot ask the Government lo reply to
it. I cannot translate it. How is it
possible ? .

SHRI J, H. PATEL (Shimoga) : spoke
in Kannada.

st go Ho & (FIAF) : g SN
&7 A AT TR @G
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MR. DEPUTY-SPEAKER : As I
said, though he has a right to put a
question in Kennada, how can the Minister
reply to it ?

SHRI S. KANDAPPAN (Mettur) :
Sometime ago, when one of our colleagues
put a gquestion oo this point, we gota
reply from the Speaker through the
Secretary that sioce the question was
concerned with the Speaker, it could not
be admitted for answer on the floor of
the House. But we are assured that there
arc proposals for that, steps are being
taken, personnel are being trained and
orders have been placed for the equipment
and within a few months, we would be
having facilities to speak in all the South
lodian languages. [ am sure the Minister
of Parllamentary Affairs should be in
the confidence of things and he must be
in a position to tell us when it is likely
to materialise. This is a very legitimate
demand. '

MR. DEPUTY-SPEAKER: [ am
sorry ; these matters are irrelevant at
this hour,

st M T ggar qmRw &
T H1 |

it vy fomd A ot wrd gfeviie
A F fa o adt S ar sw o#Y
grir | i @ FW1 & fog 57  qre
dar 2, fege =+l sk a@t ¥ fou
qarg

of thr @ : 9T Fgr wwEd W
AIGAINT T FraewT 7@ g ? e
arge w1 gzariw &, fofeq, f e o
¥ AT T AT I | AR G AR
A AFH ¥ FHafaw @R e
MET & WFAR FT SqIAT AT )

MR, DEPUTY-SPEAKER : This is
wrong. The question of money need not
be raised, because the Finance Minister

is pot standiog in the way., 8o far as
the other thing is c@ocerned, whatover
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[Mr. Deputy-Spcaker]
assurance was given by the Speaker, it is
being implemented. Now, next item,

NoOTIFICATIONS UNDER CENTRAL EXCISE
Rures AND CENTRAL EXCISE
(SEVENTH AMENDMENT) RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGA-
NATH PAHADIA): On behall of Shri
Sethi, I beg to lay on the Table :—

(1) A copy each of the following Noti=
fications issued under the Central
Excise Rules, 1944 : —

(i) G.S.R. 968 (English version)
and G.S.R. 970 (Hindi ver-
sion) pu! lished in Gazette of
India dated the 12th April,
1969 together with an expla-
natory memorandum.

(ii) G.S.R. 969 (English version)
and G.5.R. 971 Hindi ver-
sion) published in Gazette
of India dated the 12th
April, 1969 together with an
explanatory memorandum.

G.S.R. 1065 published in
Gazette of India dated the
3rd May, 1969 together with
an explanatory memorandum.

(iii)

G.S.R. 1082 to 1097 pubii-
shed in Gazette of India
dated the 29th April, 1969
together with an explanatory

(iv)

memorandum.  [Placed in
Library See. No. LT—
1155/69].

(2) A copy nf the Central Excise
(Szventh Amendment) Rules, 1969,
published in Notification No.
G S.R. 1056 in Gazette of India
dated the 3rd May 1969, under
section 33 of the C:ntral Excises
and Salt Act, 1944, [Placed in
Library. Sze No. LT —1196/69].

STATISTICAL [NFORMATION RE. WORKING
oF PREVENTIVE DETENTION ACT ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): I beg
to lay on the Table :—
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(1) A copy of the Statistical Infor-
mation regarding the working of
the Preventive Detention Act,
1950, during the period 30th
sptember, 1967 to 30th Sep-
tember, 1968 (Hindi and English
versions).

(2) "A statement (Hindi and English
aersions) showing reasons fo delay
in laying the above information.
[Placed in Library. See No.
LT—1197/69]

(3) A copy of Minisiry of Defence
O.M.No. F 7(3) 66,8902/D (Air-11)
dated the 17th August, 1968
containing President’s orders in
regard to the use of the V.IP.
Flight of the Indian Air Force
by the V.I.LPs in pursuance of
an assurance given by him on
the 7th March, 1969. [Placed in
Library See No. LT—1198/69]

NOTIFICATION UNDER ADVOCATES ACT

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): Oa behalf of Shri
Saleem. I beg to lay on the Table a
copy of the Admission as Advocates
(Training and examination amendment rules
1969 (Hindi and English versions), published
in Notification No. §.0. 1560 in Gazette
of India datel the 23rd April, 1969, under
sub-section (5) of section 4%A of the
Advocates Act, 1969. [Placed in Library.
See N>. LT—1199/69]

REVIEW BY GOVERNMENT ON WORKING
OF HINDUSTAN SHIPYARD LIMITED
AND ANNUAL REPORT

SHRI 1QBAL SINGH : I beg to lay
on the Table a copy each of the following
ppers under  sub-section (1) of section
619A of the Compaaies Act, 1956 :—

(1) Review by the Government on
the working of the Hindustan
Shipyard Limited, Visakkhapinam,
for the year 1967-68 (Hindi and
English versions).
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(2) Aonual Report of the Hindustan
Shipyard Limited, Visakhapatoam,
for the year 1967.68 along with
the audited accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT—
1200/69].

NOTIFICATION UNDER CINEMATO-
GRAPH ACT

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA -
TIONS (SHRI SHER SINGH): On
behalf of Shri Sitya NMarayan Sinha, I
beg to lay on the Table of the Cinemato-
graph (Censorship) Amendment Rules, 1969,
published in Notification No. G.S.R. 977
(English version) and G.S.R. 978 (Hindi
version) in Gazeite of India dated the
19th April, 1969, under sub-section (3)
of section 8 of the Cinematograph Act,
1958. [Placed in Library. See No.
LT—1201/69).

NOTIFICATIONS UNDER EMPLOYEES'
ProviDENT FUNDS ACT

THE MINISTER OF STATE IN THE
MINISTY OF LABOUR EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : 1 beg to lay on the
Table :

(1) A copy of the Employees’ Provi-
dent Funds (Amendment) Schems,
1969, published in Notification
No. G.S.R. 1017 in Gazeue of
India dated the 26th April, 1969,
under sub-section (2) of sectien 7
of the Employees’ Provident Funds
Act, 1952,

(2) A copy of Natification No. G.S,R.
1018 published in Gazetie of lndia
dated the 26th April, 1969 adding
the ferro-manganese industry to the
First Schedule to Employees’ Provi-
dent Fuuds Act, 1951, uoder sub-
section (2) of section 4 of the said
Act.

[Placed in Library. See No. LT
1202/69].
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(Correct of St.)

NOTIFICATIONS UNDER ESSENTIAL
COMMODITIES ACT.

SHRI BHAKT DARSHAN: On be-
half of Shri Shinde I beg to layin the Table
a copy of cach of the following Notifications
under sub-section (6) of section 3 of the
Essential Commodities Act, 1955 :

(i) G.S.R. 1056 (English verision) and
G.5.R. 1057 (Hindi version) pub-
lished in Gazette of India dated the
3rd May, 1969.

(ii) The Delhi Roller Mills Wheat

Products (Ex-mill and Retail) Price

Control (Amendment) Order, 1969,

published in Notification No.

G.S.R. 1102 in Gazette of India

dated the 3rd May, 1969.

The Roller Mills Wheat Products
(Ex-mill) Price Control Order, 1969
published in  Motification No.
G.5.R. 1103 in Gazette of India
dated the 3rd May, 1969.

[Placed in Library See No. LT-
1203/69]

(ii)

NOTIFICATION UNDER INDIAN
TELEGRAPH ACT.

SHRI SHER SINGH i1 [ beg to lay on
the Table a copy of the Indian Telegraph
(Eighth Ameadment) Rules, 1969, published
in Notification No, G.S.R. 1080 in Gazette
of India daied the 28th April, 1969, under
sub-section (5) of seciion 7 of the Indian
Telegraph Act, 1885. [Placed in Library.
See No. LT-1204/69). (Intertuptions).

MR. DEPUTY-SPEAKER : You are
not of setting a good example for the youth
of the Counry, Mr. Sondhi. Please resume
your seat, (Iaterruptions).

STATEMFNT CORRECTING STATMENT
RE. NARMADA WATER DISPUTES

THE MINISTER OF IRRIGATION
AND POWER (Dr. K.L. RAO) : Sir, I
beg to lay on the Table a statement corre:t
ing the statement made oa 12th May 1969
regarding Narmada Water Dispute,
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STATEMENT

On 12th May, 1969, I made a statement
on the Narmada Water Dispute in which I
announced the decision of the Government
of India to setupa tribunal to adjudicate
on the dispute under the Inter-State Water
Disputes Act, 1956, In that statement, I
mentioned inter-alia that **the Chief Minis-
ter of Maharashtra has no objection to
this,”

On the matter being brought to notice
by Hon. Member Shri Bharat Singh
Chowhan, I rechecked the position. 1 have
to admit with great regret that an error crept
into my carlier statement as a result of mis-
understanding as regard the stand of the
State Government, The statement which I
made was based upon information which my
Ministry had received from the Prime
Mipister®s Secretariat where the misunder-
standing had arisen. I sincerely regret this
error, I need hardly assure the House that
there was no intention of misleading the
House or deliberately giving any incorrect
information.

I might add that under the Inter-State
Water Disputes Act, 1956, a tribunal has to
be constituted even if a single State makes a
request for this and the Central Government
is of the opinion that the water dispute can-
not be settled by negotiations. In this part-
cular case, as I mentioned in my earlier
statement, the Government of India had
made many serious attempts over a number
of years to settle the Narmada Dispute but
as these had not yielded any useful results,
the Central Government were of the opinion
that no useful purpose would be served by
any further negotiations in the matter and
that the appropriate course would be to
refer the dispute to a tribunal. As the
House will thus observe, the error committed
as regards the stand of the Maharashtra
Governmeit has not in any way affected the
decision of the Central Government.

12.40 hrs

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

MINUTES OF THE FORTY-THIRD TO
FIFTIETH SITTINGS

SHRI BHALJIBHAI

PARMAR -
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(Dohad) : Sir, I beg 1o lay on the Table
Minutes of the Forty-third to Fiftieth sittings
of the Committee on Private Members' Bills
and Resolutions held during the current
session,

ASSENT TO BILLS

SECRETARY : Sir, I lay on the Table
copy, duly authenticated by the Secretary of
Rajya Sabha, of the Costoms (Amendment)
Bill, 1969, passed by the House of Parlia-
ment during the current session and assented
to.

Sir, I also lay on the Table following
two Bills passed by the Houses of Parliament
during the current session and assented to.

(1) The Appropriation (MNo. 3) Bill,
1969.

(2) The Finance Bill, 1969,

ESTIMATES COMMITTEE
NINETIETH REPORT

SHRI THIRUMALA RAO (Kakinada) :
Sir, I beg to present the Nineticth Report
of the Estimates Committee on the Ministry
of Tourism and Civil Aviation-Department
of Tourism (Interruptions),

PETITION RE. BAN ON PRODUCTION
OF COLOURED SAREES AT
MALEGAON AND DHULIA

SHRI MOHAMMED ISMAIL (Barrack-
pore) : Sir, 1 beg to present a petition from
Shri Shabbir Hakeem and 30,000 others of
Malegaon, District, Nasik. regarding notifi-
cation issued by the Textile Commissioner
banning production of coloured sarees on
power looms with effect from 2nd June
rendering over one lakh weavers and workers
of Malegaon and Dhulia unemployed ([nter-
rurtions).

MR.
order.

SHRI SURENDRANATH DWIVEDY
(Kendrapore) : Sir, you have allowed all
other irrelevent matter to be discussed here
although there was no question. Why not
permit him also to have a few minutes.

DEPUTY SPEAKAR : Order,
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ances (St).
DEPUTY-SPEAKER : I  will
The next item is
They may lay

MR.
permit him but not now,
“Statement by Ministers™.
them on the Table,

12.43 hrs.

CORRECTION OF ANSWER TO 5Q
NO. 1203 RE PRODUCTION OF
NON-PERRSOUS METALS

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. <CHAVAN) :
Sir, 1 lay on the Table a statement correcting
the answer given on the 2Ist April, 1969 to
supplementaries by Sarvashri  Pattiam
Gopalan and 8. Damani on Starred Question
No. 1203 regarding production of non-
ferrous metals.

12.43} hrs.

STATEMENT RE. GOVERNMENT,
REACTION TO RECOMMENDATIONS
OF THE JOINT COMMITTEE ON
SALARY, ALLOWANCES AND OTHER
AMENITIES TO MEMBERS OF PARLIA-
MENT

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TLANSPORT (SHRI RAGQHU RAM-
AIAH) : Sir, 1 beg to lay on the Table a
statement* regarding Government’s reaclin
to some of the recommendations of the Joint
Committee on Salary, Allowances and other
ameaities to Members of Parliament.

SOME HON. MEMBERS : Sir, the
statement may be read out,

MR. DEPUTY-SPEAKER : Even if
they are read out there is no tims for putting
qu:stions (interruptions). Copies of all
statemznts will b: circulated now.

SHRI S. M BANERIJEE (Ka1pur) : Sir,
I raise to a point of order. My point of
order is with regard to item 22 on the
Ocder Paper.
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MR. DEPUTY-SPEAKER : I have
already said that the statement will be cir-
culated to hon, Members,

12.45 hrs.
PETROLEUM (AMENDMENT) BILL&s

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : Sir, I
beg to move for leave to introduce a Bill
further to amend the Petroleum Act, 1934,

SHRI SHRI CHAND GOYAL (Chandi-
garh) : Sir, I rise to oppose the introduction
of this Petroleum (Amendment) Bill. 1In
the Statement of Objects and Reasons which
has been attached with this Bill one reason
that has been given is that they want to
change the nomenclature and no reason has
been stated regarding the enhancement of
penalty. You will see that by clause 14 the
penalties are being enhanced from a fine of
Rs. 500 to one month’s imprisonment and
Rs 1000 fine. This is being done in every
minor cases. Even for the breaches of
ordinary rules, even for persons who are
temporarily in charge of either a place
where petroleum is stored or even when
someone is transporting it. You will be
pleased to see that in the original Act Chap-
ter 1 deals with this.

MR. DEPUTY-SPEAKER : At this
stage you are allowed to make a brief
statement and not allowed to go into the
merits of the Bill.

SHRI SHRI CHAND GOYAL : I am
pot going into the details, On the contra-
vention of a very minor rule, a person in
charge of a place of storage of petroleum,
a person transporting pstroleum or a person
dealing with petroleum il he refuses or
neglects to show to any officer any recept-
acle or plant or even if he fails to render
reasonable assistance to any officer during
inspection he will be liable to be punished
with imprisooment as well as a fine of
Rs. 1000.

My submission in this behalf is that
there must be some rationality bzhind puni-

#*Please cols.... ...

*sPublished in Gazette of India Extrgordinary, Part I1, Section 2, dated 16-5-69.
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shing for certain offences. Even a wvery
ordinary breach of a rule and a very serious
breach of a provision of the law are being
treated alike. Some criterion should have
been laid down for punishment of these
offending persons. Nothing has bezn
indicated in the Statem:at of Objscts and
Reasons whether the offences are going up,
whethsr the provisions are being mis-used
by people etc. Without advancing any
argumznt and without taking the House into
confidence as to what 13 th: intentian they
are briaging forward this Bill which will
hit hard so mny parsons.

MR. DEPUTY-SPEAKER : The qucs-
tiomis @

“That leave be granted to introduce a
Bill further to amend the Petroleum
Act, 1934,

The Motion was adopted

DR. TRIGUNA SEN : 8ir, I introduce
the Bill.

STATEMENT RE-GOVERNMENT REAC-
TION TO RECOMMENDATIONS OF
JOINT COMMITTEE ON SALARY,
ALLOWANCE AND OTHER
AMENITIES TO MEMBERS
OF PARLIAMENT—comtd.

SHRI J. B. KRIPALANI (Guna) : Sir,
there was som:thing said about salaries and
allowances of Members of Parliament. 1
do not know what it is, We could not hear
what the Minister said and what is going to
be done. I want to know what it is.

MR. DEPUTY-SPEAKER : A statement
has been laid on the Table of the House and
it will be circulated to hon, Members.

SHRI J. B, KRIPALANI : Have they
taken a decision ?

MR. DEPUTY-SPEAKER : No, no. It
is not a Bill, it is oaly a statem:nt ([ater-

ruptions). ‘
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SHRI S. M. BANERJEE ! Iriscon a
point of order. This is not a mere statement
......... (Interruptions)

MR. DEPUTY SPEAKER Please
resums your seat. What I suggest is after
three items, motions for concurrence, are
over, I will ask him to read the statement.

SHRI SURENDRA NATH DWIVEDY:
(K=ndrapara) Today is the last day of the
session. The point that Acharyaji made was
this ........ (Inrerruptions)

MR. DEPUTY SPEAKER : Have some
patiznce; just listen what I say. He will
circulate it and you will be permitted
to put questions in the evening.

SHRI SURENDRA NATH DWIVEDY:
et him read it out. (Inferruptions)

st Th T (gdY) : g% 9gA & fag
gr AT |
MR. DEPUTY SPEAKER : If1 per-

mit him to read, I will not permit questions
then,

st swmm At e (grgE) - Sar-
€98 W, WY #1d gia s9d sratay
e & faafea & of § sna e
FHsr &4 ghw drulk @ ¥ ¥ @
FF AT @ T Y, ITAA F @AY
gz e gt @ran § fF 9w §w &) an
B9 @AW A ®T UGN | IUreqE
AEGT, dA9 TF BN g TGIV @ fw
a7 W1 w1 afgdma @wred @ar g
T GHATK F TATT Frav § JfeT am
N wgaaqd FF A9 @ a0, fadgwt
FeH ar S9iAl ¥ =R A afEr
Wt 3R wfmfea sxfearamr g 1 a8
#q aF %1 qoaq W § fArw
FCU wEa g fa ag gArd s &
ey AERd, Y fagT s fsan @
fawg 9t qeftaar @ faame #2 & arfs
&7 |4 §1 g fHar o1 9% | 5O feu
T AAWF § A 9 AEAT H]
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% & foq @ fear oo 1 afx Qar frar
T Y THET AIET T |

MR. DEPUTY SPEAKER : I will

convey the suggestion that you have made,

ARCHITECTS BILL

THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : I beg to move :

“That this House do concur in the
recommendation of Rajya Sabha that
the Houte do join in the joint Com-
mittee of the House on the Bill to
provide for the registration of archi-
tects and for purposes connected
therewith, made in the motion adop-
ted by Rajya Sabha at its sitting held
on the 15th May, 1969 and communi-
cated to this House on the 15th May,
1969 and do resolve that the following
thirty members of Lok Sabha be
nominated 10 serve on the said Joint
Committee, namely : —Shri Ram-
chandra J. Amin, Shri J.B.S. Bis',
Shri Anil K. Chanda, $hri Tulsidas
Dasappa, Shri Kansari Halder, Shri
J. N. Hazarika, Shri Hem Barua,
Shri S.M. Joshi, Shri Dhireswar
Kalita, Kumari Kamla Kumari,
Shri Sitaram Kesri, Shri Bal Raj
Madhok, Shri Bijay Mbodak,
Shri Piloo Moady, Shrimati Shankuntal
Nayar,” Shri Chintamani Panigrahi,
Shri Anantrao Patil, *‘Shri V. Nara-
simha Rao, Shri P. Antony Reddi,
Shri V. Sambasivam, Shtimati Tara
Sapré, Shri Erasmo de S:queira,
Shrimati Jayaben Shah Shri Naval
Kishore Sharma, Shri Prakash Vir
Shastri, Shri P. Sivasankaran, Shri S.
D. Somasundaram, Shri M.G. Uikey,
Shri G. Venkatswamy, and » Dr. V.K.
R.V. Rao.”

MR. DEPUTY SPEAKER : The ques-

tion is :

*That this House do concur in the
recommendation of Rajya Sabha that
the House do join in the joint Com-
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mittee of the Houses on the Bill to pro=
vide for the registration of architects
and for purposes connected therewith,
made in  the motion adopted by
Rajya Sabha at its sitting held on the
15th May, 1969, and communicated
to this House on the 15th May, 1969,
and do resolve that the following
thirty members of Lok Sabha be
nominated to serve on the said Joint
Committee, mnamely :—Shai Ram
Chandra J. Amin, Shri J.B.S. Bist,
Shri Anil K. Chanda, Shri Tulsidas
Dasappa, Shri Kansari Halder,
Shri J.N. Hazarika, Shri Hem Barua,

Shri 8.M.  Joshi, Shri Dhireswar
Kalita, Kumari Kamla Kumari,
Shri  Sitaram Kesri, Shri Bal Ra
Madhok, Shri Bijoy Modak,j

Shri Piloo Mody, Shrimati Shankuntla
Nayar, Shri Chintamani Panigrahi,
Shri Anantrao Patil, Shri V., Nara-
simha Rao, Shri P. Antony Reddi,
Shri V. Sambasivam, Shrimati Tara
Sapre, Shri Erasmo de Sequeira,
Shrimati Jayaben B8hah, Shri Nawval
Kishore Sharma, Shri Prakash Vir
Shastri, Shri P. Sivasankaran, Shri S.
D. Somasundram, Shri M.G. Uikey,
Shri G. Venkatiswamy and Dr. V. K.
R.V. Rao.”

The motion was adopted.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

THE MINISTER OF LAW AND

SOCIAL WELFARE (SHR1 GOVINDA
MENON) : 1 beg to move :

“That this House do concur io the
recommendation of Rajya Sabha that
the Hous: do join in the joint Com-
mittee of the Houses on the Bill fur-
ther to amend the Code of Civil
procedure, 1908, made in the motion
adopied by Rajya SaBha at its sitting
held on the 15th May, 1969 and
communicated to this House on the
15th May, 1969 and do resolve that
the following thirty members of Lok
S.ibha be nominated to serve on the
said Joint Committee, namely : —
Shri D. Balarama Raju, Shri Rajen-
dranath Barua, Shri R.D. Bhandare,
Shri Krishna Kumar  Chatterji,
Shri N. T. Das, Shri Shivajirao S,
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Deshmukh, Shri Shri Chand Goyal,
Shri Ram Krishan Gupta, Shri Heerji
Bhai, Shri J.M. Imam, Shri Kamesh-
war Singh, Shri Mushir Ahamed Khan,
Shri Thandavan Kiruttinnan, Shri K.
Lakkappa, Shri Brij Bhushan Lal,
Shrimati Sangam  Laxmi Bai,
Shri Mahendra Majhi, Shri B. P,
Mandal, Shri M, Meghachandra,
Shri Viswanatha Menon, Shri Bhalji-
bhai Ravjibhai Parmar, Shri S. B.
Patil, Shri Jharkhonde Rai,
Chaudhuri Randhir Singh, Shrimati
Savitri Shyam, Shri P. N, Solanki,
Shri K. Subravelu, Pandit D. N,
‘Tiwazy, Shri Tenneti Viswanatham,
and Shri P, Govinda Menon.'

MR. DEPUTY-SPEAKER : The ques-
tion is :

**That this House do concur in ihe
recommendation of Rajya Sabha that
the House do joint in the Joint Com-
mittee of the Houses on the Bill further
to amend the Code of Civil Procedure,
1908, made in the mo:ion adopted
by Rajya Sabha at its sitting held on
the 15th May, 1969 and communicat-
cd to this House on the 15th May,
1969 and do resolve that the following
thirty membzrs of Lok Sabha be
nominated to serve on the said Joint
Committee, namely :—Shri D. Bala-
rama Raju, Shri Rajendranath Barua,
Shri R. D. Bhandare, Shri Krishna
Kumar Chatterji, Shri N. T. Das,
Shri Shivajirao S. Deshmukh, Shri
Shri Chand Goyal, Shri Ram Krishan
Gupta, Shri Heerji Bhai, Shri J. M.
Imam, Shri Kameshwar Singh, Shri
Mushir Ahamad Khan, Shri Thanda-
van Kiruttinan, Shri K. Lakkappa,
Shri Brij Bhushan Lal, Shrimati
Sangam Laxmi Bai, Shri Mahendra
Majhi, Shrl B. P. Mandal, Shri M.
Meghachandra, Shri  Viswanatha
Menon, Shri Bhaljibhai Ravjibhai
Parmar, Shri S. B Patil, Shri Jhar-
khaode Rai, Chaudhuri Randhir Singh,
Shrimati Savitri Shyam, Shri P. N.
Solanki, Shri K. Subravelu, Pandit
D. N. Tirwary, Shri Tenoneti Viswana=
tham, and Shri P. Govinda Menon."

The motion was adopted,

MAY 16, 1969
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HIRE PURCHASE BILL

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVIDA
MENON) : Sir, T want to move this motion
with two additions in the names printed
here. One is Shri P. C. Sethi and the other
is Shri M. S. Oberoi. So, instead of 30
Members, there will be 32 Members.

MR. DEPUTY SPEAKER : Are you
not sabstituting two names 7 These are addi-
tions; it is really difficult now.

SHRI GOVINDA
all right, Sir.
move ;

MENON : That is
I move as ftis. I begto

“That this House do concur in the re-
commendation of Rajya Sabha that
the House do join in the Joint Com-
mittee of the Houses on the Bill to
define and regulate the rights and
duties of parties to hire purchase agree-
ments and for matters connected there-
with or incidental thereto, made in
the motion adopted by Rajya Sabha
at {ts sitting held on the 15th May,
1969, and communicated to this House
on the 15th May, 1969, and do re-
solve that the following thirly mem-
bers of Lok Sabha be nominated to
serve on the said Joint Committee,
namely : —Shri Nathu Ram Ahirwar,
Shri N. Anbuchezhian, Shri K. Aniru-
dhan, Shri Maganti Ankineedu, Shri
B. N. Bhargava, Shri Bibhuti Mishra,
Shri R. K. Birla, Shri C. Dass, Shri
Devinder Singh, Shri Y. Gadilingana
Goud, Shri V. N. Jadhav, Shri C.
Janardhanan, Shri Dharani Dhar J:na,
Shri Litadhar Kotoki, Shri G. Kuche-
lar, Hazi Lutfal Haque, Shri Yamuna
Prased Mandal, Shri Nihal Singh,
Shri D.N. Patodia, Shri Rajdeo Singh,
Shri Ram Charan, Shri Shambhu
Nath, Shri B:ni Shanker Sharma,
Shri Janardan Jagannath Shinkre,
Shrl, Chandra Sekhar Singh, Shri
S. M. Solanki, Shri S. S. Syed, Shri
Om Prakash Tyagi, Shri Prem Chand
Verma, and Shri P. Govinda Menon.'"

MR. DEPUTY SPEAKER : The ques-
tion is 3

*“That this House do concur in the
recommendation of Rajya Sabha that
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the House do join in the Joint Com-
mittee of the Houses on the Bill to
define and regulate the rights and
duties of parties to hire-purchase
agreements and for matters connected
therewith or incidental thereto, made
in the motion adopied by Rajya Sabha
at its sitting held on the 15th May,
1969 and communicated to this H use
on the 15th May, 1969 and do resolve
that the following thirty members of
Lok Sibha be nominated to serve on
the said Joint Committee, namely :—
Shri MNathu Ram Ahirwar, Shri M.
Anbuchezhian, Shri K. Anirudhan,
Shri Maganti Ankieendu, Shri B. N.
Bhargava, Shri Bibhuti Mishra, Shri
R. K. Birla, Shri C. Dass, Shri
Devinder Singh, Shri Y, Gadilingana
Goud, Shri ¥V, N. Jadhav, Shri C.
Janardhanan, Shri Dharani Dhar Jena,
Shri Liladhar Kotoki, Shri G. Kuche-
lar, Hazi Lutfal Haque, Shri Yamuna
Prasad Mandal, Shri Nihal Singh,
Shri D. N. Patodia, Shri Rajdeo
Singh, Shri Ram Charan, Shri
Shambhu MNath, Shri Beni Shanker
Sharma, Shri Janardan Jagannath
Shinkre, Shri Chandra Sekhar Singh,
Shri 8. M. Solanki, Shri 5. S. Syed,
Shri Om Prakash Tyagi, Shri Prem
Chand Verma, and Shri P. Govinda
Menon.”

The motion was adopted.

12.55 hrs.
STATEMENT RE. GOVERN-
MENT REACTION TO RE-

COMMENDATIONS OF AD HOC
JOINT COMMITTEE ON SALARY,
ALLOWANCES AND OTHER
AMENITIES TO MEMBERS
OF PARLIAMENT —contd.

MR. DEPUTY-SPEAKER : Now, the
hon. Minister of Parliamentary Affairs may
read out the statement.

AN HON. MEMBER : He has already
laid it on the Table of the House.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : It can be discussed in the
evening.
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MR. DEPUTY-SPEAKER : It have
said already that the statement will be circu-
lated to Members and 1 would permit
questions to be put in the evening. The
hon. Minister is prepared to read it out.
Therefore, there is no question about it
now.

SHRI K. NARAYANA RAO
(Bobbili) : Earlier he could not read it out
because of the noise, but now the Opposition
Members are making it an alibi and are
asking him to read it out, This should not
be allowed now,

MR. DEPUTY-SPEAKER i Now, the
hon. Minister. '

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
As the House is aware, on 15th December,
1967, Shri Panna Lal Barupal introduced a
bill in Lok Sabha to amed the Salaries and
Allowances of Members of Parliament Act,
1954. This Bill came up for consideration
on 26th April, 1968, Afier discussion, the
question of providing further amenities and
facilities to Members of Parliament was
referred to a Joint Committee of the two
Houses to be nominated by the Speaker of
Lok Sabha and the Chairman of Rajya
Sabha, for examination and report. This
Joint Committee presented its Report to the
House on Tth August, 1968,

The Business Advisory Committee for
Lok Sabha in its meeting held on 20th
August, 1961, expressed the view that before
the Report was discussed by the House, it
might be first considered by the General
Purposes Committee.

The General Purposes Commsttee met on
15th November, 1969 and decided to post-
pone the consideration of the Report till the
pext session of the Lok Sabha (Budget
Sesslon  1969), Subsequently the General
Purposes Committee met on 12th March,
1969 and recorded the following minutes :

“The Committee felt that the said
Joint Committee had already submit-
ted their Report to Parliament and it
should now be left to Government to
formulate their proposals in respect of
the matters dealt with in that Report
and bring them before the House,*
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In view of the above decision of the
General Purposes Committee the Government
havesince considered the Report of the Joint
Committee, and have decided as under :

Telephone facilities :

It has been decided that a Member will
be allowed one free telephone at his perma-
nent residence or at a place in the consti-
tuency as may be selected by him. The
place selected must be within the area of
operation of existing telephone exchange.
This will be in addition to the residential
telephone at present provided in Delhi or
New Delhi under the Housing and Telephone
Facilities (Members of Parliament) Rules,
1956. A maximum of 5400 local calls per
year will also be allowed free of charge.

It has also been decided that the free
limit may be increased from 3600 to 5400
local calls per year for the residential
telephone at present in Delhi or New Delhi
under the said Rules.

The Joint Committee on Members® Sala-
ries & Allowances will be requested to
amend the Housing & Telephone Facilities
(Members of Parliament) Rules accordingly,

Medical facilities :

It has been decided that following the
procedure in the existing rules which pro-
vide for certification by the Director-
General of Health Services a Member can
get treatment in any hospital run by the
State or Central Government or aided by
such Government.  Bills for such treat-
ment will be reimbursed according to the
existing rules which reqaire certificates
from Director-General of State Health
Services or other prescribed authorities.
Reimbursement will also be subject to the
existing rules as to what items are ad-
missible and what items are not.

Air travel facilities «

It bas been decided that in addition to
the present facilities for air travel provided
under the Act, a Member may undertake
journeys to any part of the country by Air
provided he pays the difference between 1st
class Railway farc and the air fare for the
destination,

MAY 16, 1969 M Ps. Salary & Allowances 25%

(St.)
Implementation of this requires amend-
ment of the Salaries and Allowances of
Members of Parliament Act, 1954. A Bill
to this effect has been prepared and will be
introduced in Parliament.

Foreign Exchange for travel abroad :

The recommendation to increase the
present foreign exchange limit of Rs. 6,000/-
to Rs. 9,000/- has been accepted.

Income-tax

The proposal to open an Income Tax
Cell in Parliament House has already been
accepted and implemented.

Airlifting of dead bodies of sitting
Members of Parliament -

The existing orders already provide for
transportation of the dead body of a sitting
Member of Parliament at Government
expense by npormal commercial flights.
Where a chartered flight is availed of for
transporting the dead body of a Member
instead of a commercial flight, the relations
of the deceased Member have to pay the
difference. In additions to these arrange-
ments, it has now been decided to make
provision for transport of dead bodies by
rail or road and where necessary by sea, at
normal commercial rates at Government
expense. In the event of a special charter,
Government would pay the charges at
normal commercial rates, and the relations
of the deceased Member will be expected 1o
pay the difference.

Daily Allowance :

Keepiog in view a pumber of other
miscellaneous recommendations made by
the Joint Commitiee, specially those
suggested unanimously, and at the same
time keeping in view the practlcal, adminis-
trative and other difficulties upon an ad-hoc
Increase in the daily allowance of Members
from the present figare of Rs. 31/- to
Rs, 51/-.

13 hrs.

st ofe T (7) : g & A 0g
fagrfor adf oY | w0 Sl & fewla
oY | gaTh fawrfon & o )
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SHRI RAGHU RAMAIAH : Let him
not Partake of it.

AN HON. MEMBER | Let him not

draw it.

SHRI RAGHU RAMAIAH : This en-
hancement shall be given effect to from 16th
May, 1969,

This also requires amendment of the
Salaries and Allowances of Members of
Parliament Act, 1954, The necessary provi-
sion to this effect has been made in the Bill
already which I have already stated will be
introduced in Parliament.

SHRI S. M. BANERJEE : On a point
of order, Sir,

MR. DEPUTY-SPEAKER ¢ The House
stands adjourred till 2 p. m.

13 01 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch ar five minutes past fourteen of
the Clock.

[MR. DepUTY SPEAKER in the Chair.]

SHRI BAL RAJ MADHOK : (South
Delhi) ; Sir, I have been receiving telepho-
nic messages from Srinagar for the last two-
three days  saying that  in the Regional
Engineering College there, the National
Flag was hurled down by certain unrully
and anti-social elements and the boys pro-
tested against that. Some of them want on
hunger strike and the College is closed, It
is uoderstood that the Principal of the
College is in league with these elements.
This is not the first incident in that College.
Last year also it happened. Through you,
Sir, I want to draw the attention of the
Educatlon Minister to this and I hope he
will look into the matter so that the boys
who are very much agitated can rejoin their
classes.

VAISAKHA 26, 1891 (SAKA)
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SHRI 5.M. BANERIJEE rose :

MR. DEPUTY-SPEAKER : MNo. You
are not amenable to any discipline. I am
sorry I have to say that, I won't allow you.
I am calling Shri Limaye,

SHRI 5.M. BANERJEE (Kanpur) : Sir,
duriog the national mourning reriod,” a
party was given to Shri Patil and about 200
Members of Parliament atiended it. This
was during the national mourning pericd...
(Interruptions) !

MR. DEPUTY-SPEAKER : You are
relying on newspoper report.

SHRI S. M. BANERJEE: No, Sir.
This is true.

SHRI BAL RA) MADHOK : 1 think
they are wrongly informed.

SHRI S. M. BANERIJEE : You kindly
take your seat so that 1 can explain. Sir,
this has not been denied* Only somebody
said : ““I have not given dinner’”. That is
not the thing. At 12, Akbar Road, a party
was  given (Interruption). National
mourning was given upto the 15th and ail
the Embassies had cancelled their parties.
I want an investigation into this, Cabinet
Minister went there and other Congress
Members went there...(Interruption).

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : Is this a matter to be discussed
in the House. After All, it was a private
party. -

MR. DEPUTY-SPEAKER : If there was
a private party during the National moum-
ing period, it was bad. [ do not know the
facts.

SHRI VIKRAM CHAND MAHAJAN :
These are private parties...(Interruptions)

SHRI MANUBHAI PATEL (Dabhoi) 1
MNobody was invited. Those who went there
had, of course, had it.

SHRI VIKRAM CHAND MAHAJAN :
1t is question of principle...

MR. DEPUTY-SPEAKER : Even on a'
question of principle, you cannot brush
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aside, We do not know whether there was
Invitation or not., This matter is over.
Shri Madhu Limaye.

SHRI VIKRAM CHAND MAHAJAN :
Can private functions be discussed in this
House 7 That is point, I want a ruling
from you on this.

MR. DEPUTY-SPEAKER : I have not
permitted any disscussion. .

SHRI VIKRAM CHAND MAHAJAN :
If it is not permitted, why should the time
of the Parliament be wasted on such discus-
sions 7

SHRI MANUBHAI PATEL : Today
Shri Fernandes and mysell took lunch to-
gether. Was it a party 7

sftew qidw : (meig) o R
‘fufaeex & aam feear dfe froag 8=
garws 21

wit wreE? T (YY) : 4g & &
a7 AW & AT S A AAT T |

THRI 5. M. BANERJEE : There was
a furore in the other House and there mem-
bers are not directly elected. How is it
that we cannot discuss anything here...
(Interruptions).

MR. DEPUTY-SPEAKER : Let us iake
oredit that this House behaves with better
restraint.

SHRI S. M. BANERIJEE : This House
is much more vigilant, whether it be Shri
§. K. Patil or anybody else.

MR. DEPUTY-SPEAKER : Let him not
be over-vigilant.
SHRI S. M. BANERJEE : It is a shame
on the Congress Party.
ot AW SRS (T afaw) ¢
QYIS WENEA, qgT ITE W TS oY |
SHRI VIKRAM CHAND MAHAJAN ¢

1 pever said so. He is unnecessarily creating
this controversy...
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MR, DEPUTY-SPEAKER : Let him
not get involved in it,

SHRI VIKRAM CHAND MAHAJAN :
I said In which party is he not there?
It is just like asking 'Are you beating your

wife 7.

You should say 'Yes' or ‘No’

SHRI MADHU LIMAYE (Monghyr):
For his information I may tell him that he
has no wife ;

14.11 hrs.

MOTIONS RE. CITIZENSHIP

(AMENDMENT) RULES

SHRI MADHU LIMAYE 1 (Monghyr) :
I beg to move :

)]

“This House resolves that in pur-

suance of sub-section (4) of sec-
tion 18 of the Citizenship Act,
1955, the following modifications
be made in the Citizenship
(Amendment) Rules, 1968, pub-
lished in the Gazette of India by
Notification No. GSR. 2029, dated
the 23rd November, 1968 and
laid on the Table on the 6th
December, 1968, namely :

in rule 2, in Form XIII for
‘oath of allegiance’, wher-
ever they occur, substitute
‘oath of allegiance to the
Constitution®,

““This House recommends to
Rajya Sabha that Rajya Sabha do
concur in this resolution,"

(2) “'This House resolves that in pur-

suance of sub-section (4) of sec-
tion 18 of the Citizenship Act,
1955, the following modifications
be made in the Citizenship
(Amendment) Rules 1968, pub-
lished in the Gazette of India
by Motification No.- GSR. 2029,
dated the 23rd November, 1968
and laid on the Table on the 6th
December, 1968, namely ;

in rule 2, in Form XIII, after
‘established” inserr ‘uphold
the sovereigaty and integrity
of India",



Rules (M)
This House recommends to Rajya
Sabha that Rajya Sabha do con-
cur in this resolution.”
AN AgR, ars § 4z @ @t
g aeTfeFar & T § Iar w@r g | wAR
9gH g% WA AEeT ¥ ag fraeT s
& st &t gardt Aafiwar oe, qew A
qarew ot mwife &1 fmr w7 adaw
7€ Amfewar £ famr & ot e 3
foad gfrar & farelt st A &1 &
W at ¥ gwd aT ¥ Avgea g
Frear §, &Y ggi 1w agA )7 W gow
%7 ATE F97 &7 afgwre frdm ? ag
St dargw # Amftrar 8, g woTar
R N mafear @ @ awd g
AT FroAWHAT Y g awr 21 A
T AAY AT TWE A HA AT a7
arafeFar § :197 ¥ 7 efee ¥ 9 @a-
g9 FAT AEEF ¢, ITH 4T 7

JuTers wERd, & ug @ig e w5y
@ g 5 QY @i ogy w@mfed A wEa
ETAAT FT qTAST IB( 47 A IH GAY
W AN F1 &) & @1 4% W I 0%
W & faogs fasg wr 1 gafeg g
wAt 7geT agf ax Awwr FT ik gfaar
AW A FT gz UF W oav @, faaw
Aty fedl 3t e & fou g9 &, afx
T W & wfg algeEa war g
gfer & &% Fa7 & 5 aqam Fral ¥ oftc-
Tdw fear g o @fawe & afy f9-
#qAt awrrd ar fassr e @ A,
afew €@ 3 #1 I s mafawar
& IR H Ag Al aHIE 9% &7 | 5@
g &1 A | WA N qoim
gL dfawre & ané §, zafeu W wg-
za % fradi & qfteda & @ § X §
w1 aafer 7@ W wfgd

@0 a & ag s wgar g R 0w
F ¥ oft f1o dlo g™ AW F =l F1
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amfewan &1 gare & a7 27 § AR AT
R AT AT TR 5 @I
g wrew gat dre # qar gam 41 @R 3w
F a 1933 & 3z {fwam & @ wWr &)
I FE AT WA WA A wif A,
ffT waa ¥ grf s 7, &Y oveT §
g 97 % 53 fF arg g Fe@m & qor-
foaar AfQ ) 8% at § w=giT g
oI & | SUTeney WENEA, O HAT AT
fadelt gamam & st W T & A0
1 7g =g ¥ § fw e fadwd # aer-
ferar Afge | o7 #F guTT FA T @R
art § o7 fomr Ay oW wgr fF g
T aig &1 ATug 781 &, Sfwqa s ag
qrEdE SFT AR OX ATATE A6
wE A1 9T T §, AT T F AaviE &
w1 ¥ fgaT 5@ F ar # A9 1 w9
wyegFa ¥ fasa g o
q #1§ qFgaE Ad § ATz & e
7g ¢ feream Al a3 wan | wa gfio-
W FT AN F FT AAST gIT—
g'fiomma &1 AEfEaT €I FAT |
gafed 7= qdem 91 @ e e
forady o safyaat 1 amfea frs @ o)
AR & ATE F 19 T@ar g § s
T ATHT TGAT A ALAT A & 1 ar At
aeFTe gt daedaT FA 1 F17 FT,
gl g g Al g AR am I & &
ag 6 A1 4gi WHFT Y A1 SR OF
sIm o E §, e 3 9

Fa I AT F T F OF fger
F1 qF FL AT TgAT | WA E .
mH Ay ¥ wfs @wamy el
¢ ot # 7 safer awdia 25000 %o ©
FISTAT 91 @1 8, DT § &7 & 597 1
@r & ¥R g W 9T gu fF agi S
9T I & g@Ar qar Ag fadmm, fecoaR
Tg ST AT g...
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% AT e @ T AiEsad W 35
ayg agi ||

sit vy foad : ag oy & W@ 4,
T e aff A 2 @ & 1 A =i
| ATEA, TF MG @IS g MY, IAHT
oty Qfed, Sy w7 ox & oy 3—

“I have to request to you to note
that when I come to the United
Kingdom in the year 1933, I had no
passport and until today I have none.
Although my legal status here in
London is that of a British subject
of Indian o'igin, I have no nationality
and I do not hold any passport,
whether British or Indian. Unless
I have a passport I cannot under the
present conditions leave the United
Kingdom to return to India. 1 am
determined not to have British citi-
zenship as 1 am proud of being on
Indian, born in India. I, therefore,
request you once again to help me
secure an Indian passport. I
need not ussure you again and
again about my keenness to return to
India and settle down permanetly in
my motherland.”

amifcrar #1 35,  ITERS WA,
W T4 SN ) 9gF aFSIG IS 92T
wWe

oF A9 &1 AL & A AT &6
s feomT T1gar g 1 A wiEdf ¥ a2
A FAT FEH  OF aga 731 99 fear
39 & adrer ag gam fF gardi-erEi

ofmir &z a¥ ! af@Ed w0
= fgemr affmm # sk gEu
ferrar@ @ war 1 saT FW I

fawrmr gar fear ® Y @ —dar 5 3
T & MITEA DT FAS  FAAS
woF! @ ol &1 weaE ar—3q faai &
gw W &g F € —3u ¥ oy s W@
qr.fF o fomr e foosanz &
fagia so@ g, Afsq gw fyogar #y
o A8 7T R E | gk e fgrgem

F1 o a5z &, @Y AT 2, 9 ogry, A6t
T AT T A gWIU G 04T 8,
agdm M R gmY gEa 9T g
WT AT #t R g fanewm
WRAT—a) 3T A W 4w AT 97 WY
FIFT ? wzgrd St a9 I fFar g,
aral afnd #1 qwaz frar g, sa
ey 737 71 3fee ¥ 71 nifvem F Ak
#oF 7% Aifg 9g geAEw T owwe H,
Iareag wgrRy, fadw Nfy o3, s
feafq 93 gt agw @ir =fzy 4Y, afeq
gUR! guT & W AV &) 481 foem
arfeeara # gaT T F1T AAE) ¥ @) e
o1d gg §, afg a9 37 F1 G A A
waw g 6 gaf o & Fa1 AT dred
PR ST AW W E MA@ E f®
W@ & g & S amg g,
FHME &, I9F @ frar arg 1 & 7oAy
#gRg & wifaga @ 3fee & adls s
SR § fr 3ar ag @wmw Avfiwar
aigTe 9T difaa fasat ) IwT wRE @)
qiffearT & a9 ¥ 7ar foar s #3
T gL FAT THST WA FT IR GT—
WITH I &7 AZIET a7 A1 0F amfesar
A1 SAwT aAT 91, ag G gfrar &
frmtor w77 TgW@ &, forai g &Y
faa7 qai2 faw, w3w ox fa, faar
o forr g & famdt ot o & g
FT, TEY ® &Y sgi g 7@ #1 Afawre
AT wifgd | §, ag @M AV AGA X R
afer amfisar & w@eq a7 garaA &
TOTH FT qFA §, 9 T F FIC AAT-
fea amfarar &1 & F) NAFY, FqS
e, fiaw a1 W 9T A | ged aw
7g, wrea AT qfesna § o aorfoasar
v w3 3 fee & warg T e, wmo
@ifgar &1 oY uar ar 3@ Ifee qamd 39
I TEAT | AT TH 4gH K IIA FT
T ¥ o) wreg 91 5 amfear &
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5T 9ggEl ¥ S WM wEw I oemA

fewrar s

MR, DEPUTY-SPEAKER : 1 have
received a few slips. What I would suggest
is, let the Minister reply, and then you can
ask for clarification. Otherwise we cannot
have a discussion like this. Shri Shukla.

TEEW wAEw A Tew owW (sh
frerarew ges) : guregw o, fowd g
T S gwirew, amfear wigT & o e
T4 § 9% T 47 g & 9ud graew

IR a9y faar sy 5 o oF Sy safag

T TE O AN ¥ IaF A H Wt Foer
T Fifgx #Y | Sgr a% Afsarw  wEwE
FT gFary §, A% qrw ¥ st F arfrsa
® ¥ gy 7 F7 qFaT F4iF gH MW
agf & fF qer s § affT sed e A
e enT 301 fagd agdavarad fs
wfeart %Y fre awg & g fear s =
215 I fiw se ¥ ag @ s afg o
sufy wrea § amFT 7 W@ A I gg
gas! afeear ¥ § semd o 3
W ARG F ST qqg F gra aw A
nar &1 fe st g@ o greew ¥ gar s
ot s Foad frmagd o
safeadl £ agrgar FTasy & AfE A
# WFT T AR F 9fT IHER a9 FT
ArfaT agW wTAT TR § )

TR g qfsam ok fegam
Yoww ¥ i fam amfoear &
e At a o= = o e
& v § fpdY woe a1 0 wawg @
g avaT § 1 ¥ fawc aga s € &R
& fami § qvioren @7 gu ot s Y
affeafaal § gw g 9§ 1 7T g9
g ¥ o g e w &1 adwA
afcfeafoat # 7 ad o gT A T §
9T N AGAT 9 A1 A A& T §
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Mifed st Tasr AR #§ F% anfa ag
2 afFT srewe ay afifegfy faea &
2 ai fggram &l aifeeam % § gEw
& gu fase wirss § 1 safy @ A
gema T Agf faEems qEet 1 @
qerEt AW ¥ faw gwc F g @
g 57 T & graey Wt ewifm &@
¥ AT ww ¥ aiasla w@ § W s
af NG ¥ T @ sgag A
fiwe wfasq % 1% gvavw # g3 &) @,
THRT THTIAT A W 7@l glal & 4
AAAE §SE A ggi 9T @1 &;ied
b fed § SAFY AN arewT & AT SE T R,
Iae gH w1 anafa adf 81 wfeq 4R
TowT Fg & fF afz & savew g9 sz
FgroTE Nt FTTY A@ A1 A
amEal & $10, TR a99 F1 fafa &
@t T ST &1 9ae fear & ag Wl
g7 ag & mam whifE o fGdgE @
eq & g wifew far aar o1 I @
T T wifaar gar & @K SHF aER
Ty &t o fafg sgd fafga & a5 &
WH AL FEONE at FAT § \moEA
AT g | AfFT ¥ AT g w9
FrEaTEd 241 Jigar § 5 a7 4 sfwm
A% 9T @ WITH dAew 5 9
WA, WA 93T ¥ 59 ARA A A1F Fal
# SFT U g & AT FAF I9 qA-
o7 § ft T F1 wme F0 aiE
gmur fadre a8 § Tad g A=A 9F
fe suwr o zrzfew & 99 a0 fopar and
ar @rer oy o L gog FT oA wF
A T AT BT YT AT FFAT § W W
amafa Ag) & Afew o 4 77 AT F
awre way, at fasrT w3F awr NaF
T 7T 41 | & q0EdT § 9 AT
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[wfr Feramares g7 ]
F qE AT T g Al A qifeg
CEn i

SHRI S. KUNDU (Balasore) : Sir, this
is a very important matter. The guestion
is how are we going to implement some of
the wishes and desires we have expressed
from time to time.? For Instance, we have
said, we must have harmonious relations with
the people of Pakistan, with whom we want
to develop friendly relations. We have no
animosity against them. But I have come
ac-oss cases where people of Pakistan who
want to setile down here in India after years
of stay in this country are faced with a lot
of difficulties. Yesterday I have written
a letter to the Home Minister about an old
lady aged 70 years who wants to spend the
last years of her life here in India with her
daughter. Can you ir such a p
engaging in anti-social activities here 7
Still her visa is extended only by 15 days or
20 days only. This sort of thing raises ill-
will among the people. Therefore, the
assurance given by the Minister that this
sort of difficulty will not be there is not
being implemented and such instances still

persist. Giving an  assurance and not
fmplementing it is not correct. In our
diplomatic relations......

MR. DEPUTY-SPEAKER : About the
individual cases, the Minister has said he
will look into the facts, About the subs-
tance of the motion, he has assured the
House that the Act needs amendment and
sultable amendment can be made provided
the motion is put forward On that, if
you have a further clarification to seek, you
may put a question,

SHRI S. KUNDU : You have under-
stood him correctly, Sir. Butas I said,
there are instances where difficulties still
persist and they should be looked into.

There is another matter. In our diplo-
matic relations, in regard to those countries
which do not press for visas for
Indian citizens, the Government of India
also do not press for visas from the
citizens of those countries. As a gesture
of goodwill, we can waive visas for a
number of countries and welcome people
from all over the world. For example, we
can say, visas would not be necessary for
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any citizen from any part of the world who
would like to stay in India for, say, six
months. A small communist country like
Yugoslavia has done it. I would request

him to answer this point.

I am happy the Minister has admitted
that without an oath of allegiance to
national integelty and sovereignity, the oath
is incomplete. I would request him to-
bring forward the necessary law or amending
Bill as the case may be as early as pos-
sible, '

ot A g i (JIrER): I
g AR, TH T § F q1E & anA-
FO ¥T AgAT § W ag ag fr gwEd
UF dga a8 mwear qEr i @ fF qd
HBIFT § ot agT § Ay S @y §
JART AT Y AEC & 4737 9 AR
g S g ag & wiredta S #)
fafem amfosar femar &, st N
g T fF ama® smw @m0 AfEa
AIAE F qTIq qg HIEATE F § 1 7 AT
fia amfeF §, 9T 9z ) wFT T
A qg FF ¥ oy dA afi d
WIT GIFIR 48 wgdt & FF gmd faedy-
A AT 1IN 9T A7 FfoqE st 2
afaFmA FY T 1 937 ;AT & A Ag
WA FAFE F9T 15T § A 59w
% agert 9z ¢ fr 97 3@ 3gi awe @
qi¥, § TG A1 a7 97 CRTE FT aq
AW AR A I ATAIfEAT wdwT
| O OH AR & 57 st @
T § A OF WRAT F qgi A A7 o
¥ F7 ¥ F7 1T g0 To A § 1 SY
¥ a9 <@, N9 g %o §F IT 77 A
dr Aprferar & a5d § 1 ¥ wrdar &
AT ¥ W AFR F qf@ST 0F w1
¥ fifar 5 o g wFe #r fadw ofe-
feaf & il amfes o =g & @A
ary @ WX A9 F FgY 9¢ g fafeq
arfiFar &t &, 37 51 I @ H @ wT
g g sfawe grar w9 qET AR
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Qfay frad ag W afonar @l
@A gU F @ 1 waar ag [T ot 3w
# amfir 78 & QoY I waear § N
T UG IAH) FATAT F1 W ATEAT H TS
fear @ 3@ waear § I fawen A
Fifarr FT =gy |

gy arAFT ag wigar § framae &
o wfamr-ox # foer § T fAser” 1 @Y
s & &% § geFT faser 1§ awwAr g
f& ‘v ¥ w9 ‘T’ W @Al
aifgq @< 7g wafeq fe wrgad & oF
ZTEW 9T OF @AY HIT AT AT IR
FAmA X F11 FRET SNy T
ara & faar @ ‘xfreaT €= ¢ FE Aww
TEE AT | A W ATU § A FAR AW
¥ whEw & fau aras § 1 wieg uw
faesr’ 7@t wredta faesr’ @Al izl fam
¥ fr g 1 dwfa fage, geaar ¥ agi
ez mifas g gafae A =gar g &
et faest’ @wsz anar =rfad

flgd g Hagaaar sgmg o
naie &1 gl Far g | @ wieg
fF 5w aqa Wt faazamdd vafa == @
&, ST wreal B EdeAar F1 AT ¥ I\
Ft fifaw & § At 35T, F4¥ 3fe-
Fez e s A FE AN d7 A aw
It &, 7afy ag 1@ a9T g9y 59 I
g€ afFa & samar § 5 sw & &w
amy & gfas-vx qmfesar & fer @ar
gt =ifge fF faad ag @ sgy WA
uFar & fazamw #ar g1, @ 3w & fag-
z7 #Y sqfa # G v iy i
&4 | wreE qirfes ft @ w7 g
g gU 9 WA ¥ fawrs fadig 1 ag
sgfa 78 sodr Tifge | @ a § & 54t
HERY A TTEHTOT FIZATE |

st TE W : wEArg g feny
WY FT o A gu WA O @AW @
Ig% oF a1 ez A gE | AmieRar &1
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AT Y a9 s} fedz 9x amifia @
T FAFT qGT FH  ANDAT T ATEE
R fefiz o & Wy | wAY St 99
ZAIS a1 g9 T9eT A |

st §To qroRT (TTSIGR) ;AT ¥ A
ST Wit qffedT § 989 @ g AT
T a9 T T AIrFAT A =fwg v famw
¢ f5 ¥ arfseamt a8t § o1 ag 76 |
@ § s # are fawe d 9w g g
o ¥y & AT I A w9 A FERF
@1 Ta feq 9T w39 &, A e A
& srrar =rgan § fF @ S w1, fae
Trf@ eT9eyw A8 §, st sradt
F wifaw #T fem & f5 ag ofeeart 8f
g, AR Og WA W H T F) F47
fesa &1

Nl e aw: $g AW
gaedt ¥ 79w g9 €, T Fw gwe far
& 1 93 % Al FTAFET § 37 9T §
fFr feorflt A FT FHM Faw I9
T fANT T gEm) W@ §Aw Oy
geAFat ¥ FY e IRAWF A
At g T o T g A ew Qe
#uu ad sgm & 5 #1g7 78 Femr @
fs it fraw & 3 q¥ &1 1 ag g faamr
AR e aF @ A 4G @0 7@ A gast
ST g ggaT & fe oY sufa ami
& TR F997 qrgar § ag wRa F wfy
ARIETT T AT 7Y |

SHRI ZULFIQUAR ALl KHAN

(Rampur) : Who is the person who varilies
our cases ? It is a Sub-Inspecteor of police.

&t fagmEcw ges ;g qar s
qear & % ag wrRa & afy awm @
afe g7 &1 @A dFOEA @ar &
fg ag wa & vf@ awmEre w@w
aq IT%( At w17 § wfear i gf § 9a%
g ATEFI WE FE@E 1 AT
AqragTaT @1gT A @ fF ag 9 few
TRIfeifeM o g Fagara &
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[sft framazn gw)

wfg awarz § | w@F for &€ qg A
zar arw w7 faferr § o #Y g a
¥ ¥ ¥ 1 AraRawar F AR gAAU oA
] § - Aot oyt & g
FIAT THT FA § AT & F5F gy I
¥ g g g ardY § 1 @ ga
TR FIN FT A &1 AFTHT &Y
, T ¥ 1 9t & FE AAY A wmar g
#HT [ gIAT AT § SEHT @IT AAE F
g ud fAsea § A9 & sgER
frafg &% T wg g ar g S fE
gfaares ¥ 43 7T g0 1 fAorg o3 &
ot g a3 A8 § f5 s afawfo
¥ #gr ) @ g7 AT fraifa §t @t
2 o€ A IS AT AT FET T AT
Y qedY § @YX g A 9T gH 9T
fremgs@ E R feeaas@ g fs
T/ FH H AT F qefewar 0 [fge
a1 g g9y AT afaar v fgd o ek
9 qg 90 a4 7 § 5 mar i Fit

Arfcrar 37 § W@ F1 0 gaw AR e

SHRI ZULFIQUAR ALI KHAN: I
am sorry to interrupt the hon. Minister.
I will give you an example. Suppose a
person wants to take up Indian nationality.
What happens 7 The Government of Iandia
refer the case to the Home Ministry who
will pass it on to th: State Chiel S:cretary.
Then the paper will pass through to the
Stale Home Secretary, District Magistrate,
Superintendent of Police, DSP and finally
it will go to a Sub-Inspector of Police.
Whatever he writes will bs okayed by the
DSP, SP, District Magistrate and the Home
+ Sscretary. The paper will move upwards
and the application will be rejected on the
basis of the police report of the Sub-

Inspector.

SHRI SHEO NARAIN Basti :
Is the harm 7

sit o e ¢ B9 aTE A IO
oy afasfal & gra @ @wedh &

What
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aTEEA ) T oag Y g el

501 & for o et 72 afaera W
g AT a7 awaT w4 AW H Prfie
writ # gorrdt sufwaal & fou gaar oF-
fas@E o ) am s o fs
aer afasrd 2 a) gawr fgum r=q g
¥ T Y A AT AEAFT FoAT A% agl
) g wgl g Qard 5 eng
afesrdy...

SHRI 5. KANDAPPAN (Mettur) :
There is a slight difference. The Minister
is asking what is the harm if they depend
on the local officers. But here the officers
employed are police officers. Apart from
police officers, will they employ some other
agency or they will go entirely by the re-
port of the police ? By the very nature of
their work, the police officers cannot see
the goodness in a person. They always
track down only criminals,

it fagrron 9w @ WY AT AT
q 17 FE 3qW! F AT TG F@T 1 48
arT 7% R 5 1o gfew  afewmial o
& wat andft § 1 fafiw wfawfal & off
W Ea< 3w § 1 gfew sfewrd ot aiw
AR FAE SH EA G awar g
AT R 92T 1 A9 qFATS
FCIL 0¥ | T g &t efee ¥ wrqE
fawn & gfow ar® §f w19 qeae F@
g1 9T ag & 4 wgar f7 = @iy
afasra zarty wel, v Ew F FRA
e Feale 8) 3 &1 | o= 23 &
& 37 1o farEet f1 ogw gEra 5% W%
5 § | TACT A AT FI IW@AT FX
"FTE |

SHRI ZULFIQUAR ALI KHAN:
Excuse me. If a CLD. officer gives a
wrong report and you get it verified, he can
never change the report. If he changes the
report, he will be sacked .
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it fagraoer ges @ wq Az AT
AT qET 73 @ § 48 ¥ ywralw
g § | @ § g g%ar ¢ wal Tefaat
gintsd Sivad gl HagmEg fo
a7 §9 59% foU 3g gwm N fs
fra a0 d ww S o fFaramm ? 5w
@ ¥ f&r feqal w1 At wafaai
ZF Al UF qgT AT AT | WA
wgeq qq@rd  fF qeEe AW @
sfFm & famar fs Soain 738 gw
mafagt g7 T @A § 1 A @S A
gferar & ag F F7 F FWETE ) T A
3 ¢ fr sud g srawws gare F A
A FT 9T T/ 1T W A AG
Fg g59 § A1 Y F &A1 § ag F9 T
grar & 1 ag g avar § & =&Y = gaw
Tefaar g, @W, §9 Y wET § arE
Toq i 2 §r g famd sram fFat

fasta safsq %) agt &1 Ffosar Sy

FEA A [ ST 97 Farowa: T AG
ad @i § | AT Tg0 o 7Y A a1F
gt gidager e § I WE
#YT I ST H 89 IT F1 AF FLA FY
Fifiry #3071 39 ¥ g0 ) foely OF =
amafe A & 1

FZ HIZT T 4T3 AN W1 AT FE
oF 4419 I gz W fzar fF v &
TiT fgegea & &Y o1 atrr 21 Tifgma
g% fow Ay wgar & v it &t ggi 9
it st aieq & foq oy & s+ fafesa
wafy & fou faar far F o #1 gowa
faesdt § 1 9% g7 $@ AT ¥ @7 gAAAT
MEATMTREAF AWM AIAF
fow @aT ArEAY S FrEr 78 FA0 9%
@t 37 & & frarfaal #Y ot wrw@ &
am & fou dvar 48 &7 93m | @ T
T GWRIIT N FG 29 F T FA S0
RE WO H AN g Ay 9=
WA FE A FTINE A
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grr g FEa @ RATF Mg @
a%g ¥ GAEIT FY g F GHA |

o faqm & agf awwar fe st wf
Fea @y & fmd frak & § W
Ffam g1 wgias 4@ J@ETF
wgareAl &1 gara & &Y gow A Afa
S T FCRE

st At SwTH e AT NI F IO
A€t srmar & T SHreT # S wdta anr
WY § I A@IT A AR F A2
qC & g sfamc A agi & 9 ardly
=it &1 fafew awrforar Gear dray s
TN agdl g5 T A I S A I
AT AmfeE a9 & fou @ wfsar
;Y AYAT W@ E ?

oft faeraew e : IaE oy wfwar
AR A7 § foet g @ @tT 5y & @gr
T T W3 T 6 GAT T99 &OX
AgY w7 wgaT | afe @y A A
7 afes adf § wte ag fafewr amfos §
a1 7z agi #t AAfeear & foo aveaEr
& 9\ fadtamfa A7 % s T
Tnfers aax #1 o afean foel g€ 8 afz
g IFH! N §R A drwa foel g€
2 afy ag ¥ sfewf s & @ IwR
femia & qw aw= F44 |

ot a9 fond ;& 94 wgkw aw
fair mq mmmaT ¥ A waI @ agafy
¥ sty wEATE T Avfow Fav g afsa a4t
a3izg fadraafaT a1% 3 71502 &< fege
T A @ |

MR. DEPUTY-SPEAKER : I take it
he has the leave of the House to withdraw
the Motion,

The Motion was, by leave, withdrawn
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MOTIONS Re : ALL-INDIA SER-
VICES (CONDUCT) RULES, 1968,

SHRI NARENDRA KUMAR SALVE

(Bztul) :

n

2

E)]

1 beg to move :

“This House resolves that in pur-
suance of sub-section (2) of section
3 of the All-India Services Act,
1951, the following modifications
be made in the All-India Service
(Conduct) Rules, 1968, published
in the Gazette of India by Notifi-
cation No. G S.R. 3, dated the
4th January, 1969 and laid on the
Table on the 2lst February, 1969,
namely :—

(i) in clause (b) of rule 2, omit
sub-clause (iii) ;

“This House resolves that in pur-
suance of sub-section (2) of section
3 of the All-India Services Act,
1951, the following modifications
be made in the All-India Szrvices
(Conduct) Rules, 1968, published
in the Gazette of India by Noti-
fication No. G.S.R. 3, dated the
4th January, 1969 and laid on the
Table on the 2lst February 1969,
Namely :(—

(ii) to sub-rule (1) of rule 3, add
the following explanation :

*Explanation — The question
of determining as to what
has to be deemed as *“‘un-
becoming of a member
of the Service” shall be
decided by the Head
of the Department in
which the member of the
Service is serving at that

time";

*This House resolves that in pur-
suance of sub-section (2) of section
3 of the All-India Services Act,
1951, the following modificafions
be made in the All-India Szrvices
(Conduct) Rules, 1968, published
in the Gazette of India by Noti-
fication No. G.S.R. 3. dated the
4th January, 1969 and laid on the

“

(5)

Table on the 21st February, 1969,
namely :—

(iii) to sub-rule (1) of rule 4, add
the following Explanation :

‘Explanation—The question

of determining whether

. u member of the Service

has *‘used his position

or influence™ shall be

decided by the Head of

the Department in which

the member of the Ser-

vice is serving at that
time.";"™

This House resolves that in pur-
suance of sub-section (2) of section
3 of the All-India Services Act,
1951, the following modificatons
be made in the All-India Services
(Conduct) Rules, 1968, published
in the Gazette of lodia by Notifi-
cation No. G. S. R. 3, dated the
4th January, 1969 and laid on the
Table on the 2Ist February, 1969,
namely :—

(iv) in rule 5 for sub-rule (1),
substitute—

(1) No member of the Service
shall be a member of,
or be otherwise associated
with, any political party
or any other organisation
which takes part in poli-
tics, or seeks to promote
exculsively interests of a
religious community, or
is fundamentally com-
munalistic in its declared
objzctives, nor shall he
take part in or, subscribe
in aid of, or assist in any
other manner, any poli-
tical movement or poli-
tical activity or purely

R

communal activity.';

“This House resolves that in pur-
suance of sub-section (2) of section
3 of the All-India Ssrvices Act;
1951, the following modifications
be made in the All-India S2rvices
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(Conduct) Rules, 1968, published
in the Gazette of India by Notifica-
tion No. G. 8. R. 3, dated the 4th
Jantrary, 1969 and laid on the
Table on the 21st February, 1969,
famely :—

(v) inrule7, for ‘No member
of the Service shall, in any
radio broadcast or in any
document published anony-
mously, pesudonymously or
in his own name or in the
name of any other person or
in any communication to the
press or in any public utterance,
make any statement of fact or
opinion,” substitute—

“Every member of the Service
shall obtain previous sanction
of the Government or any
other authority empowered in
this behalf, for giving any
radio broadcast or for publish-
ing any document or for mak-
ing any statement elther to
the press or at a public gather-
ing, but no member of the
Service shall, however, in any
radio broadcast or in any
document published anony-
mously, pseudonymously or
in any other name or in any
communication to the press or
in any public utterance, make
any statement of fact or
opinion—";""

“This House resolves that in pur-
suance of sub=section (2) of section
3 of the All-India Service Act, 1951
the following modifications be made
in the Al-Todia Services (Conduct)
Rules, 1968, published in the
Gazette of India by Notification
No. G.S8. R. 3, dated the 4th
January, 1969 and laid on the
Table on the 21st February, 1969,
namely : —

(vi) in rule 13,—

(a) in sab-rule (1), omit
‘except with the previous
sanction of the Govern.
meat'; and
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(b) in the proviso to sub-
rule (1) omit ‘without
such sanction®;

(¢) in sub-rule (1), after the
existing proviso. add the
following further proviso:
‘Provided further that
when a member of the
Service intends to under
take such honorary work
of any literary, artistic or
scientific character in any
organisation which {s
sponsored or financed or
managed directly or in
directly by any foreign
country or institution or
individual, the member
of the Service shall, be-
fore undertaking such
work, submit to the Go-
vernment the full parti-
culars relating to such
organisation and obtain
previous sanction of the
Government’;”

(7) *“This House resolves that in pur-

suance of sub-section (2) of section
3 of the All-India Services Act,
1951, the following modifications
be made in the All-India Services
(Conduct) Rules, 1968, Published
in the Gazette of India by Notfica-
tion No, G. 5, R. 3, dated 4th
January. 1969 and laid on the
Table on the 2Ist February, 1969,
namely :—

(vii) fo rule 16,—

(a) in clause (a) of sub-rule
(2) add at the end- ‘and
such proporty transferred
by him during the poriod
of five years preceding
the date of his joining
the Service by way of
gift or sale in the nameé
of any member of his
family or in the name of
any other person’;

(b) for clause (c) of sub-rule
(2), substityte—

-
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‘(c) moveable property such
as gold, or gold orna-
ments, precious metals
or omaments of such
precious metal, jewellery
including loose j:xwels,
motor-cars, motor-cycles,

refrigerators, radios,
radiograms,  expensive
apparels, utensi's of gold,
and  silver, insurance

policies of the value of
over Rs. 1,000 and loans
advanced by him; and

(¢) omit the Explanation;"
and &

(8) *This House resolves that in pur-
suance of sub-section (2) of section
3 of the All-India Services Act,
1951, the following modifications
be made in the All-India Services
(Conduct) Rules, 1968, published
in the Gazette of India by Notifica-
tion No. G. 5. R, 3, dated the 4th

January, 1969 and laid on the
Table oa 2ist February, 1939,
namely 1—

(viii) for rule 21, substitute —

21, Interpretation.---If any
doubt arises as to th: inter-
pretion of these rules, the same
- shall be referred to a Board
consisting of the Secretaries
1o the Goveroment of India in
the Mioistries of Home
Affairs, Law and Finance.";"”

This House recommeds to Rajya
Sabha that Rajya Sabha do concur in
this resolution.”

Mr. Deputy-Speaker, Sir, on a perusal
of the All-India S:rvices Condu:t Ru'es,
1968, 1felt imp:zlled to bring th= motion
before this august House because, I felt,
these Rules were extrem:ly deficient and
jnadequate in respect of certain very impor-
tant poiats which drawbacks io fact, impzde
and stifle the conduct of our services coming
up to the highest standard that we expect of
them.

In Eogland, after the War, it was noti-
ced that without any estensible provocation
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or justification, there was expansion, proll-
feration and growth of burcaucracy. This
led one Enlishman Mr. C, North Cote
Parkinson to study the causes of expansion
of bureaucracy without any ostensibie ware
rant or justification and the working of the
Government. After a very careful study,
this Englishman evolved a theory, and that
is known as Parkinson's Law. In that law
he expounded that the Government work
expands so as to fill the time available to
complete it. I think, Parkinson’s law is
hopalessly inapplicable to the bureaucracy in
our country and to the government work
because here it is our experience that our
bureaucracy has expanded in algebraical
progression without having sufficient and
pdequate work....

AN HON. MEMBER ;
Fcomctrical ?

Algebraical or

SHRI NARENDRA KUMAR SALVE:...
in algebraical progression without adequate
work with the result that government’s mis-
takes, errors and chaos have multiplied in
geometrical progression. If one were to
study the institution of bureaucracy and the
working of the government in our country
one would find that there are three signifi-
cant and salient featnres. Feature number
one is that in India pedigree has become
more important than degree, Feature num-
ber two is : whom you know is more impor-
tant than what you know. Feature number
three is that there are two ways of doing
the work : the right way and the govern-
ment way.

When the Britishers withdrew in 1947,
they unfortunately 1:ft certain very vicious,
pernicious and uowanted legacies foisted on
the heads of the Indian people. One of the
legacies left behind comprised a section of
the people who, in the British days, had
amassed fabulous economic power and
colossel political authority, thanks to the
British beneficence and patronage, This
section, a very small section, of Indians
comprised the bureaucracy, the aristocracy
and the plutocracy, The most cumberson
of these legacies has been the burcaucracy
in India. The legacy which has been left
behind happened (o have prsons and offi-
cials who, in the British days, were known
to be anti-Indian. It was, therefore, neses-
sary that, after the Britishers had gone, weg
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should have had a cadre of our own people
known for d:dication and service to man
the governm:ns affairs, We did not do so.
The transfer of power was so peaceful, so
indecently peacsful, that those people who
might otherwise, in a country where there
was a bloody revolution, have faced the
firing squad, were once again made the
rulers of the country, This was, I submit,
a very uofortunate blunder. B:cause on
Independence, as a result of this, we inheri-
ted a brain-washed bureaucracy which was
not only opposed to Indian nationalism but
had been known to hate the fellow-Indians

as inferior slaves.

In the post-independence bueaucracy,
this background naturally created in our
bureaucracy lack of a certain qualities of
character, the qualities of dedication, self
lessness and humility weich, 1 submit, are
sinc qua non for any bureaucracy of a free
country. The rules which we have made,
I find, are utterly inadequate and wunprag-
matic to inculcate into ow bureaucracy
these qualities. In fact, there is nothing
which can ensure in these bureaucrates self-
less, prompt and purposeful approach. The
best of ideas, the best of plans, and the best
of legislations are hopelessly scuttled and
are brought to ridicule sometimzs when
handed over to the bureaueracy either for
administratlon or for execution, The un-
fortunate part is that the impermanence of
the political cadre, coupled with the per-
marence of the tennure of civil service, has
led to creating an impression in the minds
of the bureaucrates that they are inviacible,
they are indispensable and they are omnis-
cient. Recently, we have seen....

st ofx T (T0) : ATée e ThHo
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SHRI NARENRA KUMAR SALVE:
That, I have said, is most unfortunate,

1 should never have happenel. At any
rate making the best of a bad bargain to-
day we can certainly amend our rules and
try that we minimise the hardship that we
have caused to ourselves, That is the pur-
pose of the motion. The tendency of the
bureaucrats these days is to. infiltrate into
position of authority in religious institutions,

VAISAKHA 26, 1891 (SAKA)
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social institutions and ostenslbly charitable
institutions. This needs 10 be watched very
strictly and very carefully. O:herwise there
may be cases of gross abuse of authority for
which I find the rules are extrem:ly deficient.
Recently w2 had an occation. We heard a
S:cretary of a Ministry going out to speak
on matters which are very highly contro-
versial, political matters. The Secretary of
the Law Ministry went and ostensibly in his
anxiety to impart knowledge of constitu-
tional law to his listeners went and said that
the dismissal of the United Front Ministry
in B:ngal was a case of extreme constitu-
tional propriety. It constituted an act of
very great constitutional propriety under the
Indian Constitution and the Governor acted
very wisely. I must make it very clear, I
am not one of those who thought that it
was an improper act, but the point is not
that, The point is whether a Secietary is
to go and impart knowledge and teach that
part of the Constitution which is utterly
unwritten. This public settlement in res-
pect of matters which are highly debatable,
which are political, s extremsly improper
and the Home Minister here was at pains to
defend this man for having indulged in what
I thought nothing short of sheer political
activity, I may be permitted to wvery suc-
ciently and briefly explain the wvarious
amendments that I have suggested in these
Rule which, 1 put before the House, for
being considered were incorporated in these
Rules.

My first amendment seeks modification
by deleting a particular clause which I sub-
mit by deletion would serve the purpose
better than by its existence. It is in respect
of dependents of the Government employees
whose misbehaviour by a fiction would
constitute a misbehaviour of the Government
servant, But while defining “dependent”
the clause says that he should be a person
who is wholly depsndent. If he is 9[.9%
dependent, then he would not be covered,
The word *‘wholly’ is the subjsct matter of
interpretation by various courts for purposes
of incomtax to ms:an ‘entirely and fully’,
Therefore, i this clause is to serve its pur=
pose, I submit it may be deleted.

My next amendment is one in which I
have suggested that if there is an act which
is unbecomjng o m:mber, the $:cretary of
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the Department must be compelled to
determine whether a particular act on being
reported or brought to the knowldge of the
head of the Department, is prima facie
unbecoming of the officer or not. It will
mean that If an act committed is unbecom-
ing of the member, it will have to be
declared as unbzcoming and further action
taken. At present even if the act is un-
becoming and even if it is raised in Parlia-
ment we arc not sure anything would com:
out of it. Therefore, I seek in my amend-
ment to enjoin a responsibility on the head
of the Dzpartment to compulsorily determine
whether a particular act being reported as
prima facie unbecoming of the officer is
really so or not.

My next amendment is an extremely
important amendment. This amendment
contemplate prohibition on our bureau-
crats, on our officers from joining any
social body, or say, are ostensibly a social
iostitution, which fosters commuoal ob-
jectives and purposes. There is no pro-
hibition in the Rules, as they are, on this
point. The officers are prohibited from
joining political parties, but how is it
enough unless they are also stopped from
joining such parties which foster communal
purposes 7

SHRI SURENDRANATH DWIVE-
DY (Kendrapara) : Communal and caste.

SHRI NARENDRA KUMAR SALVE :

Communal, as a wider term would include
caste.
My next suggestion is this. Just how

I gave an instance of a Secretary going
about justifying the dismissal of the United
Froot Ministry in Bengal. If a Government
servant has to make any broadcast or
make a statement or public speech, then
it ispot as if he should be allowed to
make a speech and then the Goveroment
should sit in judgmsnt whether it is right or
not. Imstead, if the officer must publish
a document or a book —sometimes they
publish useful books also and I do mot
want that right to be taken away—what
1 am submitting is : why not Government's
permission be obtained in advance before
they make a public statement, before they
make a broadcast, before they go for a
public speech, My suggestion, in terms of

the amendment, is that Government con-
sent should precede his making such a
statement and not that it should succeed.
Even for publication he can submit it to
the Government and then after obtaining
Government’s consent he can publish it.
Supposing tomorrow there is something
really objectionable ; we can haul up some-
body apd there is somebody to reply to
and fo ‘take up the responsibility for the
misdemeanour of the officers.

AN HON. MEMBER :
misdemeanour of the Ministers,

What about

SHRI NARENDRA KUMAR SALVE :
That would be outside the purview of the
Conduct Rules. I come now to my next
amendment, There is the existing rule in
terms of which the presently the Govern-
ment can give consent and permission for
the officers to carry on trade and business,
subject to Government consent, officers
can carry on trade and business. This I
thiok is utterly improper. According to
my amendment, the Government must be
stopped and stopped completely from giving
any parmission whatsoever to any Govern-
ment officer from carrying on trad: and
business, In other words, this discretionary
authority in the hands of the Government, if
my amendment is accepted, would stand with-
drawn next amendment is one with which, I
think the whole House will agree and sup-
port my amendmdnt. This seeks to impose
restrictions on the officers from working
in any organisation which §s financed by
foreign funds without the prior approval
of the Government. Without prior ap-
proval of the Government, if they get In-
volved such foreign help, action should
be taken, Today, the political siluation
is such that you will kindly appreciate
the inherent dangers and the seriousness of
the situation in not keeping any restrictions
on this matter. My next amendment is
regarding disclose of properties of the offi-
cers.

MR. DEPUTY-SPEAKER : 1 may
point out that we had one hour for this.
But unless Minister replies it won't be carri-
ed]on to the next sesslon. This motion will
not be there.

SHRI S KANDAPPAN (Mettur) :
Very valid arguemeats are advanced and
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I suppose, the entire House will be agreea-
ble to this suggestion of mine. This motion
moved by Mr. Salve Is a very important one.
In order to enable the House to have a full-
fledged discussion, let us carry over this to
the next session. That is my suggestion.
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SHRI S. KUNDU (Balasore) 1
very important.

This is

SHRI S. KANDAPPAN : By that, we will
be in a position to make a useful contribution
to the discussion. So we may carry over to
the next session, Sir.

MR. DEPUTY-SPEAKER : Under the
‘Rules, not only it lapses, but no possibility
of revival is there also,

SHRI S. KANDAPPAN 1 It can be
done.
MR, DEPUTY-SPEAKER : With the

concurrence of the House we can get the
reply form the Minister., But one thing.
We have just got 5 minutes. At 3 Q’clock
we have got another subject.

SHRI SURENDRANATH DWIVEDY :
If there is a motion in the House the House
is in possession of the motion and the House
possesses the motion. If the House passes
a motion that this partlcular discussion
should be adjourmed to the next session,
I do not think, rules would stand in the way
at all,

MR, DEPUTY-SPEAKER ; I will read
out the rule for your benefit. That motion
is very important. I would have very much
liked it. But I don’t think we can permit
it. Here the Act says 1

*“An Act to regulate the recruit-
ment...... ™ etc. (Interription).

AN HON. MEMBER : We are not
able to hear you at all.

MR. DEPUTY-SPEAKER : I would
like to read from the AN India Services
Act, 1951,

VAISAKHA 26, 18901 (SAKA)
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SHRI R.D. BHANDARE (Bombay

Central) : We are dealing with the
motion. .
MR. DEPUTY-SPEKER : It is all

Under rules, there is some provi-
sion. If you want to modify the rule, then
objection is taken. This is not an ordinary
motion. For instance, if Mr. Prakash Vir
Shastri's motion is just touched, it will be
carried on. It is an independent motlon,
not regarding Service Rules,
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MR, DEPUTY-SPEAKER : That is
what I say. If the House agrees, just for
half an hour we can prolong this. That is
possible if the House agrees. But that
would be encroachment on the time of the
Private Member. Already time is up for
Private Members' Bill. It is already
30’ clock. There is Half-an-Hour discussion
also,

SHRI SURENDRANATH DWIVFDY :
Will you not take up the West Bengal
Council (Abolition) Bill ?

st o g art A fran w3 !

15 hrs.

MR. DEPUTY-SPEAKER t I am
reading one section of the Act 1

All rules made under this section
shall be laid for not less than 15 days
before Parliament as soon as possible
after they are made, and shall be
subject to such modifications whether
by way of repeal or amend as
Parliament may make on a motion
made during the ' session in which
they are laid.
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1t is ‘during the session® and that time
limit is over. If we adjourn it to the next
session, you are mot permitted to raise it,

SHRI SURENDRANATH DWIVEDY :
When it is laid when the House is in session,
then we can amend the rules and discuss
the matter, We have done that, Whether
we complete it now or after sometime,
does not matter. If we have not given any
amendment to the motion, then what you
say will stand. When we have already
given amendments, [ do not think that rule
applies.

SHRI HUMAYUN KABIR (Basirhat) :
There is a way out.

SHRI S. KADAPPAN :
hear Opposition Leaders.

MR. DEPUTY-SPEAKER 1 The word-
ing is “‘made during the session in which
they are so laid”. It is not in the next
session. Therefore, only half-an-hour exten-
sion is permissible nothing more than
that,

SHRI P. RAMAMURTI (Madurai) :
You are reading from the All India Ser-
vices Act,

MR. DEPUTY-SPEAKER : There the
procedure to be followed after the rules are

You better

laid on the Table of the House is laid
down. )
SHRI P. RAMAMURTI : All right"

1 agree that the Act says that unless these
amendments are passed in this session, they
will not be valid. But that does not pre
vent us from discussing the question and if
necessary the Government can come for-
ward for the amendment of that Section
of the Act ilself.

MR, DEPUTY-SPEAKER : You are
raising a different point.

SHRI P. RAMAMURTI : Therefore,
let us now discuss that and if necessary
we can continue. I do not know whether
within half an hour we can finish it because
it is a very Important point. If not, let
us continue discussion and see how the Act
can be amended,

SHRI HUMAYUN KABIR : What I
would suggest is this. In the Actit is
laid down that Rules have to be laid and the
amendments have to be carried within the
session, The matter hiasoot been finished. It
is already 3 O'clock. It has not been passed.
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It will be incumbent on the Government to
lay these rules on the Table of the House
next session and when they are laid on the
Table of the House next session, we shall
have an opportunity of discussing them again.
That is the easiest way out. The matter is
not completed. Because the matter is not
completed, the debate is not complete. I
hayg got something to say on Shri Salve’s
amem@ments, most of which I accept, but on
one I have serious reservations.

SHRI R. D. BHANDARE : We are
discussing the motion and not the Rules and
the Act. We are exclusively discussing the
motion. And the House is in possession
of that motion. You are making a distinc-
tion between the Rules and the Act. If
the rules are to be adopted, they ought

to be adopted within a  panicular
time to become part and parcel of the
Act. Here, we are not on the Rules. We

are making a suggestion by way of a motion
and the motion is under discussion and that
could be carried on to the next session.

SHRI SURENDRANATH DWIVEDY:
Now the position is quite clear. I shall
move a motion,

MR. DEPUTY-SPEAKER : Under the
Act, a procedure has been laid down for
modification of the rules and we are to
be guided by that procedure. I recognise
one factor that was raised by Shri P.
Ramamurti and Shri Humayun Kabir. If
the modification of the rules as laid down
by the Act would not be completed during
the session, then what is 1o be done?
That 1s the question.

SHRI SURENDRANATH DWI-
VEDY : I move that the motions moved
by Shri N. K. P. Salve be adjourned to
the next session of the House.

SHRI R.D. BHANDARE; We are
guided by the Rules of Procedure of the
House and not by the Act.

MR. DEPUTY-SPEAKER : Again,
I would read for his benefit the section
of the Act. k

SHRIR. D. BHANDARE: We are
on the question of motion now.
MR. DEPUTY-SPEAKER : So far

as our rules are concerned, for ordinary
motions, I know the procedure. Here, under
the Act, after the rules are laid on the Table
of the House...
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SHRI R. D, BHANDARE : You are
making a mistake. We are not dealing
with the Act.

SHRI SURENDRANTH DWIVEDY :
This could not be finalised uotfl and unless
it is adopted by the house. If we do not
discuss ir, then it would form part of
the statutory rules. But since we are
discussing it, unless we complete the
discussion, it cannot become part of the
rules,

MR. DEPUTY-SPEAKER : The time-
limit has been laid down in the Act. I
shall consider only one point. Beyond
that I cannot do anything. The provision
in the Actis:

“All rules made under this section
shall be laid for not less than 14
days before Parliament as soon as
possible after they are made, and
shall be subject to such medifi-
cation whether by way of repeal
or amendment as Parliament may
~make on a motion made during the
session in which they are laid.”.

The phrase is ‘during the session in which

the are laid.’

SHRI S. KANDAPPAN : Let Govern-
ment re-lay the rules on the Table of the
House during the next session.

SHRI SURENDRANATH DWIVEDY :
We have to make the motion during the
same session, but the provislon does not
say that we have to pass the motion
during the same sesslon. We have to make
the motion during the session in which they
are laid. That is what you have read out,

MR. DEPUTY-SPEAKER 1 But the
modifcation must be complete during that
period.

SHRI P. RAMAMURTI : What does
all this boil down to? It only boils down
to this. If in the next session we continue
the discusslon and we even adopt these
modifcations, then as far as this Act is
concerned, that will become infructuous.
That is all that it amounts to, But that does
not mean that we cannot discuss it, Even if it
becomes in frutctuous, if the House expresses
jts opinion on those rules, then it is for
Government 10 find out a procedure to
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amend the Act and all that. For that
purpose, you cannot stop the House from
expressing its opinion.
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MR. DEPUTY-SPEAKER :

with Shri P. Ramamurti.
Government then...
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I agree
But it is for

MR. DEPUTY-SPEAKER : The inter-
pretation that Shri P, Ramamurti has gives
is correct. But if we adopt the motion
just mow, then Government are bound
down by that, Bui if it is carried forward,
then it is for Government to decide ; it is
not binding ; under the Act, it is not
binding on them to modify......
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SHRI NARENDRA KUMAR SALVE :
1 entirely agree. If in the next sessiom it
is adopted by the House and Government
say that it has only persuasive force and
pot binding force, then that is all right.
Let there be an adequate debate, the matter
being important.

MR. DEPUTY-SPEAKER 1 Ifhels
ageering 10 this, then the position is to
keep alive the motions and see that the
discussion is. resumed at the appropriate
time during the next session. But under
the Act, it would not be binding.

SHRI R. D. BHANDARE : Discussion
could be resumed on this set of motions
during the next session.
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MR, DEPUTY-SPEAKER : 1 have
already ruled that the discussion on the

motions will be resumed during the next
session at an appropriate time,

SHRI R.D. BHANDARE :
position is correct and I appreciate it.

Your

SHRI NARENDRA KNMAR SALVE 1
I want your ruling on one point. Shri
Madbhu Limayee has raised a very valid
contention, He says that if these amend-
ments were not accepted by the House,
suo motu they would be incorporated
the rules ; but next time if it comes to
the House and the House approves of
them, then suo mofu they may pot be
incorporated in the rules, but none-the-less
it would be binding on Government to
modify the rules......

MR. DEPUTY-SPEAKER :
the distinction.

That is

SHRI NARENDRA KUMAR SALVE :
Is that the correct position ? If that is,
then I am satisfied.

MR. DEPUTY-SPEAKER Yes, Now,
we shall take up private Members' business,

SHRI SURENDRANATH DWI-
VEDY ; If the House agrees, we shall
take up the next official Bill. The West
Bqnsa.l Assernbly unanimously passed the

for the abolition of the Council.
There has been no opposition from apy
quarter. 1 do not think there will be
any opposition in this House also.

SHRI J. MOHAMED IMAM (Chitra-
durga) : My party opposes it,

SHRISURENDRANATH DWIVEDY :
We may cxiend the time -by one hour
and then take up non official business.
Within that period we shall be able to
pass this Bill. Let half an hour be taken
by the Government and half an hour by
the entire opposition. We want to put
\through this Bill,

MAY 16, 1969 A.L.S. (Conduct) Rules (M)

288

MR. DEPUTY-SPEAKER :; 1 do not
know whether the House is agreeable .,
I am in the hands of the House.
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MR. DEPUTY-SPEAKER : The Swa-
tantra Party opposes it and they want
three hours. Some hon, Members say
that they are not prepared to sit beyond
6 P.M. There are some private Members
Bills and they say they are not prepared
to forego their right.
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MR. DEPUTY-SPEAKER : It is not an
individual matter. The time is allotted for
private Members’ Bills and resolutions. We

ought to follow some procedure. If the
House agrees, I am ready to extend the time.

SHRI J. MOHAMED [MAM : The
Business Advisory Committee set apart three
bours for this Bill.
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MR. DEPUTY-SPEAKER : Let. us
understand the position. ‘What Shri Shasgri

stated is mot correct. Shri Viswanatham
bad been authorised by Shri Sharma to move
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his Bill and he has informad the Office about
it. As Shri Dwivedy says if the House agrees,
we can extend the time by one hour or else we
can take one hour from the private Memb:rs’
time because we cannot sit beyond 6 p. m.

AN HON. MEMBER : Why ?

MR. DEPUTY-SPEAKER : Who will
guarantee quorum ? The Minister of Parlia-
mentary Affairs is unable to ensure guorum,

SHRI SURENDERANATH DWIVEDY :
The House will sit without quorum,

THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI GOVINDA MENON) :
The Government is anxious to see that the
Bill is passed on account of the nature of
the representations made to us by the West
Bengal Government.

MR. DEPUTY-SPEAKER : We shall
take this up on the understanding that it will
be finished within one hour and there will
be no more extensions.

SHRI P. RAMAMURTI : If the Swa-
tantra Party wants to speak on it, let them
speak for their time. They cannot compel
others to have three hours for this Bil.

MR. DEPUTY-SPEAKER : Oaly half
an hour for this side, and half an hour for

the Government.

SHRI GOVINDA MENON : Less than

that. We want only 15 minutes.
SHRI RABI RAY : Yes; that is
definite.

SHRI P, RAMAMURTI : We will take
just five minutes each.

SHRI GOVINDA MENON: Mr.
Deputy-Speaker, Sir, I beg to move—

SHRI GADILINGANA GOWD
(Kurnool) : Sir, I am pot agreeable to this.
The Business Advisory Committee has allot-
ted three house for this. I object to this
procedure. Let the House divide. (Inrer-
ruptions).

MR. DEPUTY-SPEAKER : He wants
division at this stage, whether time should
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Council(Aholition) Bill
be given or not. If even one Member
objects how caa we take it up ?

SHRI S, KANDAPPAN : The Business
Advisory Committee make its decision and
that is being approved by this House. But
the House is the final authority. If they
feel so, they may change the decision of the
Business Advisory Committee. In this case
three hours have been allotted. Whatever
is due 10 the Swalantra party out of the
three hours, let them take it. We are pre-
prepared to give up our time, On the
is not avail-

score that sefficient time
able, they need not drop the Bill. From
my side, I am prepared to assure the

House that we are not anxious to speak at
all ; we all support the Bill unanimously.

SHRI RABI RAY : Unanimously pass
it.

MR. DEPUTY-SPEAKER : So it is
agreed ; we are starting it at 3.17, and at
4.17 this business will be completed.

15.17 hrs.

WEST BENGAL LEGISLATIVE
COUNCIL (ABOLITION) BILL

THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI GOVINDA MENON) :
Sir, I Beg to move :

“That the Bill to provide for the aboli-

tion of the Legislative Council of
the State of West Bengal and for
matter supplemental, incidental and
conscquential thereto, be taken ioto
consideration.™

As 1 said, on the 2Ist March this
year, the Legislative Assembly of West
Bengal unanimously passed a resolution
an that their legislative Council should
be abolished. As soon as that information
was received here, Members of this House
did raise the question whether the Govera~ -
ment of India will be prepared to move the
appropriate motion for the purpose of
implementing the decision of the West
Bengal Legislative Assembly, Two hon.
Members of the House, Shri Indrajit Gupta
and Shri Rabi Ray particurly, asked whe- .
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ther the Bill would be brought in this
session of the House. The Minister of
Parliamentary Affairs, Wzst B:ngal Govern-
ment, Mr. Jatin Chakravartl, specially came
over to Delhi ...

SHRI 5. KANDAPPAN (Mettur) 1 All
this is unnecessary.

SHRI GOVINDA MENON : That is
why we are in a hurry, Now, the matter is
clear. In article 169 of the Constitution, It
Is stated that if this resolution is passed by
the L-gislative Assembly, then it is open to
Patliament to pass the Bill. No constitu-
tional amendment is necessary. This Bill
has been brought accordingly, and I hope
entire House will support the Bill.

15.19 hrs.
[SHRI GADILINGANA GOWD in the Chair]

. MR. CHAIRMAN : Motion moved :
“That the Bill to provide for the aboli-
tion of the Legislative Council of the
State of West Bengal and for matters
supplemental, incidental and conse-
quential thereto, be taken into consi-
deration.”

SHRI J. MOHAMED IMAM (Ch:itra-
durga) : Mr. Chairman, Sir, I feel it to be
my duty and also the duty of the party
which I represent to oppose this Bill which
is proposed to be rushed through, and
the Government is not prepared to allot
sufficient time to discuss the
implications of the passing of this Bill.
In the first place, it seems some alliance has
been made between the Congress Party and
the communist party of West Bsngal and
they seem to have come to an understanding
as a result of private agreement to abolish
the west Bangal Legislative Council. This
is the first time that Parliament is abolishing
a duly constituted Legislative Council under
the Constitution, This will be precedent
for the future and Government should care-
fully find out its implications and conse-
quences. In my opinion, the consequences
may be injurlous.

After due care ond deliberation, the
framers of the Constitution 'have provided a
second Chamber at the Centre and in the
Siates. Their object was, since we are
following a parliamentary system of demo-
cracy, it is necessary to have a revising body
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as a sort of check, fe. the House of the
Elders. The idea was that by the existence
of bl-cameral legislature, there would be an
effective, intimate and continuous Iofluence
of the will of the people on the affairs and
conduct of Government. By way of abun-
dant caution, bi-cameral legislature was
provided by the framers of the Caonstitution.
This provision is more or less mandatory.
Article 72 says that there shall be an Upper
House called the Council of States, Article
162 lays down that there shall be a Legisla-
tive Council for each State, though in certain
circumstances, this Council may be abo-
lished. Anyhow, the Constitution has
more or less laid down that existence of the
Upper Houses is mandatory. That is why
Legislative Council were created in a number
of States. Till now they have been working
very well. In Bengal also, the Council was
in existence right from the wvery begin-
ning and for the last 20 years, it has been
functioning well, 1 must say.

Bi-cameral legislature is absolutely neces-
sary in a parliamentary system of democracy,
Many countries wedded to parliamentary
democracy are having bi-cameral legislatures.
England, America, Switzerland, Nether-
lands and I think almost all countries in the
Commonwealth are having a bi-cameral
legislature.

In England, the Upper Houses whicn is
the House of Lords has been in existence for
countries and those people, who are so much
wedded to democratic ideas, have found it
absolutely necessary to retain the Upper
House. You may remember, Sir, when a
socialist government under Mr. Atlee came
ioto being in the year 1951 or 1952 a Bill
was introduced to abolish the Houe of Lords
but the entire country resisted that move.
They said that there must be an Upper
House to act as a check on the wvagaries of
the Lower House or otherwise it will adopt
dictatorship.

So in a parliamentary system of govern-
ment where the Government is carried on by
a majority party, to act as a sort of check
the existence of an Upper House is absolutely
essentlal.

What is the role of the Upper House 7
It acts as a revising body. It acts as a
check on the Lower House. It is called a
House of elders, a House of experts, House
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of people who are wilh experience, They
are supposed to be unbiased and free from
party prejudices. They are expected to give
an unbiased and fair opinion for the guidance
of the Lower House. That is the part that
they have to play.

Now, il you take away the Upper
House the Lower House becames absolutely
unfettered, It is true the Lower House
enjoys greater power, but if there is no
Upper House it can go on unfettered and
become dictatorial.

SHRI YOGEGDRA SHARMA (Begu-
,nrai) + Against the lords ?

SHRI J, MOHAMED IMAM : No ;
against the people. We are a democratic
country., What is democracy 7 Democracy
means it is the will of the people that rules
over the country, it is the will of the people
that is supreme and sowvereign and Parlia-
ment is only an institution which is to carry
out the will of the people, Without a
Legislative Council, in a democracy there
is every possibility of the legislative asse-
mbly becoming dictatorial: Not only dicta-
torial, there is every possibility that this
House may develop by virtue of its majority
into a tyrannical body. Tyranny by majority
is worse than tyranny by an individual, and
democracy may degenerate to tyrannical
rule or it may d rate to b V.
Democracy is not a caucus or a body where
a group of people, however eminent that
may be, in whatever way they may be elec-
ted, hold offiee for a fixed term and do as
they please. They may say, we are in a
majority and we will do as we are doing.
That is the main drawback in a system of
parliamentary system of government, By
virtue of their majority they are not at all
responsive to the views of other parties.
They say, we are in a majority and as such
we exercise the divine right of the majority.
So, to check this dictatorship, the authors
of the Constitution said to give a healthy
balance, to reverse their decisions, to lead
them in the right path, it is necessary that
there is an Upper House and the Upper
House was created in the interest of demo-
cracy,

Now the Central Government say that
they have been pressurized by the West
Bengal Government to abolish the Upper
House. ' Perhaps, they have not taken into
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consideration lh'é pros and cons, the effect
of it. The West Bengal Government want
the abolition of a body which was in exis-
tence for that twenty years. What is the
reason 7 In the last elections a particular
party has been flushed with electoral success
and it is dominating the West Bengal Legis-
lative Assembly. That party is not wedded
to cither democracy or the parlimentary
system of government. It wants to follows
a dictatorial rule for which it finds the
Upper house an inconvenient obstacle.

SHRI §. M. BANERIJEE
Sir, I rise on a point of order.

(Kanpur) :

MR. CHAIRMAN : Under what rule ?

SHRI S, M. BANERJEE : Rule 376,
which relates to the business before the
House. We are discussing a Bill for the
abolition of the Upper House in West Bengal,
The hon. Member, Shri Imam, for whom
I have great regard, was just telling us—I
have heard him with great patience—that a
particular party or parties in the United
Front Government, which are not wedded
to democracy have formed the government.
Sir, we have fought the elections under the
Constiwution which is based on parlimentary
democracy. This is an aspersion on a
particular State Government, which is wrong.

MR. CHAIRMAN :
during his speech.

He may say so

Shri J. MOHAMED IMAM : 1 am not
casting any aspersion on any Government.
In West Bengal a situation has arisen where
the two parts of the Legislature, the Upper
House and Lower House are guided by two
different parties. The Upper House per-
haps consists of people who are elderly
people who do not subscribe to the creed
and ideology which is believed in by the
members of the Lower House. Perhaps, in
the Upper House there are people who do
not subscribe to the creed and ideologies of
foreign government. That is why the Lower
House find the Upper House an inconvenient
institution in their way and that is why they
want to abolish it.

If it is abolished, what will be the
result ? Then the Legislative Assembly,
whose ideology many of us de not approve
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of, will become an arbitrary (Institution.
There will be tyranny by the majority. No
doubt, democracy is a good form of govern-
ment, But we must admit that every
form of government has its own in-
herent weakness and the greatest drawback
of democracy Is tyrannical rule the tempta-
tion for which the majority party cannot
resist,

In my opinion, they want to abolish the
Upper House because they want to do away
with all those people who are standing in
th~ir way ; even though they have served
the country for the last twenty years, they
are seeking to dismiss them rather merciles-
sly. After having succeeded in this game
of dismissing them, suppose, after six
menths they pass apother resolution to
restore the Legislative Council. What will
be the reaction of the Central Government ?
Under the Constitution, if the Legislative
Assembly of a particular State passes a
resolution seeking the abolition of the Legis-
lative Council, Parliament may abolish it by
necessary legislation, If the same Legisla-
tive Assembly, after six months, passes
another resolution secking the creation of
the Legislative Council and sends it here,
you are bound to accept that and pass a
legislation for creating the Legislative Coun-
cil. So, all these are very important impli-
cations which have far-reaching conse-
quences,

I do pot, certainly, approve of the
Government of India to be so easily guided
and to be so easily influenced by the
Government of West Bengal to accept the
resolution.  After all, it is not mandatory ;
it is not binding on you to accept the reso-
lution. The Constitution only says, they
shall pass a resolution and the Government
of India may abolish or may not abolish
the Council. I only regret that, at this
juncture, taking into consideration the politi-
cal set-up, taking into consideration the

future of the country and taking into
consideration the dangerous that the
country is encountering, the

«s». vernment of India is in such a hurry to
iccept a resolution sponsored by the com-
| unist Government. I can only say this
much that they have laid a trap and we are
walking into it.

¥t sftery s (SvEhg) @ awTafa
oft § fafy st &Y aard AT wEgAT
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f& SEi7 ar 92 18 F WY AT 9A-
AT AT FF FY | T FLHR FY T
¥, 9gt *r fagm wAT AT aTE ¥ A
wEarg gdgeafg & o 9 AT T
T IEFT WEAT ®Y FE G GO ATH
o ¥ @ Seq1q &) 9 far o,
Ot sy 1 7% 1 syfeaT w1 ¥ @
Y &t & faura ofceg &1 7w wWri
Fordd aff gt Fagweg¥ & fs
fama ofteg faegs QR dR 9 A&
FOAT FITANN HEqT E R ) FF T FG
ITATY F1F AT gug 9T TE Y §
gawl arv faei ¥ s agi o IfAT
HIT Framgs qwaT @ fFr g & ) faw
T ¥ & 449 @A § I9 A H' AW
ygtagAfy @R % awwrd |at &
FHr & ¥ fou g faam ofosi #
ST g1 9T TST AT ®1 FAA FAN
arfge #4ifF s F Tq g § et ard
WORT GEq1 FTHT 39 9% faaar =t
fFar qrar @ SEF  agud ¥ I @AY
Fuaifiay #gf § 1 A FTE A qorrg
& Tw A G & ag aigw e
I GHA FT AW F TZAH FL A
TE 7§ #1F g 9T ¥ar Wt fF
st g fags 17 @t § o adf
wT qif | O T 7 o Tear fegmar
g & gmwar g fF T w2l § A
oY faama A9 § g o Ty A9 JF
! YFHT FT TG TN | TGS GG G719
¥ gz W wgar agar ¢ fFowEE A
gfezaror safema 4§ § #4if% aror wgr-
Ter ¥ we faem @ F gERr 9aAr
wfafafaes afl § foaar fF faar ofcag
¥ 1w A faarr ofteg & gar
stafafaer 8, &g & sz gl ady
feafq § afen srfma gfesior & g@
o et a¥ fear A F afew we
fem & faee ®@ § X g9 9 R
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& fs arw fomar @% ST EaidaT @
IqE o H IAA I I
g

T@F grq 9rq # gg +ft FgAT TEAT
gfea g 2m ¥ weax o fawfasr
HoF ghwd afed) st ad 9= @
2 | 7= R At gEL A & qeRT Ao
faars afted 78l § w4 fs oY gor
¥ S Er e sy § S qone, T8
faa oftsg &1 R dea W R
Fg @ A fF J¥s Fraw, faam afoe)
1 agl siw @ & faam awel §
FHAR § F TH gH ¥ ¥ Faar
T A | TAW sAnar A1y &, AGWAT i
fadrag S g SfF frgd 17 @i &
gar zar §, faam ofeadd &1 91 F90r-
fagt § w81 FEwc g sz Asq & &
fram @9l ¥ o1 wide & @ ER
at § ar faast &4 wma ad s
gt @Fit &1 sgrzraT fagry ofcesY &
€ fad aq & |fs faam ofeat &
T T AL & Tafmu FigE ¥ 99
FT geram frar—agr aw fF o aifrads
weer A & ag W 7.4 fagew A I
afeF ot s F 2t go I A § 3+
FI TAF FEL &u fzar SmET R | TR
ara ama & g sgav g fs 53 st 39
Y qEeT fa¥ ¥ e qraw ag waA
wFrT T8 Y awY & Fx gz FEv v
f& dum faamr @ar & o a9 awma
g ww@ra oW fear @, srw daa &
FRI AN TG & ATy Eag avaa &
e § A1 FER AWR 9 09 F a”
g Agt X sew @, afFA a7 fquw
AT F AR A WS AAT A ATHS
T O AR Sifem @ oW
qeTd & o & wagw fegr ) s@feo
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o« g9ra fqav @91 ¥ Wt agt sw=
HT AT § WX U @ue Adw T
TearT Y1 a1 ar ¥ S A g w
gFgr faws @i Al o mw fow &
gara” fagH afeg &t o g @
FQ | abay G F fer faw e
qare & foe fing w1 @ Rar o sw

T AT GATT &Y @I ¢ ...

SHRI GOVINDA MENON : We have
not reccived that Resolution.

sit s9 1O @ aw AT F afd
Yo g 1 ST wwEl A famm afeg A
AT & &1 0 fas @wr =ifgd a1 1
ol Far 2 f5 ony a7 ¥ qg9 &Y
Ay oft fadus s A gt # faww
AT T ArEATSAT FT A FT FLX )

SHRI S. M. BANERIJEE (Kanpur) i
I rise to congratulate the People's Govern-
ment of West Bapgal for having passed that
Resolution and send it to the Government of
India for its implementation.

My hon. friend, who spoke for the Swa-
tantra Party, Mr. Imam, attributed certain
motives 1o the U, F. Government of West
B:ngal. He said that they are not wedded
to democracy. He went fnrther and also
said that they believe in the ideslogy of some
foreign countries and that is why they were
not in favour of the Upper House, I still
feel that the Upper House was created in
this.country to rehabilitate politically some
people and it has been proved beyond doubt .
This has also given rise to corruption. We
have seen the big business houses being re-
presented in the Upper Housc. We know
what is happening about the other House,
Anybody who can spend Rs. 3 lakas can
easily go there. But here, even after speand-
ing money, we are defeated. That is why
we are the true representatives of the people.
We need not care for what Swatantra Party
feels about it. In West Bengal they are
neither ia the Upper House and nor in the
Lower House and not. even underground.
They are not seen in the stregts of Calcytta,
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in West Bzngal, This is without any asper-
sion to the Chair...

MR. CHAIRMAN : When I am in the
Chair, I do not belong to any Party.

SHRI S. M. BANERIJEE : | feel that the
Congress Government in power here should
ask their counterparts in other States to
follow this and abolish the Councils there.
After all, Upper House is not an Employ-
ment Exchange.

UF ATAAIG HIEW © A ATCAHGHE
FHITE AR § |

SHRI S, M. BANERIJEE : 1 would ask
the hon, Member either to speak correctly
or (o rise and speak.

Fagar g & e grow warfaw
&< faar s ST FE 9T UST WA R
sa(few s fgar o

U UF dMEA E S ag e fE
page 1, lind 6, add at the end ‘In the consul-
tation of the State Government of West

Bengal' @1 # F1gaT g f T Fvaed ™ fag
& Fw= e TaAdT g TIfgd 1 ag
gEaE S § A faaet g7 F 1 wear g
gafeq & gowar g fF ag 3= S q@
W ag T FAeeTd fag & 3w dma
ngAdz gar =fgy 1 AT H oaqard v
qTEAT § 99 g I fAwy FE F
saraT agi ¥ fasre  faar, wady ol &1
s+ &t & faam )

st ot fag (Tgas) : 79 #+1
sra s so |

=it ®o Wro &=l : 7 AT forg
f fasem ga ww § & AT
s Y fpermr | & g WA g
fr o TETT & faerd T g wEd
gfw faast aF 7 =@, ofwars
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SHRI S. XAVIER (Tiruaelvelij :
a poiot of ord:r, Sir. Shri Bansrjse began
his speech in Eaglish. Half way through he
switched over to Hindi. T do not think
there is any procedure 1o b:gin in English
and then proceed in Hindi.

On

MR. CHAIRMAN :
their is any point of order,

I do not think

SHRI S. XAVIER : He must speak in
one language. What is the ruliag ?

SHRI! J. MOHAMED IMAM : Why
not Mr Banerjez migrate to West Beagal
from Kanpur 7

SHRI S. M. BANERJEE : ] represent
a Siate called UP which has elected a Ben-
gali thrice. [ am proud of my State where
there is no provincialism. [ hope other
States follow it,

1 once again congratulate the West
Bengal Governm:nt and I feel that they may
go on taking this progressive ls=gislation and
1ake a decision not caring anything for the
ruling Party, the Congress or the reactionary
Party like the Swatantra Party.

MR. CHAIRMAN : Shrimaii lla Pal-
choudhuri.

SHRI S. KANDAPPAN : Why are
you asking members who are not willing to
spak ?

MR. CHAIRMAN :
Basu,

Shri Jyotirmoy

SHRI JOYTIRMOY BASU (Diamond
Harbour) : I rise to heartily congratulate
the people’s Government of West Bengal for
this move. This people’s Government,
whelever promise they gave in the election
manifesto, as soon as they came to power,
they took no time in taking the matters on
hand and as a result this Bill is here. I
expect that the Bill will be passed in no
time,

M:mbers of the West B:ngal Legislative
Council who were elected years ago do not
enjoy the confidence of the people. They
have no right to bs there. 1 also congratu-
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late the Government of Punjab and the
people of Punjab for a similar decision they
have taken. I sincerely hope that their Bill
also will come to this House at the earliest
opportunity and will get through.

SHRI SAMAR GUHA (Contai) : Mr.
Chairman, I have already at the introduc-
tion stage of the Bill congratulated West
Bengal for the bold lead they have given to
the country. 1 would only say that the
West B:ngal Government has acted on the
advice that was given by Mahatma Gandhi
in 1931, It was a very interesting observa-
tion made by Gandhiji. At the Round
Table Conference he opposed the idea of
S:cond Chamber and observed :

“Personally I am of opinion that we
can do with one chambsr only and
that we can do with it to great advan-
tage. We will certainly save a great
deal of expenses if we can bring our-
selves to believe that we shall do with
one Chamber,”

Oa the basis of this advice of Gandhiji,
P.S.P. leader, Shri Surendranath Dwivedy,
brought a motion at the time of the Chinese
aggression in 1962 when there was a great
necessity in the whole country for economy,
that all the second Chambers should be
abolished and also suggested that states
should be grouped together and there should
bz only one Governor. He also suggested
that the number of Ministers should be cut
down, Unfortuaately at that tims, even
the basis of the considered view of Mihatma
Gandhi, was not accepted by Pandit Jawahar
lal Nzhru, rather treated these suggestions in
rash way and he rejzcted the motion of Shri
Dwivedy. Panditji said, while opposing Shri
Dwivedy motion :

Deomolishing or trying to demolish
the Second Chambers would encour-
age a very wrong tendency in the
country as if Second Chambers are
useless ; let them go.

Al that time Panditji did not accept that
motion of Shri Dwivedy.

Now, .I congratulate the West Bengal
Government. They have adopted this on
Gandhian lines. This will strengthen
democracy because there will bz not indirect
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representation, but only dire:t representation,
and this is the basic thing in democracy.
In indirect election people are not directly
involved but men of vested interests are
surreptitiously brought in the legislature.
Therefere, I congratulate the West Bengal
Government for having broght forward this
Bill. 1 also congratulate all the other poli-
tical parties who have given solid support
to the motion sponsored by the United
Froat Government of West B:ngal. I have
got two amendments. The Re=solution says
that the L=gislative Couocil of West B:ngal
State is hereby abolished. This wording
som: impression that this Bill will be enac-
ted but may in future be revived or whatever
it is. Now there is majority of the Congress
and it gives the impression that it is the
wisdom of the Congress party which has
brought over this Bill in this House, as if
they have suggested the abolition of the
West Bengal Legislative Council.  Actually,
this Bill was moved first in the West Bengal
Assembly it was passed by that Asscmbly.
For that reason I want certain references to
be made that it was passed by the West
B:ngal Legislative Assembly.

I have another amzndment. I have al-
ready said about this aspect. The West
B:ngal Government has already set a high
standard, I should say, of democratic mzthods
and democratic principles. I only hope that
they would bz setting another high standard
if the Ministers belonging the Legislative
Council valuntarily quit and then got elected
to the Assembly.

SHRI B. K. DASCHOWDHURY
(Cooch Bzhar) 1 Irisc on a point of order.
He said about his amendment,

SHR1 SURENDRANATH DWIVEDY
(Kendrapara) : We are not coasidering the
amendment.

MR. CHAIRMAN : Let us hear him,

SHRI B.K. DAS CHOWDHURY :
Please read Rule 944 of the Rules of Proze-
dure. It says that “An amendment shall be
relevant to, and within the scope of, the
motion to which it is propased.”

Sir, the Hon. M:mbet has already refer-
red-to the first part of the am:ndmeat,
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SHRI SURENDRANATH DWIVEDY :
There is no amendment.

SHRI B. K. DAS CHOWDHURY :
He mentions about the Council.

MR. CHAIRMAN : No amendment is
moved. Parhaps you are misunderstanding
the rule. You may please resume your seat.

SHRI B.K. DASCHOWDHURY : He

referred to the Council of Ministers. That
relates to the amendment,

MR. CHAIRMAN : No amendment
has been moved.

SHRI SAMAR GUHA : If somebody
feels that It is not within the scope of the
Constitution, I am not going to move the
amendment at all. I will conclude by saying
that I would like to copgratulate the West
Bengal Legislative Assembly once again for
the bold lead they have given to the country
and Parliamentary democracy.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Mr. Chairman, I am thankful
to those members who supported this Bill.
I find that only one member, Shri Mohamed
Imam, was pleased to oppose this Bill. It
is not as if Parliament here is surrendering
its judgment to the West Bengal Govern-
ment or to the West Bengal Aumbly.CThe
Resolution of the West Bzngal Assembly
with two-thirds majority—in this case un-
animous—is only the condition precedent
which will enable us to have a Parliamentary
Bill under Article 169. But for that, it
would have been a Constitwtional amend-
ment. Bzcause of this Resolution, this
House gets the authority to pass the Bill.
But the decision is of, this House. Let jt
be clearly understocl'dj 1 say this because
Shri Mohamed Imam used the expression
*pressurisation by the West Beogal Govern-
ment"”. 1 am sure that this House is not
beiog pressurised by the West B:ngal
Government. This House and those who
spoke are only understanding or appreciat-
ing the wisdom of the decislon of the West
Bengal Assembly. The two are different.

Speakiag entirely for myself, Sir, 1 hold
the vigw that S d Chambers are
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sary, particularly in the States of Indla.
That fs my personal view,

AN HON. MEMBER :

What about
Rajya Sabha ? .

SHRI GOVINDA MENON : Rajya
Sabha is different because in a federal
Constitution, it may be necessary to give
representation to the States. For that there
should be an Uppsr Honse here. That dis-
tinction is there. Lok Sabha represents
the people of India. That is why even a
voter in one State is enabled to go and
stand for election in another State, But
the Rajya Sabha represents the S:ates, That
is why it is called the Rajya Sabha.

SHRI YOGENDRA SHARMA : Are
there States without people ?

SHRI GOVINDA MENON : I would
also try to bring to your notice that where-
as the representation in the Lok Sabha is
proportional to the population of each
State, the representation in the Rajya
Sabha—although it has not accepted the
American principle of equal representation—
has some weightage in favour of smaller
States. In the Rajya Sabha is involved the
conception of federal representation at the
Centre. Therefore, all the arguments that
are advanced with respsct 10 S:=cond
Chambers or Upper Houses ia the States
will not be completely applicabl: or appli-
cable at all to the Rajya Sabha here.

I said what my pe:rsonal opinion was.
B:cause West Bengal Assembly unanimously
passed this Resolution, Goverament of
India thought that their wishes should be
respected and further a legislation should
be passed as early as possible. The other
day I pointed out that unless this is done
now, it may cause some inconveniznces to
the people amd the Government of West
Bengal. Why should that inconvenience be
caused ? For, the elections to the Council,
according to the statute, are to take place
in the next one or two months. Therefore,
to elect pzople to the Upp:r House in
West B:ngal and then a moath later to ask
them 1o get out—of course, legally it is
possible—is an inconvenience which we
thought we should not impase oo them,
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16 hrs.

Therefore, I would once again submit
that the House shou'd adopt this Bill un-
animously.

MR. CHAIRMAN : The question is 3
“That the Bill to provide for the
abolition of the Legislative Council of
the State of West Bengal and for
matters supplemental, incidental and
consequential thereto, be takenm into
consideration.”

The motion was adopted.
shall

now

MR, CHAIRMAN : We
take up the clauses.

The question s 1

“That clause 2 stand part of the
Bill".

The motion was adopted.

Clause 2 was aided to the Bill.
Clauses 3 to 6 were added to
the Bill.

Clauses 7 to 9 were added to
the Bill.

Clause I, the Enacting Formula

and the Title were added to
the Bill.

SHIR GOVINDA MENON : T bg to

move :
‘“That the Bill be passed.”

MR. CHAIRMAN : Motion moved :

“That the Bill be passed.”

SHRI SURENDRANATH DWIVEDY :
I would say that today is a red-lettered day
in our country, We have already started a
process and I hope that all other Legislative
Assemblies in the country will pass similar
resolutions to abolish the second Chambers
whenever they exist, and Parliament will be
too glad to give its unanimous support as
it has givef to this Bill.

SHRI P. RAMAMURTI : At the final
stage when the Bill is about to be passed, ]

would only like to reply to some of the
questions raised by my hon. friend from the
Swatantra Party. He had stated that the
reason behind this Bill was that the people
were motivated by certain foreign ideologies.
[ would like to ask my hon. friend from the
Swatantra Party which was the Indian
ideology that gave birth to the S:=cond
Chambers ? Is it found in the Purgnas
or the Vedas or the shastras or the
itihasas or is it found in the Koran?
Where is it found? The very idea of a
Second Chamber was a British idea. In
Great Britain in their struggle against the
House of Lords which was not a democratic
institution but which was an embodiment of
the oligarchy, the people had to wrest power
inch after inch from the House or Lords,
and by suffernance it is there. Therefore,
to say that the Second Chamber is a wonder-
ful Indigenous ideology betrays the facts of
history. The people there wanted a certain
chamber, a conservative chamber which
would not represent the will of the people
but still would have sovereign rights io
order to obstruct progressive legislation by
the will of the pcople.

We can very well understand, that all
vested interests in this country will stand
for some sort of conservative organisation
like that.

The hon. Minister said that the Rajya Sabha
stood on a different footing from the upper
Chambers in the States. I do agree with
him. But I would also like to point out
one thing. If the States have got to be
represented properly in the Rajya Sabha, if
it should really be a House of the States, in
that case, the kind of representatlon which
is there now where bigger States have got
larger representation will not give a sense of
equality among all the States. Therefore,
it is absolutely essential that the Constitution
should be amended in order to make is really
a House of the States and not a House of
the States in name only. Therefore, I
submit that equal representation must be
given for all the States.

1 do not want to say much at thls time,
but 1 would only hope that after this Bill
receives the assent of this House, it will be
an example which the other States would
follow, and if the other States do not do so,
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[Shrl P. Ramamurti] equalily and proprtional representation
according to population. If !

we can bring forward an amendment to the the figures, you will see lh)::fl Imn]l:ti::t'

Constitution itself, or Government could
give a lead and bring forward a constitu-

tional amendment and abolish the upoer
Chambers in all the States.

SHRI S. KANDAPPAN : I should
like to say only a few words. [ am not

able to reconcile myself 10 the Swatantra
ideology of more aulonomy to the States
and their opposition to accept resolution
than passed unanimously by the West Bengal
Assembly without any dissent. Today, we
see a phenomenon developing in the country;
the tendency is to re:pect more and more
the rights aod seotiments of the States,
There has been enough erosion of the rights
of the States already, constitutional and
unconstitutional. Therelore, now it is right
for the Government to accept a unanimous
resolution of the Government of West
Bengal. There are other States which have
upper chambers. We have still ap upper
chamber in our State. The DMC policy
all along has been that the upper chamber
is superfluous, After we come 10 power,
due to various reasons which I have no time
to elaborate now, we have not adopted such
a resolution. Even today the majority in
the upper chamber in my State is Congress.
We retain it still because it serves some
purpose...(An Hon. Member : Abolish it
in Tamil Nadu also). Do not hustle us;
we shall take our own time and do it
When a State is keen on doing it, we must
respact the sentiments and I congratulate the
Minister for having done so.

To supplement the argument of Shri
Ramamurti, the terms Lok Sabha
and Rajya Sabha are somewhat mis-
leading. If it is called Council of States as
it is called in the Constitution, the whole
picture of the Rajya Sabha is clear. That
is what the Law Minister tried to make out.
But it should be made more effective so
that it really represents the States. I also
appeal along with Mr. Ramamurti to con-
sider the suggestion to give equal representa-
tion instead of representation on the basis
of population.

SHRI GOVINDA MENON : Now the
representation is net based on population.
There is weightage in favour of smaller
Blates. This is a compromise between

opposing equality.

SHRI S. KANDAPPAN : | am glad
the Law Minister seems to have an open
mind and I bope he will keep it in mind.

st gwe g st (qm) : F dme
& faam wee 1 9T 2 wEw 2 fe
0% fgraafes e asar #2w vad worar
1 9% Arewd A gorr o eadr ar
F A A oW fadw feary  wey
Wl gar-feafrae et 0w o g
&H I ITH TIRY ¢ SEw Sifw g
ﬁ?rmmrsrggarﬁma‘iargmi
U T A A w5y fr oz i dex
2R altagEd MY garfeafrarz
®) & S qUAT 37T 3T garr B, wEw
T FTFH A M FTE

T AW O TN RT 1 WY v
qar gw &9 w4 &, IEw g aga aiw
g% FX @9 s wfgy | fagm qf-
gz 9% faawr &5 gar & 741 39 &5 w1
TG =19 W ar § a1 79, 98 g T@ar
anfgd 1 agt o aqr-feafaar #t sran
T ot wifaw d g @R e qar
goI H @w g Jmar @

qg W1 T ITIAT AT §, TAET gH
@|rA F AfgT | 8T uw e %)
Y TN 9T AT qfEw | @i, sarfe
oft AT 2 T B L, ¥ ager
zigw &, At ag sfwat 9@ g& w1 @
wifed, gt g afae & ssg o &
qg 17 &4 9178 |

% g fam &1 g7 gudq sw@v g

SHRI S. KUNDU : Mr, Chairman, Sir,
today I am extrem:ly happy that this Bill jg
going to be passed, Today I fee] thap we
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turn a new leafl in the chapter of Indian
democracy, The other day, when the Bill
declaring Madras as Tamil Nadu was passed,
I was equally happy.

But I would like to remind the hon.
Minister of one thing. He said that the
opinion that this sort of a second chamber
should be eliminated is his personal opinion.
I would request him to see that his personal
opinion also gets the sanction as his party
opinion. The sooner this sort of antiquated
monument left by the British regime is done
away with, the better for the people. The
will of the people, the sovercignty of the
people enjoyed by them should alone be ex-
ercised through a fre: and democratic election
through their representative in the elected
Legislative Assemblles and this Parliament
and no other forum.

With these few words, I congratulate
the Government on this measure. 1 congra-
tulate the action of the West Bengal Govern-
meant also, and I also thank the Law Minis-
ter for bringing this Bill and getting it passed
during this session.

st TR et (geAr) - et
wglay, W Sqay § 59 51 f37 oF
tfagfes Ra 31 ST 7 gar AR
Fm= &t faam @ ¥ oy faoia e g,
agags AN gmEAAwles
g s d S @ fear g1 fFa ag
w AW F awgrg gav § fs ermy ol
Fwrf wsy Fw w0 oM Qg F@
T Il A A ¥ e ey
o & A fade s &Y Af w1 @

a1e & I ¥ & it wgaw @ fA-
™ w€m fF ag a3 afgy # wow
g ¥t g & fas o dw w70
g X VST TAT F 77 9T HIL YT F
feam ofeedl & mm o oY aga ar da
< fFr T @, 99 &) F=r T AW
& fawme d a<w e & w7 § s A
wwar &1 ¥ AreAr Ay qumw oAt
ot fawrT gwre ¥ AW ST AW_ @

EfF ¥ a9d agi #) frawr afewdl ®t
& &0 & fasfad ¥ s ow #30
| A ¥ THHE TI g G B Ay
Fra=rg & dar wor Tifge |

W Kk § aq § 5w fas w71 @A™
e g e fafa w5t 81 qurs 2 § o
I daw fagm w1 F fagig St mA
foar @ 1 mar 3 f& amr ot ag @t
A ax sww FIA 0

st T fag : oWl wENRT,
TFE R UT TgFaeE fm g, 9q fe
o A% w9 fEar mm @ ween s
T #E w3, I ards s Tfgg )
T AF T FT gEATA G0 AR FATH
gt ok w foq & sawl gugw
sTar g | g ¥ w1 Ftfas ad §,
At gw Wt YT @ ST W TP H
Tga war wgt w@t g1 § o fafreex
#1 ag fas = & foq garwaw
argar § 1w T ¥ FrE o
gt oify agfaes s @ o=t aw @
9T | g IE ATHY ¥ o
war A § 1 Fhw Afaw I wEr
wifeviz & f5 ag o9 gt sag
o Eat o ¥ e g
foe M QER gRgA A< gl ¥ @
fufrezr #t ardw FT§ &R sEw
mEAdE A Rt ards war g e gEd
qifeat & a1 femmar farn, Afem g @
aqw sx ¥ frarfemdy Hemgar g
fF qa Qg w g a9 |

it gwaE Aoy (JTIOA) ¢ wr-
ofa w@iag, & @ faw «Y a0 F2av § )
a4 arsf gw qgy awad fasafer
adrat ¥ F3i #) e ofwz 71 g9
F FT FTAT A av |
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@ vy F § g At a7 aifegy
¥oF fATason I@aT g w 2w
By A dHgma i wew
Tar dR fawa ofiwst # @3eq wmw
JAAT ¥ T F AL A E ) Agiav
o www ant, wfgat s Argafcds
aitg & wfafafe 213 § ANfs aeFr
& wral AR Afaal # d97 F@ § 1o
WA w1 ea @A wifge fF s
grafaw A @en $37 F AT ag F19 S
T A1 et W) faem gwEl & @
g, afs gk 3I; & X weg-geAw,
gt gfx wfaat & feai & Tow @ W
fadt Famg AW A g1 1§ mEAEe
¥, s wiasT & ot f oifeai e ¥
arg, Iy fadga s Jngar § f5 ¥ gw
a1 FY wAeqT F W HF gw AW F
arg &% atq g |

SHRI GOVINDA MENON : 1 do not
have much to add, except to thank all
sections of the House for the support they
have given to this Bill.

SHRI S. M. BANERJEE : On a point
of order, Sir. WX MIET A% AET g §
fip ** '

MR. CHAIRMAN : It is expunged.
The question is :

“That the Bill be passed™.

The motion was adopted.

MOTION RE ; ENCOURAGEMENT
TO SUBVERSIVE AND YIOLENT
ACTIVITIES IN THE COUNTRY
ot s R : (2rge) ;e
afe #grew, § yena swar § -

“fs gg weAIfas @@ g
aqT $9 F74 2N 4O 39 A ag-
wE Y qar fgaens  afafafa)
5 fa@ 91 @ NEEA ¥ IO
feafq ox fasrz fomar o 1”

TH ag TR IRqd $ Y sravywar
ww fou ot f§f ——

MR. CHAIRMAN : He can continue
his speech on the next occasion,

LANGUAGE OF LAWS BILL*

it T e (719e) ¥ s
e s g fF faed) aar sigsh ¥ o
g faam amd & fou gumew @
a1 fadas = wega wA # agwfa &
il '

MR, CHAIRMAN : The question is :
““That leave be granted to introduce
a Bill to provide for simultaneous in
Hindi and English.”
The motion was adopted.
st s orent : # fadas W)
S F@TE

**Expuged as ordered by the Chair.

*Published in Gazatte of India Extra ordlnary, part Il section 2, dated 16-5-69,
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16.18 brs

ALL-INDIA INSTITUTE OF MEDI-
CAL SCIENCES (AMENDMENT)
BILL*

(Amendment of sectlons 2, 4, etc.)

i worite (i) ¢ &
s@T @ g fF wfes iy fafean
fawr @err sfafraw, 1956 # gaiea
F@ e faqgs 1 @ 7@ A wgwfa
&t Sy

MR. CHAIRMAN 1 Motion moved :

“That leave be granted to int-oduce
a Bill to amend the All-India Institute
of Medical Sciences Act, 1956.”

SHRI SHRI CHAND GOYAL (Chandi-
garh) : Sir, I rise to oppose the introduction
of this Bill. Iam well aware that this
is one of the most important institutions of
medical research devoted to teaching, research
as well as clinical work. We have a similar
institute at Chandigarh of which 1 am a
member. I know that the Mudaliar Co-
mmittee brought forth a wvery exhaustive
report and made various recommendations,
I was expecting the Government to bring
forward an exhaustive Bill incorporating
all those recommnedations. This is a piece-
meal attempt to solve one problem or the
other. The desirable thing would have
been that Government should have brought
an exhaustive Bill incorporating all the
recommendations. The purpose of the pre-
sent Bill is to create a stafl council to give
them adequate representation on tbe govern-
ing body as well as giving representation
to the student chairman,

There was also one of the recommen-
dations of the Mudaliar Committee. In
its first recormmendation it had said 3

““The administrative structure should be
Divition No. 30
Atam Das, Shri
Banerjee, Shri 5. M.

Behera, Shri Baldhar
Birua, Shri Kolai

AYES
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more like that of modern university.
The academic staff should be repre-
sented on the governing body."

But apart from that they made twelve othar
recommendations. My objection is that
since those recommendations are not finding
any place in the present Bill it will not
serve the desired purpose.

At the same time, I would like to add
that the Bill is taking birth in very unhappy
circumstance. I have in my hand Shri Madhu
Limaye's Spotlights on All India Institute
of Medical Sciences and Shri Limaye had
raised this matter, I am very sorry to point
out that a man like Shri Madbu Limaye
had raised the question of regionalism on
the representation of the staff in the Institute.
In his letter 10 Shri K. K. Shah he says :

“The fact, however. is that at least 9
professors and 11 associate professors
are from a particular region.”

I hardly expected a regional approach from
Shrl Limaye and this is why I am saying
that the Bill is taking birth in very
unhappy circumstances. It is wvery clear
from this report that his mind was agita-
ting over this. Since there was this question
of regionalism on the composition of the
staff, to solve that problem this piecemeal
legislation is being attempted,

My main objection is that this will not |
solve the problem. The Goveroment should
bring forward an exhaustive legislation on
the subject incorporating all the recommenda-
tions even making a provision for adequate
representation of the members of the staff
on the governing body ([Interruptions).

MR. CHAIRMAN 1 The quRstion is 3

“That leave be granted to Introduce a
Bill to ammend the All-India Institute
of Medical sciences Act, 1956."

The Lok Sabha divided :
16.27 hrs.

Daschowdhury, Shri B. K.
Fernandes, Shri George
Joshi, Shri 5. M.
Kapoor, Shri Lakhan Lal

£y
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Khan, Shri Ghayoor Ali
Kisku, Shri A. K.

Kundu, Shri 8.

Kushwah, Shri Y. S.
Madhukar, Shri K. M.
Mahajan, Shri Vikaram Chand
Meghachandra, Shri M.
Misra, Shri Srinibas

Molahu Prasad, Shri

Ahirwar, Shri Nathu Ram
Babunath Siogh, Shri
Bansh Narian Singh, Shri
Barua, Shri Bedabrata
Bhagavati, Shri
Bhandare, Shri R. D.
Buta Bingh, Shri

Chanda, Shri Anil K.
Chandrika Prasad, Shri
Chatterji, Shrl Krishna Kumar
Chaturvadi, Shri R. L.
Chauhan, Shri Bharat Singh
Choudhary, Shri J, K.
Das, Shri N. T.
Deoghare, Shri N. R.
Desal, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Devgun, Shri Hardayal
Dhillon, Shri G. S.
Dixit, Shri G. C.
Dwivedl, Shri Nageshwar
Ganga Devi, Shrimati
Goyal, Shri Shri Chand
Gupta, Shri Ram Kishan
Hazarika, Shri J. N.
Heerjl Bhai, Shri

Hem Raj, Shri

Jadbav, Shri Tulsidas
Jadhav, Shri V. N.
Jamir,®Shri S. C.

Jena, Shri D. D.
Kachwal, Shri Hukam Chand
Kamble, Shri

Kamla Kumari, Kumari
Kasture, Shri A. 8.
Katham, Shri B. N.
Kedaria, Shri C. M,
Kesrl, Shri Sitaram
Kinder Lal, Shri

Kothari, Shri S. S,
Kureel, Shrl B. N.
Kushok Bakula, Shri
Laskar, Shri N. R.
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*Nayar Dr. Sushila
Nihal Singh, Shri
Pandey, Shri Sarjoo
Paswan, Shri Kedar
Patil, Shri N. R.

Ram Charan, Shri
Sharma, Shri Yogendra
Thakur, Shri Guoanand

NOES

Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Majhi, Shri M.
Malhotra, Shri Inder J.
Mandal, Shri Yamuna Prasad
Marandi, Shri

Mastar, Shri Bhola Nath
Masuria Din, Shri
Melkote, Dr.

Menon, Shri Govinda
Mohammad Yusuf, Shri
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Murthy, Shri B. 8.
Murti, Shri M. 8.
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Pandey, Shri Vishwa Nath
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubhal
Patel, Shri N, N.

Patil, Shri C. A,

Patil, Shri Deorao

Patil, Shri S. D.

Patil, Shri T. A.
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Radhabai, Shrimati B.
Raghu Ramalah, Shri
Raj Deo Singh, Shri
Rajesekhran, Shri

Rajni Devi, Shrimati
Ram, Shri T.

Ram Dhan, Shri

Ram Swarup, Shril
Randhir Singh, Shri

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath

316

*Wrongly voted for ‘AYES'
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Roy, Shrimati Uma
Saigal, Shri A. S.

Saleem, Shri M. Yunns
Sambasivam, Shri

Sanji Rupji, Shri

Sankata Prasad, Dr.
Savitri Shyam, Shrimat]
Sen Shri Dwalpayan

Sen, Shri P. G,
Sethuramane, Shri N.
Shah, Shri T. P.

Shambu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madho Ram
Shashi Bhushan, Shri
Shastri, Shri Ramanand
Sheo Narain. Shri
Shukla, Shri Vidya Charan
Singh, Shri J. B.

MR. CHAIRMAN 1 The result of the
division is : Ayes 25; Noes 125

The miotion was negatived.

sit 7y famdr (477) : Feqw w@aw,
Th OF T FgA @, T F A A aniy
AT gHAT R 1., (WEaww) ... AW

FO @17 g dfe

MR. CHAIRMAN : No, [ am not going
to allow any more discussion on this. I pass
on to the next item,

ot 7y fomdt : weww wERw, AT
EEAT F1 I & |

MR. CHAIRMAN ; What is it that he
is raising as a point of order ?

it wy fond : carge o W gAR
a¥ft ot hEer w3 ?

MR. CHAIRMAN : I want to know
what it is about, I it is on the Bill, I am
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Spatak, Shri Nar Deo
Solanki, Shri 8. M.

Sonar, Dr, A, G.

Sondhl, Shri M. L.

Sunder Lal, Shri

Supakar, Shri Sradhakar
Suraj Bhan, Shri

Sursingh, Shri
Suryanarayana, Shri K.
Tiwary, Shri D. N.
Tiwary, Shrd K. N.

Tula Ram, Shri

Uikky, Shri M. G.
Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra

not going to allow it,

it 7 foud : @l & oo w30 ?

MR. CHAIRMAN : That is over. If
he wants to raise a point of order or
something else, I will allow it. But not on
this Bill, If it is about the order of business.
I will hear it.

st 7y foad . woaw wgEw, A
EIEE ME AETE ATET ATH faomg
Fart § | A AQ a9 g ..

T W w2 o g g

fagfond: &7 &, a9 g
TE g & = 1w

wegw AEIRT, faet agedl & fadas
taH miow faAr s @ g fs
frolt geedl & fadgs &1 ERTEE ¥
e 9T faQ €Y AT | & A Iawr
dveaT wey § a difed 1 ... (swwwm) L
F o ®Y A9 AGEAT AT A0GAT E |
frslt agedl & fadasl &1 reww )9

s *The following members also recorded
AYES : Sarvashri V. Mayavan and
NOES : Sarvashri Meetha Lal Meena

their votes,
Madhu Limaye.
and D. N. Deb and Dr. Sushila Nayar,
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[t =y fomd]
g2 fady 7€ g1 wifgd 1 v ¥ & A
g # arar § ag afwret @ g s
w@afedt & faems &% gam 0 at
AT 59 T g Waed & f% 9 & gur
9T us oF faw &1 @09 fear s ?
gumfa AE1ed, ®A-@d &1 A IaAr &
wEew g1 ¢ |

MR. CHAIRMAN : That is finished

now. I have understood you. Please resume
your seat. I will give my ruling.

stwe fomd cqramE §, PR w
fraa & ?
SHRI S, KUNDU (Balasore) : The only

point is that a conventlon has been set that
at the time of Introduction...(Interruptions)
)

MR. CHAIRMAN 1 Order. order ; no
please.

@ wy fowd : @Rt wewd, &
fedaf@dagin @§| I= ™
gaT # uw aga WA A f g
... (vaww... 1T geE N, gw
=@ A A A g .

ot Torert fag (Ve0s): &9 IR A
Fgi 3@ &1 q At & A, oF ¥ ¥
TATE | ... (STEEEA)...

&t @y foud : wuwfy wgea, &
fraa w0 WgaT g 5 a5 & Ao agi
qeadt g1 @gT A FHAE WA
60 =% gedl § | W9 T@ 1@ S AR
Afqr—aamETd & AT qg HEAT HL
fr fradt zo faad ot fiw o1 &,
o faw ®1 TR e « faay fear
a7 at frdt @i %, @e agl 9T Agt
ar qriF | gadT wondtF ag T TS
gwar & 1 7@ &1 Faew g 6 S agE
aror @@ §, 9@ @ fadd @@ §
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srgaAE Aeast fa@f ) @y s & 1@
Fa ¥ sEt ATTRT A FAMY
srfrer F<AT 9r8aT § fv o @gh ¢ fedt-
I FLAAT A —aAg qgT & Ay
gAT & W SEF[ ANAT A(GRY qAY AT
¥ qraar qgar | wiwg et 3 fedtaT
¥ 91 fRar g—3g 99 ¥ wawArw 9
& wf ¢ wifs sw et ¥ I agea

CAqTH TF AT g9 § sgrar e ¢

Hfaa & df@@ & aff o w § @
gFar § Al &1 faw @uw B,

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): 1 want to say something
about this matter,

The hon. Member says that there is a
convention or a practice that private Mem-
ber's Bill should not be opposed at the intro-
duction stage. There was a practice in this
House before that no Bill should be opposed
at the introduction siage, It was only the
Members from the Opposition who had
begun to oppose it. They have done to this
before, They have gone to the extent of
opposing even the Finance Bill at the intro-
duction stage.

SHRI MADHU LIMAYE : Government
Bill.

SHRI MORARIJI DESAIL : Why should
private Members Bill be treated similarly ?

st wy foag : @17 @ g3 9 ofc-
9t & fasge s A §

SHRI MORARIJI DESAI : 1 am very
familiar ; 1 am more familiar than you are.

st wy fomd: & e W faw
¥ ar ¥ #g @ 9T, A9 TaAEe faw
FaAFERE

SHRI MORARIJI DESAI : I am speak-
ing of all Bills. It was a practice for all
Bills.

it aw forwd : ag o Frr § Y &0
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SHRI MORARIJI DESAI ;: They them-
selves have done. Therefore, if a Bill is bad
it is bound to be opposed wunless they come
to this that no Bill be opposed at the intro-
duction stage.

St W wOARE . HIT S AT,
ok fas & T & o fraw 2, fomar

Frarc 9 fadw ST awa €

sit o fag ;o ang A A amEws
oY & fa@ #T gEowET A 97 )

ot 7y fowd : ag @ AT F7 TR
g | ¥few ggd aX § ft gwRar ar fs
wa Wiz & a ¥ adaeAfa ¥ S0
oo (qEEm) L

SHRI D.N. TIWARY (Gopalganj) :
About this matter.........

MR. CHAIRMAN : About what ? That
matter is mow finished. The Deputy Prime
Minister replied to it,

SHRI D. N. TIWARY : [ am giving
instances of private Member’s Bills...

MR. CHAIRMAN : No please ; that is
finished. Now, I go to the next item. Shri
Kushwah,

16.35 hrs.

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*

Amennment of section 3, 4 etc.

ot aqa=a fag gwarg (o) -
garefa wgwa, & www s g
W4T waeqi & Faa aar war sfafram,
1954 % sy gWiT F T fa¥a® F1
Ry < Y sl & W@ |

SHRI S. M, BANERJEE : I
OPPOSG:-sesane

rise to
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ot vy femd (497) @ g fas &7
feetaa grm

SHRI SRINIBAS MISRA (Cuttack) : T
rise on a point of order under rule 67.
Another Bill has been introduced by the
Government. So, after the introduction of
that Bill which is an idential Bill, cannot be
introduced.

MR CHAIRMAN : You are wrong. The
Government's Bill has not been introduced.

SHRI 5.M, BANERJEE : 1 rise to
oppose the introduction of this Bill both
moral and on technical grounds, Mr,
Kushwah is an hon. Member of this House;
he is an independent Member, having learn-
ings towarns the Opposition. I am opposing
grant of leave to my hon. friend who belongs
to the Opposition to introduce the Bill,
Previously a Bill was moved by Mr. Panna
Lal Barupal. Now attempts are b:ing made
to raise the salaries and allowances of the
hon. members of Parliament. [ am happy,
Mr. Morarji Dzsai, our Finance Minister,
is sitting here in this House. Mr, Panna Lal
Barupal's Bill was opposed by m: and
others. Governm:nt wanted to bring a Bill
and that Bill was 1o be introduced today,
But the hon. Speaker, in his wisdom, did
not allow that and so, the Bill was not intro-
duced.

19.37 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

One Bill, moved by Shri Panna Lal
Barupal, is pending in this House. That
is to give certain amenities to Members of
Parliament. Certain clauses in this Bill
which Mr. Kushwah wanis to introduce
with those that are contained in that, An-
other Bill j. e., the Government Bill, which
was to be introduced but which was not in-
troduced because the hon. Speaker, in his
wisdom, did not allow that, also contains
practically the same provisions, raising the
daily allowance from Rs, 31 to Rs. 51. For
your information, may I read certain clausss
of this Bill and say why I oppose this Bill ?
What Mr, Kushwah wants is,..

‘#pyblished in Gazette of India Extraordinary, Part II, section 2, dated 16 5-69.
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AN HON. MEMBER 1 He is going
into the Bill.

MR. DEPUTY-SPEAKER : Please do
not go in the details of that. You mention
one or two instances and finish, Oanly the
question of principle should be debated at
this stage.

SHRI S. M. BANERIJEE 1 1 have already
said that I oppose its introduction both on
moral and on technical grounds because this
Bill contains the same thing. which Mr.
Raghu Ramaiah has mentioned in his state-
ment. Apart from the other concessions,
the daily allowance is to be raised from Rs,
31 to Rs. 51 per day. (Interruption).
The Government's Bill was there; it was to
be introduced today. Mr, Kushwah wants
not only this but also air-conditioning...

MR. DEPUTY-SPEAKER : Please do
not go Into the details. As I said, you have
only to oppose the prnciple. That is
all,

SHRI S. M. BANERJEE 1 I want to
oppose it because when the Central Govern-
ment employees wanted a need-based mini-
mum wage, to employees were shot dead...
(Interruptions).

MR. DEPUTY-SPEAKER : These argu-
ments could be put forward when we take
up consideration of the Bill and not at this
stage. You have to oppose the principle.
You have exercised your right. Now I will
put it to the vote of the House.

SHRI S. M. BANERJEE: Only one
mipute, Sir. You did not allow us to put
questions on Mr. Raghu Ramaiah's statement
In a sense, the Bill was pot intorduced. He

Divison No. 31]
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Ahmed, Shri J.
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Chandrika Prasad, Shri
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should not have made that
(Interruptions)

MR. DEPUTY-SPEAKER 1
absolutely irralevant,

statement,

This s

MR. DEPUTY-SPEAKER 1 This morn-
ing I gave an opportunity that you would
read the statement and I will permit you.
You said ‘No’. Now there can be no

_more question, no more reference. Please

resume your seat.

Now I will put the question.
ot 79 fomd (FA%) - & g FTw
R IFTCAT W@ ¥ FOr F@r @

gramos fraz o gawr a7 T8
Ecll

MR. DEPUTY-SPEAKER : You are a
master of procedure.

If I permit you, I will have to permit
others, On this occasion when he had given
notice that he would like to oppose it at the
introduction stage, he was permitted to
say a few words regarding the priociple,
Beyond that I cannot extend the scope of
the debate at this hour. Now I am putting
the question.

The question is :

“That leave be granted to introduce a
Bill further to amend the Salaries and
Allowances of Members of Parljament
Act 1954

The Lok Sabha divided 1

16.44 hrs
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*Sankata Prasad, Dr.
Satya Narain Singh, Shrl
*Sethuramae, Shri N,

MR. DEPUTY-SPEAKER : The result}
of the division is :Ays-124; Noes-18,

The motion was adopted.

st Toawa fag ywam : Sareaw o,
# fadas Y Fwav g

16.42 hrs.

CONSTITUTION (AMENDMENT)
BILL—contd.
(Amendment of articles 75, 164, etc.)
by Shri Kameshwar Singh

MR. DEPUTY-SPEAKER : We will
now proceed with the further consideration
of the Consitution (Amendment) Bill.

&t 7y faad : (%) Iarsqe wEay,
e W g1 § IR faQe § § gg QA
gl g g | 97 WerE gE A A
wIT A W Fg W fEar 9w A qmE
agl F At 5 a9 F FAAEY DY THA
Frear

& 7Y e Srgar | TR A Qe
i

MR. DEPUTY-SPEAKER 1
Minister will reply.

Now the

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) :  Sir, there are three points
in the Bill. The most important is this,
whether Chief Ministers and Prime Mini-
ster should be M:=mbers of the Lower
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Sharma, Shri Yogendra
Singh, Shri J. B,

Houses at the States and at the Centre.
It is oot a question of opposition to that
principle with which I oppose this Bill
now. Because, this matter was considered
in the Committee on Defections. This
Committee on Defections was appointed
by the Government of India on the
recommendations made by this House.
And, that Report has been placed on the
Table of the House by the Home Minister
early in this Session with a statement that
he would welcome a discussion on the
recommendation of the Committee in this
House.

Since a discussion on the recommen-
dation of that Committee has to take
place in this House, I submit, it would
be premature now to translate one of
the recommendations into a part of the
Constitutions,

For that reason, and for that reason
only, I would oppose these provisions for
the amendment of Articles 164 and 75
because we are discussing the matter.

Now, Sir, if you go ino the Report
of the Committee on Defections which
has been laid on the Table of the House,
you will see that this recommendation
also is there, by the majority, and itis
coupled with some other recommenda-
tions also.

Sc, this is a matter which has been
taken as a whole picture and for that
reason I would submit that Shri Kamesh-
war Siongh would be wellsadvised now
10 withdraw this Bill.

Then, there is Article 326 which
provides that the right of franchise in

*Wrongly voted for NOES

{The following members also recorded their votes :

AYES 1 Sarvshri 5. N. Misra,
Ganga Devi.

N. Sethuramae, Dr.

Sankata Prasad and Shrimati

-

NOES 1 Sarvshyi Ghayoor Ali Khan and K. M. Madhukar.
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India will be for those who are 21 years
old. He wants to reduce itto 18 years.
Mow, Sir, this is a matter on which
there should be a dabate. We have got
to consult the States. We have to consult
the Election Commisssion not legally only
but as a matter of principle and it would
be better that all finterests concerned are
consulted on such a matter before we launch
upon an amendment of the Constitution to
reduce the age from 21 to 18,

There would be many in this House
who would support that proposal. At
the same time there would be many who
may mot like that proposal. Therefore,
that is a matter on which much more
thought s necessary.

For these reasons, Sir, I hope, Shri,
Kameshwar Singh will agree to withdraw
the Bill.

MR. DEPUTY-SPEAKER : There is
a motion for circulation. Are you opposing
that also 7 Are you opposing both ?

SHRI GOVINDA MENON : Yes.

MR.' DEPUTY-SPEAKER 1 Then, I
will put these to the vote. I will have
to put the circulation Motion first.

SHRI S. KUNDU (Balasore) :  Sir,

you kindly give me some time,

MR. DEPUTY-SPEAKER : No, please,
The time is over,

ot wiRvae fag (wafkar) : g% aga
FET & arg wgar T5ar ¢ e fafe-
T ared & ag #a ¢ 5 fedanw o9
F 5 fog @ 9 o< fewadaa gt &l
I0¥ 9 98 TF eI & a6 § | DA
wgi a% e WAl &1 faue e ER
ST #AT B @6 G Y FH W AS
@k W A arn @ e gEd A A
ag Ut e i 3 € fF gw o few-
wa grit | feelt oY sy T w1 7 AW
aF At ¥ 7@ FET AR §, SEAr s
FAAW FAE | T Aw ww A

4
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g ams ¥ ¥ s fafewr missie &1
REMWAE 73 sea § 5 fafew
qifsiz o §t wax q1% qifedcd | &
AT TAST AEAT § 1 agf 9¢ afe-
qrdy FAT & | SHY W SFRIT H AWy
FTagar g 1902 % orF gewad &
a1z wrer as fafewr afediz & #
gI99 AT F1E FT qI€q FuTT AT ALY
g1 & | SO 1z ¥ fafew miwde #1 78
R IET R :

Time has come for us when the direc-

tion of policies can also be placed on

the House of Commons,
el Y ST AT A F W AT AT
3§ T wam w41 afg asg @ w1 At
$4t feafq qar § argir ? & qwei-
fafedt #t ara oz it aav gw § @fa-
ar & anfess 75 (3) Mo &1 o
qg 9TF Fgr T

Council of Ministers shall be colle~
ctively responsible to the House of
the People.

fafa w4t dfam & @@ w=a &
S qarfas 48 96 § fF sefaw e
fafeest it & gaa feaoaifafafest s
g ¥ afa gl s@wmy 3 f5 4t
fafer afifeafa s & sroalt s wama
HoAt e @ ¥ g 1 et gfier e
agi A & | I W 9T g I W Fr
Fradl @ awE A A A q@h
fafer ofcfeafe a@ go= 7 & 1 oo
A & feg d9 g it W fIR
e |

g TR AW A fedww WA
#t ot feald § 9w ax TmEa fHr
Igat frid A it e S a4 oft amT A
W fadaw #1 @ Far gy A &
mmg,n
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SHRI GOVINDA MENON : As mem-
ber of the Committee, I too agree. I said:
Let us discuss it.

=it wrvae fag : 92 a0 & fs ==
Wt fer 1 3fea fee At T @ e
®Y @Y FI A F #91 amafw &, ag A
qag & 7€) arm g1 fex o w6 38
waq wifgg @ o faw &@ F fog ?

SHRI GOVINDA MENON : I do not
object to the merit

ot s fag . avFE W
A F | I gqeq A ¥ ww fadas @
qr gg 9 S sfagaw wrwa § SEs
fazgr FTEm

MR. DEPUTY-SPEAKER : He is not
prepared to accept it.

st e fag: o9 & faw & gad
WO O WA g 1 gaw ¥y qg AT AR
fe Y warfaae Y 71g § o9& 21 W
¥ w21 2 18 @A ¢ faar @rg | TWAA
qréf & gEeq oA Ay Ty HA g AG”
§ AT R @ T FOAGAE & | TEA
us woa faar & fw 18 9 57 24 @1
gt wnfge ques wanfasre Y arg 1 &
aumar § % eaaer ardf a6 fr g AN
nfrsitaar 1 393 g 9a% garfas ao
AGHY FASAT TG Fq1gAr g ot oY g
gfagy Y TgAr st &0

% ¥2 § e gard fafa 54 it ag
Afi s e Az AN Iw 24 7 A,
fea fwt Wt ag MRS T(T Fga & |
aqw § A ara § 5 a8 gasr A
e FAH w1 F@fa g ? A ag
TE® & A & @Y 5w 0d A g fF
39 |7 Ao 9 fAEy wmyg 21 e R
w7 A1 18 a1 & L g I+ famw

MAY 16, 1969

(Amdt.) Bill m

gl &1 S 3w wRer T fadw
FQ § 0 Amml o fraw J@
g1

SHRI GOVINDA MENON : Why not
16 years ?

SHRI KAMESHWAR SINGH 1 You
want that 7 I will agree with you.

SHRI GOVINDA MENON :
amend like that.

You

SHRI KAMESHWAR SINGH : You
move an amendment. I will agree. 3Tq

Fot 1A ¥ Y g2y &1 A AgT @ A
AN

st g fowg : s10w arf A dwEe-
fr srzTeg W &t & ar gt ?
SHRI GOVINDA MENON : Why keep
itat18?
ot vy fomd : ®w & T @
6T § A AT 2 TFd § v 74 7
SHRI GOVINDA MENON : I did not
oppose it on merits. I said that some fur-
ther consultation was necessary.
st vy fong : fex @sddma A
@11 fade & fou asgamw AT g
g

SHRI GOVINDA MENON.: That
would affect the discussion on the report of
the committee which has been laid on the
Table of the House,

st wdax fag:  sorw wgew, &
qgx & g IHT § % o wgew ¥ qw
&t aff 1 ¥ 97 gy BT
T ® qar T fr ag w4 wEw AgT §
qg qgT AKHIG HT AT §

fam AT gael ¥ W g & W
a5 a9 fEm ase feg §, & o°¢ -
1% 3AT SEAT § |
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AT FE, o7 SErEEl aedt, &
Fg1 fs gafedl %1 18 af % sy & 9
& #1 gF faor oifge, ¥ @i &
agh v ¥ grw & AEf amar v afex

I JAFT A T AT §, AR § gl
THLT G g |

it wTRAIT e (3r9e) @ # AE-
A7 gzed #Y e qarm awar g 5 ag
AT & yrHfas fraw § f @ gfg &
qfgsar gas & 25 af i It §, A
Far F 1677 18 a9 F &t o I & ) W
foq st ozfeai #1 18 ad 1 g
77 3 1 afase 2 femr amd, @ g
1§ aafe 71 &1

SHRI S. KUNDU : My hon. friend
Shri Kameshwar Singh would pardon me for
minute. I rise on a peint of order in regard
to the motion for circulation. 74 (iv) says :

**that it be circulated for the purpose
of eliciting opinion thereon ;™.

The hon. Minister says that in principle he
agrees, but a lot of discussion is necessary in
the States and at the other levels. Discus-
sion is a prozess of dialogue and the process
of dialogue is to collect opinions. If he is
agreeable that opinion is to be collected...

MR. DEPUTY-SPEAKER : What in
the point of order ? There is no point of
order, He is only arguing. 1 would not
merit this.

SHRI S. KUNDU 1 He has said that
he would even agree if adult suffrage Is given
at the age of 16...

MR. DEPUTY-SPEAKER : There is
no point of order. The hon. Member must
resume his seat now. Has Shri Kameshwar
Singh finished his speach ? Shall I put it
to vote or is he withdrawing it 7

SHRI S, KUNDU : If you treat Mem-
bers like this, then I do not know what to
do. I just want to explain one thing. It is
a question of adult suffrage...
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.

MR. DEPUTY-SPEAKER : Has Shri
Kameshwar Singh concluded his speech ?

SHRI KAMESHWAR SINGH : No.

SHRI S. KUNDU : The word ‘adult suf-
frage is there in article 326 of the Constitu-
tion. If a person becomes an adult at the
age of 18, then under the Consititutlon as it
stands, the suffrage would be taken away...

MR. DEPUTY-SPEAKER : The hon,
Member should resume his seat now. I
have not permitted him.

SHRI 8 KUNDU : If you are allergic
to it, I cannot help it.

= lnitm fag : STerE wRrew,
Fgs ¥ 17 9z & ¥ fafe o4 51 78 =<
mar ¢ fv amaz 18 o= it ag FT
¥ 3% IW 31 77 I e, =ifF amer
Fo ¥ oeh qgamA =1 § fr foed
Ww, AW QIS § W SN ¥ T w1
ST @ § 1 gAwy Afaa F wreer aww
ay & faara wwrs, EAd st ATy
FgaaR ) wtecd fogm A
2y & fafsrs Wil & and gu 3Qeme
gaFt A gafedt § arg g R W
W AT 74T F1 EgR A g, 9
ot =ifsal & A @, IEF FROT W H
9 ga¥ 1T qafoat @ s R W
7= & faars ) AEY | 5w G A
| IMF NS F g FE gt
g &1 7 at 98 e w1 9w
g aa @ fawsl ¥ for Qo &
sraeq w3t § | wEifer S g A
TR 5w A & Al IR gAw
fomaY g 21 9% & 9 gPY, I q@
Atz 78 T 1972 #F 50 fafeqw art 5
FO7 gaw 18 o= & {1 wawy ww
g Fq 5 0T Ml 1 warfoe g
fadar | &g any et Y w9 R W
FTHI H AT AGT DT | & Faedi ¥
Fgl, FAI AET 7 Tgr {5 ag a9 -
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[ s fog)
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gawl &1 aqat T AT g ¥ wgw
wrgar § fF o wetT a7ga ar Wer A
18 @rer ¥ @ &1 a7 san faew Y @Y
R, SHang T A ¥ A A &
qmeifass o § S Iewdz gn
FF FTCO0 AT FT AT F9 ) @
;T A JSTE WS A O FT Y I
wrAfas W TG SN ST AT | 1]-
fer § sk sk gm f5 TR gl
s R AR | agi § oF awer F
s &, TQg§ AT F = foa-
AT, FHE T ge N g g faw
¥ @gua € 1 g2 gt faw #1 wdwa
fear | aga Y e Y war @ 5 -
sk fefers somae 8, et Awg 5
A-rradifeees § | afat 5 ga% Aa-
w7 341 gar g 7 fad o awedl A w0
azq ¥ wm fowr @, @@ zw fadogs &
ggafa gFe M &1 @ SEy wgma § 1
fafa 7= #g7 3o AT & 199 39 A<
§ AT ¥ W =g &Y, ae A &g
& 1 wifex § & w70 w1gar § 5 T
BT ST AT I /€ Aqwwy ¥, 96
ot I Y gaF & A= 7@ A=y
g 5 % ag ar gwa &, wifF 20
1% A A FHA T AT, I wWeeT-
=T frar § sust 1€ s gas wre adf
s gFar 1 gafeu & IJqd gm,
awft 3 waw &, ™ fadaws #1 og
AAF |

MR. DEPUTY-SPEAKER : First 1

shall point the amendment of Shri Madhu
Limaye to vote, The question is :

“That the Bill be circulated for the
purpose of eliceting opinion thereon
by the 25th November, 1969"",

The Lok Sabha Divided.
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Bhandare, Shri R. D.
Bhola Nath, Shri

Buta Singh, Shri

Chanda, Shri Anil K.
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Choudhury, Shri J, K,
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Dalbir Siogh, Shri

Das, Shri N. T.
Deoghare, Shri N. R.
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Dixit, Shri G. C.
Ganga Devi, Shrimati
Gavit, Shri Tukaram
Gupta, Shri Ram Kishan
Heerji Bhai, Shri

Hem Raj, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjivan Ram, Shri
Kahandole, Shri Z. M,
Kamble, Shri

Kamala Kumari, Shrimati
Kasture, Shri A, 8.
Katham, Shri B. N,
Kavade, Shri B. R.
Kesri, Shri Sitaram
Kinder Lal, Shri

Kureel, Shri B. N,
Laskar, Shri N. R.
Lutfal Haque, Shri
Mahadeva Prasad, Dr,
Maharaj Siogh, Shri
Malhotra, Shri Inderjit
Mandal, Dr. P.
Masuria Din, Shri
Mehta, Shri P. M.
Melkote, Dr.

Menon, Shri Govinda
Mishra, Shri G. S.
*Molahu Prasad, Shri
Mrityunjay Prasad, Shri
Murti Shri, M. 5.
Nageshwar, Shri

Nayar, Dr. Sushila
Oraon, Shri Kartik
Palchoudhuri, Shrimati Ila
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Parmar, Shri Bhaljtbhai

" Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubhai
Patil, Shri 8, D.

Raghu Ramaiah, Shri

, Bl

Raj Dev Singh, Shri

Rajani Gandha, Kumari
Rajasekhran, Shri

Ram, Shri T.

Ram Swarup, Shri

Randhir Singh, Shri

Rao, Dr. V. K. R. V.
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saigal, Shri A.S.
Sambasivam, Shri

Sanji Rupji, Shri

Sen, Shri Dwaipayan

Sen, Shri P. G.

Scthi Shri P. C.
Scthuramae, Shri N.
Shambhu Nath, Shri
Sharma, Shri M. R.
Shastri, Shri Raghuvir Singh
Shastri, Shri Ramanand
Sheo Narain, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Sinha, Shrimati Tarkeshwari
Sanatak Shri, Nardeo
Solanki, Shri 5. M.
Sonavane, Shri

Supakar, Shri Sradhakar
Sursingh, Shri
Suryanarayana, Shri K.
Tiwary, Shri D. N.
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.
Veerappa, Shri Ramchandra
Verma, Shri Prem Chand
Virabhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shrl N. P.

MR. DEPUTY-SPEAKER : The
result* of the division is: Ayes 37;
Noes 106.

The motion was negatived.

MR. DEPUTY-SPEAKER : This being
a Constitution (Amendment) Bill, we have
got to follow a certain procedure, as you
know. Let the Members understand what

*Wrongly voied for NOES

*The ({pllowing members also recorded their votes t

AYES : Sarvshri Abdul Ghani Dar,
Bansh Narain Singh and Molahu Prasad,

NOES : Shri S, N, Misra,

Brijraj Singh, Kotah, B-ij Bhusan Lal,
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is the position. 1 am calling for a Division,

The question is

“That the Bill further to amend the
Constitution of India, be taken into

consideration.”

The Lok Sabha divided :

Division No. 3371 AYES [I7.10 hrs.

Abraham, Shri K. M.
Bharat Singh, Shri

Brij Bhusan Lal, Shri
Brij Raj Singh-Kotah, Shri
Chandra Shekhar Singh, Shri
Esthose, Shri P. P.
Fernandes, Shri George
Goal, Shri Shri Chand
Jena, Shri D. D.

Joshi, Shri 8. M.
Kameshwar Singh, Singh
Khan, Shri Ghayoor Ali
Kushwah, Shri Y. S.
Limaye, Shri Madhu
Madhukar, Shri K. M,
Majhi, Shri M.
Mayavan, Shri

Misra, Shri Srinibas
Mody, Shri Piloo
Molahu Prasad, Shri
Nayar, Shri K. K.
Nihal Singh, Shri

Onkar Siogh, Shri
Patil, Shri N. R.

Ray, Shri Rabi

Satya Narain Singh, Shri
Sharma, Shri Yogendra
Shastri, Shri R.

Singh, Shri J. B.
Sivasankaran, Shri
Suraj Bhan, Shri

Yadav, Shri Jageshwar

NOES

Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad

Arumugan, Shri R, S,
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shrl

Barua, Shrl B-dabrata
Basumatari, Shri D
Bhandare, Shri R. D.

Bhola Nath, Shri
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Buta Singh, Shri
Chanda, Shri Anil K.
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Choudhury, Shri J. K,
Dalbir Singh, Shri

Das, Shri N. T,
Deoghare, Shri N. R.
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Dhillon, Shri G. 8.
Dhuleshwar Meena, Shri
Dixit, Shri G. C.

Ganga Devi, Shrimati
Gavit, Shri Tukaram
Gupta, Shri Ram Krishan
Heerji Bhai, Shri

Hem Raj, Shri

Jadhav, Shri Tulsidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Kahandole, Shri Z. M.
Kamble, Shri

Kamala Kumari, Shrimati
Kasture, Shri A, S.
Katham, Shri B. N,
Kavade, Shri B. R,
Kesri, Shri Sitaram
Kinder Lal, Shri

Kureel, Shri B. N,

Lalit San, Shri

Laskar, Shri N. R,

Lutfal Haque, Shri
Mahadeva Prasad, Dr,
Mabharaj Singh, Shri
Malhotra, Shri Inderjit
Mzandal, Dr. P.

Masuria Din, Shri
Mehta, Shri P. M.
Melkote, Dr,

Menon, Shri Govinda
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mrityunjay Prasad, Shri
Murti, Shri M. S.
Nageswar, Shri

Nayar, Dr. Sushila
Oraon, Shri Kartik
Palchoudhuri, Shrimati lla .
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri Manubhaj
Patel, Shri N. N.
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Patil, Shri 8. D.

Raghu Ramaiah, Shri

Raj Deo Singh, Shri
Rajani Gandha, Kumari
Rajasekharan, Shri

Ram Dhani Das, Shri
Ram Swarup, Shri
Randhir Singh, Shrl

Rao, Dr. V. K. R. V.
Roy, Shri Bishwanath
Sadhu Ram, Shii

Saigal, Shri A. S.
Sambasivam, Shn

Sanji Rupji, Shri

Sen, Shri Dwaipayan

Sen, Shri P. G.

Sethi, P. C.

Sambhu Nath, Shri
Sharma, Shri M. R.
Shastrl, Shri Ramanand
Sheo MNarain, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Snatak, Shri Nar Deo
Solanki, Shri 5. M.
Sonavane, Shri

Supakar, Shri Sradhakar
Sursingh, Shri

Tiwary, Shri D. N.
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.
Veerappa, Shri Ramchandra
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

MR. DEPUTY-SPEAKER : The result*
of the division is Ayes 32, Noes 103, The
motion iis not carried by majority of the total
mzmbership of the House and by a majority
of not less than two third of the members
present and voting.

The motion was negatived

342
17.11 hrs.

INDIAN PENAL CODE (AMENDMENT)
BILL

(Amendment of sections 292, 293 eic.)

SHRI TENNETI VISHWANATHAM
(Visakhapatnam ) : Sir, on behalf of Shri
D. C. Sharma, I beg to move :

“That the Bill further to Amend the

Indian Penal Code and to provids
for matters incidental thereto, as
passed by Rajya Sabha and as repor-
ted by Select Committee be taken
into consideration.™

This Bill was passed by the Rajya
Sabha. Then it came here and it was sent
toa Select Committee. The Select Com-
mittee took evidence and received memo-
randa from various associations and a cross
Sections of the society including professors,
artistes, film producers and exhibitors, book
publishers and advertisors lawyers’ associa-
tions, women lawyers’ associations and repre-
sentatives of studeats. There was a general
opinion that obscenity should be defined,
the law relating to obscenity should be stren-
gthened and the exceptions should be widened
and there should be a stricter control and
punishments and some provisions for artistic
appraisal. A commision for the purpose
has been suggested though not Included in
the Bill. There are no amendments and
I am moving that the Bill may be taken
1nto consideration.

st siog Was  (99EhE) - 9
©I% AEEA, g9 2T ¥ Faw et srawmwar
4t sgr qfa 5= fasgs & arq M
W &1 § e g of ameEw
areoae ifs gay wmifas AT w5
g w<ar a1 ar ART A T[T 97

*The following members also recorded their votes :

AYES : Sarvshri Abdul Ghani Dar,

NOES :'Sarvshri Prem Chand Varma,
Sushila Rohatagl.

Meetha Lal Meena and Bansh Narain Singh.

N, Sethyraman, T. Ram and Shrimati
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[ sfawe i)

AT qF T AT FY sTqeAT ALY 4t fF
FA F g IAF FX Afqaew sawe
IAE TR TT FIAFART | G IH
T #t wgeAar § 5 g4 wax afwfy J,
aw & fagrel, aowfas &1 & s 5@
™ AT AL AN F AT g FIF 0T
aearas® fadas @ ¥ & Fax WE
fear g1 s w2 o, 9=t geAd
a1 072 GTEIATH F U WA YT 9T Y-
SaEt AT A I A A F IR R
geFX T AT W@ &, IR AFA I
WAEAT I@ FA g AAagy &
AT § A1 AAA 536 W fasaw w1
sy EX qur & ary § 1 IR @A
T OF MITF AT F g, UF TG qUAT
aTaTEEaT SIfF agd @ F T A0 @Y
4 39t IE qfa #Y &
17.15 hrs

(SHR1 R. D. BHANDARE in the Chair]

sit ot fag (O@Ew) @ dwcda
afEm, o1 fas Gwgar @ Sifs deEE
A J AT g, T A A IR A
wEW § 1 W F UESTH, 999 A
FEET B qAR T W TE FA A
ifer 9@ F1T § Fawa 292, 293 #
@I FEAI W FH F1 owggw Fear
T AT I FH B aw g1 e o
W&, a8 T 53¢ gE Jar @ § afew
g AT 1 TEAN WY aweRs
fer me §, g% gt § fs =l o gaar
g fFar § | A0 & wifge anfzfee,
fead o Y A=A w1 o wroET
Tt foar §, oF fawra a=v & 0 3
fe § oF gmar< dar a1 IEFT ofe-
=™ I A1F foma a1 Ak adl @
T R A F@ anar a0 wufedi ¥
=gz feed famar & e et
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f& aro g AT aFa A, AR ag wH
fegar sr @r ar & SE4 ®E &
x| & Fw aff ¥ oWga g -
M faewr & 9@AT A 9T TS
I E A FAX F @ @R aw
IRt qgx £ X wgwm g fF
s=ft feard ot famr & 39wt @,
3feT ag 7 FT ¥ 97 wEAT I N ¥
¥ fawoar ar s g fFar 330 A9-

I HAT TEAL, § Ig W AT A AE
¥ asy £
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9q F) TH 292, 293 Hriofrodo F
g 9% G AR &9 F @g @q
gz w% W &1 s g wafas-
g9 g 99 @@ "1 & gA To FET
qg Simg § o & gawar § 5 oF -
T q9A SEF ORI 1 F @IER W
qur [T FRAT § AR AAAlg gt Sy
aar ArAAg EE fazaaga o § 9 o
IorY T § 3w F1 997 ¢, A F Tgm
f& zw %t gofrras org fear arg

G 7 A FNE A a o
g «rel amfas W g fradi 9q
Ffama & W fFar s ot fpg o
9 A w1 afczg fede afeq fearge
aFdr G at Ag gwr?  gw & off
gm aifgy fr sfew st 7 o
AT A AERE g9T 9 A FA
frmsr & a4 fade @ @ mg
FHIUA TAAT M @ Iy A=A 9T OF
wWERE g ? ggam AN ams
& HTET

arfodlodlo HY wrTr 292 1T 293

¥ oY auily A a1 @ g ag AR g ake
¥ TaF gAAT FWOE |
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SUKLA): Mr. Chairman,
Sir, I must thank the hon. Member Shri D C.
Sharma for having brought this very useful
Bill here and also Shrl Tennet! Viswanatham
who so ably conducted the proceedings of
the Select Committes where this Bill was
not unly concerned but improved upon.
I am sure this will fulfil a long-felt need to
contain the growth of obscene literature
in our country.

Shri Randhir Singh raised a point about
the Commission. There is no such provision
of a Commission as far as this particular
Bill is concernsd. Qualy the Select Co-
mmittee when it approved the text of the
Bill made an observation that the Govern-
ment might consider the desirability of
appointing an Act Commissson to go thro-
ugh it. The provision of an Act Commi-
ssion is not the part of this Bill.

As far as this Bill is concemed, I am
sure the hon. House will give its unani-
mous approval so that this social evil that
we are facing we will be able to tackle
with grealer vigour and on firmer grounds.
I would commend this Bill for the accep-
tance of the House.

MR. CHAIRMAN : The question is 1

“That the Bill further to amend the
Indian Penal Code and to provide for
matters incidental thereto, as passed
by Rajya Sabha and is reported by
Select Committee, be taken into consi-
deration.”

The motion was adopted.

MR. CHAIRMAN : We will now take
up clause by clause consideration. Since
there are no amendments, [ will put all the
clauses together. The question is )

“That clauses 1, 2, 3, the Enacting For-
maula and the title stand part of the

Bill",

The motion was adopted.
L]

Clauses 1, 2, 3, the Enacting Formula
and the title were added 1o the Bill.

VAISAKHA 26, 1891 (S4KA)
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SHRI TENNETI VISWANATHAM : I
beg to move :

“That the Bill, as reported by Select
Committee, be passad’™.

MR. CHAIRMAN : As the House is
aware, the Indian Penal Code (Amendment)
Bill, 1967 was passed by Rajya Sabha on the
15th December, 1967. 1t was transmitted to
Lok Sabha on the 19th December, 1967.

Lok Sabha referred the Bill to a Select
Committee on the 1lth April, 1968. The
Select Committee presented its Report on the
1st May, 1969,

The Select Commiltee made certain
amendments in the Enacting Formula and
clauses 1 and 3 and the House has now accep-

ted all those amendments., They are as
follows :—
Page 1, line 1,—
Jor “Eighteenth™ substifute *‘Twen-
tienth” (1)

Page 1, line 4, —

Sor 1967 substitute “1969" (2)
Page 3,—

(i) afrer line 21, insert—

,(b) in section 108,—

(1) after the words “who, within or
without such limits,”, the brackets
and figure *(i)"" shall be inserted 1

(2) after clause (c), the following shall
be inserted, mamely ;

“(ii) makes, produces, publishes
or keeps for sale, imports, exports,
conveys, sells, lets to hire, distri-
butes, publicly exhibits or in any
other manner puts into circulation
any obscence matter such as is refer-
red to in section 292 of the Indian
Penal Code.”

(ii) line 22,—

for “(b)" substitute “*(c)" (3)
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Page 3, in the marginal heading to clause
3,—

for “‘section 99A and Schedule 117
substitute —

“sections 99A, 108 and Schedule II of
Act § of 1898, (4)

The question is :

*““That the Bill, as reported by Select
Committee, be passed.”

The motion was adopted.

17.21 brs.

REGULATION OF EXPENDITURE AND
ERADICATION OF CORRUPTION BILL

SHRI HUMAYUN KABIR (Basirhat) :
Sir, 1 beg to move :

*That the Bill to regulate internal
and external expenditure and payments
of the Governments of the Union,
the States and Union Territories, their
undertakings, concerns an institutions,
and all civic bodies, under their direct
and indirect control ; to maintain
watch over all business transactions of
trading and commercial establishments
to prevent leakage of Income-tax,
Sales-tax and other taxes and check
other malpractices ; and to eradicate
corruption black-marketing and smug-
gling, be circulated for the purpose of
eliciting opinion thereon by the 30th
August, 1969,

Sir, I am grateful to you and the House
for giving me an opportunity of moving a
Bill which I thick may prove to be of very
importauce in re-organising the economic
life of our country and eradicating certain
evils which are acting like a canker in the
‘body politics of our country. [ think there
will be general agreement that one of the
gravest dangers which faces Indian national
life today is corruption, This corruption
has entered into almost every aspect of life,
whether it be administiation, certain echelons

1969 Expenditure & Eradication of 348
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of the judlclary. police, customs or income-
tax. [In every department of life whether it
be commerce or industry, agriculture, or
even private transactions between individuls,
corruption has pervaded the society in a way
which bodes il for the country unless we
can control it in time, It has become al-
most common talk that you cannot get any-
thing done unless there is some consideration
given for it.

I would submit that one of the major
reasons why corruption of this nature and
this magnitude has entered into our national
life is the presence of very large sums of
unaccounted money, There are, of course,
also other social factors. I think one of
the reasons why corruption is more rampant
today than it has been at any time in the
past is the fact that during the war period,
between 1939 to 1945, almost all standards
were violated. In many cases people be-
came rich overnight without any effort by
adopting means which cannot be justified in
any way, When all social values, all moral
standards were being destroyed by the impact
of war, it is pot surprising that it has
affected every aspect of our national life and
since then we have not been able to get over
that difficulty.

As I stated a moment ago, one of the
major reasons for corruption is the presence
of very large sums unaccounted money,
popularly called black money, in the hands
of some people.

There Is another new factor which has
come into our public life today. The
entire economic power of the country is
today concentrated in the hands of the
Government. In the past the administration
or Government had only political power.
Today, in addition to political power, there
is also economic power. We have a system
of licences, controls and permits, and vari-
ous kinds of restrictions on the normal
activities of the people which offer immense
opportunities for various types of corrup-
tion to those who want to exercise undesira-
ble and undesired privilege. The result is
that, in every aspect of national life, this
evil is eating into our vitals.

.
. "The figures of unaccounted meney . have
never been actually estimated and they can-
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00l be estimated from the very nature of
the case, If the Government knew what is
the total amouat of unaccounted money in
the country, it means it would have some
access also to the source from and to the
area where this unaccounted money is ope-
rating. I have no doubt that the Govern-
ment would try to seize all the unaccounted
money and see that is elimlnated from ou
economic life. '

Various assessments have been made.
We know, In various ways, in smuggling, in
hoarding, in blackmarketing, in profiteering,
in various illegal foreign exchange trans-
actions, ir evasion of taxes, whether it be
income-tax or sales-tax or exclse duty or
other duties, hundreds of crores of rupees
are involed. I was reading the other day
an estimate by a fairly well-known economic
expert who has put the amount of illegal
evasions every year at a figure of almost
Rs. 5000 crores, According to him, smug-
gling alone accounts for about Rs. 1000
crores a year ; hoarding accounts for over
Rs. 500 crores ; black-marketing accounts
for about Rs. 1000 crores ; profiteering
about Rs. 800 crores ; illegal forelgn ex-
change transactions about Rs. 500 crores
or even more. How he has assessed these
figures 1 do not know. So far as evasion
of taxes is concerned, Prof. Kaldor, if I
remember aright, put the figure at some-
thing like Rs. 400 to Rs. 600 crores.
Various alternative assessmeanis have been
made, All these figures together give a
colossal amount of money.

Maturally, when goods are brought in
by smuggling, they cannot be sold in the
open market. The money which is gained
through the sale of smuggled goods goes
to increase and expand further the size of
unaccounted moaey in the country. Various
assessments have bzen made. [ think, but
if you even have the most modest assess-
meant, ft would be about Rs. 5000 crores to
Rs. 10,000 crores of un-accounted money in
the couatry. Some peopls have put the
figure as high as Rs. 30,000 crores. Even
if there is a total amount of Rs. 5000 crores
of unaccounted money and if this increases
at the rate of Rs. 1000 crores a year—I
think there are certaln indications that the
figurg will not be less than about Rs. 1000
crores a year —we have here a very huge
block of money which does not come into

Export of Tea (HAH Dis.)
any productive use. It cannot be used in the
open ; it cannot be wtilised by people cither
in industry or in agriculture in an open way.
It is thus ome of the greatest factors for
corrupting public life at every level.

We have been recently talking a great
deal in this House about the use of foreign
money and that foreign money has been used
to corrupt our public life. In the state-
ment which the Home Minister made yester-
day, though he could not specify the figure
and he could not always indicate the source,
he said that the inquiries and the report
indicate that large amounts of foreign money
have come into public life and these are of
substantial amounts. This also is possible
because there is unaccounted money.

Io this Bill, there are two major clauses,
one clause which will, by regulating ex-
penditure, ensure that this kind of expendi-
ture cannot take place, thdt this kind of
black-marketing operations cannat take
place, that this kind of smuggling and pro=
fiteering cannot take place. This will put
an end to one aspect of the evil and another
clause which will force all black-money to
come out in the open and strike at the very
root of the evil.

I would like to draw the attention of
the House particularly to clauses 3 and 5 of
the Bill. In clause 3, it is suggested that
there should be some kind of what may be
called qualified demonetisation—it is not

demonetisation. ..oceuues

MR. CHAIRMAN 1 The hon. Member
may continue next time. We now take up the
half-an-hour discussion.

17-30 hrs.

HALF-AN-HOUR DISCUSSION

INDO-CEYLON VENTURE FOR THE
EXPOPT OF TEA

SHRIMATI ILA PALCHOUDHURI
{Krishoagar) : There was a question asked
on the 2nd April, 1969, and an answer was
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given by the Government. The question
was 1 .

51

(a) “How far the Indo-Ceylon joint
venture for the export of tea has
proved effective ;

(b) whether any further improvement is
still expected of it ; and

(c) whether some terms have been mu-
tually agreed to by both the coun-
tries in this regard.”

The reply given was :

“(a) to (c). The Working Groups of
India and Ceylon comstituted as a result
of Indo-Cs=ylon Tea talks held between
the 31st May and 6th June, 1968, at New
Delhi have submitted their reports for
setting up of an Indo-Ceylon Tea Consor=
tium. The reports are under consideration
of the respective Governments.”™

That is all. For that reason I thought that
it needed further elucidation.

In the first place, I would like to know
what actually have been done here. The
tea industry is a very important industry for
India and it has to be helped in every way
at the moment. Those talks have suggested
many things. There were many items. I
would like, in the face of this quesiion and
the things arlsing out of it, to know what
was done about these recommendations or
discussions that took place. Ubptodate we
have no clear idea as to what actually hap-
pened. There was some talk of doing many
things in these discussions.

One of the aspects that was particularly
stressed was that Indian tea should be
packaged and marketed if it had to be
pulled out of the doldrums. I want to
know how far this has proceeded, what
QGovernment has thought about it.

Then there was the question of the
Consortium's Constitution to be drafted to
define the objectives and its whole terms of
action. 1 do not know whether that has

been done.

There were many other things also that
were talked about, I do not know how
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far they have piogressed. 1 would like the
hon. Minister to clarify all these things.

Serious concern was expressed about the
fall in exports and falling prices. Has this
problem been studied ? Nothing much
seems to have been done in this regard, as
far as we can make out from the Press.

About the Consortium, there is one
aspect that we have to consider wery . care-
fully. That is, the reaction of other
countries to this agreement on tea. The
Indo-Ceylon accord has been disapproved
by several countries. We have to look to
this aspect also. There proposals from
some countries to ban and impose heavy
duties if the Indo-Ceylon Consortium took
place and we took to exporting tea together.
For instance, New Zealand has already
banoed the import of such tea and Japan
has put a very heavy duty, We have to go
into all these aspects before we go into the
question of this Consortium,

Secondly, I would like to bring to the
notice of the House what has happened to
Indian tea., We want to save this industry
and ils revenue-earning capacity., The
revenue-earning capacity lies in the export
that we can do. What has happened to Indian
tea? In 1966-67 fetched in the U. K,
which is our biggest market Rs. 5.74 per
kg. ; in 1967.68 Rs, 598 per kg. ; and in
19t8-69 Rs. 5.47 per kg....

SHRI JYOTIRMOY BASU (Diamond
Harbour) 1 Is the lady Member quoting
the auction price or retail or grocer’s price 7

SHRIMATI ILA PALCHOUDHURI :
Auction price. The retail price is more,
but we do not get much of it. Our main
market still remains the United Kingdom.
Figures of export of North East Indian tea
from 1st July to 2nd April each season
indicate that we exported in 1966-67 —86 3
million kgs. In 1967-68—90.28 million kgs.
and in 1968-69—77-8 million kgs. You will
see that India's share in the world market
has been dropping progressively, - India
exported 459, of the whole world tea in
1951, In 1966 it dropped to 33.19/ and in
1967 it was 3545/, I do not know the
fate of 1969, ‘what the actual figures will
tarn out to be, India's share of world
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exports has diopped from 45% to this very
low percentage.

What has happened to East Africa ?
You will be surprised—I don’t suppose you
will be surprised—I suppose you know it.
It has progressively increased. Iis share of
world market has increased from 397 in 1951
to 9.5%, in 1966, [East Africa is coming
up and we are wanting to have collaboration
with Ceylon. It will be to our advantage
to tie-up with other countries also, is my
suggestion. In this Indo-Ceylonese colla-
boration there are some vital things we
must consider., I would like to put to
the Minister that there have been press
reports that India will be importing certain
quantities of common grades of Ceylonese
tea (reportedly about 20,000,000 lbs.) for
blending and packaging purposes. If there
is such a proposal it is far from advantage-
ous, because fortunately for us. India has
already a very buoyant internal market. We
do not want more and more medium tea
dumped into our market because Ceylon is
actually trying to export this bad quality
tea which she wanis to dump. The advan-
tage of large internal consumption is not
enjoyed by Ceylon and she has no outlet for
her low grade tea as her internal consump-
tion is low. We have to be very careful of
getting this tea into India. In return what
are we exporting to Ceylon? Is not the
consumption of tea in world markets going
down to a certain extent and the prices
obtaining have also been going down ?
Why ? Because of a lot of accumulation
in the London market. Hence the prices
are slumping.

The tea industry is one of the uvldest
items that we ever thought of in India. In
fact when foreign travellers, pilgrims and
students in the hoary past came to India,
they were thrilled with the beauty of India
and described India as :

“gm {d gﬂfaa'r"

AAT AFY GHTEET |

They came to India and they dcscribed
India. They travelled far and wide up the
mountains and they found tea growing wild
in the ains. When they travelled
great distances and heights, they dried the
tea leaves and then chewed it. It was
found from experience that . this leal

created a certain Amount of stimulus, From
that T think the whole processing of tea has
started and it now comes out of the factory
as a finished product. We have this finished
product which is really the wealth of India.
How are we going to protect that wealth 7
What advantage will accure to us by this
consortium ? This industry is one of the
most valuable industries which employs
more than a million people.

SHRI JYOTIRMOY BASU : 13 lakhs,

SHRIMATI ILA PALCHOUDHURI :
Not only 13 lakhs, I think it employs
much more. The area under tea culiiva-
tion is 343,278.99 heatcres comprising 9473
lea estates. At the momeont it is one of
the industries where the processing machi-
nery also is made in India. We do not
need foreign capital. We do  not need
foreign machinery. Al tea making ma-
chinery is manufactured In India. With
all these advantages, if we cannot get back
the money from the foreign exchange
earnings as much as we should, then, I
think, we are in a bad way !

Therefore, to booast this country’s ine
dustry, there are some steps which must
be taken immediately.

First, we must surely have some sort
of tax consideration,

There is one thing which I wish to
say in this connection. There has been
some reduction in the export duly on tea
announced in the Budg:t for 1969-70. But,
Jmay I ask, what has it really done ? The
Tea industry wanted a reliel of 35 paise,
but the relief given only works out to 12
paise. The industry is mot really bene-
fited.

Another thing. When the sterling was
devalued, we did not take advantage of
it. What did Ceylon do in that case?
When the Pound was devalued, Ceylon did
not impose any duties. It is only India
which imposed duties.

I would like to ask this question : Is
there any other commodities that is taxed
to this extent, as Tea is? The House will
rcally be surprised if I list the taxes impos.
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ed on tea, Just look at the Taxss imposed
on Tea. 40 per cent of the industry’s pro-
fits are subje:t to Incom:-tax, and Super-
tax and the remaining 60 par ceat is also
subject to an agricultural tax. The share-
holders or jrint stock compinies are to
suffer double taxation. The Central Tax
would work out to 100 per cent and
Agricultural Income-tax to 60 par cent,
This Is indirectly a double taxation. This
tells on the industry. On top of this,
Sir, West Bengal State has got the entry
tax on tea. You will thus see how much
tax there is on Tea. Then to make the
burden heavier, you have got 10 per cent
excise duty on fertilizars which Tea gardens
have to pay. There is a very good case
for giving exemption from this 10 per cent
duty on fertilizers that is used by Tea
Qardens. Because, this tax was imposed
on the non-taxable scctor. Mow, fertilizer
used in tea gardens is also being taxed
with this 10 per cenl. So, they should
be exempted from this tax, for fertilizer Is
used for direct production of tea when it
is cultivated, and tea gardens are already
paying mulliple taxes |

Then I wish to say that we must go
in for retail sales, and we must go in for
packaging and selling tea abroad. We
must do much better propaganda. What
have we done 7 Have we projected the imaga
of Indian tea to the world? The worid
hardly knows anything about Indian tea.
Ceylon puts its lion on every packet.
They do a lot of propaganda. We do
not have any such Peacock of India.
The Salada company paysa heavy price
to Ceylon to put the Lion of Ceylon on

their packets. But nobody has asked
about the Peacock of India on thelr
packets |

Now, Sir, T would suggest the following
measures.

First, we should look ioto the question
of this consortium and see how we are
to derive full benefit from it.

Secondly, we have to sex how the
whole capital machinery must b: geared
up so that we may use the most moder_n
methods and we can project the image
of Indian Tea to the world. Tea is like
a young girl. It must be seen and enjoyed
in its first flush. Tea just lies in the
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ware-houses and loses its flavour and
aroma. Due to difficulties and bottle

necks in shipping, it is not able to compete
in the world market. It does not fetch
the price which it should. All these are
points which need to be considered by
the hon. Minister and rectified.

Then, I want to koow one thing.
How we are going to counter-act the
tariff barriers which comes from other
countries of the world, like New Zealand,
Japan etc. 7 How are we going to gear up
our machinery for propaganda and project
our image abroad ? How are we going to
improve our research so that we also get
into the market by making instant tea
and pelietised tea and things like that ?
Instant coffee has taken the market by
storm and unless we  have something
like instant tea, we will never be able to
face the compztition that we are likely to
get—we are bound to get it—[rom other

quarters, Therefore, instant tea, pelletised
tea—all these have to come under
research.

It is a good thing that the Tea Board
is going to give monzy for replantation.
But they have also put a bar on that
process by saying that bushes that are 50
years old or more can be replanted. Iam
afraid that tea bushes, uplike Members
of Parliament, get old before fifty. Members
of Parliam:nt do not get old even after
fifty. But the tea bushes need to be
replanted sometim: betwzen 35 and 40,

I would ask the Minister to elucidate
these points : What are we doing about
our propaganda ? And what are we doing
about direct sales of our tea? What
are we doing to counteract the resistence
from other countries over the Ceylon
Consortium and finally what are we doing
to boost our tea industry which is one of
the bulwarks of our sources of revenue
and which is one of our biggest employers 7
Because of gheraos and so forth in the
tea-gardens we have lost quite a lot,
Our tea gardens are not given proper
protection. The poor management remains
in isolated places and if they are gheraoed
in those isolated places, help is unavailable.
The production of tea goes . down, I
would ask the Minister to elucidate on
all these points. The revenue that
Iodia can get from tea will be something
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very great, if this industry is proparly
looke_d after.  India which has been
describ:d as “Rupinilayam, atulaniyam,

amita Biibb: Ramam™—already has her
spirituil *“Biibhab™, but if this industry,
the tea industry, is nurtured, she will also
gain the muterial wealth or *“Baibhab',
to serve the peopls and project fodian
industry fully on the map of the world.

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT) : Sir, at the fag end of the Session
we are heartened by a very beautiful spzech
by the Hon. lady Memb:r. She not only
put her fingers on the real problems of tea
but made her speech sound so beautiful
interposed with Sanskrit passages. [ confess
that I cannot match her knowledge about
this subject,

She raised some of the important poin:s.
She said that tea export which has been
earning for us substantial foreign exchange
is not only going down, but the unit value
of tea is also coming down. She also said
that our teaplantations are getting old, though
Members of Parliament are every day
getting younger, She also spoke of the
challenge of the new generations the world
over and the demand for new kinds of
beverages and new forms of tea such as
instant tea, palatised tea, vapourised (e, etc.
She also mentioned the problems of research
and development. I confess that to soms:
of the questions she posed, I do not have
ready answers, particularly to the last one
as to how the break-through in search can be
achived, and also in the techniques of
marketiog. Tea market is wvery highly
sophisticated and the international market-
ing organisations and their pulls and wvery
strong. But I can assure her on this point
on this score that we are seriously engaged
in it. We are trying to have more inten-
sive sales promotion outside ; and we are
also trylog to develop other forms of packa-
ged tea. For instance, we are trying to
develop Instant tea here and we are also
trying to get the know-how that may be
available outside where some international
orgaaisations are doing it. But we are trying to
evolve some from of tea promotion in these
differen® ways so that we are able to get a
higher unit value for tea. What is more
important is that we contlnue to spend to
keep up the momentum by expanding

the d2mand for tea in new forms, which
takes into account the comp:tition from
other products that have come in the {o-
ternational market, and we are trying our
bast in this direction.

Recently, we have sanctioned a scheme
for promotion of Indian packs in in the UK
and allotted Rs. 10 lakhs for that purpose
in that country, Similary, for Japan and
the USA we have sanctionsd proposals
for such tea promotion. Secveral new packs
of Indian tea have been launched in Austra-
lia, New Zealand and Western Europe. The
bilateral agreement countries continue to
buy sizeable quantities, So, we are trying
to find not only new markets but also new
products of tea, which it is very difficalt
to find, as I have pointed out already. But
we are irying and we are quite Ffamiliar with
this asp:ct of the problem.

17.52 hrs.
[MR. SPEAKER in the Chair]

As for plantations, the hon, Member is
aware that we have sanctioned a subsidy
scheme for replantations. Recently, we
cam: forward with a Bill which unfortunately
could not be passed for want of time. But
I can assure the House that we shall not
suffer because of that, because we are trying
to provide all pecessary funds whether by
way of loan or by way of grants to the Tea
Board when th: Bill would b: passad, so that
the replantation scheme is carried through
more vigorously and the productivity of tea
increases and we are able to get a better
unit value and also face competition in the
international market in a better way.

The hon. Membar made a point that we
were thinking of importing low grade
Ceylonese tea for blending with Indian tea
for the domestic market. This news item
had emanted because during the discussions
in September, 1967 the Ceylonese delegation
suggested that we might import low grade
Ceylonese tea for blending with Indian tea
for domestlc purposes, but we explained to
them that that proposal was not feasible and
ths matter rested there is no proposal at the
moment to import C:ylonese tea for domestic
consumption in a blended from or other-
wise.

As for the dutics, the hon. Member
knows that in the ‘recent budget, we have
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tried to lessen the burden on exportable tea
by relief gither in export duty or special ex-
cise duty rebate and various other measures,
We have taken into account that tea should
not be unnecessarily burdened with export
duty which we could avoid. We are con-
stantly examining the position vis-g-vis
the other countries,

At the moment particularly, we are
more concerned with the international mar-
ket although we are the leaders of tea pro-
duction, yet the production in East Africa or
C vln etc. has come up ; they have become
compeiitors and they are taking a bigger
and bigger share of the world demand which
is shrinking at present. In other words,
there is more of tea in the market than there
is demand for. So, we have to be very
competitive so as to hold our own in the
world market. During the last two or three
years, although we had been exporting
larger quantities of tea yet because of the
fail in the unit value, our export earnings
have gone down. In Ceylon and East
African countries, this problem is in an
accentuated from and the unit price they get
is lower than what we get. That Is both a
point of weakness and of strength.

SHRIMATI ILA PALCHOUDHURI :
We get less money from exports.

SHRI B.R. BHAGAT 1 We get less but
other countrles are getting less than what
we get. That is why I say itis a point of
both weakness and strength.  Our unit-value
is golng down. But the unit-value of the
others is going down more. Still our prices
are higher and therefore they are able to
export more, particularly some varieties of
tea.

SHRI JYOTIRMOY BASU 1 The chea-
pest tea that one can buy in the whole
world is our tea.

SHRI B.R. BHAGAT : I hope so. 1
am glad that the Hon. Member has pin
pointed all the problems with which we are
seriously concerned. We are trying to tackle
this problem so that the tea industry in India
remains a vigerous, active and progressive
industry and is able to play its part and be a
good export carner in tne world market and
is able to compete with all the other count-
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ries. There is demand for new forms of
beverages, from the younger generation all
over the world and we have to hold our
own. I am glad the hon. Member has
raised this discussion and I can assure her
and the House that we are seriously con-
cerned with this problem and are tackling it
to the best of our ability,

@ it ey (dgew) ¢ wem
AdRa, WM AW w1 OEerE wRe
uFaa wA § foq aga gaew @At |
U =1 &1 aigT & 2 A qg FAvy
gz faafs gim, sa gust farfay
M #X a7 w8 wWiie A IR oF
srge Aferma a37 | aifgz & s ag Ao
SaTer s AN ¥ St g wwfoo &
AT AENGW F gFAT WgAT g F W Ay
Faifedt agm & fouq madiz J #@r w30
HY &, F9YE, 9 i a8 I5T ST I@
Tas for faad ar @ ga sew madde
F& gt @ faad 6 gard s #t
Fafadt a3 1T ag WHT 3 gaL W &
garas § gdagIT WA 17§ AE
fad a0 & fau 19 & 3 #aw nade
T AT @ & ? gE § ag qaAr |gan
£ & gt =g &1 M YR &9 g
AT @I 99 TIE F AR FH &
fou maddtz w1 Yo Qe T A R
39 & fou sar qeddr afecare Y o
WEagarr foar or wr g faad fs
AT & &1 e ag ¢

HaE & foslfed & § ag g
g g 5 s groma ared @ g
@ FT TEATHE AT A FT TG AT TR
F1 ATTOTET F AT AT AT
mfe il o fF & F 92 A § 9w
3w ¥ fon g QU R fem o w® 7
# AN wdew ¥ oy AT @A gEA
e g |
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SHRI HEM BARUA (Mangaldai) : The
world market for Indlan tea is shrioking.
The devaluatlon of Sterling by 14.3 per cent
and the devaluation of the Ceylonese cur-
rency by 20 per cent has struck a severe
blow to our tea prices. Ceylonese export
tea to certain countries in the world and
they are tackling the unexplored markets
takiy advantage of the lethargy in our publi-
city, mot promoting the export of tea or
bringio g it within a reasonable price level,
Assam produces more than half the total
quantits of tea produced in our country.
75 per cent of the rural markets in Assam are
fed by the tea industry, The economy of
that State ; as the economy of Ceylon, re-
volves round the tea industry. There is a
slump in the export of tea and also in the
price of the Indian tea today. Ceylon is
advancing and is making an impact on the
world market. They are in the Russian
market ; we have not explored it. Pakistan
is importing iea from China not from India
though India is the bigg:st producer of tea.
What steps he has taken to p-omote our tea
exports so that it might compete with
C:ylonese and other countries’ tea 7 At
the same time, what steps has he taken or he
proposes to take to propagate or carry on
propagnda on bchall of tea so that tea
might have a world market for us and
improve our economy 7 What is happening
in the country is that there is glut in the
production of tea, and there is a shrinking
of the market so as the export trade in tea
is concerned. Therefore, may I know what
steps do the Government propose to take to
promote the export of tea and give relief
if necessary to the tea industry 7 He has
spoken of the relief that the budget has
given, but that is not adequate. We have
to cover up for 1.38 per kilogram of tea,
How do you propose to do it ?

18 hrs.

SHR1 S. KUNDU (Balasore) : Any-
body who goes abroad would find it distres-
sing to see that those wh» are taklng this
Indian tea are switching on to Ceylon tea
or East African tea. Ewven England, which
was the grealest buyer of Indian tea is swit-
ching on to East African tea. Japan which
was a great buyer of Indian tea is switching
on to Japanese tea. The real reason for
this is the indecision of this Government,
the incapacity and inaction and lethargy of
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their trade policy in regard to tea. Two or
three points have to be brought to the
notice of the hon. Minister.

The pattern of research on tea has
changed to a large extent throughout the
world, In the world, research has brought
out new types of tea and als» a new flavour
and quality of leaf in tea pioduction. On
these two counts, the Indian Government or
the Tea Board have failed miserably.

The second point is, in foreign countries
such as European countries, in America and
Japan, some of them have got the habit of
buying in bulk and assuring the quality. [
am told that our sellers have not given an
assured supply to such buyers, The most
important thing is investm:nt in reseirch.
I am told that people in Ceylon or East
Africa invest mor= than 1.5 per cent of their
total capital investment in research on tea.
But in India, even 0.1 pzr cent is not invest-
ed in research because all these plantations
are ed by the fore I have informa-
tion with that they deliberately want to see
that our entire tea market in the world
slumps down and chaos takes place.

Therefore, from this point of view, [
would like to know from the hon. Minister
what specific steps he is going to take to
meet this difficulty. Firstly, how he is
going to see that research is developed; se-
condly, how he is going to sez that the
quality of tea is assured; thirdly, how he
is going to ensure propaganda and supply in
the world market for our tea, so that when-
ever there is a buyer, we can assure a bulk
supply to him and also quality.

St gw quw s (a39) : weaw
Wi, A I g ¥ A 0w O
@ gl Wy W A{ww
Fgf & AT gAwY grIW § AT A wEw Ay
& 1 AT & Y gad 3 b wrE anthht
# A faw w1 g1 ¥feT AT A
TR § 9 wEw o1 @ § afe i
¥R A ¥ N | TR AR AR
¥ o e fFar @1 TA EeEw o
A iTA A @R whEt §, T
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FEW TR o aEww g1 st
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F Ew W @ § 1 gg s
g g frew fafoigramam s
fedi %1 wan Q4 ge fAw wwH WA
& §19 Ao FT & a6 $C qET |

SHRI B, R, BHAGAT : The questions
of productivity, research and maintaining
our position in the world market are engag-
ing our attention. As I said, we are giving
utmost consideration to research. Today
we have taken it up on a more urgent basis.
Scientific method of culture and manufacture
of tea by chemical and pharmacological in-
vestigation to develop a soluble tea with tea
flavour-=-all these are engaging our attention.
Recently we have set up a committee to
suggest how to increase the finance, admins-
tration and research, so that this problem is
tackled on a more urgent basis. In rssearch,
you cannot achizve a break through at your
command. All the scientific methods, data
and investigations have to be brought to-
gether and with whatever knowhow we have,
we have 10 develop.
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We are trying to have a replantation
scheme to improve the productivity, Unless
we improve productivity, we will not be
able to compete in the market where tea
prices are falling. It is true that tea was
badly affected by devaluation in Ceylon and
devaluation of ihe sterling. That was why
in 1968 and in this year also we have given
sufficient relfef in the budget to tea.

SHRI HEM BARUA : That relief is
not suffficient.

SHRI B. R. BHAGAT : We have to
balance other things also. We are keeping
a watch over it. In 1967 we exported 213
million kg. After that, devaluation in
Ceylon and other things came, but still we
were able to export 209 million kg. Al-
though there has been a marginal fall, we
were able to maintain it. We hope with the

I have pointed out, we shall be
able to keep up our exports,

All the producers of tea mzt in Kampala
discussed what Is to be done vis-g-vis the
international supply and demand so for as
tea is concerned, We are trying to tackle
the problem with all the tea-producing coun-
tries. The unit price of tea of Ceylon and
other countries is falling more than that of
Indian tea and all of them are concerned
about it. In the FAO also, the problem
is being tackled on an international basis.
Ceylon and India account for more than 70
per cent of world supply of tea and therefore,
we are trying to evolve some joint method
to meet some of these challenges. 1 appre-
ciate the concern showed by hon, Members.,
It is a s:rious matter,

SHRI HEM BARUA 1 There are some
unexplored markets in South-West Asia and
in Europ:an countries also.

SHRI B. R. BHAGAT : We are selling
to Iran and other countries. We are selling
our tea to other markets. We have built
our exports to the rupec market area. We
are trying, as I said, both in respect of
new market as well as new products fto
achieve a breakthrough,
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18.11 hrs.

STATEMENT RE: ARRESTS MADE
BY POLICE NEAR PARLIAMENT
HOUSE

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) 1 Mr.
Speaker, Sir, the Home Minister had al-
ready furnished to the House in his statement
made yesterday evening details regarding the
arrests made by the police. According to
further information received by Government
from Delhi Administration, the arrests were
made at different places around the Parlia-
ment House between 1.30 P.M. and 2.30 P.M.
The demonstrators remained at the Police
Station till about 4 P.M., when they were
brought to the court for court trial, At the
Mandir Marg Police Station tea was served
twice to the 118 arrested persons who were
taken there. The demonstrators who were
taken to the Parliament Street Police Station
were also served tea and smacks.

As the pumber of arrested persons ex=
ceeded 200, two Magistrates were put on
duty for the trial of the cases. While the
trial was in progress, water was given to
those who asked for it, The complaint that
the demonstrators were not permitted to visit
the urinals is not correct.

However, the Government will look into _

a specific complaint regarding mis-behaviour
or ill-treatment.

The convicled persons who are serving
their sentences in the jail be treated as politi-
cal prisoners and appropriate facilities uadar
the rules will be providzd to them.

Sir, while making the statem:nt yester-
day it was inform:d to thz House that about
190 persoas iacluding 11 wom:n and 8 minors
were arrested.  Since then w: have received
additional informatlon according to which
the figures of arrests are 202 persons includ-
ing 12 women and 7 children.

SHRI S. M. BANERIJEE (Kanpur) :
Sir, 1 blve read yesterday’s statement and
1 have heard today’s statemsnt also. [ am
afraid it is not correct. 1 am happy that
they are tryiag to investigate ioto this
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.
affair. What we want is that a Committee

should be appointed.

In the Mandir Marg Police Station
the injured asked for medical help, by
a formal application, but the police
authorities took no heed of this and even
first-aid was not awailable. 117 people
who were kept in police lock-up from
1.30 p.m till late in the night were supplied
with nothing but a cup of tea. These
117 pzople were brought to the Parliament
Street Court and placed in a small room
together with about 30 policemen. There
was no room for all of them even to
stand. In this condition they were kept
there for several hours, They were refused
drioking water and were mnot allowed
even to go the urinals. Now the hon,
Minister says that they were allowed to go,

After the trial at about 9 p.m. the
last batch of 18 together with 15 CRP
men were put in a closed police truck
where they could  hardly stand. Since
the papers (jail warrants) were not yet
ready, the people inside the van were kept
in this suffocating condition for more
than an hour., They were shouted
at, abused in filthy language and insulted
at by police officers-in-charge, just because
they asked for a slight opening of the
door for fresh air.

At about 10 p.m. whea we telephoned
to all Members of Parliament, Shri Madhu
Limaye, Shri Bhupesh Gupta, Shri Janesh-
war Misra, Shri Indrajit Gupta and others
visited that place. They contacted Shri
Chavan and on their intervention a big
van was brought. It was found that the
small room was unable to accommodate
even 10 to 15 people. All these charges
are there. Further, that particular offjcer
used filthy languages against everyome. 1
d> noi want to m2ntion the abusive
language he has used. But when it was
reported “we know the officer ; we will
id:ntify him", he was sent out of the
particular room. How can you permit
your officers to abuse them like that?
Further, they have been punished with
imprisonment for one month, which is the
maximum punishmsnt which can be given
under this section. §o, [ would demand
that this particular officer, who used fiithy
langu g, should be suspanded immzdiately,
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[Shri S. M. Banerjee]

H:re you should rem:mbar that it
is a question of principle. Today
students belonging to or believing in some
political party might have bxen used filthy
language. Tomorrow it may well happen
that some volunicers who belong to the
present ruling party may also court arrest
because they want jobs. They will also
meet with the same treatm=nt at the hands
of the police.

This is a dangerous example which
has bzen set in Dzlhi itself, the capital of
the country. I am really surprised that
under the very nose of Shri Chavan and
Shri V.C. Shukla all this is happening.
Iam sorry to find that Shri .M. Joshi
is not present here. Sir, you will be
shocked to know that ladies were lifted
not by women constables, but by men

Contables. We know  very well
how some of the coastables behave
very  shabbily  with ladies. Yet,

they did not take the trouble of using
womsn canstables to deal with ladies.

In view of all this, I demand that
there should be a judicial inquiry into
the whole affair which will bring in more
facts...(Interruptions) Otherwise, inquiry
by wnom ? By the same Deputy Commiss-
ioner ?  Alternatively, 1 would suggest,
Sir, that you should appoint a Committee
of Parliament to go into the entire matier.

«t ot fog (deaw) o Rl
TZHIAT § IR §3 T

st qo e el : ¥g &y e,
| SN #Y &g &7 §faR

it i fag : goe agsTar €
et #3 gAY ;fgd

ot wo WYo AWl : FAR qa‘ra_'g;
o et fe §, age o A @y T
7Y §, ol T 4 5 E...

it Toreire fag ¢ 10-10 g7 #H @
g, ...(sTaET)...

st o ®Yo il : wsaw "R, &
geer it ¥ fragw s A g fF
mE AR { o wHEw # frgfea @
qT AR FAE A oF wEH w5y aor Ao
wE ], ag o g B, foRTeT € W Y
fgr #x Tear o=

o 1o fag : ewT wgEd, S@r
5 W AN w1 §Aw g F F AW
I FER | gOF ¥ wOAY T @,
T EFfoqgh § A sXWR TR
iy gmadt g mAT # o©T ¥ ag@
SR gaedt § 7z @ fasfexr ¥ g3
F W i1 rAwar fag At &
s @, Afda gardt corfar s 3
qgw ot 7gd frar § 3R amdr o) F90
WA a1 37 F g gFA WA
Ffau g fFm g, g w ¥ arw
g gaadi &, #4ifs 3 gt a9 §,
g uT &, gar faew wfgear &0 @
S ar dme ¥ 3T A@ ) e T A
| feeat ate efcamar & & & &Y fa-
Frni g, afen & a1 wesdt @ g AQ
gREEl T H AT &

Sfsa, tflwt "3, F a@ F ark
# dram 93w fs zw e & S genad
qifearie & 0T 81T § 37 & fog w0
FAE F 1T | IET TF AGH T A
&, ag @ g% %1 0 AT & o A g
& &l g 3w A1 Y qan & afee feadt
7 ¥ 37 S9N F1 A FT F Fv gfa
THIAT, AT g FY WAET, TAHY FF
O 247, 39 F HfaT ) AT FT |0
— AT ag 31 5 ¥ s F—
Siad el GRS G
& sgr Afwrm—a dgeE o §
idgee ok §, fely s gfes &
T@ET A F, IR AAHL AS Fw
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2, 9T o whw At ¥ g
el wwm & fou 7 F@r fn, @&
WA Mg &, I F S A
Tz FT fam—ag 3 100 & ar 200
7, I &1 A FfawaT gar §, IS fou
¥ faelere § 1| o g |®Far g 4 gAw)
%2 T w17 | A Y AR T W
¥ oy MU §, o Fv ag ¥ fawr shawe
g &, 99 & sfamw #1 39 frar st
wife 37 T FA T 9T, T F g
92 T HT IRl ot awanE § T3
YT i # spEr & g die gfel
¥ @R # g wafaw fy @ & sgm
9 ¥ #fRaT & ww W gy, o g
griit ag Y, e =T AT 1, O,
& fer & am, W faelt & as frar
f 37 A A drdh T FY, e
a1 71 venifaw s A e T el
93 foir Awaml &1 ffacawa 78
wHR A feraz fFem s S
frar mar @Y 99 ¥ Sied 71 0w foar
ST |

t Ho ®Wlo AW : AAA TUHIX
fag & garw arm foar, & I &7 Famw
Ao g fe g # aar y T AR
I I S @ FeEl W FT B
areN F o A g FoIw F A
A | WS GR AW F S QL Qe
N F W § , I W AT 97 “gg W
AW &7 ¥ AET VX T H IS |

SHRI JYOTIRMOY BASU (Diamond
Harbour) : The Central Government here
has been responsible for fiscal and economic
measures in the last twenty years. As far as
solving the unemployment problem of young-
men is concerned, they have utterly, mis-
erably, failed. They have no right to be
here.

L ]

What are these people wanting who have

come from every nook and corner of the ¢o-
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untry? they have come for an opening of their
irliving. They want to survive. They want to
live. Sir, you are the head of this Lok Sabha
but a fok cannot come to Lok Sabba. In 2
radius of two or three miles, there is
ocean of 144, Delhi should be re-named as
a city of 144. According to your rules,
there is a provision for presentation of peti-
tion, There could be a crowd of 20,000
people who would like to come and present
a petition and come at your door-step. But
it cannot be done because 144 stops them
from doing so. g

1891 (SAKA)

I have been recently a State guest for a
very short while, What I say is these per-
sons who have really come for an openiog of
survival should be released by the Delhi
Administration and, until such time it is
done, they should make sure thatthey are
comfortable, The whole of Tihar Jail is
infested with mosquitos and there are no
misquito nets available there, With great
difficulty, we got misquito nets for us. I
am quite sure these couple of hundred
chaps who have been put behind the bar
have been left without misquito nets. I
would request the Home Minister to provide
all the amenities until they are released and
they should be released as soon as possible.

SHRI HEM BARUA (Mangaldai) 1
Sir, Parliament is a temple of the people but
the Indian people cannot come to Parliament
because of you. You have advised this
Government to impose 144 roundabout Par-
liament House, That is my information.
Whatever that might be, these young people
who came to ventilate their genuine grie-
vances were not only arrested but were also
beaten, put in the police lock-ups and sent
to jail.

May I know from the Government,
since they are going to be treated as poli-
tical prisoners as the Minister just now said,
whether all the advantages that are generally
made available to political prisoners will be
made available to them or not and whether
the Government are going to instruct police-
men and the Delhi Polict Superintendent
not 1o take to violence against these innocent
young people?

st wwww it (R ) : o
wireE, T AW A g @it wgd §
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[=Y s =% 3a1] -
fw 3w ¥ o AlqFE T=¥ q31 A¥ §, W
ITH Wig AP gAT & At Ay Sfw
Afi ¢ 1 ax frdY gfed smaT 3 &
SqITdt #1 g @1 I6S QX § qg wA S
1 1% T 9 RIS $E gy AT
S g W T FTEFA § a8 ¢ | A
@ qT & AT 59 qES F1 gAY AOw
st fam Zn & foar @r @ @ ag dF
7§ & 1| A g I AT F IW AE
@2 @ & I9 A sm @ &
IFAF 'Y A ag ofaewd s @
g ...(s0auw)... A AAT AT HEHH
@ifs gm S R FT W §
af¥s oF AT aEm w@fE AeEEt
# @ gwEn N Fe S gEEs @
ST | T ST Agh 9 S a| F7 1F §,
R # @y g f5ame ok FwH
T g% § A AR A HO AT Y o
¥ qia F1 @ AG FQ@ L 0w,
wWaw A R g TR A gwleg
F19T § agife gl 9T FET A} T
TSN & AT AeAE APIEY, AT W AL
Az FF TF q o 5@ §,
AHT AZLATN FT ¥ ST ATAET FHIT
Fory & 1 3@ Tifeqmie & B # F A
ag ofsmfedl & fou @ws FQ@ §,
Foa Qifsdws @ # fay @IS F@
F\# awwar § I @7 SAE T@r
et wifgd e mifeaniz § @ ST &Y
ST HY HOTE FW & H IR gEA@)
g F@ & fag RS fear o
fagr ¥ g9a g S9FT &% AT 0T TE-
Are frar A 3fEa T @ @ e
FQ & ovi @ e @ § | @Wa

A & fou @i fafaet ared #1 gar-

faa wgw 3= Tfgq
ot sirwey Titg® (Jig): Asqe waEl-
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=7, fag gfeesr, amast @' i 1 9w
= SN A weET T T wifaw A oa
I WE st # ¥ whafafaat o
g &1 ggeA fean, ag oF afEd
NET & 1 3 AorarT §@ ava & war ¥
9 f5 9gd Juavlg GiET AT W@ sTey
T A F A ATAT FAT IAN q@ A
FY sgaeqr 1 1% § 5 fafera & afa-
fag amd &1 fodt 7 feht &1 & Q-
T fam ¥ & awwar g s @
A QXA FIgE aft a1 fs wmEw
R gHFEia AT 9T g AT F
I 1T FY suaATqT FT FHFA § ! TG T
ot v § o T A Ft
farT war @i

ggu gy ¢fs S Q¥ AT &
FL R AN AT § IART gA TaAAfaw
%41 & w9 ¥ @y § a1 aqamre § 54y
FEIH W\WAE | X gH IAR ToEI-
fam #fel ¥ w9 ¥ 2@ &, @1 fore s

g g T THTTHT STAGITFAT EA |
 WifF 3 &S ow 9T Al famw W)

AFT TG 9T AT A 1 &) FAT GLHTLC ATH
9T F & oy da § 99 edl &
fou @it 5 998 ®17 gedag FW O
gt § T oW I9%F |y vaAifas St
SET §Y saErT Ha ?

SHRI S. KANDAPPAN (Metur) :
A statement by the Minister and a counter-
statement by Shri S, M. Banerjee, have been
made here. I would like to know from the
Minister as to how he is going to find out
the charge that has been alleged from this
side of the House. Normally, in this kind
of a thing, what happens §s that, when they
refer the matter to the police, they would
try to justify the actions that they have taken.
In this case, I think, they should be guided

by the charge made by the members who
courted arrest.

SHRI 8. KUNDU (Balasore) 1 Please
see, Sir, what the Minister is doing, For the
past ten minutes he has been engaged in a
conversation.
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MR. SPEAKER 1
in charge of the floor.

Mr. Kandappan is
He is on his legs.

SHRI S. KANDAPPAN : Instead
of trying to justify the statement that the
hon, Minister has made here after making
an inquiry and examination through respon-
sible officials, they should, I thiok, in view
of the gravity of the charges made namely
that the arrested persons were not permitted
to go to the urinal and the other charge is
graver nmamely that the women prisoners
were lifted physically. I think, Sir, when they
were in a position to identify the officer
concerned, the Government should not
hesitate to susp:nd him as a precaution so
that this kind of thing is not allowed to be
perpetuated in that Department.

S:condly some members seem to think
that it is a sort of an isolated phenomena
or a sort of politlcal attempt by interested
parties to put up a show in the capilal
city. I am afraid that that is not the
correct picture, Though it may appear
to be so, Ifeel, as a responsible member
of a Party which is ruling in a S:ate, we
know what difficulties we are facing because
of our plans. I am afraid years ahead
and in the near future we may be faced
with a very colossal problem which we may
not be able to face atall in this country.
Unfortunately the draft Fourth Five Year
Plan has not given us any glimpse of hope
to these lakhs and lakhs of unemployed
people in this country. This isa wider
question. Still I would like to draw the
attention of the Government because this
has come up before the House for the past
2 weeks, First people from Kerala came
and they agitated. Then the other thing
has happened. Will the Goveroment make
at least a gesture and make a statement
to assuage the feelings of the unemployed
people that they will be able to solve the

problem 7

SHRI R. D. BHANDARE (Bombay
Central) : In view of the fact that there
is unemployment of the educated on a large
scale and in view of the fact that where-
ever there is poverty and misery and unem-
ployment (he communists are found to take
advantage of it and in view of the fact
(Interruptions)...

VAISAKHA 26, 1891 (SAKA)
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SHRI S. KANDAPPAN : The problem

is real.

SHRI R. D. BHANDARE : I am asking
a question to the Minister. In view of the
fact that the session is over and along
wilth the session Sec. 144 also will be with-
drawn, may I ask the Minsiter that in order
that the career of the youngsters may not
be spoiled, these youngsters may be released
as soon Sec. 144 is withdrawn.

SHRI S. M. BANERIJEE : This is the
best speech of Mr. Bhandare this session.

ot ofa T (3) :  aeaw wgEE,
e Few AT 7 ST F Agea A
ot Fagasi W1 TagafEi ¥ FET &
qare 1 $9T &% q30 9297 fFar alx
fag¥ f5 w3 ofew gro s fromard
FY T R IT 9T AGTHIC A AT GEE
fou & g franfaal, aagasl 7 Tagafaat
FY TeATE AT F1GAT §, I9E AT ATRAT
g fe 3 & arad st ot A% 1 AR
@ AlgE & Sq @ wEg & AFAW
qaedl & gFga §9 a<g & I |

g & Wt Arar F o wfyfog goh- .
fad 3F T AKX FFR A €7 AF
g F1 AHS1 T TTHC I97 FT F
foqr 97 37 Fofmfor § sfafaa
spferal ¥ agi wFT FFA ¥ fadw F
o gEAF F M aw wv frzwe
FAT | 7 T AT § AR F5q% wG-
a7 g Wt wma § fr frgd qm ow
IFTT FFfaT S T TG ATHFL T
feat, o wrfs AW F s I A
& qgi 9T qzar foar, g @vi w1 sq
&= X 9 T IEF A’ F@
FT S I8 TGS 1 AT 7T |

areqet Wiy, & Wk AgT 1 q79-
T1% a1 § @ fou fr oeg aga s
T FEr &1 Aagast 1 firewn fea
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[= <fa wa)
ot § st ITH F R AT 5w A E
& st wmga § fF 99 |er 33 & war-
fifaw 4 star sTaE R W g ar
g wi?

FYT AW § AY ATHT T AGE F W~
TFEQA T ao Ry A E?
TAFT FTW 45 93 ¢ F5 St s &0
oY $T9E & TAH IHT FY guedr F gurar
% fou a0 F 719 A1 gHaTE FEFT
& A 1 5aw g e N A -
FE A & gred A S~ ag ¥ qaar
qr | ¥ S FRC FTHT TG FA G FAIR
SR TEE e auE F A
TG S1E ATGAF AT T FIF G5H1
QAT A § R Ui e Fere &
frser T TeHI 9C &1 AT § | T I i
@18 W@ & wfasy &, =Er 47 F7w ?
Fama § g A wra i o
HaNgSAF JAC AG @ G| e 4 oY
g or® 752 St qw w1 wfasw §, w5t
oTF 7 & Aq @ Y A & fag sl
wag & amy @A ¥ foq agi @7 § T
arfaqaf ¥ & WA FW g1 & A
g g e Y W F wfasm & g
g T AN ¥ A, WERE
A% qit § GIFTC @ @ WK
spTfEs % ew o fee F
% oA figr #00 W) IF fawre
ot gwey § o wEw §, R arfew
aft 7w A AR T AR H
TR gEAF &0 ?

SHRI NATH PAI (Rajapur): Oa 3
occasions in less then 72 hours, the Prime
Minister of India expressed her deep concern
at the growing unemployment among the
educated. Only 48 hours back, she assured
a Youth D:legation

that *I am deeply worried about the volums
of unemploymeat in the country and Govern-

Jed by Shri Kundu -

ment would like to do everything possible
to redress the legitimate grievances of the
youth,” May [ know, how they propo-e
to deal with it 7 Here are 200 young man,
It does not matter which party led them.
I was a little distressed to hear from
Chaudhuri Randhir Singh who was saying
that somebody brings the procession. It
is poverty that brings the procession. It is
unemployment that brings the procession. He
said—and I understand bhis concern—about
not destroying the careers and all that. Quite
true. These young men don't have hope
of any career. That is why they were coming
here ; not that they have a career which
somebody is ruthleisly ruining. There is
no hope of any carcer before them, 1 there-
fore, want to ask them, if this the manner
of implementing these things 7 If it is not,
would the Minister think of immediately
releasing them ? They should be immedia-
telv, unconditionally, released,

Sir, they come to focus the attention
of Parliament on a problem which is agita-
ting not only Deihi, but the whole country.
Let us not forget, Sir. The most dangerous
explosive element in India in polity, is not
the Naxalites, but the growing discontent
of the educated unemployed. And it cannot
be dealt with by shutting them behind bars,
On the contrary, they should be treated
with sympathetic understandiog. Today
it is Delhi, tomorrow it will be Bombay,
and day-afier-tomorrow, Calcutta.

I have to ask you only one thing. Let
not, in people®s minds, Parliament be synony-
mous with curtailment of the liberties of
our people, Parliament should be synony-
mous with more liberty for the people.
But, unfortunately, what is happening is,
when Parliament meets in Delhi, rightly
or wrongly, a feeling is growing that Parlia-
ment session in Delhi means that the citizens
of Delhi cannot demonstrate, cannot hold
meetings, cannot take processions, etc. You,
Sir, as the guardian of the House, and there-
for, symbol of our liberties, owe it to us
and your high status to see that this equation
is broken.

MR. SPEAKER :
these four walls only.

I have power in

SHRI NATH PAI: In my Hfe, the
highest honour, so for as T am concerned,
is that I belong to the Parliament of India,
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But if this is the connotation that when I
am in Parliament, citizens cannot coms,
citizens cannot agitate, citizens cannot protest,
then I have to strongly protest against that

attitude,

Finally I want to say this. Let him be
chivelrous and generous. There might have
been a technical violation of the law. But
it was for a good cause. [n keeping with
the assurance of the Prime Minister, they
should be immediately and unconditionally
released and I hope preventive measures to
remove their grievances would be employed
by the Government,

SHRI TULSHIDAS JADHAYV (Baramati) :
Is there any improvement made in the jail
in the independent period, or is it ke the
British time 7 My second question is, why
the lady police corps are not used on such
occaslons 7 My third question is : Keep-
ing in mind the wihes of the Hou.e, will
the Government release the people, if so
when 7

SHRI TENNETI VISWANATHAM
(Visakbapatnam) : Originally 1 did not
want to participate because all my friends
have said what is necessary to be said.
But when Shri Varma and Shri Randhir
Singh cast aspersions on the capacity of the
youth of this country and said that they are
bzing misled by political parties, I thought
I should tell you, the House and those
freinds particularly that the youth of this
country are now a little more intelligent
than all the Members of Parliament...

AN HON. MEMBER : Put together,

SHRI TENNENI VISWANATHAM :
They have got greater imagination and their
horizon is much wider than the -horizon
which you and I have got. Let there be no
misunderstanding about that. I join others
in the request that they should be immedia-
tely released and an atmosphere created in
this country to show that the Government
and Parliament of this country are on the
side of progress and forwardness and that
they age not sticking to old traditions, Shri
Jyotirmoy Basu will correct me if I am
wrong, as soon as the UF Government came
to power, the practice of promulgaling

VAISAKHA 26, 1891 (SAKA)
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Szction 144 at the time of Assembly session
in Calcutta was given up. I trust that
the day will come very soon when this 144
will be lifted at the time of Parliament
session here and State Assembly sessions in
the various States,

st avter awi  (IqET) © wsaw
TEIeT, a9 YR WA gAT fF w0 A9r
frerart gu &, & sawe o< §, @t ¥ s
AET A I Az 0T W@ I F gafe-
& agd & wzar & @ A, Bfew
I FEQ FITR A | 9= gw S aa
FRY, AT 59 & a3y
faor & fs ama Ffgal §1 g7 Ao &
@ ark, w73z eI fqa), ar §
9 § w1 5 ) A sAma o, Ko
FT FAAT FEAA § 94T ggraar FeOr
w1 8 wre gear faar

AEALT HIZA, 19 FT 9T I AT
T q9al g | aawr gIe aged 8, W
fr gamer AT a9t Y @ sk T A
& | 7ar agat ag § fr 59 59 s &Y
a F T I T gRANT AT F A
# dfm, wig, oiw, & et § 1 qw
fa -t & o fadem @ fo 2 go
@ ¥ aw gfawrd 7% Syeew wUR &
TN FT

it wra v : ITR Ao g gy
a1

ot dYiex et WER 4g g Y
frafs ¥ Mt @ & wmafaa §, xafoq
# gt fgd M amwac @ g afg sw
#Y fegrd @ am¥, & qa¥ s AT

iy gefede aige ¥ g9 fFan
frdl #1 #) 1§ W1z ard & | IR
fr 781 1 & wrwar § e gg-AR A ST A
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[ aviFe ami)

F FEEA FY fodle ¥ AT W wET
fs frelt Y 1z wdf g &1 ofew B
g Afi § w1 =@ F Ow
faarff, w3z dew, A gR a3
fearf | IEM H § G A Ne W
g | T &1 & oF faanel § soam T
I FF | G qwA gz g @ AR I
T ag g W g, Sfew st o smw
1€ g A feataar 31 & g ¢
fF afs gg-wAt agi dc  IT AW w®
[, o grag A amA W wEddT I
ATER WA

Tt So—ga o1 ag W A=A g
¢ fr #fl 3 wot faFmai & aR § &
W@ I gaieeee w1 Ty ww
#q1 3g# fosmag &,  far gg-HA T@or-
g ?

mifedt a9z & fF 97 Sfemi ¥ 3
aga & faaedf & adf  oderdt W E
warfdrr & &Y azi 9 /Y fa= avm
st # AT ¥ wee feg mor § afw 97
faardt & wfa gar ga-AA STr@y
& FqATE a1 IT frenfady s adr-
faai &1 o gmear g @ s

SHRI K. SURYANARAYANA (Eluru) :
*#* Unemployment is there not only among
the student population or in towns bat it is
there in the rural areas also. Unless this
problem is considered without any political
consideration it may not be possible to solve
it.  All parties should consider this problem
without any political consideration and
help the Government in finding out a plan
for its solution.

MR. SPEAKER: Now Shri 5. Kundu. He
{s the only M:mber left over from the PSP.
Today being the last day of the session, I
am allowing him. But next session I shall be

very strict, and I shall call only one Member
from each Party, After all, there must be
some rule. y

SHRI NATH PAI: You yoursell had
stated that today being the last day of the
session, you would relax the rule .

MR. SPEAKER : Since today 1s the
last day of the session, I do not mind, Shri
K. Lakkappa is also there. If he wants to
speak, he may also speak.

SHRI NATH PAI: We do not do this
on ordinary days. But today being the last
day-of the sescion, we are doing it.

~ MR. SPEAKER : That is why I am
provoking Shri K. Lakkappa also to speak,

SHRI S. KUNDU : I thank you for
having been so gracious enough to allow us
to raise these points. I would ask only two
specific questions. On the 15th instant,
when [ came here to Parliament, somebody
told me--I know the person---that the punish-
ment was going to be very severe on that day.
I was really astonished how this information
had come to that person when no arrest had
been made and nothing had been done. But
1 was surprised when while I was travels
ling in the bus some Members of Parlia-
ment  told me that the students had
been punished with the maximum sentence
of one month. As you know, Sir, under
the statute the maximum punishment is not
given to anybody, it is not given even to
the worst criminal, Violation of section
144 will constitute an offence under section
158 and this is administered by the executive
magistrates who are directly under the
Home Ministry. 1 have information that some
under secretary was given specific orders to
see that they were given severe punishment
in order that such things might not recur,
Tt is very shocking that this has happened.
I would like to know specifically whether
these things are true or not.

When they were in jail—thls was what
one Membzr of Parliament had told me—
these boys asked for water. The magistrate
was there and he said *Yes, 1 have asked
the policc people for water'. For three

*Translation of the speech delivered in Telugu.
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hours they did not get any water. Again,
they told the magistrate *we asked for water
but we have not got it". The magistrate
said ‘What can I do? [ have passed
on the orders ? [ have conveyed your desire
to have water, but it has not coms. What
can I d> 7 So, I would like to seek clari-
fization on these two points,

Finally, I would appeal to you and I
would reg you someti do in your
wisdom, to tell Government to release these

boys.

st axaw fag (Qg0ge) : o, &
AT FER AT TR YT & @70
99 FE go TAo ate ¥ zigw famar
at g a1 F Tord H zrgw we fawar
arfan #49ifF & 94 AT F age @
gm0 AN ad agd  f asal @
ag uge § f& a3 wifmqrde & @A st
ferieina #W@ AR 77 faege mfFqg
¥, g Y vt gig @R A
atE ¥ g% & 1 F & awA T A AT
g g1 TFrarmgE &
@@ ¥ ¥ Awm W § R Wi
A R st i—agi ¥ «fE
¥ gary g fear a1 q@—F @A
e f, @ AR E 5T A o
o arg kAt g | AR & fag a7
& W 7Y qF ¢ 5 9T A7 g =
1 Iz ¥ w@r g F gy g4 6
¥ arerer s& fF 398 fodfta & aE
R fied o1 | A& WO A SqrEE #1

VAISAKHA 26, 1891 (S4KA)

Arrest of 382

Demonstrators (St.)

g 9 asai ¥ Xf Fgfag am g
fear a1

SHRI VIDYA CHARAN SHUKLA :
The problem of educated unemployed is
really a serious one and we are trying to
tackle it in the best possible way we can.
But trying to force the way into the Parlia-
ment House is not the way to solve the pro-
blem or even tackle this problem.

SHRI RABI RAY, : What is the way?

SHRI VIDYA CHARAN SHUKLA :
There is a well-known procedure according
to which people come and witness our pro-
ceedings and it has been laid down by you.
According to that procedure every day
hundreds of citizens come and watch our
proceedings. [t is our responsibility to keep
order and as long as we are in power we
shall keep order in the proper manner...
(Interruptions.)

We have already announced that all these
persons who had been arrested would be
treated as political prisoners and the facilities
admissible to them would be given-to them
and we shall see that they are comfortable,.,
(Interruptions)

AN HON. MEMBER 1 What about
their immediate release 7

SHRI VIDYA CHARAN SHUKLA ;
Various suggestions have been made by hon,
Members and we shall consider all of them.

18.50 hrs.

The Lok Sabha then adjourned sine
die.



